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LOK SABHA

Thursday, November 23, 1967{ Agrahayana
2, 1889 (Saka).

The Lok Sabha met ar Eleven of the
Clock.
[MR. SPEAKER in the Chair)
MEMBER SWORN
SHRI MURASOLI MARAN (South Madras)

OBITUARY REFERENCE

MR. SPEAKER : Friends, we have re-
ceived with great sorrow the news of the
death of Master Tara Singh, who was a
liberal leader, who served the country
according to his own light, respected by all
communities, and for nearly 50 years he
struggled whatever may be the cause in which
be believed. Now, it is a great loss not only
to the Sikh community, but the whole of
India.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : I should like to pay tribute to
the memory of Master Tara Singh who was
one of the old veterans who have played a
part in our freedom struggle. One may not
always agree with what he did in later
years, but he was a colourful and dynamic
personality, and whatever cause he took up,
he did so with great zeal and enthusiasm, and
his passing away is no doubt a loss to the
country.

SHRI RANGA (Srikakulam) : Master
Tara Singh was one of our national leaders.
The role he played in our freedom struggle
was indeed unique. Though he had to
cross swords with many of our national
leaders of those days, he held fast to what he
believed to be the true interests of the
great Sikh community and our country.
He can be said to be one of the greatest
champions not only of the Sikh community,
but also the minoritees in‘our country.
He is one of the fathers of this Punjab
State as it has come to be now. Though he
was not satisfied with the shape that it has
taken, he did more than any onc clse for
founding or carving out that Punjab Stats

in our country. The fights that he waged
for the freedom of the country and for the
special protection of his community are very
many, and on many occasions he could not
agree with the other natienal leaders in our
country. Nevertheless, he extorted admira-
tion and appreciation for the courage that
he had displayed and for the loyalty that he
had displayed towards the causes that he
had undertaken. He lived to a ripe old
age, and until the very last, he continued to
be a good fighter. So we all admire his
dauntless courage and his steadfastness in
his convictions and we bemoan his death.

it wew fagrdy aogar (TEEE9I) ¢
NEqE] WGIRG, A1 ST AMfgar - Hi
Agiafa afqd FW §T 47 Far av fs
U Y F JaT OF, OF FE gL AT
T YISO TR § )T ATl 7 AR
AT PO T ST q FT ST AGAT HIC
&= qren & a1 | fom @@ # ag
3% gAma 4 39 fag aggd & T3
q HIT ITF IWIE ¥ AR F A FOM
faeret & | FH-FE I e T
& FTHET THT ST AT KA IAA forey A
FEAT G| MNP A AW YT W E,
et %1 wor o, qU AT, s fgma
¥ g aw W6l 9X 9O 41 SR
H9H g ¥ 2 F AT {GT Y, 9 T A
fan 1 gwS o qreeT off F7 AT AY-
faw wr@ ¥ sfaew 7 g @ o= fan
ariT 1 98 Pl % ar 9 gwfag
TER A A q g I e ¥
a1 § S AT qIT HA A I
F o fa=re wwe fd § & S @19 A
FT gFAE FL@TE |

SHRI ANBAZHAGAN?® (Tiruchengode):
Mr. Speaker, Sir, Master Tara Singh who
was famous as the lion of Punjab, was the
guiding light for the Sikh Community and
their progress. On his recent demise, all

people of the eountry have expressed decp
regret. He was not only a great leader, buy

*Original speach was delivered in Tamil,

v
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was a guiding light to the minority commu-
nitics and one who fought for their rights.
Leaders of various movements in different
parts of India have supported his struggle
off and on. It will not be wrong to say that
the firmness which he exhibited and the
ability with which he led the Sikh commu-
nity is praised by many. People of Punjab
have a uniqueness of their own. They are
capable peopl: and can establish their rights.
By his unique service, Master Tara Singh
has established this fact. On his demise, I
express my heartfelt condolences on behalfl
of the Dravida Munnetra Kazagham.
People belonging to various linguistic groups
in India have expressed real sorrow at his
demise and as a mark of this, I convey my
sorrow on my own behalf and on behalf of
the members of D.M.K. and the people of
Tamil Nad in my language.

sit do Hlo FANT (FTTYL) : e
w1, F 5 AT 7R ATE AT Ay
¥ 577 f5 9w I71 ¥ 94w fagi 5
BUTL AW T SEMAT AT FAHT ATARA
forar EfR-9X g7 FiwiT § AT ERY ST W)
& 99 gl G T AREA 99 @1
qT J1 ¥ 9g g gan fF 47 s9w
| F1 AT A OF AT I99 908 5
T8 UF ¥ safaw & fomsr e wiamy
a1 31T S I G A & IR FE B
Fifow F 4 | AT g9 | FS TR
qTHA § IHH WIS ST FT 9gT I31 &Y
g1 gomEr g& Fr HT S FBrE
Y Fayer |r et &1 Y sy 7€y foe,
"R 3w & &ail & fod o7 /€T TR #T
sz o | # gwwar g e e d 9w
& Faw g fam wrsat o afa T8 gt
&, ¥9 g %1 @fy 7€ gt &, e Aw
Frafagd

& a9% g9 A1 A ¥ I wGAtS
i Fear § #Y A =Teat g e o 99
qf@T< 3 ® § I9% 9 AT §3Ar
qgaT & W |

oft o fowd (A7) : oUW AYRA,
AT T /W % uF faagy K Aar
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¥ A § wreex arq fag S 1 Agief
e FAT AMRATE | A A F FAWL
9 ¥ g% g =91 ¢ fF faa &-
FraaT, swfgsgar &) Fgw § gk
EF FT TSAT AT, IHET THATA FT
HHCT gH A FAT HL

fore g W1 WY TR H1 99T T
19 e o1 @ €, IUR! UF a1 Hi
FTH gag ¥ g g | Praag ¥
wgt feg Aawwl § s § e
1 AYaq s, IH ag AN F A A
7g =T 91 fF fgg faal &1 wrer
qoTa § I T AT FAT IAY TF H1L AGT
FTAr gy | AfET g5rT F S wgE
A F A 9 vE fegH AT
et & &1 & ot wgwg waw fFar
|V AT

# fmT g9 S0t F FG FHT TTRAT
g fF wreex qro fag &t &m0 g}
o WY wawR 1@ g, e Iaw g
¥ HE FIY AET ST | GH AT T AN
i 7 ¢ fF figg, qaemm, faa, dar
wa @i faw ¥ fgegmama &1 0% #,
TF TG T |

SHRI P. RAMAMURTI (Madurai) :
Sir, many streams had flowed into the ocean
of the struggle against British imperialism
and the Akali movement in its origin was
one such thing. T remember those days in
1923-24 when the country reverberated with
the roarings of the Akalis. Those were the
days when the rich gurdwaras were under
the control of the Mahants nominated
bythe British imperialists. The Muahants
at that time were utilising the gurdwaras
sgainst the national struggle. It was pre-
cisely at that time that the Akali movement
arose, which wanted to wrest the contro
of those gurdwaras from the hands of those
people. That is why I said, the Akali
movement in its origin was an anti-imperial-
ist struggle intended to prevent the gur-
dwaras from being in the hands of the
British imperialists. Master Tara Singh
came into prominence in that period as one
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of the leaders of the Akali movement and
be had in his own measure contributed to
the great struggle against British imperial-
ism. Whatever might have been our
differences with him, at this time when we
mourn his loss, let us recall those services
rendered by him in the great struggle for
freedom.

I associate myself with the sentiments
expressed by the previous speakers.

SHRI HEM BARUA (Mangaldai) : Sir,
though Master Tara Singh did not partici-
pate in the freedom struggle in a direct man-
ner, he fought against British imperialism
for reasons of his own. We, in this country,
have always paid our tributes of homage to
all those persons who have been fighters for
a cause. We may not agree with the poli-
tics of Master Tara Singh, but the fact
remains that his was an indomitable spirit.
1 remember those words of Milton “invisi-
ble spirit, never to submit or yield”. That
is what he possessed. He had been a fighter
for a cause till his death. What people
say about aged people not being able to
be effective has been belied by his colour-
ful personality. 1 agree with the Prime
Minister when she describes Master Tara
Singh as a dynamic personality. We are
sorry to hear about his death. Qur party
associates itself with the sentiments that
have been expressed by you, Sir, the
Prime Minister and other speakers.

MR. SPEAKER : May I request hom.
Members to stand insilence for a short
while as a mark of respect to his memory ?

[The Members then stood in silence for a
short while]

ORAL ANSWERS TO QUESTIONS

MR. SPEAKER : We shall now take up
deferred question No. 210-A.*

SHRI S. M. BANERJEE : When this
question was taken up I asked asupple-
mentary. My supplementary question was
whether it is a fact that this particular
operation, which normally takes about 15
to 25 minutes, took about 3} hours and
whether it is also a fact that his blood
pressure was not normalised or stabilised
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before the operation and his wound was
not opened up despite the fact that it was to
be opened. Brig. Lal and others could not
take a decision. They were halting and
faltering. Ultimately, Dr. Ghosh who
came from Vellore and Dr. Mchta, who
fortunately was here from Bombay, when
they were consulted, they said that it had ta
be re-opened and it was re-opened. Apart
from that, the hon. Minister wanted to
give us a statement containing all the parti-
culars. That statement did not give us any
information. He has simply given the de-
tails of what happened from 28th to the
time of his death. That is not convincing
at all, because we know the condition of the
Willingdon Hospital. If we want to have
a by-election, we have only to send the
MP to the Willingdon Hospital. So, I
would like to know whether there is going
to be any inquiry into the working of the
Willingdon Hospital. 1 want an answer to
that.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (Dr. S. CHANDRASEKHAR) :
I would like to inform the House that we
have already set up an inquiry commission
into the working of the government hospi-
tals in New Delhi which includes Willing-
don Hospital also. . . .(Interruptions). May
I finish 7 The Ministry feels, the govern-
ment feels, that we cannot appoint an
inquiry committee into the particular
circumstances in which Dr. Lohia died,
because that will be demoralising the staff
and surgeons....(Interruptions). Let me
finish. The doctors will find it extremely
embarrassing to attend to any VIP when he
comes because they will be feeling that the
appointment of an inquiry committes is
breathing down their neck and they will not
be able to do their best. I can assure you
that when Dr. Lohia was admitted he was
given the very best treatment that we could
give.

SHRI M. L. SONDHI : Shameful.

Dr. S. CHANDRASEKHAR : I have
myself visited him several times. Many
teams of experts from many places were call-
ed in. Experts from Bombay, Banaras
and Vellore were called in, there was consul-
tation between them and they all agreed

*Starred ggcitm No. 92, put and answered on 16th November, 1967 was re-numbered

as No.
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that the procedure adopted was the best
available in the circumstances.

SHRI S. M. BANERIJEE : Sir, this is a
very serious matter and everyone of us
feels very sore about it. Sir, you will
remember the first casualty of this hospital
was Shri Viswambar Dayal Tripathi, a
Member of this House, who was given a
penicillin injection without first checking up
whether he was allergic to penicillin. After
that came the turn of our late lamented
Shri Feroze Gandhi. When he went to the
hospital, he was told “you are all'right;
take a cup of tea™, The poor gentleman
took a cup of tea and he had sunk almost
dead by the time he was taken to the oxygen
tent. Then, Shri Jai Bahadur Singh had
a certificate from the Allahabad Medical
College that he is a heart patient. When he
went to Brig. Lal, he told him “you are a
heart patient; so am I; you can go round
without worrying”. He went round, had a
hunger strike and the third day he was
dead, In all sincerity I would like to say
that it has become a slaughter house.
If this is the treatment meted out to VIPs,
what will be the fate of the ordinary poor
patients ? I shudder to think of that. I
do not agree with the hon, Minister that the
inquiry will have a demoralising effect.
We want to have a judicial inquiry into the
whole affair. 'We were visiting Dr. Lohia
while he was ill and we know what treat-
ment was given to him. Here I must thank
Shri Morarji Desai, who assured us that
every necessary foreign exchange will be
given for this treatment.

oft ny ook : fadwt v A wid
wed 7€ €Y | Fid Far A fear wrA
TE{ Fi TR |

SHRI S. M. BANERIJEE : I know that
everybody had sympathy for him. Now
that Dr. Lohia is dead, I would say in all
humility that there should be a judicial
probe into the whole matter., Brig. Lal
may be an eminent doctor but, then, he is a
military doctor. Military doctors generally
know only amputation; nothing else, be-
cause the nature of their work is like that.
I want a judicial, inquiry into this. I want
to know whether a Committee of Members
of Parliament, headed by medical experts,
‘will be asked to inquire into the whole
case,

NOVEMBER 23,
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Dr. S. CHANDRASEKHAR : The pre-
sent inquiry committee is headed by the
Director-General of Health Services, which
will go into the. .. .(Interruptions). Let me
finish, Hon. Members should have the
patience at least to hear me. The Director-
General of Health Services will go into the
circumstances, the general procedures ob-
taining and adopted in operations. The
case of Dr. Lohia was carefully examined by
the Additional Director-General, who went
into the history of the operation, enquired
of the people who were called in for consulta-
tion by telephone from London and after
all these enquiries we are ourselves satisfied
that everything possible was done in this
case.

ifrmerm:-amaiawE
fowr a@ ¥ i oare foar @ fowd
a1 g orar & fe & w==rd #1 ame
LY AT AT § AT FATE F7 AHA TGN
TR AT TR § wourE @7 fearaT WRd
&1 W TR TEW OF gwT T
fear & 99 w16 IrfET grar & fF g==rd
F1 @ ¥ Fiferw T w0 ok § afew
fardy W12 ¥ ez ¥ 30 T B AT
qr Tarar 31 & FEm fF ame ifgn
% fafrer & gravg & o A<y
FHET AT AP FLT IHS e Foraw
FEF qAfCTE 3 G F HY TIA e
= @y ¥ fow oo A d? A
argat g 6 S aR < 90 a9 1
Az oY &t ATy A SaF AE feT @
& 0 T FATH F7 $1 TIATIT &7 A0 |
A AT9H qmA ag grfaa g1 s fE
few qeg e HAT AT € A AT ¥
Gt gral OFE T |

AT qFTeT TET AT & ! F AT I
# §arer (BT § | FAT UE wal A4 ¢
HEH TIH T TTo Hifgdl ¥ A |
AETE g% &7 UF AMERr § AR
FELY AT ST T F AR FrEd
areaTer g€ & W 9 6w Q7
' a3 1 ;1 0 476 srqarteat
gt ghd ? w3 Araafedt €Y I
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¥ & wro g W g gE g7
o wifgar A 7E, IR AT T @
faferres aeqaTe Y I7g & a1 Ig* AT
Féwe guiese faifeae @ § oaet
AIYCATET AT GG B q9g ¥ I
% fvs w@rew wdr g% § 1 T
T A ST Afg@m R A FE & |

o Wifgar 28 ard@ # fafamew
FreqaT 7 W ge 4 1 faferre e
T FT I7%1 Tg ¥ # F9 i 91 fF
qAgr w7 sgaEqT H=G AGS | AAHT
qregTed & fau & qeafes & amawt @@
A FT AATAT ATGAT § | o AR
YHTE WY 99 Far 147 {5 qg faferew
HETAT | T F e =1y o aY I
o AT AET TRy A ¥ AT g A
7 | 57 dfeq Ige T I qer fv w9
TET AT TR @ S 9T Fgr 91
<fr agi o sqaeat w6 A §, T A
7 faferres seqamer 480 W W@
FXAEAT FT AT Lo FAifgar w1 oY 4T |
1o Afia s farfifew e & sqarear
& qR A ot At fadfea &+ ¥ o
fowaT 21o wifggr & ama I &4
I &M wifgar & w77 fF ot g
9= favare 7€ &7 ag @1 wmE-ar
HGWE 1 BH TART FC qHA §
W YA g & 6 @ wme wifgan
£ FiF gl T I o FH B

MR. SPEAKER : Kindly sit down. All
of us feel that Dr. Lohia, a respected leader
and an hon. Member of this House is no
more with us. But this is not the way to
put & question. The question Hour need
not be converted into something else.
Perhaps, it could be discussed and some
method must be found out for improving
the conditions of the hospitals. I agree to
that extent. But the Question Hour cannot
be converted into something else.

Now, Mr. Jha, till now you have not put

any question. If you have any question to
put, without a speech, I will permit you.

Oral Answers 2112

e w: T @ Qg |
A EATFAA AE & 5 2o MA T e
wifgar &1 =7 e A faar i w
Tea faea< sqaea & gaew 7 IAe
T W A ) fowar aog ¥ e
HIgT q1 T AT qg ITHT F7 gav ?
URATRTAETFE |

faferadr &a & T 7 7g wa1 0
§ 5 sr=ite genfriew ae afa,
FHAIZT TRATTHANT ATH o€ A1 -
Freredmm gar | fAc ag Fea &
MRz WE R AR 4 | W
e gAELe grm o gF 1€ frwrad
Y 2 g2 A8 oy fafawady 2w
¥ TEH § | FT FGIRT HITUT AT
AT AT N Y G AT T
wfeT e 7 ag fegy mar- - -

MR. SPEAKER : No, no; no speech.
Please put the question.

sifrmeam: st fs
ot fafemmr &= o a8 S=An 7
T S TEH ATTATGY FY TE W4T I
T’

7 e ¥ 75 & fe o s
g g AN & & ¥ A g, w4
AR ?

SHRI SONAVANE : Every Member
should be given the same treatment as Dr.
Lohia got. (Interruption)

MR. SPEAKER : Why do you expect the
same treatment as Dr. Lohia got 7 None of
us should expect that.

SHRI SONAVANE : If such necessity
arises,

sft fir oo WY ¢ AT ST WA A
§ fiv aft fafer Y i s e @ @Y
g A

MR, SPEAKER : Now, I call Shri
Raghuvir Singh Shastri,



2113 Oral Answers

oft e g vt : ofTe, TR
WAYS TEIfq (T STo TAR FaT
W WL gT a1 IET Ugafa Waw
%--to

=it frg =X AT . AU WERY, am-
@_ﬁmgﬁaﬁ%?%ﬁﬁtm
wgh fF g9 g0 w0 g |

e AEvey : 1 i g et
i e feg el : g

Tegfa wffa e THE R W
e gu @ Iy Afer §w F ar
9T | Mo TATFS AT AT §T AT
IAHT A AT T9T | HAT THHT A A
o w1e FF agi & & guT e
fafemres seqara & ar ga} sewe &
TAR T AHTC N ATERTETI SqIEQT
g 2 fF ®rE sl agl @aeeEs
fafemm s a5 ?

F ag w awaar § f5aeg awedt
% & qf @ arEl & amg o fafarew
FEQAT 7 THT SqAETL FIaT & ST -
g fr st it e fafeomem &
s Tt al AT GaT 31 N A W
aF g af@r i #1 75t gt A F
fog Fgr arar A A 7 ¥ o=l ¥ <
T AAE | F safrrg S F AT
T FaTar § 5 ot o Twr 1 o
FT JTZHT T AT J A FATK TG
;ﬁrﬂmaa & g W §

THE DEPUTY PFRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : On a point of order,
Sir.

MR. SPEAKER : Here is a point of
order.

SHRI MORARJI DESAI : A question
can be put and it can be preceded by some
explanation. But it can only be for half a
minute or a minute. Here, in the name of
a Question. 10 minutes lecture has been
given. .. .(Interruptions)

NOVEMBER 23, 1967

Oral Answers 2114

SHRI HEM BARUA : Sir, on many
occasions you have ruled that there can be
no point of order during the Question Hour.

MR. SPEAKER : 1 am glad Mr. Hem
Barua has pointed that out.

SHRI JYOTIRMOY BASU : Can a
point of order be raised during Question
Hour ? (Interruptions)

MR.SPEAKER :] stand corrected. May
1 request Mr. Raghuvir Singh Shastri to put
his question 7

sit vt g weit - o e Al
¥ 7% Y81 g g FF 9 sro THHAIgT
wifgar %1 ag feafa 4, S 371 S
gifeses & gar T ¥ T@r §m F
w7 § S o) g AgEw ¥
AT GUG-HIEG| F qVAH H AT GEAH
ATAT § I TR F IAHT AT I ISTH
w e  ?

SHRI MANUBHAI PATEL rose—

MR. SPEAKER : His name is not in the
list. Does he not know that his name is not
in the list 7 How can he be called 7

SHRI MANUBHAI PATEL : You may
call me after the whole list is exhausted.

MR. SPEAKER : The Minister has to
reply.

Dr. 5. CHANDRASEKHAR : The
bon. Member said that the ex-President
Dr. Rajendra Prasad, when he had to re-
ceive medical treatment, chose to go to a
private Nursing Home, and similarly Dr.
Radhakrishnan, when he was the President,
chose to go abroad. I do not think that
these things are relevant here. The Presi-
dent can choose to go anywhere. . . .(Inter-
ruption). The President may have a pri-
vate physician, who may be familiar with
his health and on the advice of the physician,
he may choose to get his ailment attended to
at any place he likes. Dr. Lohia could
have chosen any place he had liked.

Another question was why was Dr. Lohia
not shifted to a private Nursing Home. It
was not medically feasible, it was not advis-
sble under the circumstances. His people
did not like him to be operated upon and
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then to be removed, when he was in a preca-
rious condition.

«ft opire g wvelY : s Wi,
AL AW w1 IULAG AATE |

ot 7y fowd @ somw WERE, d9
T HEr S #1579 @y § famr
& @y us fagdt fad @ 1 afew ged
ISV 1Y A& FT AN qF T4 7 (7
&1 & s war g fe 74 w@rew walt
T IINYT Wl T T A1 S7HT 919
4 A A ¥ AT 9@ W &
a7 Q A1 Al &1 gaTET Mgy, 9
T

T TW 41T 1 Seo@ A9l ¢ 1w 2
ardiE &1 fore avi 3 T age
weg-fa7 %1, vu T fF TR aRe
#Y afexa @ g v gua gt &
fe sawi e &1 TEO—FTOTE
qQrarfae—gi T 3| 9] 7 wEgl-
FTfea T ST 14T, 98 < fam s
e o, e T THHT Fi qqT A
faar) 2ar s@IdE & fgme ¥ 7 %
uF @a¥ 93 {7 ereeT 9gd #7 fe7
g &1 W war =Jer § fF foaw ot
T ATy, AT gfear Afeww gE-
ZqE ¥ 9 g AR § At ¥, Ign
w1 fie $ferme gifeves & ot o &t
o, S 3 R A, I I
forvare €T @ 1 AEHR §9 grivres §
frreffaeror, TEwigaTe, 7 9 Faa™
a1, IEH AL F IR T2 AT 9q7 |
STET At St g WY veg-far Fr w ot |
IE AR A I TRIA @ AT T
A AT YA T T A W AW T,
¥ dfeme grferes 7 S favara
aF 47| qg W 4F F T G-
faw #1 a0 &g, dfawe gy, dwaw
*T T ATE, T W TG A ABOGT B
derr duwrm W 3 gfw ¥ Sfea
qr?

AGRAHAYANA 2, 1889 (SAKA)

Oral Answers 2116

T ATEE AT | T AT 0GR A&
a1 wwa , Afe T T W ¥ w-
T R AR gAY, W g g, @
U 50 919 F1 AHT OF Q60 Fi9
w1 Y, forad faselr A gt usai &
HEATT S TN F AW | AT TER
®1 @, arw-ifear Afeww sEge
§ 9 A w7 0% W g 47 AR A
fa % agi T AT fdE T ar |
IHT WA foeT e 7 6T ATE A
TSI E AT FaTHT 7T |
FIFTT AT A A T &1 1 arat 5T
e faar s At o G i afafa
faerg sma, S g A g1, fom i
T e i T gl ot &
A G g1, Ford gam w1 aee A
WA g1 | F1 T Al FaT @ ¥
F1 & 7, 37 aw T aga e
giferes £, 991 9w 39 & fag &t
ITH FHTT T4 FF 319 A a7 & fag
i el @ §9 a9 T F FAL
T ?

wrew, Tiea fadiesr @ andg
favm vt (st v ToAw Tew)
9 Y | HEAGE G55y & i A
Trd g€ of o< 9 Fa= foar v o
oF OF Tl F9A g, 9t dae
oo wifgar & ark 7 4F, afew dew
e ¥ qER gfereew # wiw-aE-
A FT & AW B HT @EHE BT q0
f Fgi ¥m #4031 SR 0F I R
51 f& oY Fad7 Ik §, 39N o
Y TEY gry =iy, e gew fafaedt
A TAET F1E G g1 | T FHET 7
* ffg W@ T §, ¥ 9% A9 @AY
T E | OF AR F Ak A Ag wE
a7 @ § fr gea fafedt & s g
FORTT § AL aF § ¥ > To 1A,
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IMAHAA ATH T qrated.
et a1 2 ¥ew fufeedt & weafrum
g fFT a8 &t wdw ¥ feme gn
T g W fa ffeedt & e fif
oTH T TG g | §EL 9T § T;Wo
o THo FR3M | HT WA fF ag %7
yredt g1 dEY seE § A9Tem
Fo o AW, ferdi THlFETIAW,
¢ wifaw dfesw sfafew @ <
qTE § MR dlo Fo T, THE-
Ty A% dfewa oA ¢ f@,
HEAE | T9F G § Mo To M-
T, FAD T, TEHE AW
giferes, 7@ a9 F A=
TR & w0 o diwr, fETET TR
FR A% ge afafew | (swwww)

e 59 F9ET 7 T F1 T
T TFAT &, A A qE@T H GEE )
SHRI S. M. BANERJEE : Dr. D. S.
Raju is here. He is a Member of Parlia-
ment, He was formerly the Deputy Minis-

ter of Health also. Why should he not be
kept on this committee?

SHRI M. L. SONDHI : The bureaucratic
approach will not satisfy us or anyone else
in this country. We believe that Dr. Lohia
has been done to death. I make that charge
here. That is the feeling in the country.
Why is the hon. Minister hiding it 7

it e Arow fog - wre Wifgar ¥
fearg T foramr g &, e o e
FHAGT G

SHRI M. L. SONDHI : 39 39 %1 N¥6
Ffow ogwT 71

Let him give it some concrete form.

st @y AW fag - s g

& foew drm, fiw o w1 sfagm 3T

o Hifgar & fow g anfe 1 fogn

o e m, fogaw # fedt
qrEHl F e | A e T g
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Tw WA wTe O Ag fEar
g

SHRI M. L. SONDHI : After Shri
Morarji Desai intervened, and not before
that.

ot aiw feg watfeay : st & ot
T A, ¥ AT AN F AL MY

ot aea R feg 3§ TE ar

& g g g g fear

AT T AT

SHRI M. L. SONDHI : A similar thing
had happened in regard to Dr. Syama
Prasad Mookerjee also before. It is an
unfortunate chapter of our history.

st v wromw fey A9 faeEmw
ey fe gfar & = fedi wF
&1 ofi Siwree o ferar @, qeq 1 &€
& TP Twar § | (s

SHRI BAL RAJ MADHOK : Let him not
come down to fatalism, T Hel| W&
T WFR T WrEE | favare w@E,
A foe T 5t TEE @ A9 g—ar
fwe gvgy giferes 41 a=amg ?

it 7y faed : ¥ W 7 9 faa
aTd | 7Y 72wy f fdy ¥ wgrpafa
ag) feard | & wwen § fF w @ o
THET ATY, ¥ HICH | WTE & Fgr T &
a7 | AfFT 2— 3 AT OF ST auEl
A T g A aafaat g€ )
IT% A H T T §

MR. SPEAKER : That is what he is ans-
wering.

oft wer areaw fag o T FAE A
qeEd ¥ AT 8o T FT AW T
forar T &1 a8 7% ofwde TR E )
g ITHT AW TS FA A BIE IN
T gr
. MR. SPEAKER : His point was about
what had happened on the 2nd and 3rd.

Dr. S. CHANDRASEKHAR : First, the
doctors attending on him thought or sus-
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pected that it could be possibly a coronary
attack. Later on, they thought that it
might even be carsinoma. Then, the tissue
was examined and it was found that there
was no carsinoma. A team of 27 doctors
was examining him and they were trying to
think of all possibilities and all possible
difficulties so that they could give the proper
treatment for whatever might have been the
actual thing. Naturally, when people went
about bombarding the doctors, they said
that it could be coronary thrombosis, or it
could be carsinoma or it could be this or it
could be that. They were examining every
aspect so that if anyone of those things were
there it was not overlooked and proper
treatment was given. I do not see why this
should be held out against the public officials
like Brig. Lal who are not here to 'defend
themselves; I think that is very unfair.

it 7 fermd : areTE WERT, W A
FT T3 gu< A8 faar 27 swed
F aTd T F I G I AU A
A 1| eI AL, IW FWATH §
TET F FIE W T AW TEH W
I § FE @E | AT Twias B
T IF ATE, IT T9T TF 1§ Wl T
AgY T a7 qEL ¥ | @ W I@ W
wEqqHT 341 HY _E ?

FAA qEA—HT & a1 FE@ATA 7
@ BT THI § AT FHA ST T W
#T g9 %t 7 Fg1 fr 73 @ wwfeg
&k & FF 27 a7 B TAE R F
fF Arvar fRaaT AT { | a1 ST STRT
A 77 goT 5 w1 IuF a q AT
favara @ T & 5 faT a1 #T FE
&7 3T 5@ iTHe FT T da4W § !
ar 3gin Fz1 6 #1E dag T § A
W TR TG | §H TE@ B TE TE
AMTAWE | ar A AA FTIMAR@E
R FROAY TERITET 51 T T AE T
¥ ag & sl A fwar av v g ¢
7 fafawa srema & T W AW
F@E TAI@—FCF A
At g T W AATIGT W OTE 9 qv
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adl 7 aver Sfear Wear o ot FE
a1 | ZAY WE wed ¥ o w7 5 @
T #1 TAEar w4 w1 oo @R ?
1T ATF F—ITHT AT F&T AT FJEH!
19 F q F T FErEy A av
wifs ¥gar aTew, TR AT AT FE
FfFr gz fada FX T 1 T F ATFT
®o Wify AZAT 4TE" A TS AT A
qTATE 7 FIA Y TEH FT AT | FAL
ag A & @ ardE $ FT S av
WA qg I @ A gl | g
Y TE FT IALC AT AOGY, TG AT
X AT A

Dr. 5. CHANDRASEKHAR : 1 am

afraid the hon. member is not giving correct,
detailed facts. After consulting the peo-

SHRI M. L. SONDHI : We bad to go to
Morarji bhai at that time.

Dr. S. CHANDRASEKHAR : ....the
catheter was replaced, so that the urine
could be drained. But then, when four or
five doctors are there, naturally there had to
be discussions and difference of opinion
about the procedures to be adopted.

oft wy formd : 3T A9 FT I AEH
Hdt of a7 w@ree " ot & 1 dfee
T e a9 4 Nt 4T a8 ;a
TqE qEA S Aol 9T T s ! faaw
fesr €t 7w, A7 oy foar AT @A
R F GG AqE R AG W
&7 7 @ T F AT 1 QT AG
FT f6 SO STAEE T 9T I
# 1 SrEarg i o AT ar | e
gut o w@ee Tl § gur gl

sit e Aroaw fag : sEETH 9
ga¥ faFelr § S8 a1 av A1 qred
¥ w f5 gl A F B @& Tw]
et 1 srmarl & at gfai wx &
e Pt @t (€. .. (Swaww) ...

sft wy foedt : T g e T
ot et ar, . (wrwww)
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Dr. S. CHANDRASEKHAR : If the
House desires, my, senior colleague suggests
that I could read the technical details given
by the committee of doctors who went into
this. (Interruptions) 1 am tryiog to help
the House, so that they can get informa-
tion.

When there was some doubt expressed on
possible wrong disgnosis made and the
later complications as the patient was pro-
gressing or deteriorating, we had it re-exa-
mined, and we have been given some tech-
nical report on this, If the House wishes
I can read it out.

MR. SPEAKER : You may place it on
Table of the House, because we will not
erstand it. If it is placed on the Table
House, members will study it closely.

st ww fowd: seTE wEIRd, § aga
# A & am A qafaa T & a8
HATT FT G | A AH( T HATATEAT
T 4T T AIGAT FT AT TGI (54T ¢ |
78 & 7 3 @ | FfET 7@ A 0
ATHLEG €T § W wiA Ag g
AN AT F 7§ A9G-T6 R AFMC AT
ST Y, AT S A IS g § AT
7 gar fag sr=dt & 1 gafae 7 arame
ST4AT FT IR 6 QT F-awr afafa
5T forwd qre A fawamaar

SHRI M. L. SONDHI : What is there to
hide in these matters 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXTER -
NAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : Nobody wishes to hide. I
think, you, Mr. Speaker, havé already ex-
pressed the sense of the House, how extreme-
Iy sorry we all are.” The point which the
Health Minister is trying to place before
the House is that everything possible was
done in Dr. Lohia’s case. From the begin-
ning, whenever somebody had come to me,
whatever they had asked, 1 said we would do
everything to help. After that I had to
leave the country, but I spoke to the Deputy
Prime Minister before leaving, and to my
other colleagues, that they should keep in
close touch with the case. One point which
Shri Madbu Limaye has raised was about
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the malignant growth. My impression was
that all these facts had been put in the state-
ment which was given. (Interruption). The
answer that I have is this, Brig. Lal states
that about the 2nd or 3rd of October, no
doctor from the Willingdon Hospital made
any statement either to the press or to
AIR representatives regarding any possibi-
lity of malignancy in the prostate gland
remove. However, on or about the 10th
October, Dr. Alken and Dr. David suggest-
ed to Brig. Lal that it would be wiser to
mention in the bulletin issued regarding
Dr. Lohia’s bealth that there was possi-
bility of malignancy in the prostate gland
remove. Dr. Lal definitely made it clear
that they should wait till the final report
was ready before drawing any conclusion.
As a matter of fact, the final histological
report on the gland was received after the
demise of Dr. Lohia. This is the informa-
tion which I wanted to give.

SHRI NATH PAI : The Prime Minister
did not answer the main question about
the enquiry. What agitates the people’s
mind and what they want to know, while
this debate is going on, and what worries
them is this: the question was a very simple
one. We are not competent to go into the
technical details. 1 was distressed to see
the Prime Minister was called upon to
reply about them. The main guestion which
agitates the people and which is at the heart
of everybody is whether the enquiry will be
conducted—to lay at rest all doubts and so
that it would be genuine and bona fide—
by people who are not officials but who are
known in their respective field, from the
non-official field. We want members to-be
associated who are not officials. We want
a categorical reply from the Prime Minister
to this point; this is the essence of it.

SHRIMATI INDIRA GANDHI : There
is no harm as far as that is concerned; I
shall speak to my colleagues about associat-
ing non-governmental people on the Com-
mittee. 1 have no objection. (Interruption)

SHRI NATH PAI ; I mean members of
the enquiry committee,

SHRIMATI INDIRA GANDHI : Obvi-
ously, it means members of the enquiry
committee. There is ome point which I
would like to mention, which Shri Madhu
Limaye raised earlier, about Dr. Shantilal
Mehta and what he is supposed to
have done when he came for my
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operation. Dr. Shantilal Mechta takes
his instruments, no matter where
be goes. After the hon. Member
wrote to me, Dr. Shantilal Mehta was ask-
ed about it and hesaid, “I take the instru-
ments with me.” This is not necessarily a
reflection on the place where he takes them.
oft e Fag. a9 ey qaE &
et wfidi 3 79 T@ X R frr @
& gaTt WT W § W7 ArEl a0 %
foas g€ &, =t gk fafeer-wre 1
e § a8 7@ ama &1 " g
e A @ S
oY TE HWEH |
oY g R F 91 AT T § IS
faT 5 TR, AT AR Hiel T 1 g%
T Fi AT AG1 AT THAT ? AT
A e & Ag) A, AYE & g
ra AT wgTenT T & € e, wgrear
aqidy 7 §FET THT Fgr 97 fF I AR
I g A FT FT T FH FAR
F Fi AE g wwA | A v e R
I T8 T/ 9% 9 fFar fw ag el
Td A7 HT o TH WAL Aliedr 2w-
waT &, 9w dfzmfew wh S ar ag
@ qT9 FT G206 AL FT FHaT AT Al
Tg i g1 Hie §R A1 AT I FIT
FAT AT Wi Al ) ar w fa oees
FTT T forar 4 ?

wow wgRw s Afeaw fag

Tt

oft g fag : g9 i a1 AT H =A™
T FIfge

o wgEg AT A e femn
4

=t wifarorw fog wtwd o wE-
T, W Wi g A Fue 927 & qma
i § TN 28 aT0E 48 FEy T
fF 9 vwT ¥ f9U a9 e
G § a0 A T @ A AN F
fRT 3a%7 ar4FT ¥ i $7 % Paaw

AGRAHAYANA 2, 1889 (S4AKA)

Oral Answers 2124

w1 @ # QO S T -
FfeHA™ &0 ar= w4 I gEAET
o | ¥9 91 & 919 g f 7 o
| & | UF A< fHT g3¥e fawew
q IHET qIHT & AT TIATH BPL ..
gfeq afea s(qw S & are € T
Fygigth, m@ g R Afa ¥
TEHAT 4T q T @9 g WML

(s '

I am putting the question. Will the
Minister be pleased to state if the blood
pressure of the patient was taken on the
occasion when he was examined and what
the blood pressure was, and if the blood
pressure was excessive in”view of the fact
that in patients who have excessive blood

pressure the outflow of blood is excessive,
what precautions were taken ?

DR.S.CHANDRASEKHAR :Theblood
pressure was 140/100 and the pulse rate was
120. The patient was being constantly
attended to.

o« wew fagrdt ARt wew
WG R, UE q9ad Y24 F 1T I9 ATAT
w1 froFwr & far— e N I
G 4T, A G WA & 1L T
e FTevr f5d qF | gg ArGw |
s § % S w19 @i Sifed 9T, a@
A G AT AR 7 AT FE q7C qT
QISAT 99T ar gg =91 ghn fF '
T T T F1E e A @ gk
9% 4 9T & 3feq, faw Fror § Wy
YT AT, W ATTH ATHA I T @AT
qEATE | TR Y A e A7 fF wgt
IEH gh Twes A A QA w 4—
9@ § T 9g 9°WF G 97 i @
So" Igw & &Y Smar

R AN S YA Faw g
FHET & G AT Ayt 51 W
WYET ST | 4T L9 WO FY AT & Foy
T T 4% F AT AT W TE-
FEH S TE] &7 [T AT TS 4,
Tg & Ig Agl (647 AT THAT 4T |
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ST w4t S 7 gg o 57 f¥ a=w
ghear feP M a7 F I T ga faw
I H—IwT 727 £ fF gav @37 A
Q1 F faae & s 5@ qra #1 Ar Si T
QA afgd—ar= gfmar Weat & 9w
9 9F $1 AMGFT TR A, T I
%€ ¥ T A Ag1 3 'Fan
e A sfear Weq F wfafafa &1
Fega A "L fast grit 1 I9% wfa-
fafa #1 qar FT g1 Dfgd s g @a
fra 7 qAT @ M ATH AT W
S R T T A g
a8 &1 3u fadza & 5 ar &t et
5 AT T FT AT T qT W HIRS
T faaw o & fag wmw e sy s
FT-HeFr safeagl #1 €Y IEH Wi
o STg—TwT TE AT TEAT &Y FAT
27

DR. S. CHANDRASEKHAR : The only
question I can answer is why the wound
was not opened at an earlier stage. It was
because there was a difference of opinion
among the doctors. They thought the
catheter was draining the urine and the
wound was having a healthy and natural
cure. But when it was found that he was
having more complications, the other doc-
tors came and suggested that it is perbaps
necessary to open the wound, to which Brig.
Lal and Dr. Pathak acceded.

SHRI A. B. VAJPAYEE : May I know
whether this committee will be directed to
make a specific enquiry into the question as
to who authorised All India Radio to make
such a broadcast ?

MR. SPEAKER : That is a matter for
consideration.
SHRI S. M. BANERJEE rose—

MR. SPEAKER : Before the Question
Hour is over, I want to call at least the two
remaining hon. members who have tabled
the question.

SHRI S. M. BANERIEE : Sir, my wife
has become invalid,. She was operated
upon for tonsil and her frenic nerve was
wrongly operated. She is in bed for the
last five years. (Jnterruptions)
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DR. S. CHANDRASEKHAR : What
possibly happened was, a number of journa-
lists had been meeting the doctors round the
clock. 1 am just guessing. Somebody
might have given that to the press, which
was broadcast in the radio, which was later
denied by the official authorities.

it wy fomed © 39F &9 & A0 @
e & | | A9TH qoAAT Igar g {F
o Wiw ¥ FAR WA HEITL AT
FET &

st WAAR ;. W AGIRE, T
9 g9 § |1F AT T A7 W G5
faferen smgaer & T, I]@ WER
FTYY TET AT AT TG T AR IET
g & W 97 AR IEW I T
T %t e A1 forgr ar ) e = T
F o wTer 7 S9 FY 9 v faar
fr ag wrEAT AW 2, W H @
#r F1¥ 9@ T, ST F ™ ATVEATEA
9T =re wifgmr @@ MW AR R
gfoorw og e s s &Y g &
g

MR. SPEAKER: It is only a matter
of information.

MR. SPEAKER: They have no reply.
They are not able to reply.

sft AT W TR o AR,
W9 e Wlfgar 1 AW galT, I
AT F §G IT T A v G
frer o @9 9w g7 3w ¥ A
fra, gaR o ot & e wifgn
FY u2=x fam, 3 1 73 Fg 5 -
firmer &5 9T Tre wifgar w1 T
% T gem, = A ¥ AX ek
A Aol AT ¥ o AW E, gy
fafemen seqae & faoms 77 sy
i § 5 ar & Ao § oo
¥ 0% AT Ol T 0w & e A g
@ ¥ 7oq gi—frew o § wv @i
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@ F AR 0 g @ e @
FreqaTe ¥ A amod ara Ak &, Ak
FrEF A fraet 7 gEL N AT AT
&3 WY T ATE OHH H T A
Mo wifgm afew T & gEl # oY
W q@ F A AT e #t e
ifeaee &1 aog ¥ gt § S W
Afafes Tha@d wTF & a8 F @
9

ot gamToaw fay . @fafes
AW T Gl & 919 AT e
agigem. ...

oft war wTw qw ;e Sife
FARFAFATRE,.......

oft weToaw feg ¢ 9 o S
THAA § FETaTT F—wT A,
FIYCATEY XY & AT ALY, TEET A
g ot g

St Wre W g : AfeT AT A
wErRa ¥ wg g & s
MR. SPEAKER: I cannot compel a

‘minister; unfortunately, it is not within
my powers.

SHRI M. L. SONDHI: Let the same
fate meet them; then, they will think about
it.

MR. SPEAKER: Please allow him to
say something.

SHRI KANWAR LAL GUPTA : He
is repeating the same answer. He does
oot reply to the question.

ot smrroaw fag @ wfefes
A A T FEE TG A
it wy fodt & w1 ¢ 5 T
FE 71 fow & amw A F At F
T AT A |

_ ot T AT o WY wAE aan
€ 3 99 e W § ;X T
FETQ §, 99 w1 S wwE G )
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MR. SPEAKER: Please sit down now.
The Question Hour is going to be over
and even one question has not been finished.

oft swg W T F wgan §
foeet & oreqarel H At F  faedr #T
¥ s, qifearde & AR w F
wifrw 7Y foar &, 9w w1 Wi
For =fgd |

MR. SPEAKER: I will request you to
sit down. The hon. Minister may also
kindly resume his seat, Shri N.S. Sharma.

st Ao w0 wWWi: FwUW wWEREA,
H AF g A9 AX w@AEE Wl &
sfa wgrfa o T TEan § v fax
qord & 99 F AT 9w AN A 0
& &, 59 & oY 7987 971 ¥ ag fazreT
W R G FITE a8 STEAT
Fe {5 97 aoia aoflT atg & &g
& ST & oF oy 2, O femfa
o AW 9T F AR Tig 707 g §, afz
g ffee =7 Yag v a< 3
fo @ # #3 off 7y famd =
AN TR I 1w AT
1 | faig oo @, T F s
ST g7

st wew fag :ogw oA A
Fad R fm 5 @@ T A
O A8 &, I &Y I9 F @ AT
¥ I9 F Q@ AW F @A F AR A
®E

SHRI P.K.DEO: Prior to the operation
the examination shows that he was a normal
man but immediately after the opcration he
developed uraemia. I would like to know
what was the cause for the development
of uraemia unless some system had been
damaged during the operation. Secondly
so many types of drugs were injected into
him. May I know if there was a sensitivity
test to the various drugs before they were
injected into him and how far it was going
to affect B. Coli or some other infection

. that developed later on ?
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SHRI SATYA NARAYAN SINHA: It

is"not possible for a layman like me to say

how he developed uraemia.

SHRI P. K. DEO: He can inquire and
let the House know.

o TR Wl : e "R,
fafeere a9 § St AWERE &
el F |rq T41 Y § 98 o fg
AR 98 F ar § R Fgr W}
AEEHAT TGl § | WL W H A
geeg A arER g 42§ 9w
I LT FT AT AFFT AT 7F A
&% 4 g I S T fag
¥ g FEAE AT HI A X
TR IR R AT T
T | At St areraT F ¥e difgan
& wEE qa g & T
§ qg A agan § 6 wre sifgan
w1 fog fm sw gam 91, |1 ag
arg w9 & 5 Aot ¥ o W wm
A AT § F1H F A T BT AT
T ey war ?

w7 9 4@ W @ g 5 arg
TARY 97 &1 919 @iwq ¥ oy dare
WA R YA TR T a@ qar
g 919 @FT & fau @ T w6
faC gu wafs $iE & Tl ¥ 9
9T T T 7

fog aF it fwd w1e wifgw
®1 Y 99 @ FY AT F fFaa sotew
et st wE & I 30 AMfgar
o g F g o el a7 A I
frg aRn St g g ? A W S
TREa AGAH! T a9 qAME g
Wt °g wgw @ a% s
®r sqaear &% § a1 I9a ?

ft awAroww fag: it F w7
w1 § T feaw o Wt gu 5@ &t

AT Y AT T T e § Ay
wgt wdal # @ | W i [qw
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g€ & 7=t A v aed PR AR AT A
AR AR AN agaT g | (swaww)

q¥ WA /T8 A1 A ¥ A
F AT AT

MR. SPEAKER: All of you may
kindly sit down. The Question Hour is
over.

Oral Answers

SHORT NOTICE QUESTION
SurpLY OF RIvER WATER TO WeST PAKISTAN

S.N.Q. 3. SHRI P.N. SOLANKI : Wil
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government have decided to
reduce the supply of water from the eastern
rivers to the West Pakistan irrigation system;

(b) if so, the reasons therefor; and

(c) whether Government propose to hold
any discussion with the Pakistan Govern-
ment before resorting to this step?

THE MINISTER OF IRRIGATION
AND POWER (DR. K.L. RAO): (a) to (¢).
As provided under the Indus Waters Treaty,
a notification was issued by the World
Bank on 25th October, 1967 informing
both India and Pakistan that, in its opinion,
part of the system of replacements works
is ready to provide additional supplies during
winter season. The Treaty required that
the two Commissioners for Indus Waters
from India & Pakistan should meet on re-
ceipt of such a notification and agree on
meodification in the Treaty provisions re-
lating to deliveries to Pakistan. The Com-
missioners have met accordingly at Islama-
bad from 8th to 14th November 1967 and
agreed on some reductions in the deliveries
to Pakistan at Ferozepore for the period
from 21st November 1967 to 31st March
1968.

SHRI P.N. SOLANKI : I would like
to know how much water we will be able
to save from this diversion and whether
we have got adequate canal system to
utilise this water in Punjab and Haryana.

DR. K.L. RAO: Actually, we have
started reduction at Ferozepore from
the 21st November, that is, two days back,
and this water that is saved will be useful
for irrigating one lakh acres in Punjab,
Haryana and Rajasthan. We have got
adequate capal system to use this and more
water.
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SHRI P.N. SOLANKI: Will there be
any waterlogging problems in these areas
if this water is diverted ?

DR. K.L. RAO: Actually we require
more water for the land. We have got a
lot of canal system and we can use this water
without any difficulty of waterlogging.

SHRI BAL RAJ MADHOK: In view
of the fact that of the total water of the
Indus system, Pakistan has got 80 per cent
and we have got only 20 per cent and,
in view of the fact that according to
the World Bank award, we should have,
by 1964, taken away all the water—we are
still giving water to Pakistan; it, of course,
was changed by the Indus Waters Treaty
and the date was extended to 1970— and
also in view of the fact that Pakistan has
not only completed Mangla Dam but has
also completed Thal Project by which it
has got more storage capacity, more irri-
gation potential, may I know whether the
Government of India will put pressure on
Pakistan that the water that we are giving
to Pakistan should now be stopped and we
may use all that water for our own irrigation
purposes, when we need water so badly in
Punjab, Haryana and Rajasthan?

DR. K.L. RAO: The Mangla Dam has
been completed and it has been inaugurated.
The only thing is the connecting Rasul
Barrage and canal have not been completed.
We are expecting that these will be completed
in.the course of next few months after which
we are going to discuss with them and get
water. We hope to get water for 7 lakh
acres next year.

SHRI NATH PAI: Ever since we first
raised the matter of ill-advised congratula-
tory message from the Prime Minister to
President Ayub Khan, Dr. K.L. Rao has
been busy singing the praises of the Mangla
Dam and the benefits and the advantages
that have been accruing to this country.
In view of the fact that this is a Dam in
the territory which we claim as ours and the
Minister thinks it fit to go on praising the
aggressor for his achievement, may I know
whether it is the policy of the Government
of India to persuade other neighbours of
Iadia to occupy our territory and build
dams so that we can have the benefit of the
waters 7
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DR. K.L. RAO: In this particular case,
the Dam is not built completely in owr
territory. It is half in our territory and
half in their territory. Even when we
occupy and get back our area of Jammu
and Kaghmir, still half the dam will be in
Pakistan territory and only half will be in
our territory. Secondly, under article 11
of the Indus Water Treaty, it is very clearly
laid down that, irrespective of whatever
is done there, the sovereign rights of India
do not suffer. Therefore, we are still in
the sovereign possession of that area irres-
pective of whatever happens there.

=T WEWEIT WA : T 4g @Y
2 fr fa=rd oel 210 Fo THo T Y
qiffee § WUeT atg F SgEEA &
AT 9 Imfad fear av 9K =R
F g #) gae o @ fs s
¥ oY grf Ffwc 9wt W E 99w
I F 991 o A @ feafa § safs
AT A @ X FATE WA
AR fely Toeifos wfafafa &t
gfwfaa g 1 W@ a@R Sfaa
wE &7

DR. K. L. RAO : Of course sofar
I am concerned, there was no question
of my going. Since half the dam is ours
and half is theirs and under the Indus Water
Treaty, we are gaining quite a lot by its
earlier completion, it is not thought there
is anything wrong in sending our repre-
sentative.

ST TETIEIT WIS ;I WgIed,
a9 A AT A GAT EFO 1 AT I
ag ¢ 91 S fF Wer o ¥ gwET
afe a0 we a1 38 & R oW faad
HeT & 9T W & a7 T 9T g
wfawT &1 agi w9y Sfaa grm ?
IR TG AT 7@ & aT ST /et
gt 43 gq § e gt B gf
T (e T Ia A a8 e & g
WTHT ISARFT A FgT T I IO
T H & a9 99 & mifae
FaRaaga i g?

A
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): May I say the
High Commissioner in Karachi has to attend
that function because all High Commis-
sioners do so? This is not a question
where we can oppose it. How can it be
opposed? This is a part of the Indus
Treaty Agreement and this is not a question
where we can say that it is an unfriendly
act and, therefore, we can oppose it,

st SEEIT WE : EET g
I qE A9 I IW A A @ AR
g Owdifas wfafafa aofees
F 99 WA A F IGIARA ATHL 9T
T 4g Fgi aF SfEa g ?

SHRI MORARJI DESAI : All this is
granted. But when the Indus Water Treaty
was singed, we have got to allow them to
have waters from Western Rivers in
replacement of waters from Eastern Rivers
and it is because of this that this treaty
was signed. This question was referred
to the World Bank as a mediator in
the dispute between India and Pakistan, a
few years ago, and, accordingly, the Treaty
was signed. In that Treaty the Mangla Dam
also has been envisaged.

SHRI NATH PAI : Which part of it?

SHRI MORARIJI DESAI : It is only
one part. There are no more parts, The
Mangla Dam is Mangla Dam.

SHRI NATH PAI : Which is the part
about the Mangla Dam in the Treaty?

SHRIMORARJI DESAI : The Mangla
Dam is envisaged in it. Therefore,
these waters from Eastern Rivers are
released to us when, It is because of that
that the High Commissioner attended,
There is no impropriety in it in my view.

SH.RII-]:BMBARUA:Whmthemmm:-
r.io_nofthPMan;hDamwucomnmed, our
lfnmehbtni.uerinoneo{herﬂuor enthu-
$1asm sent a congratulatory message to
sidentA)‘ubK.hanlnd“We also ::lr:
on the floor of the House that the comple-
tion of the Mangla Dam would reduce the
Pressure of water supply that we have to give
to Pekistan under the Indus Water Treaty.
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In that connection may I know whether the
Government have evaluated the proportion
in relation to the lessening of the pressurc
of water that we have to supply to Pakistan
because Pakistan has completed the cons-
truction of Mangla Dam?

DR.K.L.RAO : That is exactly what
has been done. On account of the earlier
completion of the Mangla Dam, we have
been able to get some water; we have been
reducing the water supply to Pzkistan since
the last two days; we are giving them much
less,

SHRI HEM BARUA : T wanted to know
the proportion,

DR. K. L. RAO : Under the Treaty, we
have to give 79% of the Beas water. We
are now reducing it to 67%;.

SHRI M.L. SONDHI : Today cven
the technical Ministries like his have to rea-
lise that we are living in a world in which
international relations predominate. He
received an invitation to attend the inaugu-
ral function, One could understand his
deputing a junior technical officer and trying
to find out what is happening there as some
sort of an intelligence. But the High Com-
missioner was sent. Was this done on his
suggestion?  If you send a technical re-
presentative to a technical meeting, it is
understandable. Even our Embassies have
got technical secretaries—First Secretary,
Second Secretary and Third Secretary.
Why should the High Commissioner go
in your place? Your name will go down
in history as having been represented by the
High Commissioner,

SHRI MORARJI DESA1 : No particular
member is represented; it is the country
which is represented by the High Commis-
sioner.

DR. K. L. RAO : T must submit that
our technical officers have already inspected
that and a report has been laid on the
Table of the House.

&t mgrow feg wref: foeg R
¥ gW J T gHwar frar & ag @
T FET & 9T TgaT 4T A wE
A ST qiferea FY 9T @raT 99 &
TR FE F IR H a1 T X wEw
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TT—sit afg ¥ W & 9w
¥ R et A v W, afew
U A FgAT AeAT § ¥ER ¥ 5
qiffe aY g a9 T aAueT afe
T QT The ST, AT ST FT {0 IHT
& A0 qq gaT O g &1 fasem
AR 20 9He T fAaT g W A
¥ 29 ¥ oA SaTg A4 FY @ FA
g1 afsr fag &t & oFit F qi=d
fer &t g W wT @99,
qg q9 WeTE A 9=dT o @Y g #
AT =R § oo o 9% o=
TF TifFeaE AgY g1 qET FT 80
sfowa smTe T8 FI A0 a9 TF T
AT Ag QU A W AR gH 20
Xt gt o ag fade ?

DR. K. L. RAO: Under the Treaty, as the
hon. members may be aware, India is enti-
tled to use the waters of the three eastern
rivers from 1970, The Treaty becomes
operative from 1970, and the waters of Ravi,
Beas and Sutlej will be for India from that
year. Therefore, there isno question of
any interference by Pakistan in the waters
of the eastern rivers. '

SHRI NATH PAI : On a point of
order, When T rose to speak, they tried to
subject me to mockery by saying that the
Deputy Prime Minister has said that there is
only one part. I fail to understand the
derisive laughter in the Treasury Benches
which they habitually exhibit, I have read
ecach Article, almost each part of it. In
Article 11, there is no mention of the
Mangla Dam.

SHRI MORARIJI DESAI : I was not
talking of any part of the Treaty,

SHRI NATH PAI: Dr. Rao said that it
is very clearly covered. He said that it is
very clearly stated in the body of the Treaty.
1 want to know in which part of the body
of the Treaty itisstated. 1willread outthe
Article to you. You may help me. This is
Article 11. 3T 7 gl ¥%e fFaT 8, TH

““This is completely covered. Article 11
reads thus
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“Nothing contained in this treaty and
nothing arising out of the execution
thereof shall be censirued as constituting
a recognition or waiver of any rights
or claims whatsoever of either of the
parties other than those rignts...... .

Where is the mention of the Mangla Dam
here ?

DR.K .L. RAO: I am sure the hon, Mem-
ber must have understood what I had said. I
had never said that article 11 had mentioned
Mangla Dam. 1 pever said that.

SHRI NATH PAI: He said that the
Mangla Dam was covered by the treaty . —

MR. SPEAKER : Now,j Shri Hukam
Chand Kachwai.

DR. K. L. RAO : All that I said was that
the Mangla Dam, ....oe:.-

MR. SPEAKER :1 request the bon
Minister not to answer, it. 1 have already
called .another Member.

uﬁmm:ﬁmm
g fF oY swem T § 99 F AL
Y wrea #F ufw Ot F g1 g, | W
ot 7% gu @ 4, o o @ R
TR F7 e Ag e g e
fom ®1 9wy se § FEr & A
ROt AE W AT &, 9% g
#4 @F WATEET W F OGS FAM,
At o wwr g & st gT @ ?

'DR. K. L. RAO : 80,000 people have
been affected by the Mangla Dam. Hal[_ of
submersion is in Pakistan occupied Indian
territory and half in Pakistan. Since the
dam has been completed and the water has
been filled up, I am sure pcople affected
must have been rehabilitiated.



2137 Oral Answers

TR grE FAET FT q9w IV =]
g1 ?

oft wwTwEiT Wl o g sfaw]
T SqUET 1 fY aE o =ied
T

SHRI MUOKARJI DESAI : 1 could
understand the feeling o ‘my hon. friends,
but a Government cannot function as
the Opposition wishes it to function.
Government have to function in a respon-
sible manner and when High Commis-
sioners are there, it is a matter of......

SHRI NATH PAI: We repudiate this
kind of insinuation. Why should he accuse
the Opposition .

SHRI MORARIJI DESAI: [ am not
calling the Opposition irresponsible. Far
be it from me to say so.

SHRI NATH PAI : By implication he
has said it.

SHRI MORARIJI DESAI : The Opposi-
tion are responsible in their own way, and
Government are responsible in their own
way.

SHRI HEM BARUA : By implication
he has called the Opposition irresponsible.

SHRI MORARJI DESAI : 1 have never
said that the Opposition is irresponsible,
Therefore, there is no question about it.
On such occasions or at such functions which
are of national importance, even in India
all the High Commissioners or Ambassa-
dors do remain present, and, therefore,
it would be an unfriendly act if we do not
do it; and we do not want to be unfriendly
to Pakistan; we want to be friendly to
Pakisten and we want to see that. ... ..

SHRI M. L. SONDHI : What is this
diplomatic jllness ?

SHRI MORARIJI DESAI : Diplomatic
relations are there with Pakistan,

SHRI M. L. SONDHI : What is that
diplomatic illness ?

SHRI MORARJI DESAI : Diplomatic
iliness ? Theillness is with the hon,
Member.
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ot TNW oW Tt A
T o TG IW ¥ g e
AT & g Wgen § R owet &
TG ST gH A FUST W0 & FL &
w1 Faw @, fow # fF |
SIRT AT AGIA & fod g fogeran &, sar
HIET Sty FF9eAiE g I & 915 99 ¥
e W ¥ fad g o fadem ?
el » |_! o ekl AR,
Wla oo - Epa oXU s o
S b 5 0 b
B S DS S e e
NP LN R PO
= ol a5 e
Y Y B
Sl Al WL W
ay d 5 ol S

SRl Gk by B L

DR.K. L. RAO: It is true that what the
hon. Member has said is correct that we
should supply the Kathua canal with more
waters now because that area does not
have the Rabi waters. As a result of the
completion of this dam, we hope to release

more waters for the Kathua canal during the
rabi season.

3 asly;

ot AT g weft  § aS w7
@iE & w3 R R #1 teme
TEET EW 9% fedre st & 1 w3
T G FL ¥ I T 29 T a0,
s oo @ W ager @Y o, T
521, 99 %Y 99g ¥ oW W 7 faw
#E ar frerat a7 A gw 9w Y afe-
| FEN T I d | qgq A e
feard 3 fordt o5 & 19 ot oY | 3w
s f worem @ ¥ oifesm 1 oy
e AR s g i ow @
wrERT gV, & § S A g fe
F FZHT T | G A B Ford ey
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frdrm @ = 7 e fadrm Ay e
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1 want to know in what quantity water will
be available, and whether it will be through-
out the year or only for a few months,

DR. K. L. RAO : I am ore with the hon.
member that we should do our utmost to
the Kathua Canal. Under the treaty,
Kashrir is entitled to 4% of the water.
Therefore, we are going to give water in the
rabi and kharif seasons, so that throughomt
the year there is water in the Kathua Canal,
but how much it willbe I am not able to
say,

SHRI GULAM MOHAMMHD
BAKSHI : May I know, .......

AGRAHAYANA 2, 1889 (SAKA)

2140

Oral Answers

MR. SPEAKER : Not the third ques-
tion. Thave called Mr. Sharma twice.

SHRI GHULAM MOHAMMAD
BAKSHI : This is most important.

MR. SPEAKER : It will be a precedent
for other members. You can have a debate
on it if you want. You have got a right to
ask for a debate, but during the Question
Hour between one member 2nd another I
cannot differentiate, Perhaps I will allow
a debate, I am myself obliged to say it.

SHRI GHULAM  MOHAMMAD
BAKSHI : I just want to know for my
information and the information of the
House if this treaty will replace the Ravi
treaty.

MR.SPEAKER : No, please,

SHRI D. C. SHARMA : We all hailed
the Indus Waters Treaty in spite of every-
thing_because it was going to put an end to
one major source of friction between India
and Pakistan, but the working of that treaty
has been more unilateral than bilateral, it
has been more in favour of Pakistan than
in favour of India. 1 can give an instance,
Some time it was said that our engineers
would meet the Pakistan engineers, but they
refused to meet our engineers. They go
there and they have to come back, because
the Pakistan engineers are not prepared to
meetthem. Therefore, sofar as the working
of that treaty is concerned, it has been ob-
served more in the breach by Pakistan than
infulfilment. I want to ask the hon.
Member what guarantee there is that in
1970 we will get the use of all the waters of
the Ravi, Beas and Sutlej. 1 am sure that
by that time Pakistan will raise some other
bogey, and my friend Dr. Rao will start
trembling in his chair. Therefore, I want to
kmow what guarantee he has got.

DR.K.L.RAO ;: What the hon. mem-
ber said is not quite correct, because so far
as the treaty is concerned, it is being im-
plemented very well, Our Commissioner is
going there with fis officers fram time to
time as per the agreement. 'So far as the
fear is concerned that we will mot be able
to get the water, T would like to remind
the hon. member that the water is in our
hands, we can stop it.

SHRI D. C. SHARMA : You camnot
stop it. We are a friendly nation,
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Dr. K. L. RAO : As per the provisions
of the treaty, if Pakistan does not pay the
money or does not require the water we
can stop it.

st T fewer : s A E fF 1970
AT 1971 | =M@, TN &R
T w1 o fergeam #Y firer stoe
gl 7% TE afar w1 aweas § sww
foem ot & a7 o A gEw &
ST & 1 AT FT A G gafg fr
W R a1 afF Aer & weilE
& ST | T W I T &Y g
¥\ & S sEm B ag o 6 W
TFE I g TfFeane Y & @ § Taer
w sfafavest faggr w2 faar smom
AT JoITar Y TR Hraar e & ?

o F2 &€ fF 1970 AT 1971 F
@, T, sagw w1 gFr faw
AT | 1965 ¥ IMqv gEW witde
93 qifemie § fevawe &am o )
faes dww & o9y awmar ot e o
& s goew s, A% 1971 &R
1972 & ART THT FI9AE EIT
1970 TF FT qfdeaE AT qrdr
AN FYHE FT AT al fE W
& 99 TF I TEw fasar @ ar
A9 T 9T F fegmmw & & 7
T AT T T F fegw @ fod
gfesrest sz ¢ o = fowfed &
ATYN T Frg ThEE aAC A § A
TAT LA AT & AR A FA T
FIWIE 00T |
" DR.K.L. RAO: What hon. Member
“'said s sbout the utilisation of the waters
after 1970, Actually, as we have the right
we are entitled to the full amount of water
after 1970. We will have that. The only
question is whether it would be possible
to utilise it in the absence of the Beas dam.
That is a different question. If the Beas
dam is not ready, we will not be able to have
all the water, and that is one reason why we

are trying to expedite to the extent possible
the construction of the Beas dam. It
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is no doubt true that in the absence of the
completion of the Beas dam we will not be
able to utilise completely all the water that
we are entitled to. But that is a different
matter. So far as the agreement with
Pakistan is concerned, we can take all the
‘water, as much as possible of the three
Eastern Rivers after 1970,

WRITTEN ANSWERS TO QUESTIONS

STRIKE NoOTICE BY EMPLOYEES OF
INDIAN OIL CORPORATION

*211. SHRI JYOTIRMOY BASU:
SHRI P. GOPALAN:
SHRI P. RAMAMURTI:
SHRI NAMBIAR:
SHRIE. K. NAYANAR
SHRIE. K. CHAKRAPANI:
DR. RANEN SEN:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:
(a) whether it is a fact that the employees
of the Indian Oil Corporation have given
strike notice for the settlement of their
demands;
(b) if so, the pature of their demands;
and
(c) the steps taken by Government to
settle the dispute ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA):
(a) to (¢) : The Indian Qil Corporation
Limited initially declared a bonus of 4%
for the year 1966-67. Immediatley thereafter
the Unions of employees started isolated
agitations, including pen down strikes and
strikes in different parts of the country to
press a demand for a 20% bonus. After
prolonged discussions between the Manage-
ment and the Unions, a settlement was
arrived at according to which the Manage-
ment agreed to pay bonus at 109 of basic
pay and dearness allowance for the year
1966-67. The Unions agreed to restore mor-
malcy of work in view of this settlement.

OPENING OF HOTELS ABROAD BY INDIANS

*212. SHRI KAMESHWAR SINGH :
Will the Minister of FINANCE be pleased
to state:

(a) whether Government are encouraging
the Indian hoteliers and restaurant owpers
to open hotels and restaurants abroad om
a large scale;
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(b) if so, the incentive provided by
Government; and

(c) the number of applications received
for the purpose so far ?

THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE (SHRI!

MORARII DESAID (a) There is
no special scheme to encourage opening
of hotels and restaurants abroad.
Proposals received from parties in India
are considered in the light of the normal
policy relating to investment abroad.

() and (c). Do not arise.

NATIONAL INCOME

SHRI MARANDI:

SHRI PRAKASH VIR SHASTRI;
SHRI S.S. KOTHARI:

SHRI Y. S. KUSHWAH:

Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that a study of the
National income of the States made by
the National Council of Applied Economic
Research has revealed that despite three
Five Year Plans, the growth of national
income has been low and inter-State dis-
parities have not been narrowed; and

(b) the steps which are being considered
by Government to raise the National income
during the Fourth Five Year Pian period ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.C.
PANT): (a) Estimates for the three years
1950-51, 1955-56 and 1960-61 have been
presented by the National Council of App-
lied Economic Research in its study entitled
«Bstimates of State Income”. According to
this study, India's national incomein real
terms increased by 38% in the course of
the first two Plans as against an increase of
44 % revealed by the official estimates. The
Council's study also states that between
1950-51 and 1960-61 there was no major
reduction in inter-State disparity in per
capita ipcomes, although the range between
the maximum and the minimum state per
capira incores had gradually narrowed.
These cstimates are at variance with the
estimates prepared by the State Statistical
PBureaus. The estimational procedure
involved in the preparation of National
Income estimates is complex, and differences
cap arise not only on account of differences

*213.
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in the scope and quality of data but also
on account of the manner in which data
are processed. It is therefore not possible
to say to what extent the Council's esti-
mates are reliable,

(b) The growth rate of national income
is associated with the rate of investmen
in the economy as well as other factors.
The Fourth Five Year Plan when finalised
would spell out the national income target
as also its implications in terms of the steps
to be taken to raise domestic savings and
investment.

RETIRED COMPTROLLER AND  AUDITOR
GENERAL OF INDIA

*214. SHRI YAJNA DATT SHARMA:
Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the last re-
tiring Onmptroller and Auditor Genera
of India is holding directorship of a large
number of industrial concerns both in the
private and public sectors;

(b) if so, the reasons for making a de-
parture in this case from the normal practice
of not permitting such officials to accept
any assignments after retirement; and

(c) the total income of the last Comptrok
ler and Auditor General of India during the
assessment year 1966-67 and the total in
come-tax paid by him ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) Shri A. K. Roy, the last re-
tiring Comptroller and Auditor Generat
has not been appointed Director of any
public sector industrial concern. Accor-
ding to the information available he is hol-
ding directorship of a number of private
companies.

{(b) According to Article 148(4) of the
Constitution the Comptroller and Auditor
General is not eligible for further office
under the Government of India or the
Government of any State after retirement.
Shri A. K. Roy has not been appointed
to any office either under the Central Go-
vernment or any State Government after
his retirement. It was not necessary for
him to take permission of the President
before accepting directorship in these com-
panies after retirement.
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(¢) The total income declared by Shri A.
K. Roy for the assessment year 1966-67
was Rs 48,800 and the total Income Tax
paid by him was Rs. 10,601.14.

FmvaAncE MINISTER'S SON ACCOMPANYING
HiM DURING His TOUR ABROAD:

*215. SHRI GANESH GHOSH :
SHRI P. RAMAMURTI :
SHRIMATI SUSEELA GOPALAN :
SHRI C. K. CHAKRAPANI :
SHRI A. K. GOPALAN :
SHRI MOLAHU PRASAD :
SHRI VISHWANATHA MENON :
SHRI E. K. NAYANAR :
SHRI UMANATH :

Will the Minister of FINANCE be pleas-
ed to state :

(a) whether it is a fact that his son ac-
companied him on his recent tour abroad;

(w) the names of th: countries his son
visited and the amount of foreign exchange
sanctioned to him;

(c) whether it is also a fact that he was
treated as a diplomat throughout the tour;
and

(d) if so, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir.

(b) He visited the UK., US.A,, Canada,
Brazil, Trinidad, Venczuela, Germany and
France for 30 days in all and was released
£3 per day for expenses.

(c) and (d). In accordance with interna-
tional practice, he was extended courtesies
normally shown to sons of high dignataries
and Cabinet Ministers when accompanying
their fathers on visits abroad.

SHORTAGE OF NAPHTHA

*216. SHRI D. C. SHARMA : Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

{a) whether there is going to be a signi-
ficant shortage of Naphtha by 1970-71 if the
fertilicer programme expands according
to the schedule; and

{b) if so, the steps taken or preposed to
" be taken in the matter ?
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI1 ASOKA MEHTA): (a) No,
Sir.

(b) Does not arise.

HALDIA-BARAUNI Pree Line

*217. SHRI A. SREEDHARAN :
SHRI P. VISWAMBHARAN :
SHRI KAMESHWAR SINGH :
SHRI MANIBHAL J. PATEL :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to  refer
to the reply given to Starred Question
No. 211 on the 1st June, 1967 and state :

(a) whether the responsibility for the
faulty alignment of the Haldia-Barauni
Pipeline has since been fixed;

(b) if so, who are the persons concerned;
and

(c) if the reply to part (a) above be in the
negative, the reasons therefor 7

THE MINISTER OF PETROLEU M
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA)

(a) No Sir.

(b) Does not arise.

(c) The Central Vigilance Commission-
er's report on his enquiry is still awaited.

JoB SecumitY ForR L.1.C. EMPLOYESS

*218. SHRI A. B. VAJPAYEE :
SHRI SHRI CHAND GOEL :
SHRI JAGANNATH RAO JOSHI :
SHRI SHARDA NAND :
SHRI N. 5. SHARMA :
SHRI1BENI SHANKER SHARMA :

Will the Minister of FINANCE be
pleased to state @

(a) whether it is a fact that Class 1I em-
ployees of the Life Insurance Corporation
have demanded Job Seccurity; and

{b) if so, the reaction of Governmoat
thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1 K. C.
PANT) : (a) Yes, Sir.

{b) It isfor the Life Insurance Corporation

-teJook into this matter.



2147  Written Answers AGRAHAYANA 2, 1889 (SAKA) Written Answers 21 48

Ladxat COMMERCIAL BANK

*219. SHRI ABDUL GHANI DAR :
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 2505 on the 15th June, 1967
and state :

(a) the progress since made in the inquiry
being conducted into the affairs of the
Laxmi Commercial Bank ; and

(b) when the report is likely to be submit-
ted 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.C.
PANT) : (a) and (b). The answer to Un-
starred Question No. 2505 on the 15th June,
1967 having been in the negative, the ques-
tion of the progress of the enquiry or of a
report does not arise. However, investi-
gations are being carried on by the Income-
tax Dcpartment in the matter of certain
deposits with the Bank.

Worxmng oF Wnimapon HosprraL,
New Devmn

*220. SHRI YASHPAL SINGH : Wil
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether the attention of Government
has been drawn to the articles written in the
“Hindustan Times™* on the working of the
Willingdon Hospital, New Delhi;

() if so, Government’s reaction thereto;
and

(c) the action proposed to be taken in the
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT : (SHRI B. S. MURTHY ) : (a)
Yes, Sir.

(b) and (c). Government are examining
the various suggestions made.

REsERVE BANK STEERING GROUP'S REPORT
ON INComEes, WAGES AND Prices

*221. SHRI RAM KISHAN GUPTA:
SHRI CHENGALRAYA NAIDU :

Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 6203 on the 20th
July; 1967 and state :

(a) whether Gowernment have since
considered the Repart of the Reservo Bank

of India Steering Group om Incomes,
Wages and Prices; and

(b) if s0, the outcome thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) :(a) and (b). The Re-
port is still under consideration of Govern-
ment,

feest & afews st 7 arfaren
*222 ot ®qT WW AW : @

arew, gficar faem aur e fawm
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‘OVERDRAFTS BY STATES oN R.B.L

*223, SHRI SRADHAKAR SUPAKAR :
SHRI J. K. MONDAL :
SHRIMATI TARA SAPRE :

SHRI RAGHUVIR SINGH
.SHASTRI :

SHRIMATI SUSHILA ROHATGI :

SHRI S. K. SAMBANDHAN :

Will the Minister of FINANCE be
pleased to state :

(a) the names of the States who have
not so far cleared their overdrafts onthe
Reserve Bank of India; and

(b) the steps taken or propos.ed to be
taken by Government to curb the rising ten-
dency to resort to overdrafts by the State
Governments ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESALI) : (a) The Governments
of Andhra Pradesh, Bihar, Madhya Pra-
desh, Madras, Mysore, and Rajasthan are
still running oveidrafts with the Reserve
Bank.

(b) In March last, the Reserve Bank
enlarged the facilities for temporary ac-
commodation from the Bank in order to
give the State Governments greater flexibility
in their ways and means position. Simul-
taneously, the Bank also advised the State
Governments that in case an unauthorised
overdraft persisted in future, the Bank would
be compelled to consider the stoppage of
their payments. The matter is being pur-
suod by the Reserve Bank with the State
Governments concerned.

THEFT OF OPTUM FROM NEEMUCH OPTUM
Facrory
#224. SHRI 8. S. KOTHARI : Will the
Minister of FINANCE be pleased to state :
(a) Whether it is a fact that there has
been theft of opium from the Opium Fac-
tory-at Meemuch;
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(b) if so, whether the culprits have been
apprehended;

(c) the amount of loss sustained; and

(d) the steps which Government are
taking to check such thefts 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) No, Sir. No theft of opium
from the Opium Factory at Neemuch has
come to Government's notice. A theft
of opium in the Opium Godowns at Mand-
saur, however came to the notice of Go-
vernment on 15-9-1967. The loss discovered
till now by the Department amounts to 18
bags weighing 628.500 kgs. net.

(b) The Police have so far arrested 37

persons suspected to have had a hand in
the theft at Mandsaur.

(c) Rs. 19,325.34.

(d) The question of further tightening the
security arrangements in the Opium Fac-
tories at Mandsaur, Neemuch and Ghazi-
pur is being examined by the Government.

INCOME-TAX DUE FROM SHRI Buu
PATNAIK'S FIRMS

#225, SHRI HEM BARUA :
SHRI KAMESHWAR SINGH :
SHRI MOLAHU PRASAD :
SHRI RABI RAY :

Will the Minister of FINANCE be
pleased to state :

(2) whether any total assessment of the
Income-tax due from Shri Biju Patpaik's
concerns like Kalinga Airways, Kalinga
Tubes etc. has been made;

(b) whether any attempt towards the re-
covery of Income-tax dues from the above
party has been made; and

(c) if so, the result there of ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) No, Sir. Some assessments
have been made, while others are still
pending.

(b) Yes, Sir.

(c) In addition to the advance tax, a sum
of Rs. 1,18,000/- has been collected during
1967-68. Particulars of the collections in
the years 1961-62 to 1966-67 will be obtained
and placed on the Table of the House.
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REFINING CapacITY OF ForREIGN OmL
CoMPANIES

*226. SHRI K. M. ABRAHAM :
SHRI K. RAMANI :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that the foreign
Oil Companies had one million tonnes re-
fining capacity unutilized;

(b) whether it is also a fact that the foreign
oil companies have increased the refining
capacity from 1.25 million tonnes to 3.5
million tonnes above their licensed capa-
city;

(c) whether Government have investiga-
ted into the matter; and

(d) if so, the findings thereof and the
action take thereon ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) : (a)
A claim of this nature has been made by
one of the three private refineries -(Esso);
the other two (Burmah-Shell and Caltex)
have also claimed that they can process
some additional crude to that being run at
present.

(b) the current throughput in the three
private refineries processing imported crude
oil is about 7.5 million tonnes annually
‘against the originally licensed capacity of
3.875 million tonnes per anoum.

(c) and (d). The companies have reported
that these increases in capacity have been
secured by adopting debottlenecking mea-
sures and improved operational efficiency.

BARRELS FOR INDIAN OIL CORPORATION

+227. SHRI SAMAR GUHA :

ﬂ GEORGE FERNANDES :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether it is a fact the the Oil Cor-
poration of India placed orders with the
Hind Galvanising and Engineering Co. (P)
Ltd., Calcutta for the supply of barrels;

(b) whether in order to enable this Com-
pany to manufacture and maintain conti-
puous supply of barrels to the Indian Qil
Corporation Government made necessary
arrangements for the allotment of steel
sheets to this Company;
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(c) whether this Company claimed that
it had sufficient stock of steel sheets for con-
tinuous manufacture of barrels and maintain
supply to the Indian Oil Corporation; and

(d) if so, the reasons for placing additional
orders for the supply of barrels at a much
higher rate of Rs. 48/- per barrel with a
Calcutta Company known as Supplier’s
Corporaion ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA) :
(2) Yes, Sir. Indian O©il Corporation
placed an order for 250 lakhs barrels on
Messrs Hind Galvanising & Engineering
Co. (Private) Limited, on 24-10-1966.

(b) Necessary steel quota to cover this
order was released to them.

(©) No, Sir.

(d)y Orders for the Supply of barrels were
placed with Suppliers Corporation at Rs.
48/- per barrel as M/s. Hind Galvanising
and Engineering Co. (P) Ltd., suspended
supplies following a dispute over the price
payable by the Indian Oil Corporation.
As the Indian Oil Corporation had to meet
urgent requirements, alternative purchases
of barrels were made from Suppliers Cor-
poration and others after floating enquiries.

PROCEEDINGS AGAINST MULTIMILLION-
AIRE OF BOMBAY

*228. SHRI MADHU LIMAYE : Will
the Minister of FINANCE be pleased to
state

(a) whether Government’s attention has
been drawn to the Wealth Tax case of the
Ruia (Bombay) arising out of the ra_.ich
conducted by the Central Investigation
agencies on the 24th November, 1966;

(b) the details of the jewellery, docu-
ments, etc. seized during the raids;

(c) whether the news about the raids
had been leaked out to the Ruias by some-
body close to his Ministry or attached
offices;

+* (d) whether the jewellery was under

“valued; and
(e) if so, the results of the enquiry, if
conducted 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) Yes, Sir.

(b) (1) Jewellery and gold sovereigns
worth Rs. 1.6]1 lakhs were seized.

(2) Account books and documents.
(€) No, Sir,

(d) and (e). It was found that jewellery
and sovereigns worth Rs. 1.61 lakhs were
not returned for Wealth Tax assessments
at all, and jewellery which was being retur-
ned for Wealth Tax assessments at Rs.
17.24 lakhs was found worth at Rs.
25.67 lakhs according to wvaluation made
by the valuer.

Wealth tax assessments for 1959-60 to
1962-63 have been reopeped. Assessments
for 1963-64 are pending. Correct walua-
tion will be taken in these assessments.

PARADEEP PorT

*229. SHRI P. K. DEO : Will the Minis-
ter of FINANCE be pleased to state :

(a) whether the Government of Orissa
have asked the Central Government to take
over the liabilities in regard to the construc-
tion of Paradeep Port along with the assets
Ihenth!l’aradeepl’ortwaswkenmrby
‘Government;

(b) if so, what are the liabilities; and

(c) whether Government have decided to
take over these liabilities in regard to the
construction of the Paradecp Port ?

‘THE MINISTER OF STATE IN THE
M'NISTRY OF FINANCE (SHRI K. C.
PANT) : (a) and (b). The Government of
Orissa had invested a sum of Rs, 15-69
crores in the Paradeep Project, and this sum
was advanced to the Orissa Government, at
their request and to relicve them of Ways
and Means difficulties, through Miscellane-
ous Development Loans. When the Port
was taken over by the Centre on Ist June,
1965, tlie Orissa Government requested that
this entire amount may be reimbursed to
them, The Government of India have in-
formed the State Government that they are
unable to accede to this request.

(ct The Government of India have been
financing the port project since it was taken
over With the setting up of Paradeep as
a m8jor port from 1st November, 1967 all
capital expenditure by the Central Govern-
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ment or the Government of Orissa in connec-
tion with the purposes of the port prior to
that date will be treated as capital provided
to the port by the Central Government or
the Government of Orissa. The liability for
return of such capital will be that of the port
of Paradeep.

FioHTING OF RECESsion BY PUBLIC
UNDERTAKINGS

*230. SHRI D. N. PATODIA : Will the
Minister of FINANCE be pleased to state :

(2) the steps so far taken to fulfil the
assurance given by Government that as a
measure to fight recession, advance orders
will be placed by the Public Sector Projects
including Railways on various Industries
particularly, Engineering Industrics;

(b) the quantum of such orders placed and
how much of such orders relate to 1967-68
and 1968-69; and

(c) the manner in which Government
propose to aceelerate the pace of such orders
being placed 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAJ) : (a) to (c). Measures
taken to fight recession by way of place-
ment of advance orders by Public Sector
Projects include advance order by railways
for procurement of 16,000 wagons, in addi-
tion to 4,036 wagons to be built in the Raifl-
way workshops, against the 1968-69 Rofl-
ing Stock Programme and issue of tenders
for 1:5 lakh tonnes of structurals by the
Bokaro Steel Plant. It may be added that
Government has decided to scrutinise the
machinery requirements of all projects
both in public and private sectors so us te
ensure that the maximum pessible items of

quipment are manuf: d indigenously,

if necessary, by suitably altering the produc-
tion programmes of the various manufac-
turers.

INDUSTRIAL FINANCE CORPORATION

*231. SHRI M. L. SONDHI : Will the
Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the operation
of the Industrial Finance Corporation of
India was seriously limited on account of
paucity of resources during the vear erding
June, 1967;
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(b) whether the Corporation was obliged
increasingly to restrict the grant of fresh
loans even to projects emjoying relatively
high national priority;

(c) whether the Corporation has to insist
on the promoters to exercise greater finan-
cial discipline by increasing their own con-
tribution towards the cost of projects and
by deferring or phasing their schemes; and

(d) whether Government propose to
place adequate funds at the disposal of the
Corporation for future years 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) The operations of the Industrial
Finance Corporation of India were limited
to a certain extent during the year ended the
30th June, 1967 due to shoriage of its re-
SOUTCeS,

(b) No, Sir.

(c) Yes, Sir. The Corporation advised
promoters to exercise greater financial disci-
pline by increasing their own contribution
towards the cost of the projects and to defer
andjor phase their non-essential Schemes,

(d) Government will endeavour to place
at the disposal of the Corporation resouroes
for its operations to the extent possible.

INTERMATIONAL MoONETARY FUMD TEAM'S
V=i 10 INDIA

*232. SHRI MAYAVAN :
SHRI YASHPAL SINGH :

Will the Minister of FINANCE be pleas-
ed to state :

(a) whether it is a fact that an official
team of the Internmational Monetary Fund
visited India during the last week of October,
1967,

(b) if so, the main purpose of their visit;
(c) the subjects discussed by them; and

(d) how far their visit has proved suco-ess-
ful ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (d). 1In
accordance with the Articles of the Inter-
national Monetary Fund, annua] consulta-
tions are held between the Fund and mem-
ber countries that maintain exchange restric-
tions. Accordingly a Fund team held con-
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sultations with the Government of India
between 25th October and 9th November,
1967, Since these consultations were in
the nature of an appraisal of the general
economic situation in India during 1967,
the question of the success or otherwise of
the visit of the Team does not arise.

BURBAU oF PUBLIC ENTERFRISES

*233. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of FINANCE
be pleased to state : '

(2) the role of the Bureau of Public
Enterprises as defined by Government;

(b) whether the working of the Bureau is
according to the norms prescribed and if so,
how; and

(c) the decision taken by Government
with regard to the location of the Burcau 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANMCE (SHRI K. C.
PANT) : (a) The Bureau of Public Enter-
prises acts as a service, coordination and
evaluation agency for the enterprises and the
Ministries concermed with the enterprises.

(b) Yes, Sir, The Bureau of Public
Enterprises has been organised into four
Divisions, vz, Construction, Production,
General Management and Finance, Each
of these Divisions undertakes two types of
functions, the first relating to coordination
and assistance, as and when necessary, in
the day-to-day affairs of the enterprises,
and the second consisting of study of special
problem areas, with a view to improving the
productivity and profitability of the enter-
prises.

(c) The Bureau of Public Enterprises is
now part of the Ministry of Finance. The
Administrative Reforms Commission in
their Report on “Public Sector Undertak-
ings"” has recommended the continuance
of this arrangement,

EXPORT OF NAPHTHA AND MOTOR SPRIT

*234. SHRI VASUDEVAN NAIR :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the phillips Petroleumn Com-
pany, a parner in Cochin Refinery, has
failed to export the surplus products like
naphtha and motor spirit as stipulated in
the agreement entered into with the Com-
pany; and
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(b) if so, the reasons therefor and the
action taken by Government in the matter?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) : (a) Ex-
ports as promised have not so far material-
ised.

(b) Certain proposals made by the Com-
pany for export were not found acceptable
to the Government. This question is to
be discussed with senior officials of Messrs
"Phillips Petroleum Company in the near
future in order to try and arrive at decisions
mutually acceptable to all the parties.

Stocx EXCHANGES

*235. Dr. RANEN SEN : Will the
Minister of FINANCE be pleased to state ;

(a) whether Government propose to regu-
late the Stock Exchanges in order to curb
speculation; and

(b) if so, the steps proposed to be taken
in this direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (2) Yes, Sir. Government pro-
poses to introduce certain measures which
are expected to curb unhealthy speculation.

(b) As a first step, Government has, while
granting renewal of recognition to some of
the Stock Exchanges, prescribed certain
conditions such as the appoiniment, with
the approval of Government of an indepen-
dent whole-time executive officer who will
be ex-sffidlo member of the Governing
Board and will be in charge of day-to-day
administration of the stock exchange.
These conditions are intended to ensure fair
dealings on the stock exchanges concerned.
A Departmental Committee is examining
further proposals in the matter,

DRuM PLANT AT BARAUNI

*236. SHRI 5. M. BANERJEE :
_/'SHRI GOERGE FERNANDES :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the Indian Oil Corporation
have eateredi nto a draft agreement with the
Hind Galvanising and Engineering Co. (P)
Litd., Calcutta for installation of a drum
plant at Barauni by the later for meeting the
requirement of Government;

NOVEMBER 23, 1967

Written Answers 2158

(b) if so, the terms of the agrecment;

(c) whether the fact that the above firm
was charged with gross malpractices in deal-
ing with the Indian Qil Corporation has
been taken into account before entering into
this draft agreement; and

(d) whether the existing fabricators hawve
got no idle capacity which could be utilised
at Barauni for meeting the requirement of
the Indian Oil Corporation 7

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) : (a) The
Indian Oil Corporation had negotiated a
proposal for setting up a drum plant at
Barauni in collaboration with M/s Hind
Galvanising and Engineering Company (P)
Ltd. But the proposal has since been drop-
ped I0OC’s requirements of barrels at
Barauni are now proposed to be purchased
from the existing fabricators in the usual
manner.

(b) to (d). Do not arise.
Hmoustan Housmng FacTory

*237. SHRI INDRAJIT GUPTA : Will
the Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether there has been any develop-
ment in the capacity of the Hindustan Hous-
ing Factory to construct pre-fabricated
houses at cheaper rates;

(b) if so, whether therc is any proposal
to apply the pre-fab. technique to the
Industrial and Income Group Housing
Schemes in the various States; and

(c) the progress made in this regard 7

THE MINISTER OF WORKS, HOUS-
ING AND SUFPLY (SHRI JAGANATH
RAO) : (a) No Sir. It has not been possible
to step up the pre-fab. house building activity
of the Factory due to lack of foreign ex-
change for importing the plant and machin-
ery required to produce prefabricated hous-
es on a large scale at cheaper rates.

(b) and (c). Do not arise.
AGRICULTURAL REFINANCE CORPORATION

*238. SHRI ESWARA REDDY : will
the Minister of FINANCE be pleased to
state :

(a) whether Government have rcviewed
the working of the Agriculural Refinance
Corporation;
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(b) if so, the results thereof; and

(c) the steps which are being taken to
improve the working of the Corporation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) Three senior officers of the
Government are on the Board of Directors
of the Corporation. In addition, Govern-
ment is also in constant touch with the
Corporation’s working and it has not been
considered necessary to undertake any
special review of the Corporation’s working.

(b) and (c). Do not arise.

House Sies POR LANDLESS AGRICULTURAL
WoRKERS

*239. SHRI RABI RAY : Will the Minis-
ter of WORKS, HQUSING AND SUP-
PLY be pleased to state :

(a) when the scheme for providing house
sites for landless agricultural workers was
taken up;

(b) the progress so far made in this re-
gard;

(c) whether Government propose to tackle
this problem on a priority basis; and

(d) if so, the steps which Government
propose to take in this connection 7

THE MINISTER OF;WORKS, HOUS-
ING AND SUPPLY (SHRI JAGANATH
RAQ) : (a) This programme was introduced
under the Village Housing Projects Scheme
in September, 1962.

(b) At prescat only 47States are imple-
menting this programme. Upto} Decem-
ber, 1966, the number of house=sites deve-
loped and allotted was 68 in Gujarat, 60 in
Kerala and 100 in Mysore, while approxi-
mately 10 acres of land had been acquired in
Bihar for the purpose.

(c) and (d). Considering the programme
as a social measure of vital importance to
the Village Community, the Estimates Com-
mittes of the Fourth Lok Sabha in their
Third Report (1967-68) recommended that
this programme should be made into a sepa-
rate Scheme. The recommendation has
been referred to the Plamning Commission.
Besides, during the discussions on the Vil
lgge Housing Projects Scheme at the Con-
ference of Ministers of Housing, Urban
Development and Town Planning held ear-
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lier this month at Madras, the need to
imqhmeal. this programme on a priority
basis was impressed upon the State Govern-
ments.

RAJASTHAN CANAL PROJECT

*240. SHRI AMRIT NAHATA :
SHRI PRAKASH VIR SHASTRI :
SHRI SHIV KUMAR SHASTRI:
Dr. SURYA PRAKASH PURI :
SHRI RAM AVTAR SHARMA:
SHRI RAMJI RAM :

SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of IRRIGATION
AND POWER. be pleased to state :

(a) the stages in which the Rajasthan
Canal project will be completed;

(b) the stages which have already been
completed ;

(c) When the whole proj will
completed: project be:

(d) whether joining of the’ Rajasthan
Canal with Luni River has been contem-
plated; and

(e) if not, the reasons therefor 7

THE MINISTER OF IRRIGA’
AND POWER (Dr. K. L. RAO) Tl(}:;
The Rajasthan Canal Project is proposed
to be completed in two stages., Stage I
comprises the construction of the entire
length of the Rajasthan Feeder (98 miles in
Punjab, 13 miles in Ha.ryanaandnlu'hs
in Rajasthan) and Rajasthan Capal upto
mile 121 -8 with its entire distribution Y5~
tem, Stase‘ll comprises the construction
of?hel'ming work upto mile 292 of the
Rajasthan Canal with its entire distribution
systern.

(b) The works on Stage I are in progress,

The up-to-date progress of the i
as under :— el

(1) The Rajasthan Feeder is complete,

(2) The Rajasthan Main} Canal is
complete upto mile 486, Al
important distribution systems upto
this mileage are also complete cxe
cept for a part of the distribution
systems of Suratgarh and ‘Amup-
garh Branches on which work is in
progress.
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(3) The work is alko in progress in
portions of the Main Canal from
mile 48 -6 to 82. It is likely that all
works including lift canal upto
mile 50 will bz completed first be-
fore proceeding further on main

canal.

(c) Depending on the availability of
funds, the whole project is expected to be
completed by 1977-78.

) and (¢). The joining of Rajasthan Canal
with Luni River was contemplated in context
of providing navigation facilities in Rajas-
than Canal but the proposal was dropped
as it was very expensive.

SOCIAL WELFARE SCHEMES iN ANDHRA
PRADESH

1432. SHRI V. NARASIMHA RAO:
Will the Minister of SOCIAL WELFARE
be pleased to state :

(a) the amount proposed to be spent on
social welfare of the Scheduled Tribes in
Andhra Pradesh during 1967-68; and

(b) the details of amount spent in plains
and Agency areas 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) :
(a) Rs. 47-65 lakhs.

(b) The Plans are prepared for the State
as a whole and not separately for plains and
Agency areas.
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LIBERALISATION OF CREDIT PoLICY BY
ReservE BANK OF INDIA

1435. SHRI 8. R. DAMANI: Will the
the Minister of FINANCE be pleased to
state:

(2) the additional funds advanced to
different sectors of Industries as a result of
liberalisation of credit facilities by the
Reserve Bank of India;

(b) whether any proposals have been
received by the Industrial Dewvelopment
Bank of India for financing construction
projects executed by the Indian firms
abroad; and

(c) if so, details thereof ?

THE DEPUTY FPRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAT): (a) The limits sanc-
tioned by the Reserve Bank of India to
scheduled banks for adavances to different
industries etc., upto the middle of Novem-
‘ber—(i) for refinancing their packing credit
advances, (ii) under the Bill Market Scherre
and (jii) in respect of export bills drawn in
Indian rupees and foreign currencies were
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Rs. 6+39 crores, Rs. 68-83 crores and Rs.
24-74 crores respectively.

Following liberalisation of its scheme for
rediscounting of bills, the Industrial
Development Bank of India has rediscoun-
ted bills of the face value of Rs. 2-79
crores relating to sales of indigenous machi-
nery.

(b) and (c). So far only two informal
enquiries have been received by the Indus-
trial Development Bank of India from two
parties in connection with (i) the construc-
tion of a tele-communication building and
(ii) laying of long distance pipe line for
refineries. both in Kuwait.

SoAP MANUFACTURING FACTORIES

1436. SHRI BABURAO PATEL : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) The number, names and places of
foreign and Indian owned factories manu-
facturing soaps and the mames of scaps
and other products produced by them;

(b) the capital investment of each masmu-
facturer, the names of directors or proprie-
tors of each unit, the annual output in
quantity and value of each unit and the
names, quantity and value of brands sold;

{c) the total quantity and value of soap
sold in India annually and the total quantity
amd value of soap exported every year, brand
and company-wise and the names of the
countries to which exported;

(d) the amount of profits remitted by
foreign-owned companies to foreign coun-
tries every year, company-wise ;

{e) the amount of foreign exchange allow-
ed 10 soap manufacturers every year and the
and quantities of thc components
imported for the purposes of soap manu-
facture annually; and

(f) the number of employees and the

annual wage bill of soap manufacturers,

company-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH): (a)
to (f). The required information is being
collected and will be laid on the table of the
House as soon as possible.

MS3LSS(CP.)/67—3
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SoAP FACTORIES
1437, SHRI BABURAO PATEL : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the number of fatal accidents which
happened in the soap factories during the
last 10 years;

(b) the particulars of the occupational
hazards to the health and life of the emplo-
yees in the manufacture of soaps and the
precautions taken by the manufacturers
to protect the workers:

(c) the chemical analysis of six most
popular brands of soaps and their names
with the names of their manufacturers and
the effect of the various chemical detergents
on human skin and health; and

(d) the amount of income-tax, super tax
and other taxes paid annually during the
last 3 years by each soap manufacturer ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : (a]
to (d). The inf ion is being collected
and will be laid on the table of the House
as 500D as possible.

FaMiLY PLANNING

1438. SHRI BABURAO PATEL : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) the latest statistics of vasectomy,
tubectomy, loop insertions and other
family Planning measures in  India
State-wise ; and

(b) the number and nature of complaints
received because of loop insertions from the
various States during the last six months ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (Dr. S. CHANDRASEKHAR):
(a) Two Statements, No. 1—showing the
number of persons sterilised since 1962
and inserted with loop since 1965 when
loop programme was started and No. II—
indicating the number of conventional
contraceptives issucd since 1963-64 (data
for 1962-63 not being available) are laid on
the Table of the House. [Placed in tibrary.
See No. LT-1688467.) A third statement
showing the available statistical data in-
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respect of vasectomies and tubectomies for
the period ending December 1965 is also
laid on the Table of the House. [Placed in
library. See No. LT -1688/67]. Separate
figures for vasectomy and tubectomy
thereafter are mot yet available.

(b) State-wise statistical data on the
number and nature of complaints because of
loop insertions is not available. However,
detailed follew-up studies have been made
in scveral sclected areas and the findings
from these studies are summarised below:—

(a) All post-insertion complaints tend
to diminish in intensity with passage
of time and after months of use.

(b) Complaints are generally of tran-
sient nature because the removals
are quite low as compared to the
complaint rate.

(c) Incidence of pelvic inflammation is
low. It is reported to be about
1-6%.

(d) No authentic scientific data is
available to prove that anemia is
increased due to insertion of loop
and resultant bleeding. However,
an improvident pregnancy may
Cause more anemia in a woman than
a moderate bleeding for a short
period that follows IUCD insertion.

DEFICIT FINANCING

1439. SHRI  VIRENDRAKUMAR
SHAH: Will the Minister of FINANCE
be plcased to state:

(a) whether his attention has been drawn
to the report appearing in the *‘Eastern
Economist™ of the 4th August, 1967,regard-
ing deficit financing in 1966-67;

(b) whether it is a fact that his Ministry
counted an advance of Rs. 108 crores to
State twice; and

(c) the reasons as to why the monetary
data released by the Reserve Bank of India
discloses less deficit financing for the year
1966-67 than the estimates of the Finance
Ministry though the former has always
been higher than the latter in the past ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAD: (a) Yes, Sir.
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(b) No, Sir. The deficit of Rs. 313
crores referred to in para 45 of the Budget
Speech of the 25th May, 1967 related to the
Centre’s budgetary position for 1966-67
and included Rs. 108 crores advanced to the
States for clearing their overdrafts with the
Reserve Bank.

(c) The monetary data released by the
Reserve Bank relate to the net Reserve
Bank credit to the Government Sector, which
is a different concept and, therefore, differ
from the budgetary data regarding deficits.
In the past also in some years the Reserve
Bank’s figures have been lower.

ACCOMMODATION FOR EMPLOYEES IN
CANTONMENT AREAS

1440. SHRI RAMESH CHANDRA
VYAS: Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased to
state:

(a) the number of Government employees
working in Offices/Installations in Canton-
ment arcas with 10 or more years of service
who have not been sllotted Government
accommodation; and

(b) the schemes and proposals for giving
Government accommodation to those
employees and treating them at par with other
Central Government Employees stationed
within the geographical area of the capital ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
and (b). Inaccordance with the provisions
contained in the Allotment Rules, the
Government have been empowered to declare
the Central Government Offices as eligible
Offices for purposes of allotment of resi-
dential accommodation to the members of
the staff working in those Offices. The
Offices/Installations located in Cantonment
area and in other areas beyond the limits
of Delhi/New Delhi fixed by the Govern-
ment for purposes of allotment of Govern-
ment accommodation have not been
declared as eligible Offices. Therefore, the
employees working in offices/Installations in
Cantonment area are not eligible for allot-
ment of residences from the general pool
and as such the Directorate of Estates do
not have any information about the number
of employees working in such offices and
have not been allotted residential accommo-
dation
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Since the Offices in Cantonment area
and other areas located beyond the limits of
Delhi specified for purposes of allotment of
general pool residences have not been declar-
od as eligible Offices, the question of treating
the employees working in those Offices at
part with other Central Government emplo-
yees working in Offices stationed within the
geographical limits of Delhi/New Delhi
doss not arise at present, on account of
availability of residential accommodation
being already so limited.
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‘P" FORM

1444 : SHRI MADHU LIMAYE : Wilh
the Minister of Finance be pleased to state:

(a) whether it is a fact that an Indian
citizan wishing to go abroad has to fst
apply for foreign exchange/‘P* Form to the
Reserve Bank of India;
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(b) whether there are any prescribed
forms for making this application; and

(c) Whether this application can also be
made in the form of a letter to the Gover-
nor, Reserve Bank of India.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.
Every resident Indian who wishes to go
abroad has to apply to the Reserve Bank
either for foreign exchange release or for
“P* form approval.

(b) Yes, Sir.

(c) While a letter to'the Governor, Re-
serve Bank, can explain the circumstances
justifying a journey, Reserve Bank's formal
approval will not be given until travel agents
submit the ‘P' form application in the pres-
<ribed manner.

AGRICULTURE FINANCE CORPORATION

1445. SHRI S. R. DAMANI: Will the
Minister of FINANCE be pleased to state:

(a) the progress made in the sanction of
loan by the Agriculture Finance Corpo-
ration to the special, medium and long term
projects during 1966-67 and till the 30th
‘September, 1967;

(b) the States covered and the schemes
involved therein;

(c) the actual disbursement made out of
the loans sanctioned up to the 31st March,
1967 and out of the loans sanctioned since
then; and

(d) how many projects are under consi-
‘deration ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). Infor-
mation in respect of thesanctions of the
Agricultural Refinance Corporation up to
the Tth November, 1967 is given in the state-
ment laid on the Table of the House.
{[Placed in Library. See No. LT-1689/67.]

(c) The actual disbursements till the 7th
‘MNovember 1967 in respect of schemes sanc-
tioned upto the 31st March 1967 amounted
to Rs. 775-54 lakhs, the corresponding
figure in respect of scheme sanctioned after
the 31st March, 1967 being nil.
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(d) The Corporation has, at present, 68
schemes involving a total financial outlay
of Rs. 8,533-47 lakhs under its consideration.
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FINANCIAL ASSISTANCE TO GUIARAT

1447. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FINANCE
be pleased to state:

(a) the total amount of loan, grants and
subsidy which is being made available to
the Gujarat State annually for developmental
activities;

(b) whether the Gujarat Governmen*
had utilised the full financial assistance
given to the State for developmental activi-
ties during the last five years;

(c) if so, the details thereof;

(d) whether the performance and develop-
mental activities of the Gujarat Government
are to the satisfaction of the Central Govern-
ment; and

(e) whether Government propose to allot
more funds to the Gujarat Government for
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its development in view of backwardness of
the State ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) A statement is
laid on the Table of the House. [Placed in
Library. See No. LT-1690/67.]

(b) and (c). The assistance given to the
State Government was fully utilised on
approved programmes included in the Plan,
such as Agricultural Programmes, Commu-
nity Development and Cooperation, Irriga-
tion, Power, Transport and Communica-
tion, Industries, Social Services and other
Miscellaneous items.

(d) The overall programme of develop-
ment is drawn up in consultation with the
Central Government. As far as per-
formance is concerned, the Annual Plan
discussions, from year to year, have shown
that the development is generally proceed-
ing on the right lines.

(e) The level of development is taken into
account while determining the amount of
Central assistance. The question of allot-
ting more funds does not, therefore, arise.

SMUGGLING ACROSS PALK STRAIT

1448. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that India and
Ceylon have recently stepped up measure
to curb smuggling across the Palk Strait;

(d) if so, whether the number of
detection squads on_the Indian side have
been increased;

(c) whether it is proposed to launch a
massive anti-smuggling drive in which the
army and the navy also can take part;

(d) whether it is a fact that the total
value of goods involved in the smuggling
racket is placed at over Rs. 50 crores
annual y;

(e) whether the racket covers a variety
of commodities includ drugs, blades,
textiles, baby foods, spices, rice and
Ceylonese arrack;

(f) whether the Customs authorifies on
both sides are handicapped by the lack of
fast moving boats; and
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(g) if so, whether the two,countries would
organise a joint pool of high powered boats
of the type used by some of the smuggling
gang 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAID: (a) Preventive
activity has been geared up on the Indian
side. The Government are not aware of
any special measures recently taken by
Ceylon to curb smuggling across the Palk
Strait.

(b) The strength of the detection squads
is reinforced by extra man-power as and
when needed.

(c) No such proposal is at present under
consideration of the Government.

(d) There are no means for estimating
with any exactitude the annual gquantum
smuggling

(e) Yes.

(f) On the Indian side, powerful launches
are being utilised in the south-eastern
coastal areas for patrolling.

(g) No such proposal is at present under
consideration of the Government.

INDIGENOUS SYSTEMS OF MEDICINE IN
GUJARAT

1449, SHRI NARENDRA SINGH
MAHIDA: Will the Minister of HEALTH
AND FAMILY PLANNING be pleased to
state:

(a) whether any amount was allotted to
the Gujarat Government for indigenous
systems of medicine in the Third Five Year
Plan;

(b) if so, the amount allocated and
whether it was paid fully; and

(c) if mnot, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DE-
VELOPMENT (SHRI B.S. MURTHY):
(a) to {c). An amount of Rs. 1,44,000
was allocated for Centrally sponsored
schemes to the Government of Gujarat in
respect of Indigenous systems of Medicine
in the Third Five Year Plan. An amount
of Rs. 15,000 was actually released by the
Central Government on the basis of the
actual expenditure incurred by the State
Government.
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AmeENDMENT OF DruGs Anp FooD
ADULTERATION ACTS

1451, SHRI N. K. P. SALVE: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state whether
Government propose to amend the Drugs
Act, 1940 and the Prevention of Food Adul-
teration Act, 1954 to provide for more strin-
gent and deterrent punishment for all
cstablished offences of adulteration and
illegal transactions in drugs and foodstuffs ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : There is
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no such proposal at present. Certain
amendments have already been made in
1964.

UNTOUCHABILITY CAsES

1452, SHRI P. C. ADICHAN: Will the
Minister of SOCIAL WELFARE be pleased
to state:

(a) the number of cases registered in the
Union Territory of Delhi under the Un-
touchability Offences Act since the Act came
into force;

(b) the number of these cases taken to
the Court; and

(c) the outcome thereof?

THE MINISTER OF STATE IN
DEPARTMENT OF SOCIAL WELFARE

(SHRIMATI PHULRENU GUHA):
(a) 30.

(b) 24.

(c) 6 convicted, 15 acquitted and 3
pending.

Epucation oF Bunp CHILDREN

1453, SHRI MAYAVAN: Will the
Minister of SOCIAL WELFARE be pleased
to state:

(a) whether it is a fact that Government
are formulating a scheme to send blind
children to ordinary schools in Delhi as an
experiment;

(b) if so, whether traincd teachers have
been provided to those schools:

(c) the nature of facilities proposed to
be given to these blind children; and

(d) whether this scheme is being introduc-
ed in other States also?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA): (a)
Yes, Sir.

(b) Two teachers have been trzined for
the purpose.

(c) Blind children who join this programme
will be provided free books and @ monthly
allowance of Rs. 15.

(d) Itis proposed to introduce this scheme
in Kerala also on an experimental basis.
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NON-RECOGNITION OF PHARMACY DIPLOMA
ofF DELHI POLYTECHNIC

1454, SHRI KAMESHWAR SINGH:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state:

(a) whether it is a fact that the Pharmacy
Diploma of Delhi Polytechnic hes not been
recognised by the Naticnal Council of
Pharmacy; and

(b) if so, the reasons therefor and the
causes of the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY): (a) Yes.

(a) The Pharmacy Council of India has
ibed standards for the Diploma in
acy Course and inspects institutions

conducting the Diploma course before
granting recognition. The Council carried
out inspection of the Diploma in Pharmacy
course conducted at Delhi Polytechnic in
1965 and 1966 and recommended the
making good of certain deficiencies. The
last inspection was done in June, 1967 and
the inspection report is under consideration
of the Pharmacy Council of India.
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ApmissioN To MebpIcAL CoLLEGES IN UNiON
TERRITORIES

1458. SHRI HEM RAJ: Will the Minis-
ter of HEALTH AND FAMILY PLAN-
NING be pleased to state:

(a) the number of students who applied
for admission in the various Medical Col-
leges in the Union Territories in India
during the current year;

(b) the number of students who got ad-
mission and the number rejected end the
Division of those rejected; and

(c) the number of students who passed in
(12 Third Division and wzre still admitted ?

THE DEPUTY MINISTER {IN THE
MINISTRY OF HEALTH, FAMILY PLA-
NNING AND URBAN DEVELOPMENT
(SHRI B. 5. MURTHY): (2) and (b). 6829
students applied for admission to the Medi:
cal Colleges in the Union Territories during
the year 1967. Out of them 454 have been
admitted and the remaining have been re-
jected for admission in these colleges.
Information regarding the division secured
by all those who were rejected admission
due to non-availability of seats or not
possessing the minimum prescribed quali-
fications is not available,

(c) One.
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CoNcession IN Excise DuTes

1459, SHRI AMRIT NAHATA: Will
the Minister of FINANCE be pkoscd to
state:

(a) whether the concessions anncunced
in the various excise duties after a lapse of
same time since their introduction in any
year’s Budget are paid back to the manu-
facturers; and

(b) whether Government are contcmpla-
ting some measures to see that these diffe-
rential amounts arenot pocketed by the
manufacturers but - reach the consumers
who have been charged higher prices during
the period intervening between the impesi-
tion and the concession?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI):(a) When Central Excise
taxation proposals intrcduced in any year's
Budget are reduced by the Parliament, re-
funds of duties collected since the introduc-
tion of the proposals have to be granted 10
the manufacturers in accordance with section
5 of the Provisional Collection of Taxes
Act, 1931, However, when the ceniral
excise duties are reduced by the Central
Government by issue of exemption noti-
fications, refund of duty collected in the
past period is granted only if the exxmpticn
is given retrospective cficct by including
a specific provision to that effect in the
notification. Reductions in duty announced
by the Government are generally prospec-
tive and retrospective cffcct is given only
in some rare and deserving cascs.

(b) Grant of refund of duties in. accor-
dance with section 5 of the Provisional
Collection of Taxes Act, 1931 cannot be
made conditional] on the benifit cf the
refund being passed on to the consumers,
Where, however, 3 concession is given by
an exemption notification and applied re-
trospectively, the Government would,
where feasible, consider taking stcps to
ensure that the manufacturers do not
pocket the differential amounts collected by
them during the period intervening between
the enhancement or imposition of duty in
a Finance Bill and announcement of the
cOnCession.
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SINDRI FERTILISER FACTORY

1460. SHRI GANESH GHOSH:
SHRI P. RAMAMURTI:
SHRIMATI SUSEELA GOPALAN:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have received
any memorandum from Shri N. N. Modak
of Sindri Fertilizers regarding corruption
in the Sindri Fertilizer Plant;

(b) if so, the broad details thereof;

(¢) whether Government have considered
it; and

(d) if so, the results I'l!lcrcof?

THE MINISTER OF STATEIN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHURAMAIAH);
{a) No.

(b) to (d). Do not arise.

PER CAPITA EXPENDITURE TN STATES

1461, SHRI MADHU LIMAYE: Will
the Minister of FINANCE be pleased to
state:

(a) whether Government/Planning Com-
mission have prepared any report/or con-
ducted any investigation onfinto the per
capita State-wise expenditure by the Centre
in various forms under the Three PFive
Year Plans and the first year of the Fourth
Plan;

(b) if so, the details thereof; and

(c) if the reply to part (a) above be in the
negative, the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) No, Sir.

(b) Does not arise.

(¢) The Government has not found it
necessary to give high priority to such an
enquiry.

et W AW § yaEn
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ASSIONMENT FOR Forser Foop MINrsTER

1463, SHRI KANWAR LAL GUPTA :
Will the Ministecr of FINANCE be pleased
to state:

{a) whether it is a fact that Government
huve assigned some duty concerning his
Ministry or the Ministry of Food and
Agriculture to Shri C., Subremaniam, the
former Food and Agriculture Minister after
the General Elections;

(b) if so, the nature thercof;

(c) whether it is also a fact thet Shri
Subramaniam went to US.A. ¢long with
his wife recently in this cornection;

(d) how much cxpenditure he has incurred
on his tours, staff, postage etc.,

(e) whether he was also paid some henora-
rium; and

(f) if so, how much?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAD: (a) and (b). No, Sir.

(c) to (f). Shri C. Subramaniam, zccom-
panied by his wife, recently visited Mexice,
US.A,, and a few other countries, under
a Rockefeller Foundation travel grant,
mainly in connection with the annual meet-
ings, held in October 1967, of the Board
of Trustees of the International Maize and
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Wh:at Imorovement Centre of which he
is 2 member. This did not involve any
expenditure on the part of the Government.

FERTILIZERS AND CHEMICALS, TRAVAN-
CORE

1464. SHRI PREM CHAND VERMA:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that the total

capital and working capital of the Ferti-
lizers and Chemicals, Travancore was
Lower in 1962-63 by 50 per cent as com-
pared to 1965-66 but its production was
higher;

(b) whether it is also a fact that even
the 50 per cent of the target fixed for 1963-64
was pot achieved in 1965-66;

(c) the reasons for continuous fall in
production and the percentage of profit
every year;

(d) whether Government have inwesti-
gated into the causes thereof and, if so,
the result thereof; and

() the action taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : (a)
No 8ir, the total subscribed and working
capital in 1962-63 was Rs. 8-01 crores and
that in 196566 was Rs. 10-87 crores.
The production in terms of Nitrogen in the
year 1962-63 was 10,600 tonnes and that
in 196566 was 12,658 tonnes.

(b) No. Sir.

(c) Reasons for the shortfall in production
are as below:-

1962-63

(i) Plant shutdown to change over from
wood Gasification to Oil Gasifica-
tion;

{ii) Power cut by the Kerala State
Electricity Board.

(iii) Salinity in the riverwater.

1963-64

Power cut by the Kerala State Electri-
city Board.
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1964-65

(i) Power cut;

(ii) Shortage of raw materials, i.c.
sulphur and rock phosphate.

1965-66
(i) Power cut;

(ii) Labour troubles including total
strike from 24-8-65 to 6-9-65.

the figures of profit|loss are as follows:—

Year Profit Loss % Profit/
Los;
{Rs. In Lakhs)
1962-63 31566 —6-4
1963-64 12-51 +18
1964-65 4883 —70
1965-66 69-86 —10-03
1966-67 4346 +6-2

(d) and (e). The reasons have been given
above inlnswertopart(c)oflhe@ucstiom‘
This matter has been kept under constant
review by th: Gowt. It is expzcted that
‘with the improvement in the supply of
power and raw materials, the production
‘will improve.

MODERNISATION OF FOOD TESTING LABORA-
TORIES

1465. SHR1 P.§GOPALAN:
SHRI S. P, RAMAMOORTHY:
SHRI VISWANATHA MENON:
SHRI C. K. CHAKRAPANI:
SHRI JYOTIRMOY BASU:
SHRI A. K. GOPALAN:
SHRI NAMBIAR:
SHRI UMANATH:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state:

(n) whether it is a fact that most of the
"Food testing laboratories set up by Govern-
ment  for checking food adulterations are
i-equipped and are unfit to carry out
:specialized tests;

(b) if so, whether Government proposc
to modernise them; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND URBAN DEVELOP-
MENT SHRI B. S. MURTHY): (a) Bquip-
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ment Requiring routine analysis is generally
available in all the food laborateries under
state Governments/Union Territories but
equipment required for carrying specialised
tests are generally not available.

(b) and (c). A scheme for strengthening
of food laboratories in the country by pro-
viding financial assistance to the State
Governments and Union Territories in the
IVth Five Year Plan Period is under the
consideration of Government.

NEw FERTILIZER DEVELOPED BY NANGAL
UNIT oF FerTiLIZER CORPORATION OF INDIA

1466. SHRI S. R. DAMANI: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) whether it is a fact that a pew ‘enriched”
type of fertilizer has been developed by the
Nangal Unit of the Fertilizer Corporation
of India;

(b) the extent to which its manufacture,
would be increased; and

(c) the average saving in foreign exchange
expected ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(arto (c). Nangal Unit has started producing
CAN fertilizer with 25% WNitrogen with
effect from 20th August, 1967 in place
of C. A. N. with 20-5% nitrogen which
they were producing till then. There is no
increase in production due to this change-
over as the plant capacity will continue to
be 80,000 tonnes per year in terms of Nitro-
gen.  Since the total annual production
of Nitrogen remains the same no extra
foreign exchange saving is anticipated from
this change-over.
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CelLING ON UrBaAN INCOME

1468. SHRI D. C. SHARMA: Will the
Minister of FINANCE be pleased to state:

{a) whether it is a fact that Government
do not propose 1o a ceiling on urban in-
comes;

(b) whether Government have taken any
decislon to augment the sources of income
of such persons whose sources of income are
limited; and

(c) if not, the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARIJI DESAI): (a) to (c). Govern-
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ment consider that the only effective means of
curbing  high incomes including urban
incomes is to levy progressive taxes on
income and wealth. A principle objective
of our five year plans is to reduce dispari-
ties in income and to raise the levels of
living of the people.

Per Caprma IncOME

1469. SHRI D. C. SHARMA: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that the per capita
income did not rise atall during the Third
Five Year Plan period.

(b) if so, the reasons therefor; and

(c) the steps taken or proposed to be:
taken to improve the same during the-
Fourth Five Year Plan?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) No, Sir. Per
Capita National Income increased by 1-7
per cent in real terms during the Third Plan
period despite a steep fall of 5-9 per cent
in 1965-66 owing to unprecedented drought
conditions.

(b) and (c). Do not arise.
FerTILIZER PLANTS

1470. SHRI D. C. SHARMA:
SHRI VIRENDRA KUMAR SHAH :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the British Indian Develop-
ment Ltd., London has complained of
discrimination in consideration of its ap-

ication for setting up fertilizer plants in
ndia;

(b) If s0, the broad details thereof; and
(c) the action taken in the matter so far?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH): (a) to
(c). In March, 1967 ope Mr. Thomas
Guest, said to be the Director of
British Indian Development Lid., London
approached the Ministry of Petroleum and
Chemicals with a general proposal that a
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consortium of German, Dutch and British
firms would be willing to set up fertilizer
plants, in collaboration with Govt. of
India,, Mr. Guest and his associates visited
Paradeep, Tuticorin and Kandla to select
a site. The proposal did not contain
details such as Capital structure and organi-
sation of the British Indian Development
Ltd., the names of all other members of the
consortium, the likely sources of foreign
exchange etc. These details have been
called for from Mr. Guest and are still
awaited. Govt. have not received any
complaint about discrimination.

AUCTION OF LAND IN CHANDIGARH

1471. SHR1 SHRI CHAND GOEL:
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to state:

(a) whohter the  Administration of
Chandigarh has some plots of land for
residential and commercial purposes avail-
able with it for public auction and sale;

(b) if so, whether Government propose
to lay on the Table a statement
showing the latest position, Sector-wise,
in that behalf, with details of the areas;

(c) the details of the concessions and
facilities proposed to be given by Govern-
ment to the plot holders to ensure speedy
completion of construction of houses in
Chandigarh;

(d) whether Government contemplats to
undertake the construction of more resi-
dential houses for Government employees;
and

() if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
to (¢). Information is being collected and will
be placed on the Table of the House on
receipt.

Peace CowPs VOLUNTEERS

1472. SHRI INDRAJNT GUPTA: Will
the Minister of FINANCE be pleased to
state:

(a) whether Government have evaluated
the performance of the Peace Corps and
other Volunteers from abroad working in
different parts of the country;

NOVEMBER 23, 1967

Written Answers 2190

(b) if so, the results thereof;

(c) the total number of Volunteers from
abroad working in India at present;

(d) the number of technically qualified
personnel among them; and

(¢) whether Government propose to ask
the non-technical hands among them to
return to their countries?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). As the
Volunteers are assigned for work with
State  Governments, periodical reviews
of their performance are made by the State
Governments. In addition the Volunteer
Agencies themselves make concurrent
evaluation of the performance of each
Voluntser. The Government of India also
conducts a review of the Volunteer Pro-
grammes, once a year, in discussions with
State Coordinators and heads of Volunteer
Agencies. The  services of Volunteers
have generally been found to be wscful.

(c) As on 1st November 1967 there were
1215 Volunteers from abroad working in
India.

(d) and (¢). Each Volunteer reccives
specific training for the job he is to do in
India and many of them also have technical
qualifications as well as practical expericnce.
They have therefore ndequate competence
for the kind of work that they are expected
to handle. If however some wvolunteers
are npot useful, whether on technical
grounds or on other grounds, they will be
withdrawn.

Tmeeia CoLLEGE DIPLOMA ON MEDICINE

1473. SHRI ISHAQ SAMBHALI: Will
the Minister of HEALTH AND FAMILY-
PLANNING be pleased to state:

(a) whether it is a fact that the Tibbia
College Diploma on Medicine is not recog-
nized by all the State Governments ;

(b) whether it is also a fact that the stu-
dents of Tibbia College went on hunger-
strikc recently demanding country-wide
recognition of the College Diploma; and

(c) if so, the action taken in this regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY PLA-
NNING AND URBAN DEVELOPMENT):
(SHRI B. S. MURTHY): (a) The Degree of
Bachelor of Indian Medicine and Surgery
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{Ayurvedza & Unani) awardedby the Ayur-
vedic and Unani Tibbia College Broad, Delhi
is recognised by all State Boards/Councils/
Faculties of Indian Medicine with the
exception of Andhra Pradesh, Assam,
Bihar, Madhya Pradesh, Maharashtra and
Madras. After 1964, the Examining Body
of the Ayurvedic and Upani Systems of
Medicine set up by the Delhi Administra-
tion awards the Degree of B.IL.M.S.
(b) Yes.

(¢} The question of recognition of the
degree awarded by the Examining Body has
been taken up with the State Governments.

IMPLEMENTATION OF RECOMMENDATIONS OF
Eaxa Kareigar Commrsions oN Back-
WARD CLASSES

1474, SHRI MARANDI: Will the Minis-
ter of SOCIAL WELFARE be pleased to
state:

(a) whether it is a fact that Government
bave not so far implemented the reccm-
mendations of the Kaka Kalelkar Commis-
sion on the backward classes;

(b) if so, the main rcasons therefor;

(c) the recommendations which have not
been implemented so far; and
(d) the steps taken to implement them?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA):(a)
and (b). A memorandum showing the action
taken on the recommendations of the Back-
ward Classes Commission was laid on the
table of the Lok Sabha on the 3rd Septem-
ber, 1956,

(¢) and (d). Government have not accepted
the basic recommendaticn of the Com-
mission that caste should be the criterion
for determining social and economic back-
wardness. The reasons for this have been
explained in the memcrandum, and elo
in the course of the debate on the Com-
mission”s Report in Lok Sabha on the 3rd
October, 1964, 8th and 25th November,
1965.

INTELLECTUAL DWARFING

SHRI Y. ESWARA REDDY:
SHRI P. VISWAMBHARAN:
SHRI KAMESHWAR SINGH:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to  state:

(a) whether Government's attention has
been drawn to a recent statement by Dr.

1465.
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M. 5. Swaminathan, Director of Indian
Agricultural Research Institute to the
effect that India might face the danger of
intellectual dwarfing in the next two decades,
if the problems of malnutrition and protein
hunger is not tackled soon;

(b) whether Government have consider-
ed this problem; and

(¢) if so,
regard ?

the steps being taken in this

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) Yes.

(b) Investigations during the last 10 years
have shown that mainutrition and under-
nutrition can produce certain changes in the
nervous system which might ultimately
impair the brain function. Of the various
types of nutritional deficiencies, protein
calorie malnutrition has been found to be
mainly responsible for causing such damage
to the brain.

(c) A coordinated approach towards the
problem of malnutrition is being under-
taken by the vzrious Departments of the
Government with the help of international
agencies. This  comprises large-scale
supplementary feeding programmes amongst
the wvulnerable sections, production of
nutritious processed food and its distri-
bution, increased production of food in
every possible manner, nutrition education
and [extension, applied nutrition program-
mes and treatment and screening of early
cases, The following measures are adop-
ted to improve the level of nutrition among
children!

1. Supplementary feeding is provided
through the following programmes which
are run with the aid of various agencies:—

(a) Feeding under the Applied Nutri-
tion Programme;

(b) Feeding through Balwadis;

(c) CARE feeding programme; and

(d) UNICEF milk feeding programme,

2. Imparting nutrition education to the
mothers to enable them to utilise commonly
available cheap foods for providing nutri-
tious deit to their children,
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3. Treatment of early cascs of malnutriticn
through M.C.H. Centres.

4, The Department of Food have tiken
steps to combat protein malnutrition ameng
children and other vulnerable groups by
starting projects for tne menufacture cf
high-protein foods such as ‘BALAHAR’,
MULTIPURPOSE FOOD AND WEAN-
ING FOOD.

Sreepy COMPLETION OF MULTIPURPOSE
IRRIGATION PROJECTS

1476, SHRI CHINTAMANI]
PANIGRAHL: Will the Minister of
IRRIGATION AND POWER be pleased
to state:

(a) whether the question of speedy com-
pletion of all multi-purpose irrigation pro-
jects in the States, which have reached an
advanced stage of construction has been
considered by Government ; and

(b) if so, the decision taken thercon?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAOQ): (a)
and (b). The question of finding ways and
means for completing projccts  in am &d-
vanced stage of conmstruction is constamtly
under review. Such projects are given
preference in the allocation of funds.

Lire INSURANCE CORPORATION

1477. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of FINANCE
be pleased to state:

(a) whether the commuttee appeinted
by Government to look into high level
of expenses of the Life Insurance Corpc-
ration and to suggest measures for
achieving economy has submitted its report:

(b) if so, the main recommendations
thereof; and

(c) the decisions taken by Government
thereon?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) No, Sir.

(b) and (¢). Do not arise.

AUDITORS AND CHARTERED ACCOUNTAMNTS

1478. SHRI BABURAQ PATEL: Will
the Minister of FINANCE be pleased 10
state:

(a) whether his Ministry has a proposal
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to maintain a Register of Auditors aud
Chartered Accountants with a veiw to con-
trol and regulate the work of these profes-
sional people in certifying income tax and
other company accounts;

(b) whether Government are aware that
big assessees are able to get away with tax.
frauds and cvasions only because of the lax
and inefficient auditing and supervision by
their Aunditors and Chartered Accountants;
and

(c) the reasons why the Auditors and
Chartered Accountants should not be made
responsible for the accuracy of Accounts
and Balance Sheets of the assessees by a
penal law with varying punishments in-
cluding the suspension of the license to
practise ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAD: (a) No Sir.

(b) The Incom=-tax Act does not prescribe
compulsory Audit of the accounts of any
assessee, The audit of company accounts
is made by the Auditors and Chartered
Accountants under the provisions of Com-
panies Act. Ufs. 142 and 143 of the In-
com:-tax Act, 1961, the Income-tax
Offizer has full powers to make such enquiries
as he deems necessary for making the asses-
sment, even in a case where the accounts
have been audited. Wherever fraud or
tax evasion is suspected, the accounts are
subjacted to detailed scrutiny by the Income-
tax Officer notwithstanding the fact that
such accounts have been audited.

(c) Ujs. 271(1}c) of the Income-tax Act,
1961 penalty can be levied for concealment
of income only on the asscssee himself.
However, Ufs. 278 of the Ingcome Tax Act,
1961, a person is liable to be prosecuted if
he abets or induces the assessee to make and
deliver a false account, statement or decla-
ration relating to any income chargeable to
tax which he either knows to be false or
does not believe to be true. The mini-
mum punishment for such an offence is
rigorous imprisonment for six months,

Rule 12(a) of the Income-tax Rules,
1962 requires an authorised representative
who has prepared the return of income ol
an assessee to furnish to the Income-tax
Officer, a statement of the particulors of
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accounts, statements and documents sup-
plied to him by the assessee for the prepa-
ration of the return of income and a report
on the scope and examination, if any, of
such accounts. Besides this, a Chartered
Accountant who acts in violation of the
Code of Conduct and the regulations laid
down by the Institute of Chartered Accoun-
tants, is liable to disciplinary action by the
Institute,

The above provisions are considered
sufficient to check mal-practices by the
Auditors and Chartered Accountants.

REMITTANCES OF MONEY BY INDIAN ABROAD

1479: SHRI BABURAO PATEL: Will
the Minister of FINANCE be pleased to
state:

(a) the facilities given to the Indians stay
ing abroad to remit or bring to India money
earned in various foreign countrjes;

(b) the nature of restrictions placed on
such remittances, their banking in India,
their use or investment in India and the
tax concessions, if any, allowed to them;

(c) whether Government propose to en-
courage such monetary deposits in India by
the Indians living in foreign countries seeing
that these Indians are being thrown out of
many countries these days and are anxious
to establish some security for the future in
their own country;

(d) if so, whether Government propose to
formulate some scheme with necessary in-
centives to attract such deposits which result
in increasing our country's wealth; and

(e) if not, the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). Under
regulations there are no restrictions on
remittances by persons of Indian origin
residing abroad. Such amounts
have to be kept in ‘non-resident’ accounts.
While there are rules governing operation
and mai of ‘non-resident’ nts,
requests for remittance out of India or for
investment within the country will be consi-
dered on metits. Interest accruing on
‘non-resident’ accounts is exempt from
Income tax. '

(c) Present measures are adequate and
such deposits are welcome, However it

MB3LSS(C.P.)/67—4

wouldjbe for the persons abroad to decide
to send remittances to their account to the
extent permitted under exchange control
regulations} of the countries where they
reside.

(d) and (¢). Do not arise.

.me oF Tuee-weLL Prosects N DeLmx

“ 1480, SHRI VISWANATHA MENON:
SHRI P. P. ESTHOSE:
SHRI C. K. CHAKRAPANI:
SHRI E. K. NAYANAR:
SHRI K. M. ABRAHAM:
SHRIMATI SUSEELA GOPALAN)

Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the attention of Government
has been drawn to a news-item published in
the Statesman dated the 8th September,
1967 regarding failure of tube-well projects
in Delhi:

(b) whether Government have investi-
gated into the matter;

(c) if so, the findings thereof; and

(d) the steps taken by Government
thereon?

THE MINISTER OF IRRIGATION
ANDFPOWER (DR. K. L. RAO): (a) to
(d). The information is being collected and
will be laid on the Table of the House.

EMBANEMENT ON RIGHT BANK OF
JAMUNA

1481. SHRI VISWANATHA MENON:
SHRI P. P. ESTHOSE:
SHRI E. K. NAYANAR:
SHRI K. M. ABRAHAM:
SHRI JYOTIRMOY BASU:

Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether it is a fact that a circular has
becn sent recently to the Delhi Adminis-
tration that 3,827 acres of land may be
given to CP.W.D. for constructing am
embankment on right bank of Jamuna;

(b) whether it is also a fact that Chief
Executive Councillor, Delhi Administration,
on enquiry found that embankment was
constructed two years back;

(¢) if so, whether Government have or-
dered any enquiry into the matter;
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(d) if so, the findings thereof; and

(¢) the steps taken by Government
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a) and
(b). Yes; the sanction issued was for
3,873 acres and not 3,827 acres.

(c) to (e). In view of the urgency, land
was taken over by the Delhi Administra-
tion from the Delhi Development Authority
in 1964 for construction of embankment for
affording flood protection to the Jamuna
Bazar arca without formal Government
sanction. The fomral sanction order issued
in September, 1967 was only intended to
regularise the transfer of the land, The
question of any enquiry does not therefore
arise,

Ex-CHAIRMAN OF FERTILIZER CORPORATION
oF INDIA

1482. SHRI VISWANATHA MENON:
SHRI P. P. ESTHOSE:
SHRIMATI SUSEELA GOPALAN:
SHRI P. RAMAMURTI:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether an ex-chairman of the
Fertilizer Corporation of India is now
employed as the representative of the
Chemical Construction of MNew York
(Chemico);

(b) whether it is a fact that large orders
have been placed with the firm during his
tenure of office and after his retirement;

(c) if so, whether Government propose
to investigate into the matter; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
;?HEM‘ICAIS AND OF SOCIAL WEL-

ARE (SHRI RAGHU RAMAIAH):
(8) It is understood that the former
Chairman and Managing Director of the
Fertilizer Corporation of India Ltd. has
set up a consultancy business after retire-
ment and that the Chemical Construction

Corporation of U.S.A. (Chemico) are one
of his clients.
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(b) During his tenure of office the fol-

lowing contracts were awarded to the

firm with the approval of Government:—

(i) the Ammonia, Urea, Nitric Acid
and Sulphuric Acid Plants for the
Trombay Fertilizer  Factory;

(if) the Ammonia, Urea and Sulphuric
Acid Plants for the Namrup Ferti-
lizer Factory.

This contract was awarded to M/s
Chemical Construction (G.B.) L.,
London, a subsidiary of M/s Chemical
Construction Corporation, New York.

No contract was awarded to the firm
after his retirement.
(c) and (d). Do not arise in view of the
answer to part of the Question.
frrt FETH WU W I
1483, =it wgrow Fag W
1 ffamw it e Het ag qaT
T T w3 6 -
(%) 7ar faelt 3dTF FTCEA A
1965-66 ¥1 AT A 1966—67 &

'IERA E AT AT AGT FT AT AG

¥ qg JORT &I gEA F wWrEAr
g R afz g, ot 59% | FTUE

() oy vaeF Fream & F1f
7 gae v ¥ g T afcdra
w1 aF Q4 g 7€ § JUT AT IF IAF
T oform |

(7) v A wrE a afar-
T s @ foredy oo & forow
FAT FY ATAVIEFaT 7 @ a4v fag |/
I qTERE § TATT ATY AT AT
¥ Far< 6T QI HrRe F I9-IwE ¥
FRIfaT FTache dar< fear o 8%
154

(w) afz g, av g afwran
FT ™ T F ATGH ERT A9T
R T a7 faedr 99w Fraas 7
I+ fa i =@ I 7 v
3 =< et SearEe arwar featt goft ?
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Rfeaw S Tamw aa e e
W § Tea-welt (st TgoRan)
() g, MR F®IF 1966-67
& AT 95,447 M T T IORA
196566 ¥ JeqTaT & 2,241 W
TT FT AT | 1967-68 T IeumaA
1966-67 ¥ IIET & FHEARTEATIAT
& wafrafafagsror § -

(1) Soqw fe F facas st 99-
T F@ 7 faca< sfsargar |

(2) srcarfas awt ¥ wreor qang,
I A faamt & 2w N faow
Lagtcoill

(3) gza= & F1I07 19 faamax
¥ 30 faamv, 1967 aF *reE@E w7

faegoa=w@aT

(&) @& &7 4 #T L FA &
faq i da & sfafom F= Tawx,
1966 ¥ I & T A 7@ ¥ auH
FIAAT WBY A B ARt e
(Amonia Synthesis) & fad w@m
foar ST @ 1 oF Awar & oo
(naphtha steam reformer) 134
TRUEEE 9 AT OF Fe i
tfge gea=a %Y TIT9AT FT 4 1968
¥ oT T QU &Y AW FT ATAT
T ¥ fa=dr g ¥ 9 F9NT A
sTeeayt e @ T |

() &t g, 59 @wg oF =W
s fasrodtr @, R afe s &
€, Y s=ifraT aede ¥ Iorew ¥ fon
grefas faeas &1 g9 &< 8 S
A o IqeqTE, A TEHER ¥
Sehif@ tfae & Famew & Iuerew
YT, FT AT ATV &Y S

() T ] Iy &I FT -
HYgw @Y feam &1 23 w02 4G A
gAY F T FT FA A FE@rs

2200
F Q0 ¥ 9T I@ T IQTRA {wWAT

gfead 117,340 e == ArgRraT
AT 156,450 Hed & 4, A5 gAY 1

At arw Qtfeaw widw

1485. it wHOw fag W ¢
a1 TEifeaw W A Aol ag aar
T w4 5

(%) gt sfafafy 7, fore w1,
1967 7 gU wa difeqm Fidw 7
4T AFW, 1967 ¥ gT FWA fava
Yo wedver F, g 2w AT -
fefae fomar ar, w1 ot sfade v
w7 faar & ;

(=) afeer,d swFtqsaw T
& ax

(7) 37 9T &R ] v 9f9-
frard ?

Eifraw Wik wWEe e ww
W WAt WA Teaa (st e
wan) ¢ (%) srEr

(&) (1) o2t wew iferaw wivw

6 W™, 1967 & 13
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FeqTEA Fatsii & fgaf #v w@v
# fag Il @ AT
gt

(5) sa-fasa v amifas @&
TGS TSR T A T
N =W A W ge, dE
I I & I H T FOT
¥ 3o fawrfr ¥

(6) a¥ 1969 %1 wg+T Jafg F
FOE ¥ FIT 7 AT AT
dfaaw FHE ¥ T
w1 fawear faam )

(1) =t faer R Yferm whitw (2
wiw & 8 N aw)

(1) &6 2wt ¥ wrr foram 1 we-
i fre wvew § 7 ag=
wfes 4

(2) wmmszwﬁrﬁrm
q —

(3) 395 Frwt ®Y qgT /4T |
(4) w9 & W ‘g &

Feamor & ferg dEifeaw" qr |
“fam wan @ aR iy
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o #1 fadaar s&w v
FfacEaud”

(1) 3= AR grwfas 49 swm &
FqgeE U9 sfwew doq, dgagA
& T | qAT 3 AR THFAF T AR
F A9 T W & F faew Sfwaw
w7 wesT wwifawr o foet &
fa v farea< =9 & w@vr o st

LIBERALISATION OF CREDIT PoLiCY
BY RESERVE BANK

1486. SHR1I MARANDI :
SHRI MAYAVAN :
SHRI SHIVA CHANDRA JHA :

Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the Reserve
Bank of India has announced selective
libralization of its credit policy;

(b) if so, the reasons therefor and

broad dctails thereof; and

(c) how far the liberalization will help
the small scale industries?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). Taking
into account the recessionary trends that
were noticed in the engineering and the
metallurigical industries earlier in the ycar
and the expected recovery in the coming
months, the anticipated expansion in
agricultural output and the continuing pres-
sure on the general price level, the Reserve
Bank has been following a policy of libera-
lisation of credit on a selective basis to
certain prefermd sectors rather than a
gencral expansion or cheapening of credit.
The details of the measures announced by
the Resarve Bank since July 1967 in- pur-
suance. of this policy are indicated in the
ANNEXURE laid on the Table of the
House. [I'b:d tn Library. See No.
LT—1e91/67). .

(dkwﬂbemnﬁom(u)ofthehnne—
xure that any increase in the commercial
banks advances to small scale industries
over the last year's level is to be excluded
from the computation of net liquidity ratio,
which determines the rate of interest in
respect of any accommodation from the
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Reserve Bank. It is hoped this will en-
courage lhe commercial banks to increase
their advances to small scale industries.

AGRICULTURAL FINANCE
CORPORATON

1487. SHRI MARANDI :
SHRI RANDHIR SINGH :

Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the Indian
Banks Association has announced a scheme
for forming an Agricultural Finance Corpo-
ration for aiding farmers;

(b) if so, the broad features thereof and
the reaction of Government thereto; and

(c) how far the scheme will benefit the
farmers ?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir.

(b) and (c). The main outline of the
scheme, as envisaged by the Indian Banks’
Association, is given in the annexure. laid
on the Table oi the House. [Placed in
Library. See No. LT-1692/67). It is
understood that the scheme is still in a
formative stage and that the draft of the
memorandum of association of the Cor-
poration has not yet been finalised. The
scheme will be examined by the Reserve
Bank and the Government after the Asso-
ciation finalises the details.

Lapy Docrors N C.G.HS.

1488, SHRI MARANDI : Will the Mi-
nister of HEALTH AND FAMILY PLA-
NNING be pleased to state :

(a) whether it is a fact that a new scheme
has been introduced to enable Lady Doctors
in the Central Government Health Sarvice
to continue to stay in the capital;

(b) if so, the broad features thereof;

(c) whether this scheme will ease the
position of Doctors and if so, the extent
thereof; and

{d) the reaction of the C.G.H.S. Doctors
to the scheme ?

2204

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
and (b). Yes. A copy of the scheme is
laid on the Table of the House. [Placed in
Library. See No. LT-1693/67).

(c) and (d). Lady Medical officers employ-
ed under the Central Government Health
Scheme at Delhi were given the choice of
opting either for the new scheme which
would ensure their non-transferability from
Delhi or for the Central Health Service
with all the liabilities and obligations in-
cluding transfer on an all India basis in-
volved in the latter service. Out of 156
such lady medical officers only 11 have so
far opted for the new scheme. Those
Jady medical officers who opt for the Central
Health Service, will be available for trans-
fer out of Delhi. In the long run the com-
bination of these two Schemes should ease
the position in Delhi and outside.

wa st gra 3@ ofe
1489, =it srew fagrdr gt ¢
«ft sfrawy e :
ot W AR
it AT To WAL :

&t ST T A

a1 fraiw, sraw awr o W
TE FAT FT FIT FGT 19

(%) @<, 1957 A 7, 1967 TF
%1 #afg 7 #fe-ox & @& F o=
et Y G9T O e T FA ¥
Freo FET H FATT F fFoT ¥ &
¥ qaqd #faqt & 7w et afw
TeET § A = dfaat & am o«
f

(=) et ofr ag @@ 7 sTeit
7€ B, fealt age A ™ § R
T At # et afr st aman §;
L 158

() @rar ofw &Y g T T
¥ fag wafaa safedt & foeg w
w1 TE § ?
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. fauiw, s wan qfa s |
IR (R oo fy) : () ¥
(1) . faaroor wwr-geer o3 @ faam

2 | [qmwwm & o oo W@
"em LT-1694[67 1]

CONFERENCE OF FAMILY PLANNING
PROGRAMME

1490. SHRI CHENGALRAYA NAIDU :
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state :

(a) whether it is a fact that a Conference
of Deans and Principals of the Indian
Medical Colleges had a three-day Conference
to discuss the family planning programme;

(b) if so, the subjects discussed;
(c) the decisions arrived at;

(d) whether any recommendations have
-been made by the Conference to Govern-
ment; and

(e) if so, the details thereof and the reae-
tion of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-

(b) The following subjects were discus-
sed :—

1. Curriculum in Family Planning for
the M.B.B.S. Course.

2. Strengthening of Family Planning
teaching service and studies through
Medical College Hospitals.

3. National Crisis and Emergency.

4. Role of Medical Colleges in exten-
sion service in the districts.

5. Introduction of B.Sc. (MCH)
course.

(c) to (e). A copy each of the four reso-
lutions adopted at the Conference on the
above mentioned subjects is laid on the
Table of the House. [Placed in Library.
See MNo. LT-1695/67.] As regards reso-
lution on subject No. 5 a sub-committec
was appointed to finalise the resolution.
These resolutions have been forwarded
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to the State Governments and the Deans
and the Principals of the Medical Colleges
in the country for necessary action and
implementation. Final decisions, whenever,
called for, on some of the recommenda-
tions of the Conference, will be taken in
consultation with the State Governments,
Medical Faculties of Universities, the
Medical Council of India, etc.
FINANCING OF AGRICULTURAL

PROGRAMME

1491, SHRI CHENGALRAYA NAIDU:
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that commercial
banks have decided to commence direct
financing of agricultural programme in
a big way;

(b) if so, whether it is also a fact that on
the 26th September, 1967, a conference of
leading commercial banks was held to con-
sider messures to advance credit facilities
for the programme;

(c) whether representatives of Govern-
ment were also present at the Conference;
and

(d) if so, the decision taken thereat and
the broad details of the scheme decided
upon by the commercial banks to finance
the agricultural programme directly ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) The State Bank
of India and a few other commercial banks
have decided to commence direct financing
of agricultural projects.

(b) Yes. A conference of leading com-
mercial banks was held on the 26th Sep-
tember 1967, at the instance of the Indian
Banks' Association to discuss some as-
pects of the role of commercial banks in
agricultural credit.

() Yes.

(d) There was a general discussion re-
garding the possibilities of increasing the
participation of commercial banks in agri-
cultural financing and no formal decisions
were taken.

ILLITERACY AMONG SCHEDULED
TRIBES

1492. SHRI P. C. ADICHAN : Wil
the Minister of SOCIAL WELFARE be
pleased 10 State :

(a) whether Government are aware that
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in the high literacy State of Kerala, there
is 96 per cent of illiteracy among Paniayans
of Wynad; and

(b) if so, the steps taken to improve the
literacy wunder the centrally-sponsored
schemes for Scheduled Tribes?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
{(SHRIMATI PHULRENU GUHA) : (a)
and (b). Statistics relating to Sections of
communities and local areas are not readily
available. Primary education and literacy
are subjects normally controlled by State
Governments and local bodies.

TmBAL DEVELOPMENT BLoCK

1493. SHRI P. C. ADICHAN : Wil
the Minister of SOCIAL WELFARE be
pleased to state :

(a) the number of Tribal Development
Blocks sanctioned throughout the country
and what is the allocation for Kerala State;

(b) whether Government are aware that
the Scheduled Tribes in Kerala are much
more backward in comparison with the
rest of the tribal population in the country;
and

(¢) if so, the steps taken to improve their
condition 7
THE MINISTER OF STATE IN THE

DEPARTMENT QF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) : ()

India .. 498
Kerala .. 1

(b) A comparative study of this nature
has not been attempted.

() Does not arise.

ImporT LICENCES FOR LUBRICANT
O

1494, SHRI ABDUL GHANI DAR :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a;) the names of the parties to whom
import licences for lubricant oil were given
during the last three years, year-wise;

(b) the quantity given to each party;

(c) whether these parties and their own
blending arrangements;
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{d) whether it is a fact that a large
number of parties were refused import
licences for lubricant oil; and

(e) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PBETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) g
(a) and (b). This information has already
been laid on the Table of the House on
19-7-1967 in fulfilment of the assurance
given by the Minister of State in the Minis-
try of Petroleum and Chemicals and of Social
Welfare on 25-5-1967 in reply to Lok Sabha
Unstarred Question No. 279.

Licences are issued on value bms only
and not on a quantity basis.

(c) Only five (viz., M/s. Indian Qil Cor-
poration Ltd., Burmah-Shell, Esso, Caltex
and Castrol) have recognized blending
arrangements.

(d) and (). The licences were issued to
the parties entitled in accordance with

relcvant Import Trade Control Policy Pro-
visions in vogue duringeach of the licens-

' ing periods, and consistent with the require-

ments of the country and the foreign ex-
change availability.

NATIONAL MaALARIA EmADicATION
PROGRAMME

1495. SHRI V. NARASIMHA RAD :
Will the Minister of HEALTH AND
FAMILY PLANNNIG be pleased to
state:

(a) whether it is a fact that the National
Malaria Eradication Programme campaign
is going to be abolished;

(b) if so, Government’s reaction towards
the future of the employees working under
this scheme; and

(c) if the reply to part (a) above be in
the negative, whether there is any proposal
to continue further the campaign in the
States with the Central aid ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
to ‘{¢). The National Malaria Eradica-
tion Programme has three phases—attack,
consolidation and maintenance. Different
parts of the country are in different stages
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of the programme. As and when an area
completes the consolidation phase and
enters the maintenance stage, the staff
is absorbed by the State Government in
the general health services. Central assist-
ance to the States in the different phases of
the programme is given according to a
schematic pattern.
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STATE BANK OF INDIA STAFF

1502. SHRI NAMBIAR :
SHRI A. K. GOPALAN :
SHRI UMANATH :
SHRI SATYA NARAYAN
SINGH :
SHRI P. GOPALAN :
SHRI K. RAMANI :

Will the Minister of FINANCE be pl:ased
to state

(a) whether Government have received
any memorandum from the clerical, Cash
Department and peon staff of the Suate
Bank of India regarding medical and other
benefits ;

(b) if so, the main points raised in the
memorandum ;

() whether Government have investigated
into the matter; )

(d) if 50, the findings thercof; and

(¢) the action taken by Government
thereon 7
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FAINANCE (SHRE
MORARJI DESAI) : (a) No.

(b) to (¢), Do not arise.

Loss or PRODUCTION IN Sinomi
FERTILIZER FACTORY DUE TO USEOF
InFERIOR QUALITY OF COAL

1503. SHRI NAMBIAR :
SHRI MOHAMMAD ISMAIL :
SHRIMATI SUSEELA
GOPALAN :
SHRI JYOTIRMOY BASU :
SHRI GANESH GHOSH :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether it is a fact that inferior
type of coal is being supplied by the colliery
owners to the Sindri Fertilizer Factory
this year;

(b) whether it is also a fact that payment
for the supplies has bean made at the rate
of superior quality coal;

{c) whether Government
investigate into the matter
when;

(d) whether there is loss of production
due to the use of inferior quality of coal;
and

(e) if so, the extent of loss in produc-
tion 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(a) Quality of supply of coal for the coke
ovens has generally been satisfactory this
year, though the supply of high grade
coking coals has been scarce. There were,
however, some deficient supplies in respect
of Power House Coal.

(b) In respect of coke oven coals, pay-
ments were made on their grading. In
regard to Power House Coal, payments
upto the end of June, 1967 were made on
the basis of the factory’s analysis, and
penalties here recovered were necessary.
Thereafter, payments are being mde on.
the Coal Board’s grading.

(¢) Does not arise.

(d) and (¢). There has been some loss of
production because of non-availability of
requisite quantities of wvolatile and high

propose to
and il so,
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grade coking coal for coke ovens. As
for coal used in the Power Plant, there
was some restriction in loading for some
time in June, 1967 when penalty clauses
were put into operation. It is not possi-
ble to isolate the loss owing to lack
of high grade coal.

Recovery oF DuEs sy PusLic
UNDERTAKINGS

1504, SHR1 SURENDRANATH DWI-
VEDY : Will the Minister of WORKS,
HOUSING AND SUPPLY be plased 10
state :

(@) the control being cxercised over the
public undertakings under his Ministry
to, ensure maximum recovery of their dues
from their clients;

{b) whether the. non-recovery of dues
puts some strain on the working capital
resources of the undertakings; and

(é;) if so, the steps taken to resolve such
difficulties ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a)
The four public undertakings controlled by
the Ministry of Works, Housing and
Supply are required to submit periodical
reports regarding sundry debtors to their
Boards of Directors. All the Directors
in the case of three companies are nominees
of the Government and in the case of the
fourth, the Ministry of Works, Housing
and Supply and the Ministry of Finance
are represented. The reportsare discuss-
ed and constantly reviewed by the Directors
who give directions to the management
where necessary.

Ab) Yes, particularly in the case of the
Hindustan Housing Factory and the
National Buildings Construction Corpora-

{c) The recovery of dues is vigorously
pursued by the public undertakings with
their clients, sometimes by personal con-
tact at a high level, to avoid unnecessary
accumulation of dues and consequent
blocking of working capital. If such
cfforts fail, prompt legal action is taken.

Dues or N.B.C.C.

1505. SHRI SURENDRA NATH DWI-
VEDY : Will the Minister of WORKS,
HOUSING AND SUFPLY be pleased to
state:

(a) the outstanding dues of the National
Buildings Construction Corporation against
their clients for the last four years, year-
wise;

(b) the periods for which each of these
dues were outstanding;

(c) the reasons for the non-recovery of
these dues;

(d) the efforts which have been made
to effect the recoveries of dues which have
been outstanding for more than two
years;

(e) the names of the parties from whom
these outstandings were duc;

(f) the portion of the dues to be re-
convered from Government and public
undertakings; and

(8) whether any of the debts have been
written off and if so, the amount
thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS , HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a)
The dues of the National Buildings Con-
struction Corporation outstanding against
its clients for the past 4 years are as
under :—

Rs.
As on 31-3-64 P 7137122
Ason 31-3-65 .. 93,72,498
As on 31-3-66 . .. 1,21,15933
As on 31-3-67 93,95,676

(b) Out of the total dues of Rs. 93-95
lakhs outstanding on 31st March, 1967,
duﬁtotheexwuloka.ﬁﬁ‘aolﬂds

Rs.
(a) less than one year .. 6-74 lakhs,
(b) from 1to 2 years .. 12-86 lakhs
(c) from2to3 years .. 6-07 lakhs
(d) from3to4years .. 1-76 lakhs
(e) from 4 to 5 years 0-22 Jakhs

(c) The out-turn of work by the Na-
tional Buildings Construction Corporation
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is about Rs. 30 to Rs. 35 lakhs a
month. In this trade, it is reasonable
to expect that two to three¥months out-
torn will usually be in arrears. The
excessive arrears above this limitYare pri-
marily due to the following reasons :—

(i) It takes a long time to prepare the
final bills.

(i) Some of the arrears are due to
non-finalisation of claims as re-
gards items not included in the
agreement and extra items of works
done.

(d) Allout efforts are being made to
effect recoveries of these dues especially
those which are outstanding for more than
opne year. A special cell is maintained in
tle Head Office for this purpose. The
Managing Director and his sepior staff
are in constant touch with the semior-most

officers of the clients from whom payments
are due.

(¢) The dues to the extent of Rs. 93-95
lakhs referred to in (a) above are due from
the following clients :—

Name of the client

C.P.W.D.

P.W.D., Manipur,

P.W.D,, Madhya Pradesh, Bhopal.

P.W.D., Gujarat.

P.W.D., Kerala.

P.W.D., Mysore.

Hindustan Insecticides Ltd., Delhi.

National Small Industries Corpora-
tion Ltd., Delhi.

Heavy Electricals (I) Ltd., Bhopal.

Natiopal Aeronautical Laboratory,
Bangalore.

New Government Electric Factory,
Bangalore.

Indian Airlines, Madras.

Indian Drugs and Pharmaceuticals
Ltd., Madras.

Bharat Heavy Electricals Ltd. Trichy.

Opthalmic Glass Project, Durgapur.

Heavy Engineering Corporation,
Ranchi.

National Mineral Development Cor-

’ Bailadill
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Fertilizer Corporation of India,
Namrup.

Central Leather Research Institute,
Madras.

New Delhi Municipal Committee.

Delhi Municipal Corporation.

Bihar State Electricity Board, Patratu.

Anand Niketan Cooperative Housing
Society, Delhi.

Indian Institute of Technology, Delhi.

Indian Institute of Technology,
Madras,

Maulana Azad College of Technology,
Bhopal.

(f) Central Government Rs. 16-91 lakhs
State Governments .. Rs, 11-77 lakhs
Public  Commercial

Undertakings .. Rs. 39 -64 lakhs
Other autonomous

and semi-Govern-

ment bodies .. Rs. 2533 lakhs
Co-operative  Socie-

ties - .. Rs. 0-30lakhs

TotaL .. Rs. 93 -95 lakhs

() No.

Suxrrus MacHmnery oF N.B.C.C.

1506. SHRI SURENDRANATH DWI-
VEDY : Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased to
state:

(a) the value of machinery pumhlnd
for the National Buildings Construction
Corporation Ltd. since its inception;

(b) whether some of it was found to be
in excess of its requirements;

(c) if so, the value thereof;

(d) how the excess machinery was dis-
posed of;

(¢) the value of imported machinery
rendered surplus; and

() how much of the cost price of this
machigery was recovered by disposal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) Rs. 3459 lakhs (excluding vebicls)
up to 31st March, 1967,
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(b) No machinery in excess of its re-
quirements was purchased by the Corpora-
tion.

(c) Does not arise.

(d) As stated above, the Corporation
has not purchased any machinery in excess
of its requirements. When any item of
machinery at a particular place is rendered
surplus after works are completed, it is
either diverted to new works or, if the
machinery is surplus, it is stored for use on
new works., If it becomes unserviceable
during use, ©t is disposed of to the best
advantage.

(¢) Nil, as no machinery has been im-
ported by the Corporation for excution
of works undertaken by it.

(f) Does not arise,

ViLLace HOUSING SCHEMES

1507. SHRI YASHPAL SINGH : Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether the Planning Commission
has suggested the intérgration of village
housing projects scheme with other rural
housing schemes meant for the Scheduled
Castes; and

(b) if so, the reaction of Government
thereto 7

THE DEPUTY MINISTER IN THE
MINISTERY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) The Planning Commission have, under
consideration a proposal to integrate the
Village' Housing Projects Scheme of this
Ministry with other rural housing pro-
grammes meant for Scheduled Castes etc.
which are at present being administered by
other Ministeries. The details of the pro-
posal have not yet been fully worked
out.

(b) Does not arise at this stage.

ApoLrmion oF Export Duty
o BrLack PEPPER

1508. SHRI C. K. CHAKRAPANI :
SHRI E. K. NAYANAR :
SHRI A. K. GOPALAN :
SHRI P. GOPALAN :
SHRI VASUDEVAN NAIR :

Will the Minister of FINANCE be
pleased to state :

(a) Whether Government have received
any memorandum from the Alleppey
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Produce Merchants' Association (Kerala)
demanding the abolition of the present
export duty on black pepper; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) The matter is under considera-
tion.

CompLAINTS BY PoLiCY
HoLpers

1509. SHRI RAM KISHAN GUPTA :
Will the Minister of FINANCE be pleased
to siate :

(a) whether it is a fact that complaints
of policy holders against the Life Insurance
Corporation of India continue to be on
the increase; and

(b) if so, the nature thereof and the steps
taken to mitigate them ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI ) : (a) Yes, Sir. The
number of complaints received at the Cen-
tral Office during 1966-67 was 16,295
as against 15.212 in 1965-66. Complaints
are also received at the Zopal Offices
and the Divisional Office; their number is
not readily available.

(b) The complaints relate to delays in
issue of premium receipts and policies,
cffecting of revivals, payment of claims,
payment of commission to agents etc.,
etc. The Corporation endeavours look
into them speedily. The causes are also
investigated for taking necessary remedial
measures.

SAVINGS-Cum-INSURANCE PLAN

1510. SHRI RAM KISHAN GUPTA :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have considered
the proposal to introduce Savings-cum-
Insurance Plan for the benefit of unit
holders of the Unite Trust of India; and

(b) if 50, the result thereof?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) (a) and (b). The Unit
Trust of India is competent to formulate
the Scheme without having to seek Govern-
ment approval therefor. The details of
the scheme are being worked out by the
Trust and will be finalised shortly in consul-
tation with the Life Insurance Corpo-
ration.

INDIAN CREDIT TO ARAB
COUNTRIES

1511. SHRI RAM KISHAN GUPTA :
Will the Minister of FINANCE be pleased
to state :

(a) whether India has extended credits
to the Arab countries to enable them to
step up their purchases from India;
and

(b) if so to what extent 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI ): (a) No, Sir.

(b) Does not arise.
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Or1um FACTORY AT NEEMUCH

1514. SHRI S, S, KOTHARI : Will the
Minis ter of FINANCE belpleased to refer
to the reply given to Unstarred Question
No. 1924 on the Bth June, 1967 and
state :

(a) the progress since made in the cons-
truction of Opium Factory at Neemuch
(M.P.); and
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(b) when the Factory is scheduled to
-commence production?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (2) the work of
preparation of the sketches and detailed
designs  etc. in respect of the Civil,
Mechanical and Electrical Works of the
S. R. Morphine, Narcotine and Codeine
‘Sections has been completed. The prepara-
tion of detailed designs etc. in respect of
the Synthetic Codeine Section of the factory
is in progress.

(b) At this stage it is not possible to state
when the Factory will commence produc-
tion, Every attempt is, however, being made
to expedite the project.

aea | w1 qwyr A

1515. ot oWt W : @7 faw
Wt 9g I I T F4GF

(F) 7ar 3g &9 & f& 7@ s
uH A HiAT MewF AfgwiEl ¥ Wiy
# 75 ofzq, faasr Fwa T
9 A TA & wfaw 41, qwax fosr
() % adi == = oFEi

(=) afz g, @ ®=r FER A W
am & wiw %1 g f& 7g ¥l few
qErC gl W TE; AT

(w) =iz 7, @ swsr faega s
Fmg’?

I www sl o few Wt (s
wraoht derk) : (F) TN F S
drar wew sfasrfegi ¥ 25 3T 1967
# 9T ¥ F1€ T AA gL OF &7 §
9,12,200 ¥F &7 # A& F1 75 6F
FTAHT W)

(&) & (), 3 i AA-98aT
e

OILFIELDS IN ASSAM

1516. SHRI HEM BARUA : Will the
Minister of PETROLEUM & CHEMICALS
be pleased to state :

(a) whether it is a fact that new oilfields
bhave been discovered in Assam besides the
one at Naharakatiya; and

2224

(&) if so, the capacity of these oilfields?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND SOCIAL WELFARE
(SHRI RAGHU RAMAIAH) : (s) Yes, Sir.

(b) This is **restricted information" under
the Defence of India Rules and cenpot
be disclosed.

CONTRABAND CHARAS RECOVERED
A FRENCH NATIONAL

1518. SHRI MOHAMMAD ISMAIL :
SHRI UMANATH :
SHRI BHAGABAN DAS :
SHRI GANESH GHOSH :
SHRI P. RAMAMURTI :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that a French
National was arreste¢ with contraband
charas on the 11th October, 1967 ;

(b) if so the quantity of charas recovered
from him; and

(c) the steps taken by Government to
stop the smuggling of charas and other
narcotics?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (2) Yes, Sir.

(b) 60 grams.

(c) All the enforcement agencies, both of
Central and State Government concerned
with the suppression of illicit traffic in
narcotics such as the Customs, the Excise,
the Police and the Staff of the Narcotics
Department are always on the alert. The
watch extends to places in the interior as
well as to ports and places on the border.

In this particular case the accused was
prosecuted in a court of law and con-
victed to pay a fine of Rs. 200/-, or in de-
fault to undergo 3 months rigorous impri-
sonment, The fine was paid by the accused,

INCOME-TAX ARREARS
1519, SHRI MOHAMMAD ISMAIL 1
SHRI UMANATH :
SHRI BHAGABAN DAS :
SHR1 GANESH GHOSH 3
SHRI RAM KISHAN GUPTA :

Will the Minister of FINANCE be
pleased to state :

(a) all the total amount of income-tax
arrears due upto 30th June, 1967;

FRCM
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(b) if so, the names of the persons with
Rupees one lakh as income-tax arrears;

(é) the action taken by Government to
recover these arrears?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Rs, 529-60crores.

(b) The information is being collected
and will be placed on the Table of the
House as early as possible.

(c) Some of the important steps recently
taken to recover these arrears are as under :

(D) Gradual taking over of recovery
work from the State Governments,
Recovery work has since been taken
over fully from the State Govern-
ments in the CIT.s charges of
Delhi and Andhra Pradesh and
partly in the charges of C.1.T. West
Bengal, Madras, Mysore, Gujarat
and Rajasthan.

(iiy A scheme of functional distribution
work has been introduced in 67 ranges
of Inspecting Assistant Commis-
sioners under which the work of
collection of tax dues is entrusted to
Income-tax Officers exclusively eng-
aged on this work.

(i) Responsibility for appropriate ¢ction
in cases where arrears are outstand-
ing, has been fixed on particular
officers a8 under :—

Income-tax Officers— Cases of arrears
below Rs. 1
lakh,

Inspecting Assistant Commisioners—
Cases of arrears
of over Rs. 1
lakh and below
Rs. 5 lakhs.

Income-tax—
Cases of arrcars
of over Rs. §
lakhs,

(iv) Rate of interest in case of delayed
payments has been raised from 69
to 9% with effect from 1-10-1967,

() Creation of Special Recovery units
in the Commissioners charges to

Commissioners  of
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look after the expenditious recovery
of outstanding demands,

(vi) Review of cases of arrear demend
exceeding Rs, S lakhs by the Direc-
torate of Inspection (Research, Statis-
tics and Publication).

(vii) Maintenance of arrear sheets in res-
pect of all company cases and in

non-company cases if the income
assessed is above Rs. 20,000/-.

T.B. PATIENTS IN DeLHI

1520. SHRI A. K. GOPALAN :
SHRI P. GOPALAN :
SHRI K. RAMANI :

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

(a) whether it is a fact that there is a
rise in the number of T.B. patients in
Delhi during 1967;

(b) if so, the total number of T.B. patients
at present;

(c) how many T.B. clinics and hospitals
are in Delhi;

(d) whether Government propose to in-
crease the number of T.B. clinics and
beds in the hospitals;

(e) if so, when; and
(f) if not, the reason therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY PLA-
NNING AND URBAN DEVELOPMENT
(SHRI B. 8. MURTHY) : (a) No survey
has been undertaken recently to indicate
that the pumber of T.B. patients in
Delhi has increased,

(b) The total number of the ncw T.B.
cases diagnosed from 1-1-1967 to 30-9-1967
was 15,862,

(c) T.B. clinics 8

T.B. hospitals 2

(d) Yes, it is proposed to establish two.
more T.B. clinics in the rural are: s of Narcla
and Kilokari, There is also a proposal to.
increase the bed strength by 124.

(¢) During the year 1967-68.

(f) Does not arise.



2227

Prices or Druas

1521, SHRI K. M. ABRAHAM : Will
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

(a) whether it is a fact that Government
have amended (he Drug Prices (Display
and Control) Order, 1966;

(b) if so, the amendments made;

(c) whether it is also a fact that the
Pharmaceutical Companies are allowed to
fix prices of the new drugs without preli-
minary reference to Government; and

(d) if so, the steps taken by Government
to check the price rise by the Pharmaceutical
Companies?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMIAH): (2) Yes.

(b) A copy of “The Drugs Prices (Dis-
play and Control) Third Amendment Order
1967" which was duly published in the
Gazette of India Extraordinary on the
20th September, 1967, containing the
amendments is laid on the Table of the
House. [Placed in Library. See No. LT.
1697/67).

(c) Yes; but only as provided in paragraph
6B of the Drugs Prices (Display and Control)
Third Amendment Order 1967.

(d) No specific steps are necessary, since
the Government have reserved the power
to refix the prices of these new drugs also
as provided in the Amendment Order.

CreDIT FROM EAST EUROPEAN COUNTRIES

1522. SHRI MADHU LIMAYE : Will
the Minister of FINANCE be pleased to
state

(a) whether it is a fact that all pay-
ments to East European countries inclusive
of payments for commercial imports and
repayment of credits are made in non-
convertible rupees; and

(b) if so, why the Reserve Bank of India
classify credits from East European States
as credits repayable in foreign currency in
its annual statement of authorisation and
utilisation of external assistance (1966-67)7
MBILSS(CP)/67—5
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJT DESAI) :(a) It is a fact that
payments to East European countries,
inclusive of payments for commercial imports
and repayment of credits, are generally
made in non-convertible Indian rupees.
However, in some cases payments are made
in convertible currency towards :

(7)) cost of third country imports;
(if) freight, if third country vessels are
employed with prior approval; and
Tiif) where there is a specific understand-
ing in the relevant conmtract to this
effect.

(b) They are so classified because the
debt liability is liquidated by the export of
goods (i.e. real resources) and the impact
on our economy is the same as that msmg
from repayment in foreign currencies.

ORAL CONTRACEPTIVE PILLS

1523. SHRI MADHU LIMAYE : Wil
the Minister of HEALTH AND 'FAMILY
PLANNING be pleased to state :

(a) whether Government are aware that
the oral contraceptive pills can cause hy-
pertension;

(b) if so, whether laboratory tests have
been conducted on the oral contraceptive
pills on sale in the Indian market; and

(c) if so, the findings thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (Dw. S. CHANDRASEKHARY):
(a) Clinical trials on several oral contrace'- ,
tive pills have been undertaken by the
Indian Council of Medical Research who
have not come across hypertension occur-
ring as a complication from the use of
oral pills, either in the published literature
or on the basis of the studies undertaken
by them.

(b) and (c). Do not arise.
DRruG PRICES
1524, SHRI YAJTNA DATT SHARMA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :
(a) whether it is a fact that M/s. Sarabhai

Chemicals have violated the provisions of
the Drugs Prices (Display and Contrel)
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Order, 1966 by increasing the rates of
some of their products from the 1st April,
1967 without the permission of the Central
Government;

(b) whether the All-India Retail Chemists
Association have submitted any representa-
tion in this regard; and

(c) if so, the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) No.

(b) Yes. The All India Retail Chemists
Association had submitted a representation
alleging that M/s. Sarabhai Chemicals have
violated the provisions of the Drugs Prices
(Display and Control) Order 1966.

(c) The association has been informed
of the views of Government.

REFORMS IN BUDGETARY SYSTEM AND
Tax Laws

1525. SHRI YAJNA DATT SHARMA:
Will the Minister of FINANCE be pleased
to state :

(a) whether in order to attain adminis~
trative efficiency, Government propose to
devise a suitable machinery to test the
budgetary practices and procedures and to
suggest remedial measures, wherever defects
are noticed;

(b) whether Government also propose to
examine the feasibility of stabilising the
taxation measures as the non-stable character
of tax laws in India causes enmormous
inconvenience to the public and huge
administrative expenditure to Government;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE DEPUTY PRIME ‘MINISTER
& MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Budgetary prac-
tices and procedures are continually reviewed
in order to see what improvements could
be made. Among recent improvements may
be mentioned the reforms in the system of
financial and expenditure control and
increased delegation of powers to adminis-
trative Ministries and subordinate authori-
ties. Another example is the proposal to
prepare and present in selected cases esti-
mates according to the programme-cum-
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performance classification in addition to
the conventional pattern of budget presen-
tation. The question of budgetary practices
and procedures is being examined by the
Administrative Reforms Commission also
and further action will be considered in
the light of their report.

(b) Government always bear in mind the
advantages and desirability of stability in
tax laws as far as possible. Some changes,
however, have to be made in the tax laws,
from time to time, according to the needs
of the developing economy as well as the
need for increased resources. Subject to
these considerations, Government will pur-
sue the aims of keeping general stability
in tax laws.

{c) and (d). Do not arise.

STATE BANK'S ASSISTANCE TO SMALL-
ScaLe INDUSTRIES

1526. SHRI K. R. GANESH : Will the
Minister of FINANCE be pleased to
state :

(a) whether the State Bank of India
has decided to enhance the scope of faci-
lities offered by it to the small-scale indus-
tries; and

(b) if so, the details thereof?

THE DEPUTY PRIME MINISTER
& MINISTER OF FINANCE (SHRI
MORARJI DESAT) : (a) and (b). The Stats
Bank of India announced in July, 1967, a
new scheme under which initial capital
would be provided to crafismen and other
qualified entreprencurs who have worth-
whde schemes to set up and operate smail

dustries but are ble to do so for lack
of financial resources. The main features of
the scheme are as follows :

() Advances under the scheme would
be given to industrial units, preferably to:
(a) defence oriented industries; (b) in-
dustries which are substantial net savers
of foreign exhange and, in particular,
are export-oriented; (c) industries pre-
viding essential consumer goods with an

d base in de tic raw materials;
and (d) industries providing e basis for
agricultural development and further in-
dustrialisation;

(i) The project should be located in
an industrial estate where there is pro-
vision of suitable factory accommodation
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with requisite ancillary facilities like
water supply, power, transport and com-
munication;

(i) The project should be techinically
sound and economically viable;

(i¥) The amount of loan for any
catrepreneur would be limited to Rs.
1 lakh. Finance for machinery and equip-
ment would be provided by way of
instalment credit and short-term working
capital will also be provided by way of
cash credit and demand loan;

(v) The interest rate on term loans
and instalment credit will be 94% and
interest on working capital will be 9%;

(v) In view of the special nature of
financing envisaged on a totality basis,
concurrent borrowings from other financ-
ing agencies will not ordimarily be permit-
ted and the entrep s will be required
to charge to the Bank their assets acquired
either through the finance made available
by the Bank or otherwise.

CENTRAL ELECTRICITY CONSULTATIVE
CounNciL

1527. SHRI K. R. GANESH : Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether Government have finalised
the composition of the Central Electricity
Consultative Council; and

(b) if so, the details thereof?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a) The
composition of the Council is expected to
be finalised shortly.

(b) Does not arise.

ADrvasts

1528. SHRI K. R. GANESH : Will the
Minister of SOCTIAL WELFARE be pleased
te state :

(a) whether the Report of the Assam
‘Fribal Research Institute, Mamiai, Shillong
on the progress made by the Advivasis
since 1947 has been prepared; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE

(SHRIMATI PHULRENU GUHA) : (a)
The report has not been received by the
Gowvtrnment of India,

(b) Does not arise.

FARRAKKA BARRAGE

1530. SHRI RAM CHARAN : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether it is a fact that the work of
excavation of Feeder Canal of Farrakka
Barrage for Rs. 8-50 crores, was allotted
to M/s. Tarapore Construction and Co. in
preference to M/s. Arvind Brother's whose
tenders were much lower than M/s. Tarapore
Construction & Co.;

(b) whether it is a fact that work aliotted
to M/s. Tarapore Construction and Co.,
has not been completed within the original
stipulated period and has been given exten-
sion for more than one year;

(c) whether it is also a fact that the
aforesaid firm was allowed foreign exchange
amounting to one crore and 20 lakhs of
rupees for importing machinery etc. for
work ;

(d) whether itis also a fact that an advance
of one crore of rupees was also granted, ont
of which 50 per cent free of inierest and
remaining 50 per cent. on normal interest
and work is still not upto the desired face
of programme; and

(e) if so, the reasons therefor?

THE MINISTER OF IRRIGATION
AND POWER (DR.K.L.RAO) : (a) Yes.
The work of excavation of a portion of
Feeder Canal was awarded to the second
lowest tenderer—M)|s. Tarapore Construction
Company, who quoted Rs. 8475 crores. The
lowest tender of M/s. Arvind Brothers
amounting to Rs. 7-522 crores was not
accepted.

(b) The date of completion of works
has been extended from June, 1968 to June,
1969,

(c) M/s. Tarapore and Co. are to get
foreign exchange for the import of equip-
ment from rupee payment countries to the
extent: of Rs. 1 crore. Free foreign exchange
is limited to Rs. 10 lakhs.

(d) M/fs. Tarapore and Co. have been
given an advance of Rs. 1 crore against
hypothecation of machinery to be employed
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on work. Of this Rs. 50 lakhs is interest
free and Rs. 50 lakhs is interest bearing.

(¢) The stipulated date of completion of
works by M/s. Tarapore and Co. as per
agreement is June, 1968. Subsequently,
after considering the difficulties encountered
by the firm due to unsatisfactory perform-
ance of the equipment, it was agreed to
grant extension of time up to June, 1969,

ALLOTMENT OF SHOPS IN POSTGRADUATE
MEeDICcAL INSTITUTE, CHANDIGARH

1531. SHRI RAM CHARAN : Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to refer to the reply
given to Unstarred Question No. 7737 on
the 3rd August, 1967 and state;

(a) whether the investigation into the
allotment of shops in the shopping centre
of the Postgraduate Medical Institute,
Chandigarh has since been completed;

(b) if so, the findings thereof; and

(¢) the action taken or proposed to be
be taken by Government in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) and
(b). Yes. Alictment of a shop was made to
Lt. Col. N. S. ANAND, brother of the
Director, Postgraduate Institute of Medi-
cal Education and Research, Chandigarh,
in accordance with the orders of the Chief
Commissioner, Chandigarh, that three shops
should be allotted to nominees of the
Indian Ex-Services League. The orders were,
however, issued after the Postgraduate
Institute of Medical Education and Research
Act, 1966, came into force.

(c) The matter is presently under consi-
deration.

ForEiIGN EXCHANGE RELBASED FOR
Fommron Toums

1532. SHRI RAM CHARAN : Will the
Minister of FINANCE be pleased to state :

(a) the amount of foreign exchange re-
{eaged for foreign tours during the Llaat
six months upto the 31st October, 1967 by
the Reserve Bank of India; and

(b) the amount of foreign exchange re-
leased for tour of Govermment Officers
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during the above period by the Reserve
Bank of India?

THE DEPUTY PRIME MINISTER
& MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). The data
for the period ending 31st October, 1967 has
not yet been compiled by the Reserve Bank
of India. There is always a time lag of three
to six months between actual releases and
compiliation and this arises due to the
fact that compilation has to be based on
periodical statements which are to be
sent to the Central office of the Reserve
Bank by its regional offices as also by the
Authorised Dealers. The information will
be laid on the Table of the House as soon
as it becomes available.

PRASAD NAGAR, KaroL BAGH,
Nsw DeLut

1533. SHRI RAM CHARAN : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether it is a fact that the residents
of Prasad Nagar (Karol Bagh slums area),
New Delhi are mostly Scheduled Castes
and backward class;

(b) whether it is also a fact that residents
of Prasad Nagar are mostly residing there
for the last 15/20 years;

(c) whether it is further a fact that
recently notices were served to vacate the
land by the Land Acquision Collector (III)
Delhi, without providing suitable alternative
accommodation to the residents; and

(d) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPFLY (SHRI IQBAL SINGH) :
(a) No census or survey to establish this
has been carried out.

(b) The structures were put up mostly
after the issuc of the notification on the
26th July, 1956 for acquiring the land
under the Land Acquisition Act, 1894.

(c) Yes.

(d) They are not eligible for allotment of
alternative accommodation. They are entitl-
ed to compensation in accordance with the
provisions of the Land Acquisition Act,
1894,
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DeMOLITION OF JHUGGIES IN DELHIf
New DeLH

1534. SHRI RAM CHARAN : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state:

(a) the total oumber of Jhuggies or huts/
houses under the Slum Clearance Scheme
which have been demolished in the various
parts of Delhi/New Delhi during the last
vne year upto 30th September, 1967;
and

(b) the total number of dwellers who
have been provided with alternative ac-
commodation in Delhi/New Delhi duirng
the above period?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) and (b). Demolition of unauthorised
huts or jhuggis on Government and public
lands is carried out under the Jhuggis and
Jhopris Removal Scheme and nof under
the Slum Clearance Scheme. During the
one year ended 30th Szptember, 1967, 4811
unauthorised jhuggis were demolished. Al-
ternative accommodation was provided to
1602 families.
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IRRIGATION COMMISSION

1537. SHRI RANDHIR SINGH : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Government have finalised
the proposal to set up an Imrigation Com-
mission to explore the irrigation potentiali-
ties and other allied matters in order to find
media to develop agriculture and put
agriculture economy on sound footing;

(b) if so, the broad details thereof;
and

(c) if not, reasons for the delay?
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THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAOQ) : (a) Not
Yet. .

(b) Does not arise.

(c) Delay in receipt of comments from
the States.

PiLLs For FAMILY PLANNING

1538. SHRI RANDHIR SINGH :
Will the Minister of HEALTH AND
FAMILY PLANNING be plcased to state :

(a) whether contraceptive pills are sug-
gested as an improvement in family plan-
ning where loop has failed ;

(b) the reaction of different State Governe
ments to this change-over ; and

(c) the effectiveness of these pills as a
check to the mounting population figure in
the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING & URBAN DEVELOPMENT
{DR. S. CHANDRASEKHAR) : (a) and
(b). Contraceptive pills are not suggested
only as an improvement where loop does
Dot suit but as an adjunct to the Family
Planning programme. The Government of
India is undertaking Pilot Projects in oral
contraception on an experimental cum de-
monstrational basis in different parts of the
country in consultation with the State
Governments.

(¢) Since the pills are still in experimental
project stage, it is too early to give any
definite opinion about their effectiveness as
check on the growth of population in the
country but from all accounts available
so far they should prove very helpful as
found in other countries.
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NaTIONAL DEFENCE REMITTANCE SCHEME

1541, SHRI O. P. TYAGI : Will the
Minister of FINANCE be pleased to state :

(a) the total amount received from
abroad under the National Defence Remit-
tance Scheme upto the 3lst July, 1967 ;

(b) the total amount received by the
Christian Church Missions and [Foreign
Christian Missionaries under the above
scheme ; and

(c) the total value of import licences
issued before the 6th June, 1967 and after
6th June, 1967 upto 3lsi July, 1967 under
the above Scheme ?

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Remittance
received up to 31st May, 1966, were eligible
for the benefits of the National Defence
Remittance Scheme. While the Scheme was
in force the total remittances received were
of the order of Rs. 71 crores approXimately.

(b) Such recipients of remittances did
not qualify for the benefits of the Scheme.

(¢) Up to 6th June, 1966, import licences
issued amounted to Rs. 7-88 crores ; the
value of licences issued afier 6th June, 1966,
till 31st Jyly, 1967, was Rs. 29 -74 Crores.
(Figures at (a) and (c) are in pre-devalua-
tion terms).
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LoAp DESPATCHING INSTITUTE AT LUuckNOW

1542. SHRI AMRIT NAHATA : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the proposal to set up a Load
Despatching Institute at Lucknow has been
finalised ; and

(b) if so, the broad features thereof ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a) and
(b). The proposal to set up a Load Despat-
ching Institute at Lucknow has not yet been
finalised. The proposed Institute would
train personnel in operation of Load Des-
patching Stations which are to be estab-
lished in various power systems for econo-
mic operation of State/Regional Grids.

INCOME TAX ARREARS FROM M/s. SAHU-JAIN

1543. SHRI KAMESHWAR SINGH :
SHRI A. SREEDHARAN :

Will the Minister of FINANCE be
pleased to refer to the reply given to Un-
starred Question No. 213 on the 30th March,
1967 and state :

(a) Whether the Income-tax arrears of
Mys Sahu-Jain have since been realised ;

(b) if not, the reasons therefore ; and

(c) the action taken to recover the
arrears 7

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (c). The infor-
mation is being collected and will be laid-
on the Table of the House as soon as
possible.

“OwnN Your HoOME'' SCHEME

1544, SHRI PREM CHAND VERMA :
Will the Minister of FINANCE be pleased
to state :

(a) the number of loans disbursed by the
Life Insurance Corporation under ‘Own
Your Home' Scheme during 1965-66 and
1966-67 ;

(b) the amount of each loan and the
partics to whom the loans have been
disbursed ;

{c) whether it is a fact that large number
of loan applications are pending with the
Life Insurance Corporation for periods
ranging from one to three yoars ;
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(d) if so, the details thereof and thn
reasons for their non-finalisation ;

(e) whether Government have received
any complaints from the public that various
types of malpractices are in vogue for
the grant of loan by the Life Insurance
Corporation ; and

(f) if s0, the steps taken or are proposed
to be taken to remove these practics 7

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI
(MORARJI DESAI): (a), (c) and (d).
The information is being collected and
will be laid on the Table of the House as
soon as received.

() The time and labour involved in col-
lecting and compiling this information
will not be commensurate with the results
expected to be achieved.

(e) No, Sir.

(f) Does not arise.
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AGREEMENT FOR SUPPLY oF Crupe OiL
T0 COCHIN AND HALDIA REFINERIES

1548. SHRI D. N. PATODIA : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that the agree-
ment with a foreign firm for the supply of
crude oil to the Cochin Refinery has been
found to be disadvantageous to the in-
terests of Government ;

(b) the recurring loss that Government
are suffering every year on account of the
execution of the agreement ;

(c) whether the agreement was signed
after due consultation with the experts
in the field of oil and those of Law ;

(d) whether Government are considering
to enter into any other agreement with the
same firm for the supply of crude oil for
the Haldia Refinery ; and -
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(e) if so, whether the terms of agreement
have bzen properly scrutinised so as to
avoid chances of loss in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHE-
MICALS AND OF SOCIAL WELFARE
(SHRI RAGHURAMAIAH) : (a) No, Sir.

(b) Does not arise.

(c) Yes.

(d) No, Sir.

(e) Does not arise.

L. I. C. LoANS TO GOVERNMENT SERVANTS

1550. SHRI M. L. SONDHI: Wil
the Minister of FINANCE be pleased to
state :

-(a) whether it is a fact that the Life
Insurance Corporation of India allows life
policies to persons upto 70 years of age
and house building loans are permitted
against such policies to all persons except
Government employees ;

(b) whether it is also a fact that in case
of Government employees, such loans have
been restricted up to the age of 58 years
only ;

(c) if so, whether Government propose
to remove this discrimination ; and

(d) if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) The Corpora-
tion issues Life policies up to age 60 at entry.
Such policies are accepted as collateral
security under the ‘Own Your Home'
Scheme, if the loan is repayable by equated
monthly instalments and not from the
policy proceeds at maturity. This applies
to all applicants who are in service whether
in Government or outside.

(b) Restriction based on the age of re-
tirement is applicable to all applicants who
are in Government or private service, the
maximum age limit being restricted to 60
years.

(c) and (d). Do not arise.

FAMILY PLANNING PROGRAMME
1552 SHRI M. L. SONDHI: Wil
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :
(a) whether it is a fact that the Family
Planning Programme has not made any
headway in the capital ;
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(b) whether it is also a fact that in spite
of big publicity given to this programme,
the family planning centres have mot re~
corded more than six or seven cases each ;

(c) whether several villages are still com=
pletcly unaware of the family planning
programme or the existence of any facilities
for this campaign ; and

(d) if so, the remedial measures which
will be introduced to make up this defi-
ciency 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
(a) No.

(b) No.

(c) To the best of our knowledge the
villagers are now familiar with this pro-
gramme.

(d) Does not arise.

House RENT ALLOWANCE FOR EMPLOYEES
OF PubBLIC UNDERTAKINGS

1553. SHRI M. L. SONDHI : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state

(a) whether it is a fact that for persons
working in the Public Undertakings and
autonomous bodies, there has been fre-
quent upward revision of rents for Govern-
ment accommodation ;

(b) whether the rent chargeable from the
above categories of employees is different
from that which is charged from Gowvern-
ment employees ;

(c) whether the commercial rent being
charged from persons in Public Sector Under-
takings is about four or five times when
compared to the rent charged under F.R.
45B ;

(d) the basis for including some auto-
nomous bodies in the Central Pool under
the Directorate of Estates and excluding
others ; and

(¢) whether Government propose to re-
view the cases of those Government em-
ployees who have been permanently absor-
bed in the Public Undertakings to permit
them to retain Government accommoda-
tion ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
It is not a fact that for persons working in
the Public Undertakings and Autonomous
bodies etc. there has been frequent upward
revision of rents for Government accommo-
dation.

(b) (i) In the case of Government em-
ployees Standard Rent under FR. 45-A (or
pooied Standard Rent under F.R. 45-A)
or 10% of the emoluments of the Govern-
ment servant, whichever is less, is charged.

(i) In the case of Government servants
holding lien on Central Government posts,
who go on deputation to Autonomous
Organisations, rent is recovered under the
provisions of F.R. 45-B or Pooled Standard
Rent under F.R. 45-A, whichever is higher.
The organisation which has obtained the ser-
vices of such officers will recover rent from
the deputationists as provided in their terms
of deputation.

(i) In the case of other employees who
have no lien on a Central Government post
and are in occupation of general pool resi-
dences, rent is recoverable at market rates
from the Organisation concerned. The
cmployers in turn will be free to recover
such lower rent from their employees as
they deem fit.

{c) It is not correct that the market rent
being charged from the persons of the
latter category mentioned in reply to part
(b) of the Question is about 4 or 5 times
when compared to the rent charged under
F.R. 45-B. The rent at the matket rate is
calculated at present at double the rent
under FR. 45-B or double the pooled
standard rent under F.R. 45-A, whichever
is higher, plus single departmental charges
and other charges e g. furniture, garden and
services, etc.

(d) Only those autonomous and semi-
Government Organisations, which were
cligible for Government  residential
accommodation prior to coming into
force of Allotment Rules, 1963 and for
which funds awere provided entirely
by the Government, have been allowed
to remain eligible for allotment of acco-
mmodation from the general pool.

(e) The employees who have been per-
manently absorbed in Public Sector Under-
takings, no longer remain Government ser-
vants and as such are not eligible for allot-
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ment/retention of Government accommo-
dation. There is no proposal at present
under consideration 1o permit such em-

p_l»oyees to retain Government accommoda-
tion.

Aarer # fiearsit et e fw W wdww

1554. ot Wi WY © = ek
IR faga et o5 @O # IO F@
fw:

(F) A= & ofrefit a9 T
&7 %1 gaew few fafe € sow
TAT THTST AT AT |

(&) AN g Fr gamr FoE
Hqody ¥ fot frw fafr 5 &y of ot ;

(7) #=1 9™ g 7 AW
w52 o & o< af o, oY qard
T G ATCW T ;

(%) Far gfesdT FET 78T T
% qftt & fae fachy saqear @
g @

(%) Ao g@R * ag qIqw
foiig v § faor v & fag s
s frdR g, o7 T R 2 ?

Ferar vy fagy it (Wvo %o Wo
w) : (%) AT gL F§ TR
6 FFad, 1967 & q@ # wHEw a4y
sreaT & fag o wqafa & s
T 9T FEl w1 g qrow 5
T F ST 1967 ¥ ¥ aF Qo
< fad =3

(=) wderor fod andY A9T= TLHIT
FY T Wl TE &

(1) weT WE gsav

(7) a8 am foar mm € 5 @
qf e & fog Teg g B TR
gy fratfe ofo & & o witea
¥ gREar BW F €7 § & oy

(%) ¥ o= qur fage smawn
aaaw FoE Yt iy FT G § wWifE



2247 Writen Answers AGRAHAYANA 2, 1889 (SAKA) Written Answers 2248

AT TR H WAT § TR gES)
;mﬂ!frw%mmmmman

e | wwen aiw w1 faiw
1555. sy wwrw wr . s ferand
aw fage w5 a8 TR A FO FG
fw:

(%) ®ragea s g a@Ed
wa arE & o & o efefa &
& sfafiaa swmas ooy fae® aw
TGN I gAAA A Wl § 5 AR

(@) afz g, ot 5@ faur & o=@ &%
w1 yofa g§ & 9 98 =0 A T
IO N T U S AT FrwTaET 7

ferarf aray farg sielt (w10 o wo
w) : (F) @R (&), W q
waET AL 9 FHAT a9 qfcteET
AN FIFC GIN FATE AT, SAF
fredg 999 ¥99 W W AR TRER
U1 W@ T W T AG
AT GTHTC F IAH WTEAT 9T W
e agEar 3§ fag g ghi

EMBANKMENTS ON RiviR KaMLa

1556. SHRI BHOGENDRA JHA : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that the embank-
ments on both sides of river Kamala in
North Bihar are complete below the border
with Nepal ;

(b) whether due to the above embank-
ments, the river gets flooded in Nepal
territory causing widespread damage in
Nopal and outside ;

(c) whether the Nepal Government pro-
possd embankments even in Nepal up to
the foothill of the Himalayas for which
they had proposed talks berween the
engineers and Administrators on the 8th
October, 1967 ; and

(d) whether it is a fact that the Jadian
sida did not join the talks on the &th
?om?;:. 1967, and if so0, the reasons there-

or

THE MINISTER OF IRRIGATION
AND POWER (Dr. K. L. RAO): (a)
Embankments have been constructed on
both banks of the Kamla-Balan from Indo-
Nepal border to Darjiar a distance of
684 km. A gap of about 6 miles has been
left in the left embankment near Bhakua
to enable the rivers Balan, Soni, Dhauri and
other small streams to join the Kamia.
An opening of about 250 feet has been left
in the right embankment to allow spilling
during floods into the old channel of the
Kamla.

(b) There is spilling in the unembanked
reaches of Kamla in Nepal which causes
inundation of areas in Nepal as wel as in
India. This is not due to the marginal
embankments below the Indo-Nepal border.

(c) and (d). A scheme for extending the
Kamla embankments into Nepal territory
up to Mirchaiya village, a distance of
about 20 miles from the Indo-Nepal border,
to check the spilling of the river in this
reach as well as to check the tendency of the
river 1o change its course, had been pro-
posed by the Government of Bihar some-
time ago, which has been under discussion
with His Majesty’'s Government, Nepal.
Several meetings have already taken place
in this connection between the representa-
tives of His Majesty’s Goverament, Nepal
and the Government of Bihar. An intima-
tion about the meeting with the autho-
rities of His Majesty’s Government, Nepal
at Kathmandu on the 8th October, 1967
was received by the Bihar Government
from the Indian Co-operation Mission, but
as the intimation was rcceived rather late
and no accommodation was available in
the acroplane, the officers of the Bibar
Government could not proceed to Kath-
mandu. The Indian Cooperation Mission
was, therefore, requested by them tele-
graphically on 7-10-67 to fix another date
for the meeting ; this meeting was subse~
quenily held from the 7th to 9th November
and was attended by the officers of the
Bihar Government.

DEARNESS ALLOWANCE TO STATE Govemry-
MENT EMPLOYEES

1557. SHR1 BHOGENDRA JHA :
SHRI M. MEGHA CHANDRA :

Will the Minister of FINANCE be pleased
to state the oumber of State Governments
who have decided and begun implementing
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the decision to give Dearness Allowance
amd scales of pay to their employees on the
scale of the Central Government employees
and the number of S:ate Governments who
have not yet done so 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE' (SHRI
MORARJIL DESAI) : The information is
being collected from the S:ate Governments
and will be laid on the Table of the House
as soon as it becomes available

‘Westsan Kost CANAL ProecT

1558. SHRI BHOGENDRA JHA : Will
the Minister of IRRIGATION AND
POWER be pleased to state

(a) whether Government have decided
to advance as loan the full amount of more
than Rs. 20 crores to the Government
of Bihar for the speedy execution and
completion of the Western Kosi Canal Pro-
Ject;

(b) if so, the details thereof ; and

(<) if not, the reasons therefor ?

THE MINISTER OF IRRIGATION
AND POWER (Dr. K. L. RAO) : (a) to
(c). It has already been agreed that cent
percent central assistance by way of loans
will be afforded to the State Government
for this Project within the State Plan

WATCHES SEIZED NEAR DAMAN BORDER

1559. SHRI MAYAVAN :

Will the

r of FINANCE be pleased to
state :

(a) whether it is a fact that watches
worth Rs. 6 lakhs have been seized by the
Customs at Kapi ncar Daman border on
the 25th October, 1967 ;

(b) if so, how these walches have besen
disposed of ;

{c) the total amount fetched after dis-
posing them of ; and

(d) the procedure followed to dispose of
these seized goods 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) On 25th October,
1967 the Customs officers posted at Bhilad
Checkpost near Vapi seized 3600 wrist
watches worth about Rs. 6,20,000 from a
truck.
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(b) and (c). As the case is still under
investigation the question of disposal of
the watches does not arise at this stage.

(d) After confiscation watches are dis-
posed of by retail sale through depart-
mental shops for direct sale to users
through registered co-operative societies
and defence canteens,

Recoveny or Income-Tax

1560. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that though there
has been a growth of 6 per cent in the
number of assessees during the peroid from
1963-64 to 1966-67, the cost of collection
of Income-tax during the same peroid has
gone up by 58 per cent ;

(b) whether it is also a fact that the
number of cases pending with the Income-
Tax Department is more than 12 lakhs and
the amount involved in such cases is more
than Rs. 25 crores ;

(c) whether the percentage of disposals
of assessments to the total number of
assessments for disposals has progressively
declined from 69:6 per cent. in 1959-60
to 547 per cent. in 1963-64 ;

(d) whether the arrears of income-tax
has steeply increased to well-over Rs.
400 crores as on the 31st March, 1967 ; and

(e) if so, the steps taken by Government
to streamline the procedure for early dis-
posal of cases and the recovery of income-
tax 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (2) The number of
assessees in 1966-67 (27,01,733) has increa-
sed by 79% as compared to number of
assessees in 1963-64 (15,59,149). The cost
of collection has gone up from 1-26%
in 1963-64 to 1:63% in 1966-67 (Rs. 670
lakhs to Rs. 1,032 lakhs).

(b) Yes, Sir.

(c) Yes, Sir. The assessments for dis-
posal had, however, increased from 16,72,001
in 195960 to 2,709,107 in 1963-64. The
average annual disposal per Income-fax
Officer had also increased progressively
from 939 in 1959-60 to 1113 in 1963-64.
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(d) Yes, Sir.

(¢) Following steps have recently been
taken by Government to streamline the
procedure for early disposal of cases and
the recovery of Income-tax.

Disposal of Cases

(i) A scheme of functional distribution
of work has been introduced in 67 ranges
of Inspecting Assistant Commissioners
under which the work of assessment and
collection has been bifurcated and separate
officers entrusted with assessment and col-
lection work. This is likely to expedite the
disposal of assessments and collection of
tax demands.

(ii) A new scheme for disposal of small
income cases has been introduced under
which returns of income submitted by as-
sessees having an income of Rs. 7,500
or below will be accepted n most of the
cases,

(iii) A target-date namely 31st March,
1969 has been fixed for completion of
arrear assessments in company and higher
income mon-company cases.

(iv) Introduction of the system of mecha-
nisation of calculation in salary cases.

Recovery of Income-tax

(i) Gradual taking over of recovery work
{rom the State Governments, Recovery work
has been taken over fully from the State
Governments in the Commissioner of
Income-tax's charges of Delhi and Andhra
Pradesh and partly in the charges of Com-
missioner of Income-tax, West Bengal,
Madras, Mysore, Gujarat and Rajasthan.

(ii) Introduction of the scheme of func-
tional distribution under which the Income-
Tax Officers entrusted with collection work
can concentrate exclusively on recovery of
tax dues.

(iii) Responsibility fo appropriate action
in cases where arrears are outstanding, has
been fixed on particular officers as under :
Incometax Officers  Cases of arrears below

Rs. 1 lakh,
Inpsocting Assistant Cases of arrears of
Commissioners over Rs. 1 lakh

and below Ri. §

lakhs.
Commissioners of  Cases of arrearns of
Income-tax over Rs. 5 lakhs,
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(iv) Rate of interest in case of delayed
payments has been raised from 6% to 9%
with effect from 1-10-1967.

(v) Creation of Special Recovery units
in the Commissioners charges to look
after the expeditious recovery of out-
standing demands.

(vi) Review of cases of arrear demand
exceeding Rs. 5 lakhs by the Director of
Inspection (Research, Statistics & Pub-
lication).

(vii) Maintenance of arrear sheots in
respect of all company cases and in' non-
company cases if the assessed income is
above Rs. 20,000/-.

ContracT Officer ™8 D.G.S.&D.

1561. SHRIS. R. DAMANI : Will the
Minister of WORKS, HO USING AND
SUPPLY be pleased to state :

(a) whether a Contract Officer
Directorate-General, Supplies
posals has been appointed ;

(b) if so, the duties assigned to him ; and

(c) theextent to which the working of the
Organisation has been improved 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a) Yes,
Sir. A Contract Officer has been appointed
in the DGS&D with effect from 1-12-1966.

in the
and Dis-

(b) Following are the duties and func-
tions assigned to the Contract Officer :

(1) To standardise draft Tender
enquiries/Contracts for  various
purchase Directorates/Trade
Groups.

(2) To check up all draft Contracts
for specialised purchases under
Foreign loans.

(3) To vet all draft contracts of the
value of more than Rs. one crore.
This includes Rate/Runing Contracts
against which estimated drawals
during the peroid of the contract
arc more than Rs. one crore.

(4) To advise the Purchase Directorates
in regard to special terms and con-
ditions stipulated by the suppliers
which may not be in conformity
with the general conditions of con-
tract.
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€5) To interpret all contractual matters
legally during negotiated settle-

ments ; and
{c) The Contract Officer has been help-
ful in suggesting amendments in the form,
terms and conditions of the Contract, to
avoid ambiguity and safeguard Government
interests. The organisation has been bene-
fited on account of the expert legal advice
available for drafting of all Contractual
documents. It is therefore expected that
disputes with Contractors would be lessen-

ed.

InmiGaATION PROJECTS HELD UP FOR
Want oF Funps

1562. SHRIS. R. DAMANI : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether it is a fact that lack of funds
bhas help up many irrigation projects in the
country ;

(b) if so, the details thereof; and

{c) the extent to which it has effected
agricultural operations 7

THE MINISTER OF IRRIGATION
AND POWER (D&. K. L. RAO) : (a) and
(b). Progress on some of the large projects
like Nagarjunasagar, Rajasthan Canal, Beas
Uit I, Gandak, etc., has been retarded
on account of paucity of resources.

(c) Irrigation benefits which could be
available early will be delayed appreciably.

GoLD SMUGGLING

1563. SHRI ONKAR LAL BERWA :
Will the Minister of FINANCE be pleased
to state :

(a) the quantity of contraband gold cap-
tured by Government during the quarter
ending October, 1967; and

(b) the cost thereof 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). 2,849
kg. of gold valued approximately Rs. 240- 5
lakhs was seized by the Customs and
Central Excise authorities during August,
September and October, 1967 for violation
of the Customs law and Gold Control rules.
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LEAKAGE OF OLD BUILDINGS

1564. SHRI BIBHUTI MISHRA. : Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether it is a fact that all the old
Government buildings including M.Ps'.
hu_ngalows were leaking during the last
rainy season ; and

(b) if so, the steps taken by Government
to stop leakages ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a) and
(b). No. Only a few of the old buildings
were reported to be leaking and prompt
action was taken to stop the leakages.

InDus CoMmIssion

1565. SHRI HEM RAJ: Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether a meeting of the Indus Com-
mission was held in September, 1967 ;

(b) if so, the subjects discussed and the
conclusions arrived at; and

(c) whether a copy thereof will be laid on
the Table of the House ?

THE MINISTER OF IRRIGATION
AND POWER (Dr. K. L. RAO) : (a) Yes.

(b) The Commission reviewed the pro-
gramme for its meetings and tours of in-
spection during the period from October
1967 to February 1968 and agreed om a
tentative schedule.

The Commission also took up further
examination of the questions concernimg
deliveries to Pakistan from the Eastern
Rivers during the period from September
1965 onwards. There were divergent views
as to the procedure to be adopted for dealing
with the questions, but the Commission
agreed that a stage had been reached for
reporting the matter to the Governments
of India and Pakistan for appropriate action.
The Commission, however, was unable to
agree on the provisions of the Treaty
under which such a report could be made
and no report was therefore, submitted.

(c) The record of the meeting will form
an Annexure to the Annual Report of the
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Commission for the year ending March 31,
1968, copies of which will, as usual, be
placed on the Table of the House in due
course.

HmNDUSTAN ANTIBIOTICS LTD.

1566, SHRIPREM CHAND VERMA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that Messrs Hindu-
stan Antibiotics imported 75 drums of phos-
phorous acid in 1964 valued at Rs. 60
lakhs ;

(b) whether it is also a fact that the ma-
terial was not properly stored as a result
af which it was lost and this also adversely
affected production of the Company ;

(c) if so, whether any inquiry was insti-
tuted to fix the respomsibility for the loss
and assessment of the total loss ; and

(d) the action taken against those found
responsible for the loss ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : (a)
Hindustan Antibiotics Ltd. received two
shipments of Phosphoric Acid in July-
September 1964. The landed cost of the
acid was Rs. 250 lakhs.

(b) Some of the drums were found leaky
and some completely empty even at the time
of receipt. Further as a result of leakage
of the drums both during transit and in
storage at Pimpri, the loss of acid has been
estimated at Rs. 44,182(-. This did not
affect production.

(c) and (d). Yes, Sir. A Board of Enquiry
was constituted to investigate the matter in
all its aspects. No personal responsibility
for the loss could be fixed on any employee
of the Company. Remedial measures to
prevent recurrence of such have been
taken by the Company. Separately, claims
bave also been lodged with Insurance Com-
pany for loss in tramsit to the extent of
Ra. 21,587-79.

CHANGE OF RESIDENCES BY MINISTERS

1567. SHRIPREM CHAND VERMA :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) the number of Ministers with their
pames who have shifted residences since
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June, 1967 and the reasons for the change
of residence; and

(b) the expenditure incurred on each new
residence towards repairs, alterations, pro-
vision of new furniture, appliances and
other perquisites 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a) and
(b). A statement is laid on the Table of the
House. [Placed in Library. See No.LT-
1698/67.)

FoOD ADULTERATION

1568. SHRIPREM CHAND VERMA :
SHRI JYOTIRMOY BASU :
SHRI NAMBIAR :

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

(a) the number of cases of food adulters-
tion in the country and in how many cases
convictions have been secured during the
current year so far;

(b) whether it is a fact that the extent of
adulteration discovered in Madhya Pradesh
was 52 per cent; and

(c) the steps taken to stop this activity ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) The
requisite informaton is being collected and
will be laid on the Table of the Sabha in due
course.

(b) No. There has been a decrease in the
number of cases of adulteration in Madhya
Pradesh from 517 in 1965 to 49% in 1966
and 449 in 1967 (so far).

(c) The provision of the Prevention of
Food Adulteration Act have been made
more stringent and States have been asked
to ensure proper enforcement of the Act.
The following proposals are under consi-
deration of Government to tackle the
problem :

(i) Establishment of a Central Unit in
the Directorate General of Health
Services and opening of three regio=
nal offices with its inspectorate staff
and laboratory facilities;
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(ii) delegation of powers of Food
Inspectors to Deputy Superinten-
dents of Police and Magistrates
First Class;

(iii) strengthening of laboratory
facilities by the State Governments;
and

{iv) provision of Food Inspectors in
urban areas in the proportion of 1
to 25000 and authorisation of
Health Inspectors in rural arcas
to function as Food Inspectors and
provincialisation of the services in
course of time.

WoORLD BANK LoAN

1569. SHRI VALMIKI CHOUDHARY :
Will the Minister of FINANCE be pleased
to state :

(a) whether the World Bank has decided
to give a special untied loan to India to be
used to repay its debts ; and

(b) if so, the special features thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). In order
to relieve the foreign exchange burden
of debt repayment temporarily the World
Bank has openmed special accounts in the
Reserve Bank of India into which are
credited rupees equal to the principal
repayments due to the World Bank, The
total amount to be credited into the special
accounts will be limited to the equivalent
of § 50 million. As of now, this arrange-
ment is operative till 31st March 1968.

Tax HoLIDAY FOR PLANTATION INDUSTRY

1570. Dr. RANEN SEN : Will the
Minister of FINANCE be pleased to state :

(2) whether it is a fact that the Madras
Government have urged the Centre to de-
clare a tax holiday for three years to planta-
tions which absorb the repatriates from
Ceylon; and

(b) if so, Gowernment's reaction thereto ?

THE DEPUTY PRIME MINISTER

NDA MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) No, Sir.

(b) Does not arise.
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MUNICIPAL TAX ARREAR oM CENTRE'S
PROPERTY IN CALCUTTA

1571. Dr. RANENSEN : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that he had met the
Mayor of Calcutta to discuss the question
of full payment of Municipal taxes in arrears
on Centre's property in Calcutta; and

(b) if so, the details of the issues discussed
at the meeting ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI1
MORARJI DESALI) : (a) and (b). The Mayor
of Calcutta met the Deputy Prime Minister
on the 29th August, 1967 in connection
with the payment of taxes and service
charges in respect of Central Government
properties in Calcutta, The following issues
were discussed at the meeting :—

(a) Payment of arrears of taxes and
service charges to the Calcutta Cor-
poration;

(b) The rate of service charges pryible
in respect of Central Government
properties in Calcutta; and

(c¢) The payment of full property taxes,
under Article 285 (2) of the Consti-
tution.

HeaLTH CENTRES WITMOUT DOCTORS

1572. Dn. RANEN SEN : Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether it is a fact that while large
number of Health Centres have no attending
physicians, an equally large number of
doctors are unemployed all over the country;
and

(b) if so, whether any plan has been
drawn up in this rcgard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B, S. MURTHY) : (a)
There are 653 primary health centres with-
out doctors out of 4,669 primary health
centres functioning in the country. The
shartage of doctors in primary health centres
is due to gemeral reluctance of doctors to
serve in the rural arcas. Many of the
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doctors prefer to remain in urban areas and
depend upon private practice in urban
areas,

(b) The States/Union Territories Govern-
ments have taken varicus steps to meet the
shortage of doctors in primary health cen-
tresby offering them better scales of pay
and allowances, providing free accommoda-
tion or house rent allowance, employment
of retired Medical Officers and increasing
the number of medical colleges and training
schools,

CALCUTTA 5TOCK EXCHANGE ASSOCIATION

1573, SHRI INDRANT GUPTA : Will
the Minister of FINANCE be pleased to
state :

(a) whether recognition of the Calcutta
Stock Exchange Association Ltd., has been
renewed for a further period;

(b) whether Government have received
allegations of unhealthy speculative practices
involving the said Association; and

(c) whether renewal of recognition has
been made on the basis of any new terms or
conditions ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir. Re-
cognition has been granted to the Caleutta
Stock Exchange Association Ltd., Calcutta,
for a further period of five years from
October 10, 1967, subject to certain condi-
tions,

(b) and (c). While there have been reports
about unhealthy trading practices, the Gov-
emnment, as a part of its programme to
bring about improvement in the working
of the Stock Exchanges, has, in granting
recognition to the Calcutta Stock Exchange
and a few other exchanges, prescribed cer-
tain conditions which have to be complied
with, within a period of one year, These
conditions, which, inter-alia, provide for the
appointment of an independent executive
authority free from market influences as
ex-officio member of the Governing Board,
are, intended to ensure fair dealing and
to protect the investors,
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PriMARY GoLD

1376.SHRI D. C. SHARMA : Will the
Minister of FINANCE be pleased to state:
(a) whether any cases of holding of primary
gold in private possession have been detec-
ted after the 315t August, 1967;

(b) if so, the details thereof; and

(c) the action takenor proposedto be
taken inthe matter ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESALI) : (a) Yes, Sir.

(b) 113 cases involving 52,443 grammes
of primary gold in private possession were
detected from 1st September, 1967 upto
10th November, 1967,

(c) The cases are at various stapges of
enquiryfinvestigation. On completion of
these investigations, necessary action will
be taken under Gold Control Rules and/or
other appropriate Laws,
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HoUsmNG SCHEMES FOR SCHEDULED CASTES
AND SCHEDULED TRIBES

158). SHRI RABI RAY : Will the Minis-
ter of SOCIAL WELFARE be pleased to
state :

(2) the steps taken to further the housing
scheme for Schedule Castes and Scheduled
Tribes :

(b) whether these schemes are imple-
mented through State Governments; and

(c) If so, the steps taken by Government
to see that State Governments take up this
work in their right earnestness 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA)1 (a)
The quantum of subsidy fixed for hous«
ing schem:s has been raised recently.
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(b) Yes.

(c) The annual Plans of the State, both
in the State and Central sectors, are formu-
lated after discussions between Central and
the State Government representatives.
The implementation of schemes is also eva-
luated from time to time by State Govern-
meats, by the Commissioner for Scheduled
Castes and Scheduled Tribes, and by the
Directorate General of Backw:rJ Classes.

ViLLage Housing Project ScHEME

1581. SHRI RABI RAY ;
SHRI YOGENDRA SHARMA :

Willthe Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) the reasons for the shortfall during
the Second and Third plan periods by 376
percent and 347 par cent resp:ctively in
respect of Village Housing Project Scheme;

(b) whether it is a fact that the villages
where the scheme was to_be implemented
remained stationary at 5,000 both during the
Second and Third plan periods;

(¢) if so, the reasons therefor; and

(d) the steps taken by Governm=nt in the

. matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) Theactual shortfall under the Scheme
during the Second and Third plan p:riods
was to the extent of 22-30% and 65-48%{
respectively, The main reason for this is
that in the Third plan period, the scheme
was transferred from Central Sector to the
State S:ctor and the State Governments
were not able to give adequate priority to
this scheme as compared to agriculture,
irrigation, paw:r, etc. in the matter of allo-
cation of funds. Further, during the third
plan period, the progress of this sch>m: was
adversely affz:ted b:ciuse of th: hostilities
with China and Pakistan which n2cessitated
greater attention to urgent needs of D :fence
etc.

(b) Yes.

(c) When the scheme was introduced in
August 1967, it envisaged the remod:lling
of 5000 villages in stages over a pariod of 10
years extending up to 1970-71.  Besides,
programmes have not been initiated in may
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selected villages. The question of increasing
the number of selected villages does not,
therefore, arise at present. In September
1962, the scheme was modified to pro-
vide for loan  assistance even for
improvement of houses and grants for
laying of streets and drains and free house-
sites to landless agricultural workers. With
these modifications, the emphasis has now
shifted from total remodelling of villages to
the improvement of existing vill-ges.

(d) The Estimates Committee of the
Fourth Lok Sabha in their Third Report
(1967-68) have made some useful suggestions
for better implementation of the Scheme.
The question of modifying the Schemein
the light of the Estimates Committee’s
observations and suggestions is under con-
sideration in the Planning Commission.

GaS IN JAISALMER

1582. SHRI AMRIT NAHATA : Will
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state :—

(a) whether gas has been found in

Jaisalmer; and

(®) if so, the quantum thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) : (a)

ons of the pr of mpatural
gas havt been obtained in one of the
wells drilled in the Taisalmer area,
: (b) It is not possible to make an estimate
at this stage, as further drilling is
required .

InrorT OF CONTRACEPTIVES

1583. SHRI AMRIT NAHATA : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(8) whether certain contraceptives are
being imported;

(b) if s0, whether Government propose to
lay on the Table of the House a list of the
imported items of contraceptives; and

(c) the amount spent thereon so far, year-
wise since the inception of the First Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :

(a) Yes.

(b) Only Rubber Contraceptives are being ;
imported at present.

(c) The figures of year-wise amount spent
on the imports of rubber contraceptives are
given in the statement laid on the Table
of the House. [Placed in Library. See No.
LT-1699/67).

PrIME MmisTER's House

1584, SHRI MANIBHAI J. PATEL :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to refer to the re-
ply given to Unstarred Question No. 370
on the 25th May, 1967 and state :

(a) whether a final decision regarding the
permanent residence of the Prime Minister
has since been taken; and

(b) if so, the details thereof and the esti-
mated cost involved therein ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) No decision has yet been taken in the
matter,

(b) Does not arise.

SELP-SUFFICIENCY IN OmL

1585. SHRI BISHWANATH ROY :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether India have achieved seif-
sufficiency in any kind of oil; and

(b) whether the country is in a position
to export any sort of oil ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) On the basis of the current level of de-
mand, India is self-sufficient in all petroleum
products except kerosene, lubricants and
some minor aviation fuels.

(b) India is at present exporting Motor
Spirit, Naptha, H.S.D. and Paraffin Wax,

Provision oF ELECTRICITY N VILLAGES

1587. SHRI 5. S. KOTHARI : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether Government have made a
survey of the villages where electricity has
not yet been provided;
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(b) if so, the results thereof; and

(c) the steps taken by Government in this
regard 7

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a) to
(c). Out of about 5,72,822 villages, electri-
city had not yet been provided, up to the
end of the Third Plan,.in 5,19,435 villages.
53,387 villages were electrified by the end of
the Third Plan; 7706 villages were electri-
fied during 1966-67. A tentative target for the
subsequent five years is the electrification
of a total of 110,000 villages. Earmarked
Central assistance is provided for rural
electrification schemes which also include
clectrification of villages.

SMUGGLING OF NYLON YARN

8. SHRI GEORGE FERNANDES :

ill the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that on the 27th
January, 1967 or thereabout, the Addi-
tional Collector of Customs, Bombay
received information that about 6,000 cases/
cartons of nylon yarn had been smuggled
into the country;

(b) whether the names and addresses of
the parties dealing in this trade were given;

(c) if so, who they are;

(d) whether any action was taken on the
basis of the information provided;

(¢) if so, on what date and to what effect;
and

(f) the total value of the nylon yarn seized
and the names and addresses of the parties
from whom it was seized ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) It is a fact that
on 27th January, 1967 Additional Collector
of Customs, Bombay received information
to the effect that a large quantity of nylon
yarn had been smuggled into the country
but the information did not specify the
quantity involved.

(b) No, Sir.

(c) Does not arise.

(d) to (f). Action was taken to work out
the information. After necessary enquiries,
the premises suspected to contain contra-
band nylon yarnin Bombay were searched
«irirg the period 16th February, 1967
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to 1st March, 1967 and nylon yarn valued
Rs. 41 lakhs approximately was seized. The
names and addresses of the parties from
whom the nylon yarn was seized are as
follows :—

1. Abdul Latif of M/s. Aslam Trading

Co., 55/57 Narayan Dhuru Street,
Bombay.

2. Shri Y. A. Patel,
53/54, Narayan Dhuru Street, Bom-
bay.

3. M/s. Bombay Burmah Dyeing and
Rope Manufacturing Co., 33, Nakho-
da Street, Bombay.

4. M/s. Rewachand & Sons and allied
firms, Gandhi Mansion, New Silk
Bazar, Bombay,

5. M/s. Noble Trading Co.,
of Shri Abdul Sattar Aboobakar,

46, Narayan Dhuru Street, Bombay.

6. Ramesh Textiles Corporation,
246-A, Cowasji, B. Street, Bombay.

7. M/s. Gokuldas Harbhagwandas,
Gaiwadi Cavel, Bombay.

8. M/s. National Transport Co., Thana
Street.

9. Shri Maniharlal R. Sadaranghani,
35, Shankar Mahal Co-op. Housing
Society, Bombay.

10. Memon Co-op. Bank Godown,
Kambekar Street, Bombay.

IMPORT OF NYLON YARN BY BoMmAY
Fms

1589. SHRI GEORGE FERNANDES :
Will the Minister of FINANCE be pleased
to state :

(a) whether any search was carried out or
investigations made about the nylon yarn
stored in the godowns of M/s. Natiopal
Transport Co., Manilal Patel Co., Tulsidas
Khimji, and Khimji Poonja in Bombay
during the months of February, March and
April, 1967;

(b) if so, the reasons therefor;

(c) the value of nylon yarn stored in these
godowns; and

(d) who were the importers of the yarn
that was found in these godowns and whe-
ther the goods were stored in the names of
the direct importers or their bankers ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) The searches were made in the reason-
able belief that goods liable to confiscation
under the Customs Act, 1962, were stored
in these godowns.

(c) The value of the nylon yarn found
stored in these godowns at the time of search
is Rs. 285 lakhs approximately.

(d) In all there were 257 lots in the
godowns. Out of these 73 lots were found
stored in the name of 54 direct importers
whose names are given in the statement
laid on the Table of the House. [Placed in
Library. See No. LT-1700/67].

ExreNsE ACCOUNT ALLOWED TO OFFICER
OF FERJILZER CORPORATION OF INDIA

“ys90” SHRI GEORGE FERNANDES :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the annual Expense Account allowed
to the various officials of the Fertilizer Cor-
poration of India;

(b) the purpose of this Expense Account;

(c) whether any inquiries have been made
to find out how this Expense Account is
utilised; and

(d) if so, whether it is justified and is
properly utilized 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) :
(a) to (d). The Chairman and Managing
Director at the Head Office of the Corpora-
tion and the General Managers at the Units/
Divisions are allowed entertainment expen-
ses at the cost of the Corporation to a
maximum of Rs. 3,000 and Rs. 2,000 respec-
tively per annum. The entertainment
expense accounts are being allowed with
the approval of the Government in respect
of Chairman and Managing Director and
with the approval of the Board of Directors
in respect of the General Managers. The
amount is utilised for entertainment of
guests approved by the Officers concerned
on personal certificates. Taking into ac-
count the status of the officials and also
the practice prevalent in Companies, the
entertainment expense account is considered
reasonable.

Written Answers AGRAHAYANA 2, 1889 (SAKA) Written Answers

2272

L.I.C. LoANS TO COMPANTES

1591. SHRI S. K. SAMBANDHAN :
Will the Ministetr of FINANCE be pleased
to state :

(a) the terms and conditions of the Life
Insurance Corporation for giving Id%ns to
Companies; and

(b) the types and amounts of loans to
companies advanced by the Life Insurance
Corporation in 1965 and 1966-67 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAT) : (a) and (b). The infor-
mation is beingcollected and will be laid on
the Table of the House as soon as received.

ASTESIMENT OF EsTATE DuTY IN ReEsPecT
oF PROPERTIES OF THE FORMER RULERS
oF GwaLlon AND INDORE

1592. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FINANCE
be pleased to state :

(a) whether the assessment of Estate
dutyin respect of the heirs of the late former
Rulers of Gwalior and Indore has been
made;

(b) if so, the amount thereof;

(c) the assessed value of the respective
properties for Estate Duty assessment, with
details of value for each property;

(d) how much of the assessed amount
bas since been realised and by what time
the balance is likely to be realised;

(e) whether any interest will be charged
on the outstanding dues; and

(f) if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) As the heirs of
the late former Rulers of Gwalior and In-
dore are alive, no occasion has arisen for
assessment of Estate Duty in respect of the
heirs.

However, Estate Duty assessment in res-
pect of the estate of late Maharaja Jiwajirao
Scindia of Gwalior has been made.

Final assessment in respect of the estate
of late Maharaja Yeshwantrao Holkar of
Indore is pending.
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(b) Total Duty payable as determined in
the case of Maharaja of Gwalior is Rs.
86,94,453.

In the case of Maharaja of Indore a pro-
visional demand of Rs. 20,84,443 has been
made.

(¢) The principal value in the case of

Gwalior has been determined at Rs.
4,55,60,566.

Details are as under :

(1) Movable property 3,65,67,501
in India.
(2) Immovable property 2,34,96,030
in India.
(3) Foreign Movable 76,21,273
property.
(4) Property passing under 6,57,547
other titles.
Principal value of the Family  6,83,42,351
Properties.
Deceased’s 1/3rd share in the  2,27,80,783
Family Properties.
Less : Funeral Expenses 1,000
2,27,79,783
Add ; the share of the son of 2,27,79,783
thedeceased included for
rate purposes under sec-
tion34(1) of the Estate
Duty Act—1/3rd share 2,27,80,783
PRINCIPAL VALUE OF 4,55,60,566

THE ESTATE

{d) In the case of Gwalior Rs. 76,00,400
has already been paid and the collection of
the balance of Rs. 10,94,053 has been held
in abeyance for double estate duty relief in
respect of properties in U.K. and on account
of some dispute regarding ownership of
agricultural lands. In the case of
Indore, the provisional demand raised
has been realised in full.

(e) Such interest as is chargeable under
the provisions of the Estate Duty Act will be
levied in respect of the outstanding dues.

(f) Does not arise.
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SPENDING OF DEVELOPMENT FuNDs
BY STATES

1593. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FINANCE
be pleased to state :

(a) The States which have spent their
share of allocations for development pur-
poses in their States besides the Centre's
allotment;

(b) whether the defaulting States have
not been able to spend their share because
of the fall in their revenues as a consequence
of land revenue remissions and their un-
willingness to raise additional funds;

(c) if so, whether this has resulted in un-
equal development of various States; and

(d) if so, the steps which Government
propose to take to make the States to spend
their quota before drawingon Centre's
allotment ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
‘MORARIJI DESAI) : (a) During the Third
Plan period Gujarat, Madras, Maharashtra,
Orissa, Punjab, Uttar Pradesh and West
Bengal exceeded their own share of resource
for the financing of their State Plans as
envisaged at the time of the formulation
of Plan; the other States were not able to
contribute in full their share of resourcesas
envisaged, towards the financing of their
State Plans. The final figures of 1966-67
are not yet available. The preliminary
figures show that Bihar, Gujarat, Kerala,
Madras, Maharashtra and West Bengal
exceeded their targets of contribution of
OWN Tesources.

(b) There were short-falls in the targets
of additional taxation in the case of some
of the States which could not contribute in
full their own share of resources towards
their Plans during the Third Plan period.
Land revenue remissions did not contribute
in any substantial measure to the failure
of the States concerned in this regard.
The short-falls in the States’ resources for
their Annual Plans for 1966-67 are due
mainly to factors other than land revenue
remissions; the short-falls in additional
taxation are also mot expected to be sub-
stantial, .

(c) To the extent that there is a fall in the
resources which any State is able to contri-
bute for the Plan, the size of the State Plan
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goes down correspondingly, resulting in &
slowing down of the pace of development in
that State. In a way, this contributes to
the unequal development of various States.

(d) Since the State Plans are jointly
financed by Central assistance and the States’
own contribution, it is not possible to se-
parate the expenditure from the States'
own resources and that out of the funds
provided by the Centre. However, the Cen-
tral assistance is reduced if there is short
fall in the States’ own contribution.

PAYMENT OF DEARNESS ALLOWANCE AND
PensION

1594, SHRI1 NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FINANCE
be pleased to state the total amount paid
annually by the Centre as pension and dear-
ness allowance to their pensioners 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : The figures regarding
the amounts paid to Central Government
pensioners from year to year are not readily
available. Hcow.ver, during the year ending
31-12-1966 the amount paid to pensioners
of the Ccntial Government (excluding Rail-
way pensioners) was Rs. 24,22,00,061.98 in-
clusive of temporary/ad hoe increase granted
to small pensioners.

ELECTRIFICATION OF PUMPS IN MADHYA
PRADESH

1595, SHR1 NITIRAJ SINGH CHAU-
DHARY : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) whether any special allocation has
been made to the Government of Madhya
Pradesh for electrification of pumps for irri-
gation purposcs during the current year;

(b) if so, the amount allotted; and
(c) if not, the reasons therefor ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a) to (c).
An amount of Rs. 217 lakhs has been ear-
marked as Centraljassistance for 1967-68
for rural electrification schemes in Madhya
Pradesh which includes energisation of irmi-
gation pump scts. The Madhya Pradesh
Gowvernment have asked for an additional
allocation ovir and above the amount of
Rs. 217 lakhs under rural electrification
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schemes. This request is under comsidera-

tion.
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PETRO-CHEMICAL UNIT IN ASSAM

1599. SHRIJ. N. HAZARIKA : Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether any proposal to set up a
Petro-Chemical unit in the public sector in
Assam is under consideration;
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(b) if so, the progress so far made in the
complex; and

(c) the total outlay provided and the
products cnvisaged ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-

FARE (SHRI RAGHURAMAIAH) : (a)
No.

(b) and (c). Do not arise.
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GANGA-GOMATI SCHEME

1601. SHRI CHENGALRAYA NAIDU:
Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact that the U.P.
Government have approached the Central
Government for the grant of Rs. 15 crores
for the Ganga-Gomati Scheme;

(b) if so, the reaction of Government
thereto; and

{c) when the roquired funds are likely to
be granted to the U.P. Government ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
No formal request has been received so far
as the schemes are being finalized.

(b) and (c). Do not arise.
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BARAUNI AND NAMRUH FERTILIZER PLANTS

1602. SHRI SHIVA CHANDRA JHA :
‘Will the Minister of PETROLEUM AND
CHEMICALS be pleased to State :

(a) whether it is a fact that India have
signed a ten-year supplier’s credit agreement
with the Italian Company, Montecatiny
Edison for the supply of essential equipment
and raw material for the Barauni
Fertilizer project and the cxpansion of the
Namrup plant;

(b) if so the terms of agrecment and how
far the productive capacity of Barauni
would be increased thereby ; and

(c) the forcign cxchange which India
would be losing as a result of that agree-
ment ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH)
(a) Yes, Feriizer Corporation of India
have signed two contracts with M/s. Mon-
tecatiny Edison of Italy for the supply of
essential equipment, raw material, stores and
additional supplies required for the Barauni
Project and Namrup Expansion Project,
subject to the approval of the Govern-
ment.

(b) The terms and conditions of the con-
tract arc as follows :

(i) The total contract value of Barauni
Project will be 11,183.318 million
Italian Lire and that of Namrup
Expansion 11,581.015 million Ita-
lian Lire;

(ii) OQut of the total contract value,
an amount eguivalent to 83 would
be payable in free foreign exchange
and the balance will be paid in nine
equal annual instalments.

«{iii) The first instalment is payable 44
months from the effective date of
the contract and the last {.s. 9th
instalment, 140 months from the
cffective date of the contract.

{iv) The outstandng amounis carry an
interest @ 5.75 per annum.

Both NMamrup Expansion and B
are new projects, which afier completion
-will together account for 3 lakhs tons of
mitrogen every Yyear.
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(c) The total foreign exchange compo-
nent of Barauni Project and Namrup Ex-
pamsion Project has been estimated to be
Rs. 14.18 crores and Rs. 14.28 crores res-
pectivcly. On Completion of the projects
there will be a saving of foreign exchange
of Rs. 36 crores annually in terms of ferti-
lizers.

IMPLEMENTATION OF GANDAK PROJECT
PLaN anD WesTERN Kosi CANAL
PROJECT

1603. SHRI SHIVA CHANDRA JHA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that the implemen-
tation ofthe Gandak Projcct Plan and the
Western Kosi Canal project is not being
expedited ;

(b) if so, the reasons thereof;

(c) if not, when these two projects will be
completed; and

(d) the acres of land which would be
benefited by the projects ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a) No.

(b) Does not arise.

(c) The Gandak Project is expected to be
completed in 1972-73. No clear indica-
tion of the date of completion of the Wes-
tern Kosi Canal Project can be given at
present as the project is still in its prelimi-
nary stages;

(d) Annual irrigation envisaged from the
two projects is as under ;—

Gandak project

Bihar 28-45 lakh acres

Nepal 1-44 Jakh acres

u.r. 7-12 lakh acres
Total 37-01 lakh acres

Western Kosi Canal Project

Bihar 7-73 lakh acres

Nepal 0-30 lakh acres
Total 803 lak hcres
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Sop AsH FacTomies

1605. SHRI SHASHI BHUSHAN BAJ-
PAI: Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the States of Madras,
Maharashtra and Andhra Pradesh propose
to set up factories for production of
Soda Ash;

(b) if 8o, the names for their location; and

(c) the production capacity of each
?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH): (a)
There are proposals to set up factories for
the production of soda ash in the States of
Madras, Maharashtra and Andhra Pradesh.
While the Madras unit will be in the private
sector the unit in Maharashtra State is
planned to be implemented in the coopera-
tive sector with financial participation of the
State Government and the one in Andhra
Pradesh is proposed to be implemented by
the State owned Andhra Pradesh Industrial
Development Corporation, Hyderabad.

(b) Madras, Thana-Bclapur area (near
Bombay), Vishakapatnam/Masulipatnam.

(c) 200 tonnes a day.

Frrvess Or Manager OF PuBLICATIONS

1606. SHRI ONKAR LAIL BERWA:
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to refer to the
reply given to Unstarred Question No. 3377
on the 25th August, 1966 and state:

(a) whether the Manager of Publications,
who was declared physically and mentally
unfit by the Medical Board on the 24th
March, 1966, was again examined by the
Review Medical Board and if so, on what
date and the result thereof;

(b) whether the same officer was for the
third time examined by the Central Standing
Medical Board of Willingdon Hospital on
the 26th September, 1967 and if so, the result
thereof; and

(c) whether it is a fact that the said officer
was allowed to continue to remain in
Government service even after he was
declared unfit by three Medical Boards
on consecutive occasions and the reasons
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) Yes; the Appellate Medical Board in
their report dated 27th November, 1966
declared the officer ‘Unfit’.

(b) Yes; the Board declared him to be
completely and permanently incapacitated
for service of any kind.
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(¢) Due to certain lapses in the obser-
vance of the procedure for convening the
Medical Board, the reports of the first two
Boards could not be acted upon for retiring
the officer. A fresh Medical Board had
therefore to be set up for examining the
officer. On the basis of the report given by
this properly constituted Board, a notice of
retirement was served on the officer on the
16th November, 1967 and he has been
relieved of his duties with effect from the
18th November, 1967.

MANAGER OF PUBLICATIONS

1607. SHRI ONKAR LAL BERWA :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to refer to the
reply given to Unstarred Question No.
£837 on the 10th August, 1967 and State:

(a) whether the investigations into the
complaints of corruption and other irregu-
larities pending against the Manager of
Publications have since been completed;
and

(b) if so, the result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) Out of 10 cases, investigations in 8 have
been completed. In 2 these are still in
progress.

(b) In ome case, the officer concerned has
been charge-sheeted and an inquiry ordered.
In another case, minor lapses have been
brought to his notice. In 6 cases, the
complaints were found to be baseless and
the matter was, therefore, not pursued.

‘WATER SUPPLY IN MANIPUR

1609, SHRI M. MEGHACHANDRA.:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state:

(a) whether it is a fact that the pipes
supplied by the Himalayan Tiles and Marbles
Ltd., Manipur to the P. W. D. , Manipur
and used by the Water Supply Division,
Manipur are below the specified mark;

(b) whether it is also a fact that the pipes
supplied by the aforesaid firm are gpade
with locally supplied sand instead of
Dhaneswari sand as given in the tender;

(c) whether the bill for the pipes has been
fully paid for as made with Dhaneswari
sand; and
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(d) if so, how much has been paid to the
aforesaid firm so far whether any inguiry
has been made into the condition of these
pipes before and after the flow of water
had started ?

THE DEPUTY MINISTER IN THE
MINISTRY OF

MENT (SHRI B. S. MURTHY) : (a) to
(d). The information is being collected and
will be laid on the table of the Sabha, in
due course.

BRaJASTHAN CANAL AUTHORITY

1610. DR. KARNI SINGH : Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) how the matter stands with regard to
the setting up of the Rajasthan Canal
Authority ;

(b) the reasons for the delay; and

(c) whether Government are satisfied with
the progress being made under the present
control ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a) and
(b). The question of setting up of the
Rajasthan Canal Authority has been defer-
red till the technical aspects of the proposal
to increase the intensity of irrigation on the
Rajasthan Canal Project has been comsid-
ered, by the Committee of Direction.

(c) Under the present set up, and in keep-
ing with the availability of funds the pro-
gress has so far been generally in accordance
with the schedule.

ExPLORATION OF OIL IN N. E. F. A,

1611. SHRI DHIRESWAR KALITA:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that the Oil India
Ltd., bas undertaken oil exploration work on
large scale in the North East Frontier
Agency;

(b) if so, how many wells have been
drilled in that area so far; and

(c) the reasons for not giving this facility
or license to the oil and Natural Gass
Commission in preference to 0il India
Ltd.?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH): (a)
and (b). Oil India Limited has carried out
geological traverses and seismic surveys in
certain areas in N. E. F. A. No wells have,
however, been drilled so far.

(c) Keeping in view the heavy commit-
ments of the Oil and Natural Gas Commis-
sion for exploration in many other parts of
the country and the facilities available with
0il India Ltd. in Assam, Government
considered that the exploration of this area
could be undertaken more expeditiously
by Oil India Limited.

LOANS DUE FROM STATES

1612. SHRI N. K. SOMANI : Will the
Minister of FINANCE be pleased to state:

(a) the loans from the Central Govern-
ment which are overdue for payment state-
wise;

(b) the amount of interest which is over-
due; and

(c) the steps being taken by Government
to recover these arrears.

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). The
major overdues as on 31st March, 1967 are
indicated below:—

(In lakhs of Rs.)

Principal Interest Total j

1. West Bengal  27-00 367-00 39400
2. Madras 76-07 35-82 111-89
3. Orissa 300 1:00 400
4. Rajasthan 1-48 0-59 2-07

107:55 404-41 511-96

During the current year, the Governments of
Assam and Orissa have also defaulted in the
repayment of Central loans. These amoun-
ted to Rs. 9-75 crores in the case of Assam
(Rs. 6-04 crores principal and Rs. 3-71
crores interest ) and Rs. 10-24 crores in the
case of Orissa (Rs. 6-53 crores principal and
Rs. 3+71 crores interest).

Basides, in the case of Jammu and
Kashmir recovery of principal and interest
instalments aggregating about Rs. 24
crores which haa fallen due till 31st March
1967 was postponed to the current year.

NOVEMBER 23, 1967
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_(c) The defaults have been taken up
with the State Governments concerned for
settlement.
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DRuG PRICES

1616. SHRI SHEO NARAIAN : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) whether it is a fact that the State
Trading Corporation is exempted from the
purview of the Drugs Prices (Display and
Centrol) Order, 1966;

(b) the price cf chloramphenicol U. S. P.
charged by the State Trading Corporation
from January, 1967 to Scptember, 1967;
and

(c) the reasens fer increasing the prices?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHR1 RAGHU RAMATAH) : (a)
No.

(b) The selling prices of chlor=mphenical
imported by the State Trading Corporation
were as follows at different times during the
period Jznuary-Scptember, 1967:

January—February 1967 Rs. 198 per Kg.

August 1967 Rs. 220 per kg.

() The prices were increased to cover the
additional expenses incurred by the State

Trading Corporation in the distribution
of the material.
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GRAND HOTEL SIMLA

1620. SHRI P. N. SOLANKI: Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state:

(a) whether there is any plan to convert
Grand Hotel, Simla into a Holiday home;

(b) if so, the details thereof;
(c) the present revenue being received
from the contractor; and

(d) the loss which Government would
incur in case the leased portion of the Grand
Hotel is turned into a holiday home ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) and (b) No.

(c) Rs. 49,812-00.
(d) Does not arise, in view of (a) above.

agw Tt wewn a9 q

1621. =it F@AT : ¥ wR,
afax  fAaiee, of AT fawrer St
Ig FAT F FITFG F

(7) =7 ¥ @R T I&F
THE WOl A G ST FIHIET T
fart ;

(&) =1 | Ao F qF F=-
ﬂ@umm%m%ﬁm
;E

(n) afz @, @t w1 SFA W
TR A AT afqas g W faan g

(=) afe &, @ saF =T v,

(2) @ o & o8 favg 9%
¥ foeram =T WA T ;AR

(¥) @ & 7 fava & 1 w0
sfafmrg ?

wrreey, gficare fraiwm aan Awdg
fawra darea § e (Wo e
wufw) : (%) srai

MB3LSS(C.P.)/67—7.

292

(€) & (7). geg v IR -
g SE & A Gai F qET #Y i,
HqEr @l § 9T #T Srefear AR
T SoiFe ®1 JAqfa FT & a7
F GEWTEAET F AT F U S
foie da F & 9T a8
F frret foref wve qré gfoman (smedE)
fafids =1 s fear &1 =ww-
Rl ¥ o yRfws o s
#T Y ¢ o o wgre g S
Uy fagmg |9 & qome ¢ faag
FTEE | O o qewaw: fras,
1967 ¥ o & farer Sy |

TR &I 1 qEaHE! &89
Fr Jagfa e & fag s
fawrer @w g 9= fa@ s 9 geeTE
q¥ AU faw 9 ¥ §% arifiws
fear  fawdt fer 21 sl
fasra &9 7 30 fauy T AETUE T
¥ faar famdt w07 & fow 3@ wEw
qd FHATE! F1 T TF WL HAT 4T |
TGO AgIE g & wfafafa
T IUNN I FOLE fqww 8y
A qrea 70 & foo saferr v

gl § O3 o Y oy
T 1 AT W F AR IAE =Ry
93 3T fvig foan o @ 1 o fa
dF ¥ a1 s fawrw g9 & fraem
Fof TT G A AATAT T T

RETEE AT & qre W Qe

1622, st =@Ew : T TEEw,
qftar fritem od wwe fawre et o2
qAN F FAT T4 6

(%) 7 & art 71 g FaR A
AT AIHT A W G grerar
Fafa & s aF frat @A swege
T & AT I W o ;A



2293 Written Answers

(F) w7 7 ¥ feaY  gioemeiY 77
T #X famr mr @ A et
e, qfe fagew o o

frww swem § guwa@ (st wo
Ho ﬂﬁ[)

A

]

%.

3 457
ﬂ’ﬂlﬂn@lp

E?sji

T E

AT 4T 18 FAYfT DT 77
wfew # 7 off | T s s
FAW: 386.65 WG 9T 355.46
A g

TG T B TAE 5. 00 91E
WA A AR aF A Ay
TS AT 10. 00 T TR AWK TF
#  wegfa Freed it aan
ATt F6 & afew 79 & 2
@ g

AL AW et & freg g

1623. = Tdo uwWo W : A
fow #t @ T & o w61 R

NOVEMBER 23, 1967

Written Answers 2294

(F) S 9w = Frelt T H &
feaeit & oo faeg 1963-64, 1964
65 3T 1965-66 + 3T ATAFT
fawrr F qEewr S Froseafa &
Cil

(@) 97" & foa amwel &
fear ma, feas wet & gwEar &
T FR AR A fa e fao
wT fed m; ek

() AF=H I AT § HTAF Y
felt qwmn ofer s=mreg @17

IJAA Holt wwy fawr war (R
Aot dut) ¢ (F) A9 fag emEw
sfemd g oo o G —

1963-64 FV eI
1964-65 13 =qfFT  Fovr sy
# 28 feamy T el
T™E
1965-66 T &I |
(&) v g fadt @t A
¥ qwe 73 faar v o W #
aaEtar g1 mar | 20 gt 7 fet
Faemil 7 fuwad afer 57Wf ak
FAIIH R AT § ) w9 7
feama st s € &1
(7) 77,95,097 €

CURTAILING OF EXPENDITURE
BY STATES

1624, SHRI R. BARUA : Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that there has been
a heavy increase in expenditure of certain
States after the last General Elections and
they arc persistently asking for more and
more Central aid to meet their requirements;

(b) if so, whether Government have
issued any directive to the States (o curtail
their expenditure ; and

(c) if so, with what results ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARJ!I DESAD: (a) Yes,
Sir,

(b) The State Governments have been
advised to restrict their expenditure to the
resources clearly in sight.

(c) Some States have already taken steps
towards curtailment of their expenditure
on various items; others have reported
that they have various economy measures
under consideration.

12.26 hars.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE
DeatH oF IMDIAN SERGEANT OF
1CC i~ HANOI BY AMERICAN

BoMBING

SHRI VASUDEVAN NAIR (Peermade)
Sir, 1 call the atiention of the Minister of
External Affairs to the following martter
of urgent public importance™and 1 request
that he may make a statement thereon :

“Death of an Indian Sergeant of the
International Control Commission
in Hanoi duc to American bomb-
ing."”

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) ' Intimation was
received that on the morning of the 1Tth
Movember, 1967, at 1100 hours, Hav.
Mangal Chand and Signalman Ajab Singh
of the Sigmal Centre Unit of the Inter-
national Commission Bureau in Hanoi
were hit by a splinter from a rocket launched
from an American aircraft which landed
in the immediate vicinity of the LCS.C.
Signal Centre building in Hanoi. The
splinter hit Hav. Mangal Chand as he
was getting into the air raid sheher. He
was admitted into hospital ar 11 -30 hours
and unfortunately died at 1215 hours.
After a post-moriem, the body of the late
Hav. Mangal Chand was cremated with
military honours at 19-00 hours on the
18th November, 1967. These facts have
been confirmed by a unanimous finding of
a team consisting of representatives of
Canada, Poland and India appointed by
the Commission to enguire into the inci-
dent. '
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We took up this matter with the U.S.
Ambassador in Delhi and expressed to him
our concern at the bombing of resideatial
areas, in particular, and pointed out that
such incidents will make it difficult for the
LCS.C. to function in Victnam. The
U.S. Ambassador cxpressed his distress
and assured us that this was a regrettable
accident. He promised to comwey our
concern to his Government. Since then
a message of regret and sympathy has
alko been received by the Minister of
External Affairs from the United States
Secretary of State Mr. Dean Rusk.

The Deputy Chicf of the Liaison Mission
of the People’s Army of Vietnam (Demo-
cratic Republic of Vietnam) arrived at the
scene of the incident soon after and con-
wcyed condolences. Messages of condo-
leoces were also conveyed by the other two
members of the Commission, namely Canada
and Poland.

The Government of India deeply regret
the incident which has resulted in loss of
life and extend to the bereaved family
their heartfclt condolences. These officers
like other personnel of the Internatiomal
Commission for Supervision and Control
in Vietnam are there on a mission of peace.
It is unfortunate that instead of supervis-
ing a ceasefire they have to witness and
become the victims of the horrors of war.
The views of the Government of India on
the escalation of hostilities and about the
bombing of North Viemam in particular,
are well known. The Government hopes
that all parties concerned in this conflict
would earnestly seek ways 1o reverse the
present trends and work for the restoration
of peaceful conditions in Vietnam.

1 should alse like to take this oppor-
tunity to express our appreciation of the
manner in which the Indian personnel in
Vietnam are discharging their duties in
association with their Canadian and Polich
colleagues in the Commision.

SHRI VASUDEVAN NAIR : Mr
Speaker, Sir, mow it is very clear that
in the process of a naked aggression against
the people of Viet Nam, the American ruling
circles have committed an international
crime also by killing an Indian sergeant
of the International Control Commis-
sion. I had the benfit of going through
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[Shri Vasudevan Nair)

that message of condolence or regret—
supposed to be a message of regret—sent
by Mr. Dean Rusk. For the benefit of
the House, as the Minister has not chosen
to read it, I would like to read out that
brief message :

“I deeply regret that the hostilities
in Viet Nam involving US forces
have claimed the life of an Indian
citizen attached to the International
Commission."

He wants to suggest that it is a kind of
accident,

“While all the circumstances of his
death are not yet entirely clear
tous...,,..."

It is already established by the Com-
mission that it is by American bombing.
b i it is certain that he gave
up his life in the service of interna-
tional order and justice."

“1 would appeciate your conveying
my condolences to his family*™

I should like to draw the attention of
House to the statement made by President
Johnson when his attention was drawn
to this bombing : He said :

“I am fully satisfied with the results
of the bombing.'" The President of the
United States makes a statement like that
and Mr. Dean Rusk is supposed to send
a message of regret to this Government |
I have no hesitation in saying that this is
an exercise in hypocrisy and nothing more.
But 1 am concerned about the hypocrisy
of this Government. A spokesman of
the External Affairs Ministry initially com-
mented on this incident and said that “this
is an unfortunate thing”. In the statement
the minister says, he has cxpressed his
“concern’’ to the American Ambassador.
Sir, there are many words in the English
Dictionary, but as far as the American
masters are concerned, our Government
uses such words as “‘unfortunate incident”’,
“regrettable incident”, etc. Ifit is China
or Pakistan, they will protest, shout, con-
demn and all that. Ishould like 1o know
whether the Government proposes to re-
ject the so-called condolence message of
the American Ambassador and the Ame-
rican Secretary of State and ask for an
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umqualified apology for killing an Indian
personnel working in the ICC. I should
also like to know from the Government
whether they are thinking of taking up this
matter with the United States who are
the aggressors, together with the two
other members of the Commission, so
that in future such bombings and such
other incidents do not occur 7 I should
also like to enter my protest about a parti=
cular sentence in the minister’s statement
which says :

“Government hopes that all parties
concerned in this conflict would
earnestly seck ways 10 reverse
the present trends and work for
the restoration of peaceful condi-
tions in Vietnam.™

They are equating the aggressor and the
aggressed. That is why I call them a
hypocritic government, without guts and
backbone when it comes to American
masters.

MR. SPEAKER : About the protest,
you need not answer. You can answer the

first part.

SHRI B. R. BHAGAT : We do not
propose to reject this message. There is
nothing to be rejected.

SHRI VASUDEVAN NAIR : Are they
going to take up the matter with the U.S.
Government and the other two members
of the Commisson, to sec that such things
are not repeated ?

SHRI B. R. BHAGAT : The Commis-
sion is functioning there upder an agree-
ment and it has a duty to perform. In the
light of the incidents that have happened,
it is for the Commission to decide and
see Wwhether conditions are created so
that they can function effectively.

DR. KARNI SINGH (Bikaner) : One
part of the House says, the Americans
are our masters. The other part of the
House says, the Russians are our masters.
1t is & matter of regret and shame that India
should have foreign masters having thrown
out the British. Is it mot more important
that we consider ourselves as our own
masters ? This is ot the first time that
an Indian soldier has died while on duty
with the United Nations. May I know
if Government will raise the matter in
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U.N; with a view to getting a definite
assurance, before once again committing
Indian soldiers, that member nations of
the UN. will refrain from attacks on
UN. Missions ? Secondly, now that a
valuable Indian life has been lost, although
we are prepared to accept the United
States’ apology that this was not a deli-
berate attack, may 1 know whether
the United States Government is prepared
to pay adequate compensation to us 7

SHRI B. R. BHAGAT : As for raising
the matter in the United Mations, this is
not a question to be raised in the United
Nations. As regards compensation, under
the terms of duty they are insured and
they will get some compensation. It is for
the Commission to decide what more com-
pensation has to be given. We will certainly
consider that.

DR. KARNI SINGH : Sir, he has not
answered my question. Before committ-
ing troops further for United WNations
Service, are you going to get an assurance
from the United Nations that no member
nation will attack United Nations® installa-
tions 7

SHRI B. R. BHAGAT : There are
inherent risks in an operation like this.
Even  peaceful operations, particularly
supervising cease-fire operations, are fraught
with danger. As for the guarantee about
its funciioning, the parties to the agree-
ment as well as the government which have
supported it have given unqualified support
and co-operation for the funclioning of
it, It is for them to see that ideal condi-
tions prevail and the commission is allowed
to function freely.

SHRI R. BARUA (Jorhat) : Though
noble sentiments are expressed, it appears
from the passage that nothing is done by
the American government to show that
such things will not rccur in future.  May
I know whether they have lodged any
protest, or taken an assurance, from
America so that bombing in close vicinity
of the United Mations headquarters in
that area will stop. '

SHRI B. R. BHAGAT : So far as the
question of bombing is concerned, the
policy of this government is absolutely
clear. It has been repeated times without
number that we are opposed to bombing.

AGRAHAYANA 2, 1889 (SAKA) an Indian in 2300

Bombing over Hanoi (C.A.)

We want the bombing to cease altoge-
ther,
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PAPERS LAID ON THE
TABLE
RerorT oF InDIAN DELEGATION
T0 WORLD HEALTH ASSEMBLY

AND WHO REGIONAL COMMITTEE
MEETING

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : I beg to
lay on the Table :—

(1) A copy of the Report of the Indian
Delegation to the Twentieth World
Health Assembly held at Geneva
from Bth to 26th May, 1967.
[Placed in Library, see No. LT-
1678/67].

(2) A copy of the Report of the Indian
Delegation to the Twentieth ses-
sion of the W.H.O. Regional Com-
mittee meeting for South-East Asia
Region, held at Ulan-Bator (Mango-
lia) from 1st to Bth August, 1967.
[Placed in Library, see No. LT-
1679/67].

ANNUAL REPORT OF INDUSTRIAL
FiNANCE CORPORATION OF
INDIA
THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) : [ beg to
lay on the Table :—

(1) A copy of the Annual Report

of the Industrial Finance Corpo-
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ration of India for the year ended
the 30th June, 1967, along with the
Statement showing the Assets and
Liabilities and Profit and Loss
Account of the Corporation, under
sub-section (3) of section 35 of the
Industrial Finance Corporation Act,
1948. [Placed in Library, see No.
LT-1680/67].

(2) A copy of the National Savings

Centificates (First JIssue) (First
Amendment) Rules, 1967, published
in Notification No. G.S.R. 1659
in Qazette of India dated the 4th
November, 1967, under sub-sec-
tion (3) of section 12 of the ‘Govern-
ment Savings Certificates Act, 1959
[Placed in Library . see No. LT
1681/67].

(3) A copy of the Delhi Sales Tax

(Third Amendment) Rules, 1967,
published in  Notification No. F.
4(83)/67-Fin. (E) (I) in Delhi
Gazoite dated the 19th October
1967, under sub-section (4) of
section 26 of the Bengal Finance
(Sales Tax) Act, 1941, as in force
in the Union territory of Dclhi.
[Placed in Library, see No. L1-
1682/67].

(4) A copy cach of the following Noti-

fications under section 159 of the
Customs Act, 1962 and section
38 of the Central Excises & Salt
Act, 1944 :—

(i) The Customs und Central Ex-
cise Duties Export Drawback
(General) Fifiy-fourth Amend-
ment Rules, 1967, published
Notification No. G.S.R. 1960
in Gazette of India dated the
1ith November, 1967.

(ii) The Customs and Central
Excise Dutics Export Draw
back (Gengral) Fifty-fifih-
Amendment Rules, 1967, pub-
lished in Notification No. G.S.R.
1691 in Gazette of India dated
the 1ith November, 1967 .

(iii) The Customs and Central Ex-
cise Duties Export Drawbaok
(Geaneral) Fifty-sixth Amend-
ment Rules 1967 published
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in Notification No. G.S.R.
1692 in Gazette of India dated
the 1ith November, 1967.

(iv) The Customs and Central Ex-
cise Duties Export Drawback
(General) Fifty-seventh Amend-
ment Rules, 1967, published
in Notification No. G.SR
1693 in QGazette of India
dated ths 11th November,
1967,

(v) G.S.R. 1696 published in Ga-
retie of India dated the 1ith
November, 1967, making cer-
tain amendment to NMotifica-
tion No. G.5.R. 1406 dated
the 16th  September, 1967,
[Placed in Library, see No.
LT-1683/ 67).

(5) A copy of Notification No. G.S.R.
1694 published in Gazette of India
dated the I1ith November, 1967,
containing corrigendum to G.S.R.
575 dated the 28th May, 1960,
under section 159 of the Customs
Acl, 1962. [Placed in Library, see
No. LT-1684/67].

REVIEW OF THE FOOD AND
SCARCITY SITUATION IN
INDIA

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
O0-OPERATION (SHRI ANNASAHIB
SHINDE) : I beg to lay on the Tablea
copy of the Review of the Food and Scar-
city Situation in India (November, 1967).
[Placed in Library, see No. LT-1685-/67].

SHRI S. M. BANERJEE (Kanpur):

This should be circulated to us as it will
help as during the food debate.

THE MINISTER FOOD AND AGRI-
‘CULTURE (SHRI JAGJIVAN RAM) :
It is for that purpose.

12.42 Hgs.

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, 1 have to report
the following message received from the
Secretary of Rajya Sabha :—

‘1 am directed to inform the Lok

Sabha that the Rajya Sabha, at its

sitting held on the 21st November, 1967,

bas passed the enclosed motion refert-
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ing the Monppolies and Restrictive
Trade Practices Bill, 1967, to a Joint
Committee of the Houses and to re-
quest that the concurrence of the Lok
Sabha in the said motion and the
names of the Members of the Lok
Sabha to be appointed to the said
Joint Committee may be communicated
to this House.

Mortion

“That the Bill to provide that
the operation of the economic system
does not result in the concentration
of economic power to the common
detrimeant, for the control of monopolies,
for the prohibition of monopolistic
and restrictive trade practices and
for marters connected therewith or
incidental thereto be referred to a Joint
Committee of the Houses consisting
of 45 members; 15 members from this
House, namely :—

1. Shrimati Violet Alva

2. Shri K. V. Raghunatha Reddy
3. Shri M. M. Dharia

4. Shri Babubhai M. Chinai

5. Shri Arjun Arora

6. Shri Awadheshwar Prasad Sinha
7. Shri Chandra Shekhar

8. Shri R. K. Bhuwalka

9. Dr. Anup Singh

10. Shri Gulam Nabi Untoo

11. Shri Miranjan Varma

12. Shri Mulka Govinda Reddy
13. Shri Dahyabhai V. Patel

14. Shri K. Damodaran

15. Shri B. N. Mandal.

and 30 members from the Lok Sabha:
that in order to constitutc a meet-
ing of the Joint Committee the quorum
shall be one-third of the total number
of members of the Joint Committee;

that in othsr respects, the Rules
of Procedure of this House rclating
to Select Committees shall apply with
such variations and modifications as
the Chairman may make;

that the Committee shall make a
report to this House by the last day of
the first week of the mext session;
and

that this House recommends to
the Lok Sabha that the Lok Sabha do
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[Secretary] .
join in the said Joint Committee and
communicate to this House the names
of members 10 be appointed by the Lok
Sabha to the Joint Committee."*

12.43 brs.
JOINT COMMITTEE ON
OFFICES OF PROFIT
Fmst ReporT

st wreTe Ty W (W) ¢

e ARITT, | TTW F 9&T G G
wa< afufq &1 gger  wfedgw awr
T X & E |

STATEMENT BY DEPUTY PRIME
MINISTER AND MINISTER
OF FINANCE ON HIS
RECENT VISITS ABROAD

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : The statement I
have to make is a long one. May I lay
it on the Table?

MR. SPEAKER : Yes.

SHRI MORARJI DESAI :1 beg to
lay on the Table a statement on my recent
visits abroad. [Placed in Library See
No. LT-1686/67).

SHRI HEM BARUA (Mangaldai)
Will it be circulated to us ?

SHRI MORARJI DESAI : 1 think so.
The office will.

‘43-1/2 haa

MOTION OF NO-CONFIDENCE

IN THE COUNCIL OF

MINISTERS-—contd.

. EAKER : Further consideration
of the following Motion moved by Shri
Madhu Limayeon 22nd November 1967
namely :(—

““That this House expresses its
want of cemfidence in the Council
of Ministers",

Before we begin, I would like to say this.
We have taken the whole of yesterday and
today also we will devote the whole day
to this. Tomomrow is a non-cfficial day
and we do not have much time. So I
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think the Prime Minister may reply tomo-
row immediately after Question Hour.
Then Shri Madhu Limaye may have to
reply. Meanwhile the Deputy Prime Mi-
nister, the Home Minister and the Plann-
ing Minister will also say a few words.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : All thes: three today ?

MR. SPEAKER : Time is alloited to
each party; it is not as though other par-
ties* time is going to be taken by the Minis~
ters. It is not as though the Opposition’s
time is being taken for that purpose. If
one Opposition leader takes one hour,
naturally the time for the others will be
less. Time is allotted for cach party.
The Swatantra Party took only 20 minutes
yesterday. That means some other mem-
ber may speak from that party. Each party
has got its own time; nobody is encroach-
ing on others’ time.

SHRI VASUDEVAN NAIR (Pcermade):
Bengal Members should be called.

MR. SPEAKER : All Members are the
same for me. If the parties concerned
want Bengal Members to speak, they may
request their Bengal Members to speak.
But I cannot say only Bcngal Mcembers
must speak. It is a general motion of no-
confidence, a onesentence motion,

SHRI HEM BARUA (Mangaldai)
Assam Members should also be called.

MR. SPEAKER : Now I call upon
Shri Hanumanthaiya to continue. How
long will he take ?

SHRI HANUMANTHAIYA (Banga-
lore) : Whatever you give me, I will take.

MR. SPEAKER : No question of giving.
After all, he is the Deputy Leader of the
Congress Party and a senior Member.
Naturally 1 do not want to ring the bell.

SHRI NATH PAI (Rajapur) : How
many years of membership docs it require
to be a senior Member 7

MR. SPEAKER : He has becn here for
thrce terms.

SHRI NATH PAI : Two.

MR. SPEAKER : Two terms make a
member senior.
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SHRI HEM BARUA : By that criterion
we are senior to him.

MR. SPEAKER : Members must re-
member that he takes only his party’s time
not the others’ time. If he takes more of
the Congress Party’s time, the other parties
will not lose.

SHRI NATH PAI : But time should be
properly utilised.

SHRI S. M. BANERJEE (Kanpur) :
Yesterday you were kind enough to allow
50 much time, but our unanimous request
to you was that we should have three
days.

MR. SPEAKER : Though I said only
one day then, we are having more than
two. We took four hours yesterday, we
will take another four today.

SHRI 5. M. BANERJEE : There are
other Ministers who will speak. Since
then further developments have taken place
in Bengal; also  another Government has
fallen, this time in Punjab. So I would
only request you that we should have two
hours tomorrow  before the Prime Minis-

ter speaks.

SHRI BAL RAJ MADHOK (South
Delhi) : Yesterday some members spoke
for 1-1/2 hours. My Party has taken
only 20 minutes and we would like to have
some morc time. I do not think the time
allotment now announced will be enough;
it will hav.: to be extended.

MR. SPEAKER : I will give the allotted
time to the parties. There is no  diffi-
culty. 1 do not want anybody to encroach
on others’ time, I have said that clearly.
There is no question of reconsidering this.
We cannot have it for three days. Let
us be fair about it (Infermgptions). No
further comments on this. 1 first an-
nounced one day, then I cxtended it by
another day and now we are also going
into the third day. I am almost cocceding
his demand,

SHRI 5. M. BANERIJEE : You have
not understood me. I only said that
before the Prime Minister replies tomorrow,
we may have two hours. She may speak
at 3 .M. or so.

MR. SPEAKER : Tomorrow is non-
official day
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SHRI S. M. BANERJEE : We will
adjust.

SHRI VASUDEVAN NAIR : We will
sit late.

MR. SPEAKER : Shri Hanumanthaiya
will finish before we rise for lunch.

SHRI HEM BARUA : He has already
taken thirty minutes, and judging by the
glass of water near him, he may take an-
other thirty.

SHRI HANUMANTHAIYA : Yester-
day the leader of the Communist Party
(Right) was referring to the Puking Radio
and saying that we should not take it
seriously, Sometimes I listen to the
Chinese radio, the propaganda they are
making. The kind of ideas they are
putting forth is definitely intended to bring
about a proletarian revolution in this
country, according to their ideology. Shri
Dange was asking us to ignore it; when
he was asking us not to take it seriously
he was doing something of the kind that
was happening before 1962 when the
‘Hindi-Chini-Bhai-Bhai’ slogan went sky-
high. It was so vociferous that we forgot
our responsibility in regard to our defence,
with the result that onc day the Chinese
came in a surprising way and inflicted
on us a defeat which we still remember,
as a result of which we had to take an oath
in this House that every inch of the terri-
tory of our country aggressed upon will
be vacated. I agree with the members of
the Jana Sangh that it is to our shame
that we have not been able to redeem
that oath so solemnly taken. This psy-
chology of playing down Chinese propa-
ganda and Chinese rtactics is a feature
of Communi;st strategy which will ultimately
make this country a victim of communism
if we succumb to it.

The Chinese have a dcfinite philosophy.
Before the Sccond World War, Hitler wrote
his book Mein Kampf. He had stated
there definitely and categorically every-
thing he was going to do subsequently by
way of aggression to establish German
racial superiority. Nobody took him se-
riously, though the poor man had written
it all so clearly. Ewerybody read it, thou-
sands of copies were sold, but nobody tock
him seriously.
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AN HON. MEMBER : Why poor
man ?

SHRI HANUMANTHAIYA : It was
only Churchill who had been solemnly
warning the British Government all the
time in Parliament. He waged a lone
struggle trying to draw attention to the
catastrophe that would come one day.
And it did come in the shape of the Second
Worid War.

Now, people should take this book
Mae Tse-tung's Thoughts scriously. It
is an equally significant historical book
current in the international world. In
it is stated clearly everything that the
Chinese communists want to do to bring
about the world revolution which is their
goal. They are going step by step in
that direction., And here is a Pany
which wants us (o igoore this book and
the propaganda based thercon. In it we
have the famous principle that Mao has
enunciated that  “political power grows
out of the barrel of a gun”.

SHR1I HEM BARUA : Always.

SHR1 HANUMANTHAIYA : Mao
Tse-tung wants to bring about a world
revolution through violence. He wants a
revolution by all possible means.  Still we
are asked (o ignore this propaganda, ignore
the Chinese radio and make ourselves vic-
tims as a lamb submits itself to the lion in
the forest. This attitude of the Communist
Party, whether Right or Left, we have to take
very seriously. Inevitably, if we ignore the
signs of the times, if we ignore the thoughts
contained in this book, we will be landing
ourselves in a catastrophe greater than the
one we landed oursclves in, in 1962, on
our morth-cast fromtiers. This China to
which some of us want to pay tributes and
for which some of us nurse a sneaky ad-
miration, is the country responsible to some
extent even for our economic difficulties.
Before the War, what were we spending
on Deﬁmce 1 Wc had to increase enor-

ly our di so that
whatcver money we could have allocated for
devclopmental purposes, had to be divert-
ed to Defence purposes. Even  Mr.
Wilson, when he justified devaluation of
the pound, made two points. One is
defence expenses and the other the
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strikes that have bogged the production
in the United Kingdom. These are the
two things that will affect anybody’s eco-
nomy. They will impede progress. They
will impede production. The Communist
Party exactly does these two things in order
to see that there is chaos in this country.
Strikes are being incited everyday, and
they have ultimately culminated in gheraos.
Have I to congratulate them for inventing
a new method of warfare 1o bring our
economy into disrepute and to bring it
down to the level of what is called star-
vation level ?

Sir, if there is economic trouble today,
if there is devaluation, if our economic pro-
gress has floundered, among other reasons,
these are the two reasons, One is the
Chinese tactics of waging war against
this country, and secondly, encouraging
and supplying arms to Pakistan, so that
all the time we have to be on the defensive
and all the time we have to increase our
defence expenditure, Then there is this
incitement of labour strikes everywherc.
True, some Labour Unions have somc
just grievances. We have to solve them,
but to exploit them for Party purposes—
for purposes of revolution, is neither
patriotic nor beneficial to the masses.

I ask them one question. They speak
in the name of the workers of the world
and they want to establish what is called
the rule of the workers. Have they thought
over the matter and have they carried
conviction to us that they are treating
the agricultural worker in the same manner
as the factory worker ? Has the agri-
cultural worker or the peasant been given
dearness allowance 7 Has the agricultural
worker been given leave for maternity ¥ Has
he been given housing facilities, medical
facilities and bonus in addition ? If
agriculture has failed in the Communist
countries, it is because the factory workers
become the exploiting class. They eat
away the cream of the national income
and leave the agriculturist and the peasant
to his fate. That is the reason why agri-
cultural sector in the Communist countries
has failed and they have also—either China
or Russia—to go with a begging bowl
either to America or to Australia. They
go abegging, Russia or China, either to
Australia or America. Sir 1 coms from
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a rural area although I have been elected
from an urban area. 1 maintain the ba-
lance of justice between these two classes
and 1 tell you, Sir, that one of the reasons
‘why I do not like the Communist Party
is that the urban factory workers, a mic-
roscopic minority, are sought to be
made rulers over 95% of the population
in this country.

This kind of dictatorship I do not want to
‘accept.

The great argument was that we want
to topple down the non-Congress minis-
tries. T will give you one example. Take
for instance the DMK Ministry in Madras.
Though I am a Congress Party man,
1 admire the composition of the DMK
Ministry as against the composition
of  several Congress ministries. That
is because of the recommendation that I
made as Chairman of the Punjab Adminis-
trative Reforms Commission. 1 wanted
to limit the strength of the ministry and
I divided the portfolios, the secretariat
work and the secretaries” portfolios into
ten. It has been done on a logical basis.
The DMK Ministry is ruling even with
less than that numbcr, namely, nine.
There is no floor-crossing and no tempta-
tion offered by one party or the other. The
responsible system of government is work-
ing so efficiently and properly in Madras,
that T would be the last man to think
of disturbing that Ministry. It is only
where democratic processes are abused or
the moral and political standards are sub-
verted that the Government of India
has necessarily to take note of it and do
whatever is just. Therefore the argument
that we want to topple down non-Congress
ministries is not true.

As regards Bengal, leave alone all other
arguments, its Assembly has been summon-
ed for the 29th of this month. The Gover-
nor has summoned the Bengal Assem-
bly. If the United Front Ministry had
agreed to summon the Assembly on the
29th, there would not have been its dismis-
sal or any catastrophe that has taken place
of the kind that you read in the news-
papers. The success that the Communists
claim for their bundh ecither in Kerala
or in Calcutta is of a different kind. 1
know their strategy. They want to bring
obout ultimate revolution.
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The other day [ was in Kerala. There
the Ministry itself wanted to stage a bundh
and they did stage the bundh, Pleasc
take note—I warn all people who have
faith in democracy—these are mot just
tactics; these are rebearsals for the ulti-
mate revolution. If you do not take se-
riously these rehearsals staged in Bengal
and Kerala, we will be deceiving ourselves
in the way we did deceive ourselves be-
fore 1962 with regard to the Chinese
aggression.

AN HON. MEMBER : How can you
prevent the revolution ?

SHRI HANUMANTHAIYA : My hon.
friends ask me how we can prevent the
revolution. If you take the voting pattern
in the last general election and in the
previous elections, 95 per cent of the
people are not in favour of the revolution;
they want orderly progress. If thosc
people who form the microscopic minority
belonging to the Communist Party think
that that minority can stage a revolution,
they are living in a fool's paradise. We
know that wherever a dictatorship is
established, whether it is of the military
variety of the type that my hon. friend,
Shri Limaye, threatened us with or it is
a proletarian dictatorship, it is always
the minority that has established the dic-
tatorship and not the majority. The people
of India have such a long history of cul-
ture, religion and civilisation that any
number of Danges and Gopalans will
not be able to make them behave in any
other way except in the direction of orderly
democratic progress.

1 make one last appeal. 1 admire
the sobriety and the independence of
judgment of the Swatantra Party.
I admire the pristine purity of the
patriotism of the Jana Sangh . . .
(Interruption). 1 am not cowed down,
I admire the pristine purity of the
patriotism of the Jana Sangh. I admire
the P.S.P. because they want an honest
and efficient administration. 1 admire
S.5.P. because they have the zeal and the
earnestness to do good for the country.
These partics who believ: in democracy
must combine in some form or other
in order to stop this onslaught o com-
munist diciatorship.
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13 Hrs.

The Lok Sabha then adjourned for Lunch
till Faurteen of the Clock.

The Lok Sabha re-assembled after Lunch
at four minutes past Fourteen of the Clock.

[Mr. DEPUTY-SPEAKER in the Chair)

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS- contd.

SHRI SEZHIYAN (Kumbakonam) :
I rise to support the Motion moved by my
hon. friend, Shri Madhu Limaye, expressing
want of confidence in the Council of

SHRI SHEO NARAIN (Basti) : But Shri
Madhu Limaye is absent.

S‘HR.I SEZHIYAN : But many Ministers
against whom the no-confidence-motion has
been moved are also absent.

The ruling party at the Centre has brought
the politics, the political morality and the
political ethics in the country to a despic-
ably low level. In many States, the confid-
ence that the people had in the democratic
process has been rudely shaken. Demo-
cracy itself has been betrayed, and the
Constitution subverted; normal legislative
procedures have been brought to ridicule,
and the saddest part in the working of the
Indian democracy is that the office of Gover-
nor in many a State has become in the
hands of the Central Ministry a tool or an
instrument for political opportunism and
trickery 1o benefit the party to which it
belongs. The dirty game has gone too far
to bring stink and pollution 1o the entire
atmosphere in India.

After the 1967 elections, the numerical
strength of the Congress at the Centre
declined to a great extent and in many
States they were sent out of power.

SHRI SHEO NARAIN : Only repetition
has been there.

SHRI SEZHIYAN : But my hon. friends
opposiwe are also repeating so many of the
misdseds.

MR. DEPUTY-SPEAKER : Let the hon.
Member have his say. It is not fair to inter-
rupt him like this,

SHRI SEZHIYAN : In a democratic
process, it is always open to the Opposition
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Party to come to power; a minority can
become the majority through the normal
democratic process. Hitherto, we were
thinking that a party, in order to come to
power in any State or at the Centre should
approach the people; they should go to the
polls, and they should lay stress on the
ballot boxes, and only with the support
of the popular will the party could come
to power. That has been the mnormzl
thinking and the normal understanding of ti:e
process of democracy. But in India, a
strange trend has set in. If a party or a
group wants to come to power, they no
longer need think of the polls; they no
longer need think of the ballot box nor of
a majority inside the legislature; they only
have- to convince the Governor. The
Governor has supplanted all this democratie
process strangely in India. With the provi-
sion of discretionary powers under article
163 of the Constitution and with instigation
and intimation from hcre, the Governorship
has become a veritable awtocratic instru-
ment. The discretionary powers were
meant to be used only in times of emer-
gency; only when there was an emergent
situation which called for the use of these
discretionary powers, were they meant to
be used and it was for that purpose that
they were provided for in the Constitution,
but we find that there is a growing tendency
to use them indiscriminately. In different
States, diffcrent standards have been laid
down, and diffcrent procedures are being
followed in dismissing the Ministries, in dis-
solving the legislatures and in adjourning
the Legislative Assemblies. That is the
blackest spot in the woiking of the Indian
democracy.

When the office of Governor was enshrin-
ed in the Constitution, even at the time of
the deliberations of the Constituent Assem-
bly, they went into this question thoroughly.
There were grave apprehensions on the
future role of the Governor, because espe-
cially in a federal set-up with different
Governments functioning in the States and
at the Centre, a clash might become inevit-
able at least at some future date. 1 could
quote somme of the stalwarts in the Consti-
tuent Assembly who had entertained such
apprebensions. Pandit H. N. Kunzru,
while speaking in the Constituent Assembly,
on 30 May 1949, had this to say about the
office of Governor :
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““We have also to bear in mind another
very important consideration. Our
Constitution should be such as to promote
a free and full growth of democracy and
to prevent the establishment of a dictator-
ship in the country in any event.””

He was speaking on the provision relating
to the appointment or nomination of
Governors by the President. The President
in his turn is advised by the Central Minis-
try. He was afraid that it might lead to the
growth of a dictatorship in the coumtry.
He said :

“*At the present time, it seems to many
of us that greater confidence is reposed
in the judgement of the central exccutive
than in the provincial executive. But in
the first place, this can be no reason for
reducing the provisional governments to
a position of utter subordination, and in
the second place, things may not always
remain as they are mow. It is easy to
conceive of a time when the Central
Government might not have as much con-
fidence as some of the provincial govern-
ments might have. If you entrust the
central executive with power to exercise
control over the provinces in all impor-
tant matters and make them fall in line
with the policy of the Centre, there is a
serious danger of the country falling into
a dictatorship.”

This was how Pandit Kunzru fore-warned
the country in 1949,

Then 1 quote Shri Biswanath Das from
Orissa. He was a leading Congressman
and a Chief Minister of the State. While
speaking in the Constituent Assembly, he
remarked :

“It may be that a party absolutely dif-
ferent from that in the Centre may be
functioning in office in a province. What
would then be the position ? The
Governor, who is a constitutional govern-
or under the Act has to be appointed on
the advice of the Prime Minister of India,
leader of another party. The Prime
Minister today is one of the tallest men
in the world"—

he was referring to Pandit Nehru—

“You may expect justice and we do
expect justice in his hands. He has no
axe to grind but there may be a Prime
Minister, a Minister in the Centre, who
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may have his own axe to grind. You

cannot have democracy and autocracy

functioning together. In the provinces,

you are going to have democracy from

toe to neck and autocracy at the head.”
The process is democratic from toe to neck,
but at the head autocracy creeps in. He
also added :

“I would have cited how the Governor
who was the agent of British imperialism
has all along been attempting to smash
my party. What was being done by the
Governor under British imperialism may
also be repeated by the party, though
I have no hesitation in saying that my
leaders would not stoop or even think in
a way in which things were being done.”

This was Shri Biswanath Das’s warning in
1949 and he hoped that these powers would
not be utilised and that the leaders would
not stoop to such acts. But after the lapse
of 18 years things have changed and there
is nothing to which the leaders now will
not stoop; anmything crooked or crank,
anything that comes in handy to topple
a government not belonging to the Congress
Party is sacred and sacrosanct to them.

The Constitution may have any provision
concerning governorship. But it alone is
not going to determine the content and
actions of the Governor as long as discre-
tionary powers are vested in him. Shri B,
G. Kher speaking on the same day in the
Constituent Assembly made it crystal clear
how the governorship may vary with per-
sons; it may be good in some cases; it may
be bad in other cases.

He said :

“I want to submit to the House that a
Governor can do a great deal of good if
he is a good Governor, and he can do a
great deal of mischief if he is a bad
Governor, in spite of the limited power
given to him under the Constitution we
are now framing.”

Therefore, it is quite clear the provisions
alone do not give a guarantee for the normal
or democratic functioning of the State.
So much discretionary power has been given
to the Governor that if be uses it in a wise
way, in a good way, the State profits; other
wise, the State may go to a miserable condi-
tion.

It is said that the difference between a
monarchy and a democracy is this, that when
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[ Shri Sezhiyan ]
the monarch misrules, the people suffer
while in a democracy, when a democrat
misrules, he is replaced. But here if a
Governor misrules, we cannot replace him,
we cannot go to a court and challenge his
discretionary action, because article 163
expressly says that nothing done by the
Governor can be called in question in a
court or contested as per the norms of law.

As Dr. B. G. Kher said, whenever there
is a good Governor, we have some good
time. [ want to say that whenever there is
2 bad Governor, rather whenever there is
bad advice given from the Centre—pro-
bably those who seem to be good can give
bad advice also—and the Governor acts on
that, the people suffer, the State suffers and
in the end democracy ltsclf suffers a mortal
blow.

What happened in Haryapa, Bengal or
Pupjab is the culmination of a series of mis-
deeds; they are the continuing scenes in a
tragic drama being enacted, the mystery
murder story of democracy is being unfold-
ed in so many stages.

Act Onpe, Scene One of this tragic drama
was ended in Rajasthan. The present
Ministry when it occupied the highest
executive position and authoritative post in
this country, at its very first meeting took a
most tragic decision for democracy in India
by proclaiming President’s rule in Rajas-
than and suspending the Assembly there.

I want to remind you of one or two
things about this. T think the decision was
taken on 13th March this year, when out of
184 members, the Congress had only 88
cffective members. Though 89 members
were declared successful for the Congress,
there were two seats held by the same mem-
ber, and therefore only 88 effective members
were there. The leader of the major party,
Shri Sukhadia, declined to form the
Minpistry. It is interesting to note that at
that stage no effort was made to call any
other party to form the Ministry. If you
want to know whether there was an absolute
majority on the other side, there were 93
members on the opposition. Not only did
they write to the Governor, they personally
came all the way to Delhi and presented
themselves before the President, and the
Home Minister was also. present there view-
ing all the 93 persons, but there it was not
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accepted, the Governor did not act. The
legislature was put in cold storage, the
democratic norms were suspended, and this
state of affairs continued till an opportune
moment came when the Congress was able
to come back to power with 93 members.
That is Scene One of Act One.

SHRI ONKARLAL BOHRA (Chittor-
garh) : That is not a fact. At that time,
it was 92 and 92. Not 93.

SHRI SEZHIYAN : I am quoting from
the papers. If the hon. Member has any
other fact, he can present it when his time
comes.

MR. DEPUTY-SPEAKER : Order, order.
He has given his set of facts,

SHRI SEZHIYAN : 93 members came to
Delhi and they met the President. Probably
the hon. Member was not there then. This
is what happened there.

The next scene of the tragic drama was
enacted in Pondicherry on the 19th March,
1967. Seven members of the Congress
party including two Ministers, Messrs Kan-
geyan and Varadappa Pillai, resigned and
formed a United Democratic Front. They
gave a no-confidence motion also on the
20th morning. When the Assembly met,
there were 25 members in the hall, 15 be-
longing to the Opposition and 10 belonging
to the ruling party. Without taking the
no-confidence motion, the Assembly was
adjourned within five minutes. The no-
confidence motion was not at all taken into
consideration. The Opposition wrote to
the Goverpor; nothing was done at that
time. Afterwards, Mr. Kamaraj—

AN HON. MEMBER : The great
democrat.

SHRI SEZHIYAN : The great democrat,
and President of the All-India Congress,
sent Mr. Venkataraman to Pondicherry to
sel things right. Mr. Venkataraman is now
a Member of the Planning Commission; he
was sent to Pondicherry to plan the restora-
tion of the Congress regime there !

SHRI ONKARLAL BOHRA : The same
great democrat approved it in West Bengal.

SHRI SEZHIYAN : I do not belong to
West Bengal, and when the time comes the
West Bengal situation can be discussed.
We arc now on Pondicherry. Two days
ago, our Home Minister was telling us that.
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in Haryana they have got Aya Rams and
Gaya Rams. But the veritable Kamaraj
had one Venkataram who did the job and
restored the Congress ministry within ten
days. I do not know what opinions were
taken and what was done, but the thing
was done. My point is this. When the
Governor was doubtful they suspended the
Assembly in Rajasthan, but here in Pondi-
cherry—it was the Lt.-Governor_there—they
adjourned the Assembly for 10 to 15 days,
at the opportune moment.

One peculiar thing also happened in
Pondicherry. For one day there was no
government at all. The government headed
by Shri Venkatasubba Reddiar had resigned.
President’s rule was not proclaimed. For
one day. there was no government and there
was just a vacuum at Pondicherry.

Now, | come to Haryana, the latest one.
About Haryana, the Home Mipister paid a
great tribute to the Governor thie other day.
He said that the Governor's report is a
political thesis. [ have read and re-read the
repori. I do not find anything very strik-
ingin the report to be elevated to the position
of a political thesis. Throughout the report,
there is a peep into the future, a prediction
of the future. The Governor says :

“If the Assembly is convened and
either the ruling Party or the opposition
can establish its majority, even then there
will be no peace or stability in the present
circumstances.”

At other places also, he says :

“As T sec the position, the Congress
Legislature Party may, perhaps, be able
to topple the present Samyukta Dal
Government, with the help of the Devi
Lal group, but. ..."

That means, suppose the Assembly is con-
vened, the Governor even now predicts
what will happen. He says these people
‘may join the others and topple the goevern-
ment. Hitherto, I was under the impres-
sion that omly the important Ministers at
the Centre have astrologers by their side to
predict the future, their future and others’
future also. But now we find a Governor
taking the role of an astrologer and saying
what will happen if the Assembly is re-
convened.

No-Confidence AGRAHAYANA 2, 1889 (SAKA)

Motion 2320

AN HON. MEMBER : Haveli Ram.

SHRI SEZHIYAN : Yes. Therefore, this
is a piece of astrology; a piece of palmistry
and crysal-gazing. It is not politics. If
you say that they do not have a majority,
convene the Assembly. The floor of the
House is the place to test the strength of any
party, It is not the chamber of the
Governor or the ante-chamber of _his house.
It is not the signature campaign; it is the
Assembly which is the proper forum to test
the strength of any party.

SHRI SURENDRANATH DWIVEDY :
Neither parading before the Governors.

SHRI SEZHIYAN : They should have
immediately convened the Assembly in
Haryana. Ewven at the end of his report,
the Governor says that the present Ministry
still continues to have a majority. He says
at the end, “Rao Birendra Singh still com-
mands the majority of 40 members in an
effective House of 78." Still the Assembly
has been dissolved, whereas in Rajasthan it
was suspended and in Pondicherry it was
just postponed.

In West Bengal, the Governor took the
drastic decision of dismissing the present
UF ministry and installing a new minis-
try. In his statement he says,

“It is constitutionally improper under
all circumstances that a ministry should
continue to hold office when it has lost the
confidence of the majority of the Assem-
bly.”

But who is the person to decide whether it
has got a majority or not 7 It is not the
Assembly, not the elected represcntatives
but the Governor who decides it in his ivory
tower. It looks as though any party want-
img to come to power need not go to the
polls, need not prepare election manifestos
and do election propaganda; it can simply
go to an astrologer who happens to be a
Governor and see whether the stars are in
fine position and whether the party would
comge into power.

My point is, the discretionary powers of
the Governor should not be used to instal
or expel this or that ministry. This is a
very dangerous thing happening in India.
I can quote a veteran Congressman of this
House. This is what he said in 1965 when
President’s rule was proclaimed in Kerala.
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[Shri Sezhiyan]
At that time so0 many persons from that side
defended the proclamation and so many
opposed it from this side. When I went
through the record, I was glad there was one
honest voice speaking from the Congress
Benches. This is what he said :

“but this House is also supposed to see
that the provisions enshrined in the Cons-
titution; the provisions formulated by the
founding fathers, are being maintained
and no breach is committed consciously
on any occasion.

....Constitutionally, to my mind—let
me be very frank—this (the action of the
Governor) looks dubious and it violates
the fundamentals of our Constitution.

Whose judgment is final in this matter
—the judgment of the Governor or that
of the representatives of the people? That
is the conflict. Let the elected represen-
tatives meet and decide.

We are the custodians of our Constitu-
tion and, in that sense, we must see that
it is well protected. Has it been done?
In my opinion, unfortunately, it has not
been done. Of course, it becomes acade-
mic once the Proclamation has been
issued. But I do not consider it acade-
mic. It will be agitating the minds of the
people. When the constitutional history
of this period will be written by a foreign-
er like Sir Ivor Jennings or Morris Jones
he will have to say that on this occasion
our judgment was not infallible and there
was some dubiousness about it. This
proclamation ought not to have been
issued.”

It was Mr. R. K. Khadilkar who said this,
who is occupying the Chair now.
He said correctly :

““Whose judgment is final in this matter
—the judgment of the Governor or that
of the representatives of the people ?
That is the conflict.”

That conflict is still continuing.

In Rajasthan you did not allow the elect-
ed representatives to meet. The Governor
decided it. In Pondicherry, the elected
representatives gave notice of a no-confidence
motion in the Assembly and it was found
they were in the majority. The Assembly
was adjourned. The same thing happened
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in Haryana. Even though the present
Governor, Shri B. N. Chakravarti, was
conscious that the ruling party had the
majority of members, still he decided against
the Ministry. In the olden days, we have
heard of Maharajas and Chakravartis act-
ing in a monarchical way. But now we
hear of Chakravartis acting in a monarchical
way while being Governors.

One plea that is being made here is that
everything is being done as per the Constitu-
tion. Even accepting the plea that nothing
has been done outside the purview of the
Constitution. The constitutional provisions
have been followed, that the Governor has
acted within the framework of the Constitu-
tion, and that he has not broken the provi-
sions of the Constitution even then my
point is that merely following the constitu-
tional provisions alone will not do to pre-
serve the democratic spirit. That will be a
dangerous policy. If they only implement
the provisions of the Constitution, without
following the spirit underlying it, in no
time will this country be under a dictatorial
regime.

T will give only one example from history
to explain this. After the first world war,
one of the finest democratic constitutions
was framed by Germany, called the Weimar
constitution. Yet, Hitler used the very
articles of the Constitution, the very demo-
cratic structure and process, to come to
power and subvert that very constitution.
Therefore, the mere plea that the provisions
of the Constitution have been followed and
implemented is no proof that democracy is
functioning here. The constitution is only
an instrument, not an end; the end is demo-
cracy. The spirit of the constitution has
not been followed. Just like the Weimar
Constitution, which was an excellent Consti-
tution, but which was used for subverting
democracy, in the same way, our constitu-
tion is also being used by the ruling party
for subverting democracy, even though it is
a good constitution and its provisions are
strictly being complied with. Therefore,
saying that we have got a democratic cons-
titution and we are following it will not do;
unless the spirit of the constitution is
followed, we camnot achieve the object.

Today morning one of our colleagues was
introduced to the House and he took his
oath of office to become a Member of this
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House. His name is Thiru Muraisol
Maran. He was elected to Parliament in a
recent by-election in Madras, During the
election the Congress Party tried its best to
defeat him. Shri Karuthiruman, who was
a Member of this House in the last Lok
‘Sabha and who is today the leader of the
opposition in the Madras Assembly, even
stated that he would move a vote of no-
confidence against the Ministry thinking that
the DMK would be routed at the polls,
1 think he mentioned it in one of the public
meetings. But, unfortunately for him and
for the Congress, the DMK, which won that
seatin the general elections with a majority
of 82,000 votes, won it again with an im-
proved or better margin of 1,05,000 votes.
To that extent, the popularity of our party
has increased and that of the Congress has
fallen.

But I am not on that point now. I want
to mention something else. The Congress
President, Shri Kamaraj, addressed so many
mectings at Madras during the election time.
During those speeches be mentioned “‘we
will bring the army here”. He said that in
the open in so many meetings. I am mak-
ing this charge not in frivolity but in all
seriousness. - Not only Shri Kamaraj but
other speakers who followed him also said
“‘you have got the police, but we will bring
the army™ as if the army is at the beck
and call of the Congress President or the
Congress Party. The army belongs to the
government; it belongs to the Indian people.
1t is meant to drive out the Chinese and the
Pakistanis, not to kill the innocent people in
the States.

MR. DEPUTY-SPEAKER : The bhon,
Member is making a very serious charge.
Are you prepared to substantiate it 7

SHRI SEZHIYAN : Yes, Sir.

SHR!I P. RAMAMURTI (Madurai) :
It was reported in the press of Madras....
(Interruption)

SHRI SHEO NARAIN : We never saw
it in the papers.

SHRI SEZHTYAN: Last time he said that
military rule would come. This very men-
tality of using the army against the people,
of relying on the strength of the army, was
the monopoly of British Imperialism when
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the Indian vationalists were fighting British
Imperialism. The very charge hurled
against British Imperialism was that they
were relying on the army and not on the
people.

In 1937 when the Congress entered the
legislatures, it swept at the polls in about
six or seven States in India. But then they
did not accept office. They said that as
along as the discretionary powers of the
Governor were there, unless the Governor
gave the assurance, they would not enter
this. The All India Congress Committee,
meeting on March 1937, authorised the accep-
tance of office in provinces where the Con-
gress commanded a majority in the legisla-
ture provided that—

“the ministership shall not be accepted
unless the leader of the Congress Party in
the legislature is satisfied and able to state
publicly that the Governor will not use
his special powers of interference or set
aside the office of ministers in regard to
their constitutional activities,”

SHRI RAJARAM (Salem) : That
Congress is no more in the country. It is
dead and gone.

SHRI SEZHIYAN : At that time the
Governors were there to look after and pro-
tect British interests. Though the Viceroy
was the representative of the monarch, the
King or the Queen, the Govenrors were
appointed with the express purpose to see
that they would safeguard and protect the
British interests, Therefore when the con-
flict came, those who came into power by
popular support, demanded the assurance.
The very same tone is being sct now. Bri-
tish Imperialism has been supplanted by
Congress imperialism at the Centre; the
Governors are being used in the same way
as British Imperialism was using. Shri
Kamaraj is speaking of guns. He is not
speaking of ballot; he is speaking of bullets,
He is not thinking of the people; he is think-
ing of the army. Mahatma Gandhi was
opposed to this very kind of thinking. On
March 30, 1937 he issued a statement sup-
porting the stand taken by the All India
Congress Commitice in demanding an
assurance from the Governors. There he
makes mention of the very thing, the rule
the army, that now Shri Kamaraj is
making. He said :
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SHRI DWAIPAYAN SEN (Katwa) :
1 do not know why the name of Shri
Kamaraj is being mentioned.

SHRI SEZHIYAN : I take full responsi-?
bility.

MR. DEPUTY-SPEAKER : He has
taken the responsibility. As soon as he said
that, I told him that it was a serious allega-
tion. He said that he was prepared to
substantiate it. Beyond that what can I
do?

SHRI P. N. SOLANKI (Kaira) : The
Congress President can defend himself.

SHRI RAJARAM : I am really happy to
see that at least some Congressmen are
supporting Shri Kamaraj.

SHRI SHEO NARAIN : The motion is
against the Government and not against
the Congress President.

SHRI SEZHIYAN : I am speaking with
authority. I do not speak anything off-
band. If they want paper cuttings, I can
send them a bundle. He addresszd so many
meetings in Madras. Not only Shri Kama-
raj but so many other persons made this
statement.

Mahatma Gandhi said on March 30,
1937, after the All India Congress Com-
mittee resolution :

“It does appear 10 me that once more
the British Government has broken to the
heart what it promised to the ear. I do
not doubt that they can and will impose
their will on the people till the latter deve-
lop enough strength from within to resist
it, but that cannot be called working pro-
vincial autonomy. By flouting the majority
obtained through the machinery of their
creation, they have in plain language end-
ed the autonomy which they claim the
Constitution has given the Provinces.
The rule, therefore, will now be the rule
of the sword, not of the pen, nor of the
indisputable majority.”

‘The same words and tone that came from
the British come now from the mouth of
Shri Kamaraj and others. They will rule
by the sword, not by the pen; not the
ballot but by the buller; not by the peopls
but bythe army.
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If this stand is taken, democracy will be
stifled, if not suppressed. The constitution-
al provisions may be implemented; the Con-
stitution may be followed. But democracy
has not been followed and is not being fol-
lowed. Democracy has been suffocated.
About 20 senior advocates of the Supreme
Court have issued a statement today in the
press wherein they have made the same
charge as to what is the role of the Govern-
or and how to decide this issue. They say
that the main charge against the Governor
is that he has arrogated to himself the func-
tion which the Legislature alone could per-
form. Therefore, whatever function has
been there for the Legislature to perform the
Governors have assumed it. They have
arrogated to themselves this function. This
is the worst, if not the blackest, spot in the
working of Indian democracy. Unless these
discretionary powers are curbed, curtailed
and controlled by the wise men that be at
the Centre, 1 say, woe unto democracy in
India !

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : Mr. Deputy-Speaker,
Sir, 1 have been listening very carefully....

=t qwo Qe Wt (TT) : felr F
Lucedl

SHRI MORARJI DESAT : I will do it
sometime but not today. I want those
people who have spoken to understand what
I am speaking. Therefore, I propose to
speak in English.

Sir, I had no intention of intervening in
the debate. The Home Minister is occupied
with urgent business in the other House
and he should have spoken now but 1 do not
know when he will be free. He will inter-
vene later because he is concerned alo with
some of the problems which have been rais-
ed here. Then, th: No-Confidence Motion
is not based only on what happened in West
Bengal and Haryana but also on economic
matters and external matters and, in fact,
all kinds of things have been brought into the
debate here. The charge has been that this
Government has failed entirely in everything
that it has done and that it does not deserve
to remain in office on any account. Then
again, on several occasions, 1 have been
asked, as Deputy Prime Minister, 10 speak
on behalf of Government. I, therefore,
thought it is proper that I should intervene
in this debate at this stage.
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I have been hearing patiently, very care-
fully and attentively to all that is being said
against this Government and in support of
the No-Confidence Motion. 1 wish I had
lsarnt something new .+ . «

SHRI S. M. JOSHI : You will never,

SHRI MORARJI DESAI : My hon.
friend wants me to learn only one thing
which is their poly, that is, abuses,
which I am never going to learn. QOne
thing that I have learnt is that it does not do
good to anybody to use strong language full
of invactives in a debate which is considered
of great importance by thise who have
raised it. Unless it is seriously done, this
very important provision in the Constitution
will lose all its meaning. I, therefore,
take it that it is very seriously meant. I
am not, in any way, saying even to allege or
to imply that this Motion has been brought
in lighthzartedly. But if No-Confidence
‘Motions are brought in from time to time—
after 1963, this seems to have become the
practice—and the same reasons are given
every time, the No-Confidence Motion will
not receive that importance from the people
to whom it is addressed. Therefore, I
plead with my hon. friends oot to bring in
the same sort of arguments in everything
that they have to say. Ihave no quarrel
with them if they want that this Govern-
ment should go, but if they cannot remove
the Government, it is no use beating one’s
breasts about it. That is all that I would
say.

It has been said that the action of this
Government has been such that democracy
has bzen murdered. It has been said that
this dismissal of the West B:zngal Ministry
is a black act. It has been said that the
actions of this Government are stinking,
stinking in the nostrils of those who have
lost all their sense of smelling; otherwise,
such words would not have becn used. I
wonder if the meaning of the words that are
used is realised. If words cease to have
their proper meaning, how are they going
to affect anybody, let alone this Govern-
ment 7

Before 1 go to the economic matters,
sbout which charges have been made, I
should certainly like to make a reference to
the immediate cause for this no-confidence
motion, which is the situation in West Bengal
and Haryana. It 'is said that the action in
West Bengal is thoroughly unconstitational
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and it is a murder of the Constitution.
What is the provision in the Constitution 7
The provision in the Constitution is that the
Governor is a constitutional head. Nobody
has denied it and it is we who have taken
the greatest part in seeing that the head of
the State must be constitutional; it is not
my hon. friends who have brought that in;
it is this Government which has brought it
in and it is this Government which fought
for it even in 1937, as was pointed out by the
luminant light of the DMK Party who spoke
a little while ago. I wish he had paid more
attention to what was said then . . -

SHRI SEZHIYAN : In 1937 I was with
the Congress; so many others were there;
therefore, do not quote me.

SHRI MORARIJI DESAI : I do not want
to quote. I want that it ought to be pro-
perly understood; with his leaving the Con-
gress, it need not have a lssser meaning.
The meaning is the same. There is no
difference in the meaning. In this matter,
what is the provision 7 The Governor calls
upon the Lzader of the majority Party to
form the Government. Though that is not
meationed in the Constitution, that i the
obvious meaning of it; that is always under-
stood; and the Council of Mini ters remains
in power duwring the pleasure of the Govern-
or. .. (Interruption). That i3 the wording
that is put in thz Constitution in article 164.

ot wy fowd (X)) : ST FT
« JAa WA ¢

SHRI MORARIJI DESAI : If he hears
me as patiently as I had heard him, I am
quite sure that even if he does not like it, e
will admit the truth of what I am saying.
One may differ from it, but one should, at
any rate, grant the validity of an argument
which cannot be questioned. The "pleasure
of the Governor’ has been mentioned
because . ..(Interruptions)

SHRI GANESH GHOSH (Calcutta
South) : Read the provisions of the Constitu-
tion. - . (Interruption).

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Would he kindly read out the
article 7

SHRI MORARIJI DESAI : Here it is.
If my hon. friend is so ignorant as not to
know even this, I will certainly try to advise
him. These are the words »
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“The Chief Minister shall be appointed
by the Governor and the other Ministers
shall be appointed by the Governor on
the advice of the Chief Minister, and the
Ministers shall hold office during the
pleasure of the Governor.”

The ‘Chief Minister' is included in the
word ‘Minister® and it cannot be said that
he is not governed by this. If anybody
wants to argue anybody can argue anything
about it, Therefore, it does not require any
further argument. Why is it mentioned
that Ministers hold office during the pleasure
of the Governor. It is so because the use of
any other expression would have meant that
the Governor might not remain a constitu-
tional head. The pleasure of the Governor
only means that he should call upon the
leader of the majority Party to be the Chief
Minister, and that when the Governor finds
that the Chief Minister has lost the majority,
be asks him to go. That is what he has got

do. (Interruptions)

SHRI S. KUNDU (Balasore): What is
the method by which the Governor ascer-
tains that?

SHRI MANOHARAN (Madras North):
Does “pleasure’ mean whims and fancies of
the Governor?

MR. DEPUTY-SPEAKER:
develop his argument.

SHRI S. M. BANERJEE : How does the,
‘Governor ascertain that 7

SHRI MORARJI DESAI : May I request
you, Sir, to allow me to deal with my hon.
friends in my own way? I would certainly
deal with them. Ido not require any protec~
tion. It is not necessary. I know my hon.
friend is an expert in interruptions. That is
all right. I do not mind them because they
wiJ]_ help me in myargument. It isnot
as if they are going to demolish my
arguments. No interruptions can demolish
arguments. If there is truth in it, then I will
accept it.  If there is no truth init, I will
then expose it. That is allI want to do.
1 am not interested in any thing else.

That the Chief Minister has not lost the
confidence of the majority can be said here,
but it is disproved by the Chief Minister
himself. What did the Governor do? The
Governor did not call a meeting of the
Assembly because he is not entitled to call on

Let him
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his own and he did not want to do it. He,
therefore, only suggested to the Chief
Minpister that he has evidence to show that
he has lost majority support and, therefore,
it isjbetter that he calls the Assembly in order
to prove that he has the majority. He did
not dismiss him. He was entitled to dis-
miss the Chief Minister the moment it was

" proved to him that majority was not with

him. But he wanted to be doubly sure and
probably because it is a Government
of several Parties and it can say several
things. He, therefore, wanted to be sure
about it and he suggested to the Chief
Minister that a meeting of the Assembly
should be called within seven days.

SHRI S. M. BANERJEE : And he readily
agreed, Sir.

SHRI MORARJI DESAI : The Chief
Minister proposes to call a meeting on the
18th December, more than a month and a
balf after the suggestion is made to him.

SHRI SEZHIYAN : What about Haryana
where they had agreed ?

SHRI MORARJI DESAI : I am coming
to Haryana. Just have patience. If you
do not have any, go on speaking, I do not
mind,

For 2 month and a half how can the
Governor keep the Chief Minister in office?
The Governor would not have been fit to
remein in office if he had allowed such a
murder of the Constitution at the hands of
the Chief Minister. (Interruptions)

ot ay fewd : G AE FA T
T WY, § SAAT ) S O fmm
T § 5wy s R 8§
TrA & TN 6 WL T8 AR
I HA THCEH FCR 1@
g wr T § dfer o e
#I 5 # WL fF 1@ WE § g
ot gar § @, st § gierhs -
g g g

THE MINISTER OF LAW (SHRI
GOVINDA MENON): You must under-
stand what happened there. (Interruptions).

ot 7y ford: w3 & @ O
TE
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SHRI MORARJI DESALI: I do
not exactly remember what happened then.
(Interruptions),

SHRI VASUDEVAN NAIR: Great
Democrats.

SHRI MORARIJI DESAI: I know my
hon. friend. I realise that my hon. friend
opposite has great capacity to drown my
voice. But it will not be drowned like this.
Let me say this.

oft g fowd : g w7 FQqTT A
& s =ifg@

SHRI MORARJI DESAI: I was just
coming to this; I do not exactly remember
what happened. But granting what my hon.
friend says that it is true that he remained
in office for six months, I would say that it
was wrong. I would not say that one
wrong thing should be followed by another,
Should we not correct it 7 If that was so,

ot throm (70) :wfw FT AT

SHRI MORARIJI DESAI : I am not
saying that that should be done. ButI am
saying that granting for the sake of argument
that this was so, even then it will not be
justified that the Chief Minister should
continue for six months. But more than that,
there is another argument.

The Chief Minister himself had in the
beginning of October wanted to get out.
And for what reasons? He himself has
given the reasons and they are here before
me.

SHRI VASUDEVAN NAIR: Cock-and-
bull stories; cooked-up stories by the Home

SHRI MORARIJI DESAI : He issued a
statement saying that all my hon. friends
opposite were not telling the truth.

SHRI S. M. BANERJEE: That statement
was drafted here.

SHRI MORARJI DESAI: This is the
staternent which he has issued. He has
drafted the statement. If my hon. friend
says that we drafted the statement.
for the Chief Minister who is now asked to
go, what sort of Chief Minister would he be?
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How could he then remain in power? It
is he who has stated the reasons. He him-
self has made this statement, Is the
Chief Minister such that he will make all
these false statements? I have too much
respect for that Chief Minister. 1know him
as a friend. But unfortupately he is weak
in the hands of people who could not care
less for truth or for principles.

SHRI JYOTIRMOY BASU : We have
much more care than he has. Why should
they not go to a mid-term poll if they have
the courage?

SHRI MORARJI DESAI: After losing
the majority, no Chief Minister has a right
to ask for a mid-term poll?

SHRI VASUDEVAN NAIR: He may ask
Shri Govinda Menon again.

SHRI MORARJI DESAI: That was exac-
tly the argument made by the Opposition.
When the Assembly was recommended to
be dissolved in Madhya Pradesh, this was
exactly the argument which was advanced
by my hon. friends opposite, and I agreed
with them.

SHRI VASUDEVAN NAIR: Let him
ask Shri Govinda Menon again.

SHRI MORARJI DESAI: And that was
done.
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SHRI MORARJI DESAI: That has been
done.
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SHRI MORARIJI DESAI: Shri Sheo

Narain need not be my advocate. Let
him please sit down.

SHRI RAJARAM: He is the only advo-
cate of the Congress.

SHRI MORARJI DESAI: He is only
trying to imitate my hon. friend opposite,
which he should not do. That is all that I
am saying. But such infections are always
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vary difficult to avoid. Only some people
like me can avoid them, but all my hon.
friends cannot. ‘This is the difficulty which
1 am meeting with.

SHRI SEZHIYAN : Shri Sheo Narain is
nearer to him, and therefore, he has got the
fofection from him.

SHRI MORARJI DESAT: Certainly, he is
nearer to me than my hon. friend opposite;
but I consider my hon. friend also very near
tome; I do not consider him to be far away;
even if we differ in views, he is nearer to me,
S0, I am not taking this attitude that he is
not nearer to me, Nor do I consider that
I am better than other people. [ consider
that all of us are human beings with failings,
with good points we think we have, If we
differ in views, it does not mean that we
should make allegations about each
other and impute motives. 1 do not want
that. This is not the line that we ought %o
take in this House at any rate, and that is
why I am trying to put it in the proper
focus, .

This was the statement which was issued
on the 15th October by Shri Ajoy Mukerjee,
as & result of those arguments which Were
advanced by Shri Jyoti Basu and others thet
the Chief Minister had made a statement
under the pressure of the Central Gevern-
ment and that it was all wrong. Shri Ajoy
Mukerjee has given a lie to this, and he
says that he did it on his own; and he wanted
to resign for four reasons, and he had given
those rcasons in this statement. Those
reasons show.. .

SHRI JYOTIRMOY BASU : He had
given him the reasons.

SHRI MORARJ]I DESAI: ¥ 1 had given
him the reasoms, then Shri Ajoy Mukerjee
should have stated that.

SHRI JYOTIRMOY BASU : The state-
ment was drafted by my hon, friend
opposite for him. Let him be truthful,

SHRI MORARJM DESAI: That statement
has not been withdrawn.

SHRI JYOTIRMOY BASU : He is here

on Trojan horses; does he not understand it?
He thinks that he is too clever.

SHRI MORARJI DESAI: My hon.
friend may know what a Trojan horse is,
because they were the Trojan horses in
Government and not we,

NOVEMBER 23, 1967

Motion 2334

15 Hrs

We do not have Trojan horses here. 1
know my hon. friends want to introduce
Trojan horses here, but they would not
succeed. It is not possible for them, They
have been saying for the last several months
whenever Parliament meets that there will
be defections from this side to that side.
That is what they have been saying constant-
ly. Every time they try that., Unfortunately
for them, it has not materialised, There-
fore, now ‘they are blaming defectors.
Otherwise, they are the greatest advocates
of defectors.

SHRI PILOO MODY (Godhra); Do
not spoil your argument.

SHRI MORARJI DESAI: Because my
hon. friend finds it very inconvenient, he
does not want me to meet this argument.

SHRI PILOO MODY : 1 said—do not
spoil it. You are trying to blame us for

defections., You have a good argument.
Use it.

SHRI MORARJI DESAI: 1 would not
say that defections had not been on both
sides.

SHRI PILOO MODY: It started with
us?

SHRI MORARJI DESAIL: I do not want
to go imto it.

SHRI PILOO MODY: That is why, do
not spoil a good argument.

SHRI MORARJI DESAL: If I go into
that, | can even say that the defections were
not started here. But I do not want to go
into that,

SHRI PHLOO MODY: We will have a
special debates on that.

SHRI MORARJI DESAI: Whether they
were started here or anywhere, 1 will mever
be in favour of defections, whatever may be
the causes. What is the use of going into
that. Idonot wantto be deflected from
the main argument.

SHRI YASUDEVAN NAIR: How many
more Ministers are you going to appdint?

SHRI MORARJI DESAI: Better ask
your own friends in the Ministrics which are
there in other States. Do not ask this
‘Government,
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SHRI VASUDEVAN NAIR: You have
already appointed three or four,

SHRIMORARIJI DESAI: In this Govern-
ment, the Ministers were always near this
number ever since the Ministry was formed
in 1948, After that the number of Minis-
ters has always remained very nearly the
same with a difference of one, two or three,
which is not much. T would, therefore, re-
quest my hon. friends to have a sense of
proportion even in the matter of allegations
that they make, Tt is not that this can be
compared with other States, Here this is the
Central Government of the whole country,
It is quite a different matter altogether. It is
a House of 522, Look at the proportion;
look at the percentage of Ministers in other
States and at the Centre and you will see
where it is excessive and wherc it is not,

SHR1 C., C. DESAIl (Sabarkantha):
Only recently it was made from 53 to 57.

SHRI MORARJI DESAI: It is only a
difference of three or four and nothing
more,

AN HON. MEMBER: They may be
more.

SHRI MORARJI DESAI: Quite right,
it is possible. Ultimately, it is the right
and privilege of the Prime Minister to decide
the number of Ministers whose assistance the
Prime Minister has to take,

SHRIS. M, BANERJEE : Not at the cost
of our money.

SHRI MORARJI DESAI: The Prime
Minister has not tried to take any members
from the Opposition and make them Minis-
ters. They are solely from this party and
they are also to represent special interests of
communities which is required to be done in
this country as long as we are not able to
get rid of this communal canker.

SHRI RAJARAM: He is deflecting from
his argument.

SHRI MORARJI DESAI: This requires
to be done.

Shri Ajoy Mukherjee has given all these
four reasons and all my hon. friends know
them. Therefore, it is not necessary for me
to repeat them. These reasons are such as
should have justified at that time the dismis-
sal of the Ministry summarily by the Gover-
nor. But it was not done,
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SHRI BAL RAJ MADHOK : Why not?
At that time, that would have sounded
more vakid,

SHRI MORARJI DESALI: It should have
been done even earlier. But the Governor
had to exercise his own judgment. We did
not want to ask the Governor to exercise
his judgment in a particular wzy. Why
should we have to do it? If we wanted
to do that, we would have done it with
greater justification.

SHRIBAL RA)J MADHOK : The reasons
mentjoned at that time impinge upon the
security, law and order of the country which
are vital to the Constitution. If the
Ministry had been dismissed then based on
those reasons, the Government would have
had the backing of the whole country.

SHRI MORARJI DESAI: I do not
know. Even then my hon. friend would
have joined in a no-confidence motion just
as he has joined today. Even if they do not
agree, they join up and then give different
reasons, which make a diffierent meaning
altogether. That is what happens, and
that is happening even today.

What is the record of this Ministry? My
hon. friends say several things against this
Ministry, and they seem to think that these
other ministries are doing much better
work. Well, T do not wamt to be their
judges. As long as constitutionally they
can remain in power, they should remain in
power; mobody should disturb them. That
istheline that wehavealways taken. There-
fore, we did not interfere at that time. The
Government did not intexfere.

Till 30th September, there were 799 cases
of gheraos, and the gheraces now are not a
matter of controversy, the High Court bas
decided that they are illegal. Nobody can
denythat. And yet there were 799 gheraoes.
They have not been in office for 799 days,
but the gheraoes have been 799. From 1st
April to 31st August, in Durgapur slone
there were 74 gheraces, 27 demonstrations
and 64 refusals to work, many go-slows and
stoppages of work, and this vital public
sector plant suffered crores of rupees of
loss in production and income.

SHRI E. K. NAYANAR (Palghat):
Why were the workers retrenched there?
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SHRI MORARJI DESAI: There were
70 cases of holding up of trains between 1st
and 15th April, only in 15 days, assaults on
railway staff, wanton destruction and theft.
Therefore, this is what has happened.

SHRI V.
(Cuddalore): What

KRISHNAMOORTHI
happened in 19427

SHRI MORARJI DESAI: 1942 was a
different proposition altogether. That
Government has been dismissed. My hon.
friend does not seem to see any difference
between persons and situations, between
foreign government and our own govern-
ment. He seems to have no sense of pro-
portion in this matter. He wants to have
any argument to refute a correct argument.
That way it cannot go on.

Therefore, in West Bengal, with this
record, when the Government loses the
majority, if the Governor failed to remove
it from office as soon as propriety demanded
it, then the Governor would have failed in
his duty.

It is, therefore, that the Governor gave a
chance to the Ministry to call a meeting
within seven days, and he would have been
prepared even to extend it, as he said, by
another week, but no, they asked for 20, 25
days more. How can that happen? That
would have been a very wrong thing to do
with this record.

And what has been done afterwards?
My hon. friend Shri Dange said with great
approval what they are doing and what they
will do, and what the people will do and
how they will paralyse everything. If this
is theidea that an illegal Government should
continue, I think the Governor would have
no purpose left, and the Governor would
have no office left.

Therefore, if there was any justification it
was in the case of West Bengal and ifit had
not been dismissed, that would have been the
murder of the Constitution. That is what I
would say.

Take Haryana, My hon. friends feel
that all cases canbe treated in the same
manner, but the circumstances are quite
different every where. This Government did
not interfere, but when the Governor who is
there finds that the whole democracy there is
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being reduced to mockery as a result of
the behaviour of those who are in the
Assembly and of those who are in the
Government, when people go on changing
from one side to the other constantly and
several times, it only means that there is
corruption and nothing else, and if the
Governor is satisfied about that, should not
the Governor then remove the Ministry and
see that there is a fresh election so that
the people get another chance to return their
representatives afresh so that this sort of
thing can be countered? What is the other
way of countering it 7' - -(Interruption)
I would certainly say that defections are
wrong, under all circumstances, in my view;
I am not a person who believes in defections
at any time, but if we are to remove this sort
of practice, all the parties will have to com-
bine in this matter and make a rule which
everybody will observe: that no defector will
ever be supported by any party. If that
is done, we are always ready.

SHRI BAL RAJ MADHOK : Why did
they not accept it? This direction came
from our side; not from your side. Why
did you not accept it?

SHRI MORARJI DESAI: That is not
right, but when it was talked about bere, my
hon. friend here said that as long as this
Government has to be removed, we are not
going to be a party to this.
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SHRI MORARJI DESAL: But even then,

it is the truth that, my hon. friends have
refused to accept the rule.

SHRI C. C. DESAI: When there were
defections in Gujarat from the Swantantra
party, the Congress party welcomed it.
(Interruption).

SHRI MORARJI DESAI: It will be, as
long as my bon. friends persist in this method
of trying to have defections and doing things
like that. My hon. friends had set apart
alarge sum of money to get defections
from the Congress party.

AN HON. MEMBER: Shame, shame.

SHRI BAL RAJMADHOK : You are the
ruling party, and you have been so for 20«
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years. Youshould setconventions. There
you havenocase. (Interruption).

SHRI V. KRISHNAMOORTHI: You
are giving offices and ministerships to the
defectors.

SHRI PILOO MODY : Truth and
morality are not matters for bilateral agree-
ments. As you are all the time so fond of
talking about truth and morality, practise it,
and we will follow you. Do not say that it
has to be a bilateral agreement. (Interrup-
rion),

SHRI MORARJI DESAI: If it is a
religious organisation, I would certainly have
done that; in my own personal life, I would
certainly do that. (Imterruption). But when
it comes to Government, and political state-
craft, it is no business of my hon. friend
to think that we will be stupid on this side
and let them have their own way. Let him
rest assured of it.

SHRI PILOO MODY: You have finally
admitted that the Congress does not possess
morality and truth, I have been waiting for
this admission for many, many years.
(Interruption).

SHRI MORARJI DESAI: I am very glad
that he has learnt it today! I have no
illussions about it. It know what my hon.
friend means. Iknow why he says like that,
But, after all, in these matters, you cannot
provide different criteria for different people;
it is not right. (Imterruption). 1 do not
charge my hon. friends—(Interruption).

SHRI VASUDEVAN NAIR: There
should be a limit to this sermonizing.

SHRI MORARJI DESAI: All that my
hon. friends did, that was all right: but if
I try to refute their arguments, it would be
sermonizing! (Interruption). If my hon.
friends think that I should not reply, if that
is what they want, I have no objection to it.
But this is not the wayto deal witha
debate. If I say this, that also becomes
sermonizing! What is the meaning of
sermonizing? I do mot want to sermonize
to anybody. But I havearight and duty
to refute the arguments which my hon,
friends made here, and refute them with
arguments and I am not trying to
sermonize to anybody.
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SHRI NATH PAI : He said he never
sermonizes. This is a big joke.

SHRI MORARJI DESAI: My bhon.
friend is the biggest joker. That is all that
I would say;so far as that goes, it is all right.
Tacceptit; I do not mindit. Iam not going
to compete with him in the matter of joking,
if one says what one believes no, and if it is
sermonizing, then, I am certainly sermonizing.
I would not deny that. But I cannot call it
sermonizing; in order to drown somebody
else’s argument, if I put in my arguments,
it is Dot sermonizing; you can't say “you
are sermonizing'. I think that is an argu-
ment given in a vaccum. It is not a proper
argument at all.

In Haryana also, what has been done is,
the Governor recommended President"s rule
in order that fresh elections may be held.
And, they will be held soon. In Punjab, this
Government did not know when things
happened there; everybody knew it together.
But the Chief Minister resigned immediately.

SHRI BAL RAJ MADHOK : Are You
denying that your party encouraged defec-
tions there?

SHRI MORARJI DESAI: I know what I
did and what I did not do. I cannotsay
my party in Punjab would not bhave
encouraged these things.

AN HON. MEMBER: What about the
Home Minister ?

SHRI MORARIJI DESAI: About the
Home Minister, I do not know. I do not
know whether he has done it. He will reply
for himself. He is strong enough and able
enough to reply. 1 do not have to defend
him at all.

ot wy fowd : gww s WA A
et 3= Aif

SHRI MORARJI DESAI: My hon. friend
says, we have different policies. Where
are the different policies 7 If I say I do not
know what my hon. friend says, it does not
mean we have different policies. But we
can have different views on certain matters-
We can differ in interpretations of certain
matters. There is nothing wrong in it
But when we act, we act together. We do
not act differently. 1 find my hon. friends
are very sore about these arguments be-
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cause they go home and they are not able to
speak anything rational. Therefore, 1
would not pursue this further,

1 would like to go to the reasons which
have been given for the failure of this
Government in the economic fields. The
presemt recession has been cited as the
failure of the Government. Will that be
true? Is it the fault of this Government that
this recession is there? Anything can be
attributed to this Government, Ewven the
want of discretion on the part of my hon.
friends can be attributed to this Govern-
ment. That charge 1 will have to plead
guilty to. But it would not be right to
charge this Government about everything.
It is said that planning has failed. Did the
plan fail? (Fmterruptions).

AN HON. MEMBER: You said so.

SHRI MORARJI DESAI: I have not said
50.

AN HON. MEMBER: Where is the
plan?

MR. DEPUTY SPEAKER: If there is
constant interruption, ultimately the House
will lose its own time. Time is limited. I
would request hon. members not to carry on
this continuous commentary .  Let us have
a quiet debate.
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SHRI MORARJI DESAI: The Speaker
has not said that.

MR. DEPUTY SPEAKER: I know what
he said. We are determined and we have
set a limit to end this debate tomorrow.

SHRI S. M. BANERJEE : Why deter-
mined, Sir?

MR. DEPUTY SPEAKER : The Speaker
has said so. At the same time, if you
want to utilise the time for further discus-
sion, you should avoid interruption and
constant comment.

SHRI MORARJI DESAI: May I request
hon. members not to get angry even if they
differ with me? They can differ with me;
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they can consider me totally wrong. But if
I am totally wrong, 1 am serving their cause
better.  'Why are they annoyed and angry?
Therefore, 1 would ask, why not hesr in
patience and let this end soon? Otherwisc,
it goes on.

1 have never claimed that 1 did not make
mistakes. I have not said that the Planning
Commission has not m.de any nmistakes.
This is a general statement. When it is said
that planning has failed absolutely, I claim
that planmng has not failed completely
(Interruptions)

MR. DEPUTY SPEAKER: May I appeal
to Members, at least from the Congress side,
not to get provoked? 1 am appealing to the
other side also. Let them maintain the
dignity of the House.

SHRI MORARJI DESAI: May I request
my friends on this side not to imitate things
which are not imitable? Why do you want
to do this kind of thing? If my hon.
friends on the other side get angry, they have
reasons to be angry, because their case is
falling. But why do my hon. fricnds on
this side get angry? They necd not get
angry. 1 hope they will keep silent.
In spite of whatever provocations there are
1 would request my hon. friends on this side
to remain completely silent. We have no
right to regulate them. What they should
do or should not do, that is for the Chair
to regulate. It is not for us to say anything
on that.

SHRI RAJARAM: Your case is weak.

SHRI MORARJI DESAI: That will be
scen immediately,. My hon. friends want
to have a monopoly for creating noise in
this House. If some other people get infect-
ed by that, then also they complain.
Well, that is the privilege of the opposition.
Therefore, 1 am not goingto deny them that
privilege.

Take the case of planning which I was
referring to.

SHRI NATH PAI: Lot us have ceasefire
for five minutes.

SHRI MORARJI DESAl: It is in the
hands of my hon, friends. I am not firing.
Therefors, it is for the hon. Members ‘who
are firing to cease firing.
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In the matter of planning I have never
claimed that our planning has been ideal
planning, as it is planned and executed. 1
have always said that no agency of human
beings can ever be perfect. Therefore, Tor this
planning alo we cannot claim perfection.
‘There is inefficiency and there may be want of
thought but, on the whole, we have got
to see what the planning has done in this
country.

For the first two Five Year Plans the
planning went on  fairly well at any
rate in the matter of food production, the
target fined was 81 -5 million tons and at the
end of the Second Plan 82 million tons of
food were produced. Now, does that mean
that planning has failed in this country ?
(Interruptions).
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SHRI MORARJI DESAI: If I can hear
some remark, I can reply even to that.
But if there is a babel what can I do ?
1 cannot do anything.
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SHR1 MORARJI DESAI: My hon.
friends think that food was not produced.
Now, what is the basis for this? Because,
even today they make arguments which are
not correct and which cannot stand the
light of day or the scrutiny of public opinion.
Even now they say that in spite of 20 years
of planning we are importing 10 million tons
of food, Now, these 10 million tons we are
importing only during the last two years.
Before that, it averaged 3 million to 4 million
tons. Why was it done? Even though the
food production had increased, why was this
import made? That also should be exa-
mined. It is no use saying why this is
done or that is not done. When we
achieved freedom therc was not that con-
sumption of food in the country which
should be there, as required by everybody,
because the conditions were very poor.
Especially in several backward areas, the
conditions were so poor that people did not
get cercals for months together.  They
bad to live only on roots and herbs. That
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was the position then. That is not the posi-
tion now. But even now. . ..(Inserruption).

AN HON. MEMBER : We know that. ...
(Interruption).

SHRI MORARJI DESAI: Let my bon.
friends show me; I am prepared to come to
that place and see it. It is no use saying
that. I have wandered more round the
country than even my hon. friends have
done and I have seen that. . . (Interruptios).

SHRI BHOGENDRA JHA (Jainagar)
You have wandered among the millionaires
only.

SHRI J. B. KRIPALANI (Guna):
May I suggest that this question of planning
be left aside because even the former Vice-
Chairman of the Planning Commission
admitted that the Plans were badly made
andj badly exccuted and today there is mo
plan at all. So, 1 think it will be better
for the Finance Minister to leave planni
aside.

SHRI MORARIJI DESALI: Is it expected
that I should argue as my hon. friends want
me to argue? I respect my hon. friend,
Shri Kripalani, very much. He can say
whatever he has to say about planning later
on,

SHRI J. B. KRIPALANI : I did not say
that. Your Vice-Chairman of the Planning
Commission said three months back that
the Plans were badly made and badly execu-
ted.

SHRI MORARJI DESALI It is the truth-
fulness of this Government..............

SHRI PILOO MODY: Some call it
failure; he calls it truthfulness.

SHRI MORARIJI DESAI ...... that
it does accept the short coming where they
are found. But it is not said that planning has
failed. T would like to see that quotation
where it is made. There is no Vice-Chair-
man of the Planning Commission; there
is the Deputy Chairman but that Deputy
Chairman also did not say that planning
has failed entirely and that it has failed
completely in execution. He has never said
that. He might have said that there have
been some failures. That is of course true.
Nobody can deny that. But does that mean
that planning has not achieved all that has
been achieved? It does not mean that
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cverything has been achieved as it was to be
achieved.

What happened after the Second Five
Year Plan 7 After the Second Five Year
Plan, the rains began to be less or untimely
or more excessive; the result was that in the
next three years after the Second Five Year
Plan we produced less food than we produ-
ced in the last year of the Second Five Year
Plan. That began to create deficiencies
In the fourth year there was 89 million tonnes.
of food but in the last two years we had only
72 million tonnes of food in the year before
last and 75 million tonnes of food in
the last year. On the whole we lost about
30 million tonnes of food in two years. This
was not a small loss. How much did we
import? We imported only 20 million ton-
nes of food and not 30 million tonnes of
food. What does that show? Only 20
million tonnes was required. More is
required by my hon. friends. They go on
asking for more and more. While they are
not trying to help in the process of ending
imports, they want to help in the process of
larger imports; they want to help in the pro-
cess of raising the prices further; they do not
want to help in the process of greater pro-
duction but in lessening production. Still,
they want to say that this has not happened.

Now, certainly, we have failed in preven-
ting all my hon. friends from doing all these
things. That capacity no government can
claim. In matters of this nature which are
of national importance one expects that all
sections of the House wil stand together and
will co-operate with each other. But that
has not happened. If it is said that as a
government we have not succeeded in
taking the help of my hon. friends and it has
failed in that duty, we have certainly not
succeeded in that. That is true. But if we
have not succeeded, is it our own fault or
does the fault lic else where? If the fault
is mutual, what is the use of singlingout the
Congress Party for total blame ? We
must try to find out ways and means......

SHRI ANBAZHAGAN  (Tiruchen-
gode): May I seck a clarification from the
hon. Deputy  Prime Minister? What
charges he has made upon the Opposition
here are committed by the Congress President
as well as the Congress leaders of the Madras
State. May I know whether he knows all that
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and, if so, whether he has condemned such
propaganda in Tamilnad by the Congress .
leaders?

SHRI MORARIJI DESALI: I do not know
what propaganda be refers to in this
matter. If I knew what propaganda it
was, I might say something, In this
connection, Iwould like to refer to a
propaganda which is made here by my hon.
friend, Shri Sezhiyan, when he said that
Mr. Kamaraj has asked for the Army to
take charge. I think, there can be no
greater defamation than this.

SHRISEZHIYAN: That has been said by
him; I take responsibility for that charge.

SHRI MORARJI DESAI: Let it be under-
stood what he said. As far as [ have under-
stood it—I also remember a reference to
that kind of a thing appearing in some news-
papers—what he said was that if there was
going to be chaos in the country by people
not cooperating with each other and Govern-
ments carrying on differently in different
manners and trying to go against each other,
the Army will take over. That is what he
said. That does not mean he wanted the
Army to take over.

SHRI ANBAZHAGAN: May I explain
the position? In Madras State, there is no
Question of gheraos and all that; there is no
such problem at all there. The Leader of the
Congress Party has cXpressed at a public
meeting that if the Madras State Govern-
ment uses the police, we will bring in Army
to tackle the D.M.K.

SCME HON. MEMBERS: Shame,
shame !

SHRI V. KRISHNAMOORTHI; Ifitis a
fact, are you condeming it 7

SHRI MORARJI DESAI: If it would be
a fact, it would be very wrong. I have oo
doubt about it. But I cannot beligve that
the Congress President would not think even
of this simple thing that as long as my hon.
friends govern the States, the military cannot
act there. Without their concurrence, he
cannot bring in military there. He knows
that very well.

SHRI ANBAZHAGAN: He spoke of
that ideology.
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SHRI MORARIJI DESAI: My hon.
friends are in the habit of quoting anybody
in any way they like. What am I to do?
If I can be quoted in any way they like, how
can others not be quoted? Therefore,
1 have absolutely no illusions in this matter.

SHRI PILOO MODY : Is it a matter of
faith or is it a matter of fact?

SHRI MORARIJI DESAI: I am talking
of the matter of fact. My hon. friend has
pothing to do with faith; he has only to do
with fat, not faith.

In the matter of planning, therefore, if the
food position deteriorated during the last six
years out of which five years were bad, that
isnot the fault of this Government. But the
Government has been trying to see that there
is more production. All the steps that have
been taken during the last 15 years have now
come to fruition and a stage has been
reached when more food will be produced
during the next three or four years and this
deficiency will be wiped out. But even in
this matter, if all Members cooperate, [ am
Quite sure...... .

ANHON. MEMBER: National Govern-
ment.

SHRI MORARIJI DESAI: A National
Government is all right. How is the
National Government to be formed? A
National Government cannot be forced in
this manner. When my hon. friends call
Congress as traitor, how can we sit with
people who talk things like that? Itis not
possible for this Government to do that kind
of a thing. If a National Government is
to be there, there should be respect amongst
each other. We are trying to respect all our
hon. friends. Butif they do not respect us
we cannot forget that and we cannot sit with
them and have a National Government.
That is not possible. How can these things
be done? How will the National Govern-
ment function?

We are secing how all the State Govern-
ments are functioning in the States where the
non-Congress Governments arc there. I
am not talking of Madras; I am mnot
talking of Kerala; I am not talking
of Orissa, But take the other State
Governments where there is a combination
of heterogeneous parties who are working
together. They have come togetherin anti-
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pathy to the Congress. What are they
doing? We saw what happened in West
Bengal; we saw what happened in Haryana;
we saw what happened in Punjab. We are
secing what is happening in Uttar Pradesh;
we are secing what is happening in Bihar.
My hon. friend, Shri Ranga, paid a tribute
to the Chief Minister of Bihar for meeting
the famine conditions very ably. I am very
happy, but why does he not realise this?
‘Who placed money at the disposal of the
Chief Minister, which enabled him to do
it? More than Rs. 50 crores have been
given. Whatever was asked for has been
given and we are accused of discrimination.
Let them show one instance

AN HON. MEMBER: Orissa.

SHRI MORARJI DESAI: Even in the
case of Orissa, let it be examined whether
we are giving all that it requires to be given or
not. If people make exaggerated demands,
whether they are made by the Congress
Governments or the non-Congress Govern-
ments, this Government cannot be expected
to satisfy exaggerated demands. It will cer-
tainly do whatever is necessary and is
required to be done under the circumstances
and that is what this Government is doing.
But to say that we have not advanced at all
is to deny the facts. I know it is easy to
awaken a person who is really sleeping, but it
is not easy or not possible to awaken a per-
son who is faking sleep and this is what my
friends are doing. There were several
friends who said that this Government ought
to go, but when it comes to the no-confidence
motion, they all join together. Is that the
method?

SHRI BAL RAJ MADHOK : We have
made it very clear that this no-confidence
motion is not only about West Bengal.

SHRI MORARJI DESAI: If it had not
been only West Bengal, then the previous
no-confidence motion would not have been
withdrawn. What is the use of saying that it
is not only West Bengal? My hon.
friends think that wherever they can join
together, they should. I am very happy.
If the Opposition can join together and
become one Party, nobody would be gladder
than I am because that would certainly give
us strength, I do not want them to split er
disrupt...... (Interruptions).
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SHRI PILOO MODY: Then we will
reproduce a Congress Party which is
something that we do not want. We
already have the Bharatiya Kranti Dal.
(Interruptions)

SHRI MORARIJI DESAI: 1 wish my hon.
friends good luck. My hon. friends try to
go round everywhere to get friends. I
know, it is good to have friends, but when it
becomes too obvious a manoeuvre, nobody
is going to get caught into it......

SHRI PILOO MODY: Into what?

SHRI MORARJI DESAI: That, bhe
knows and 1 know. It is no use trying to talk
about it here.. .. ..(Inferruptions)

SHRI PILOO MODY: What is wrong in
persuasion? I would like to persuade you
also.

SHRI MORARJIDESAI: That is what he
is doing even now. He seems to be an expert
in persuasion in a reversc manner.

Then look at the other items. In the

matter of sugar, there has been a failure, but
there are also causes for it; maybe, one of
the causes would be certainly that it is not
dealt with as it should have been dealt with.
That is all right. But show us what can be
done. Itis no use saying that this is done
in order to favour the capitalists; that is
thoroughly wrong. 1 do not think that this
sugar policy has been dictated by them at all.
There has been a failure of all the cash
crops, especially of cotton, sugarcane,
oilseeds and jutein thelast twoyears. This
hasalsobeen responsible for thiskind of
thing. At this stage, if you wantto meet
the situation, should we not exercise some
restraint on ourselves? We can do that
only if all the parties combine together and
give alead to the people that we should
consume less. Then certainly the whole
thingcan be brought round. But when
gud can be produced more and it is not in
restriction at all, then the sugar gets less and
people want more sugar; still, if there are
peopletobuy at Rs. Bor9or10........

SHRI NATH PAI: Who produced that
class? How did thatclass come into
being?

SHRI MORARJI DESAI: It was not this
Government which made that class,
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SHRI MORARJI DESAI : I amsorry itis
said that I removed that in a joke or by &
joke. 1do not take anything which my hon.
friend Mr. Limaye saysin a joke. Iknow he
is a very serious person; he means what he
says. But unfortunately he gets so serious
that he loses sometimes even the sense of
humour. Therefore, if I said something in
humour, he need not say that I lost it in
joke. As a matter of fact, I accepted the
proposition of my hon, friend, late Dr.
Lohia, when he said that he was trying and
experimenting; I said that I would help him
in the best manner possible. Then his dis-
ciple came and asked me whether I would
help. I said, “Yes, certainly.” Then he
says, “We did not think that you would
help.” Then he came to tell me that this
thing does not seem to be very feasible and
it has not yet come out. I know they will
not be. I would be very happy and I would
like to help. Any new scheme if it is feasible,
1 am prepared to try and make an experi-
ment of it. But one should be convinced
about what one tries to do. Government
cannot go into any schemeswhich may be
conceived even with the best of motives.
They have got to be tested; they have got to
be tried and then they have got to be acted
upon. This we will always do. We will
certainly like to profit by my hon. friends
wisdom. I do not say that they do not
bhave wisdom. They have wisdom as all
buman beings have. I cannot say that I
have more wisdom than they. Butitis by
pooling of wisdom we can certainly benefit.
1 would like to do that but, if my hon.
friends would not want me to have that wis-
dom, even then I will try to have some wis-
dom. Andthe oncthatI have taken from
them isthis: that I would not like to offend
them. I would not like to use a language
which is hurting anybody's self-respect and
this is one lesson which I have learnt from
them.

1 hope my hon. friends also will ponder
over this matter. If on nothing else, but
on this matter if they ponder, then their
abilities will benefit the country far more.

Sir, as we see here that the whole no-con-
fidence debate, as put forward by my bon.
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friends who are supporting it, is so full of
contradictions and the same arguments have
been repeated before that they lose all value
and, therefore, I am quite sure that the
House will reject it.

SHRI P. RAMAMURTI (Madurai) :
8ir, I have been listening for nearly about an
BoOuUr....cuvues

SHRI SEZHIYAN : An hour and a
quarter.

SHRI P. RAMAMURTT : ...... a ser-
mon. I would even now call it & sermon
that has been preached.

SHRI SHEO NARAIN: Now we are
going to listen to your sermon.

SHRI P. RAMAMURTI: I am not going
to sermonise. Mr. Desai will not admit
that he has been sermonising. I would like
to know what else he has been doing in his
entire life except sermonising. Anyway,
the Deputy Prime Minister told us many
things. He is a great votary of truth. But,
unfortunately, when he comes to facts, that
votary of truth forgets the facts. For
example, he told us that the Governor of
West Bengal told the Chief Minister that he is
convinced that he has lost the majority and,
therefore, he wanted to convene the Assem-
bly within a certain time. May I point out
to him that it is not written by the Governor
of West Bengal that he has belief that he has
lost hismajority. On the other hand, he has
said, there is a doubt. Thereis certainly a
difference between doubt and believing it to
betrue. Ihope the Finance Minister under-
stands the difference between these words
*doubt’ and ‘fact’,

SHRI MORARIJI DESAI: You better
understand politeness. There is a polite
way of saying.

SHRIP. RAMAMURTI : Polite way of
saying 7 In these matters it is not a ques-
tion of polite way.

Any way it is a question of fact and doubt,
A doubt is a doubt and a factis a fact. Tam
not going into the constitutional question
at all. We have dealt with it last time and
many more people have dealt withit. Apart
from that, these constitutional questions do
not matter to the Government at all. The
Pinance Minister forgets, entirely he does
oot remember what happened in Kerala,
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There is a gentleman sitting there. He was
defeated. He was defeated by a vote of the

House. Of course, he was not the Chief
Minister. Another gentleman was the Chief
Minister—Mr. Joho—and he was the Law
Minister. After the Ministry was thrown

out of the House by a vote of the Assembly,

the defeated Chief Minister goes and advises

the Governor—he was then called the Raj-
pramukh—to dissolve the Assembly and

to continue the very same Cabinet till the

mid-term elections are held. He continues
for a period ofsixmonths. Hecontinued

for a period of six months and our Home

Minister, the other day, said that a defeated

Chief Minister has no business whatsoever

to advise the Governor. Here was a

defeated Chief Minister who advised the

Governor to continue him, to dissolve the
Assembly, not to go and see whether any ot-
her Ministry can be formed, but to dissolve
the Assembly and to continue the defeated
Ministry in office for a period of six months
and the Governor accepted it, and then the
Home Minister and the Prime Minister, who-

ever it was, have all accepted the position.

He was the Industries Minister at that time.

Therefore, it does not lie in their mouth to
talk of constitutional propriety eic., because
this was what they had done before. There-

fore, I am not now concerned so much with

the constitutional aspects of it, because I

know what they would do. What belps

the Congress Party is their Constitution and
nothing more.

What is the position today? Today the
position is that in West Bengal, a Shikhandi
has been installed as the Chief Minister.
And what is the first act of that Chief
Minister?

SHRI SHEO NARAIN: He was their
Food Minister.

MR. DEPUTY SPEAKER: Let there be
no interruptions. Let us have a quict debate
now.

SHRI P. RAMAMURTI: The first act of
that Chief Minister was the imposition of an
order section 144, Cr. P. C. How did he
begin his first day? His first day in office
was started not in the Writers Building, in
the secretariat of the Government but in the
control room of the police headquarters at
Calcutta. Thisis the wonderful picture that
we are having. I can find a parallel for this
only in 1937. In 1937, when the Congress
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swept the polls and the Governor did not
immediately give an undertaking or assu-
rance that was asked for at that time, what
was called a benami Ministry was formed;
we used to call it the benami Ministry, The
benami Ministry was installed for a period
of six months and that Ministry was treated
in Madras and other places by the same cir-
cumstances and by the same events that are
pow treating that Shikhandi there.

Shri Morarji Desai was telling us about the
past of the Congress. He was telling my
hon. friend Shri Sezhiyan to remember the
past. Yes, we do remember that past, and
1 am proud of that past. That was the past.
And what a fall there has been from that
past to the present position where the Cong-
ress Party has to support and install such
Shikhandi Ministries not only in West Bengal
but in Punjab, and other places! In Bihar
also, they attempted the same kind of Shik-
handi Ministry. They cannot form the
Ministry and they cannot fight, and, there-
fore, a Shikhandi must be put in front in
order to fight. This is the fall that the
Congress Party today has subjected itself
to. This is the depth of their fall.

Do they understand at least now why
they have fallen to this low level; that even
though there happen to be 130 people in
the Bengal Assembly they dare not go before
the people of West Bengal and say that they
would form a Ministry but on the other
hand they would say that they would sup-
port a Ministry with the backing of 16 or 17
people? Why is it that they have come to
this low level? Do they understand it7 Do
they think that this is something to their
credit? If they think that it is something to
their credit, then let them be satisfied. This
is the wonderful position to which they
have come. Why have they come to this
position ? That is what we are concerned

with,

The Finance Minister was waxing elo-
quent abeut the plan and all those things,
All that I now know is that there is no plan
but there is only a commission, and that is
what exists today, There is no plan what~
soever. But be that as it may, the Finance
Minister was telling us about the won-
derful achicvements of the First, Second
and Third Five Year Plans. But does he
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ponder over the conditions that exist in
this country today? Is he not ashamed?
Is he proud of the fact that year after year,
after the budget session is over, every
Finance Minister has run from this country
with a begging bowl to country after country
and told them ‘Please give us some help;
otherwise, this country will go down'?

That is what is happening.
SHRI MORARIJI DESAI: This is a lie.

SHRI P. RAMAMURTI: This is a lie!
I can point out year after year, every year,
even after the budget session which last
ended, this happening. When the last
budget session ended in August, we have it
on regard that our Finance Minister went
to Japan, USA, Canada and Britain, for
what purpose? To go and tell them:
*Please give us help; otherwise, our country
will go down. We will not be able to
survive unless you give us help. Unless
massive aid comes, our country cannot
succeed’. This is the position to which
this country has been reduced after 20
years of independence,

SHRI MORARJI DESAIL: May I correct
the hon. Member ?1 have said publicly
that I have not had any talks about financial
aid in any of the countries where 1 had
gone (Interruptions),

SHRI P. RAMAMURTI: He is a great
votary of truth. But I know newspapers in
this country published in verbatim his speech
in Japan, in Tokyo wherein he is reported
to have stated publicly that this country
nceds massive forcign assistance, and at
the end of about four or five years of
that massive assistance, this country can
improve, can survive.

SHRI MORARJI DESAL: Survive?

SHRIP. RAMAMURTI: 1 have secn the
papers. 1 will send him the cuttings. It
does not matter if the Finance Minister says
that he has not publicly asked for financial
assistance, He went and asked privately
for financial help.

SHR1 MORARJI DESAI: I said I have
not privately asked for aid, They wanted
to know about this matter and that is what
1 said, 1 have not said that it must be given
to us. 1 have never said that. Privately
I had never talked to anybody ubout this.
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SHRI P. RAMAMURTI: He had never
gone and asked for help. Anyway it is for
this country to take him at his word. This
is the position to which this ¢ yuntry has been
reduced after 20 years of independence,

The Finance Minister was talking about
recession, Are we responsible for it? He
said the Opposition people are responsible
for this recession. He is talking of pro-
duction. But today factories are being
closed and workers say ‘we sholl not be
retrenched ; we want to work and produce’
{Interruptions)—1 can answer interruption;
I would suggest to my colleagues on this
side to keep silent—Factories are being
closed. Is it the workers who are closing
them? You are talking of production in this
country today. But factory after factory is
being closed and workers are being denied
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fore, everything is on borrowed technique.
When that is the kind of thing that you have
developed, what is the point in saying that
you are not responsible for this recession?

SHRI J. B. KRIPALANI : I must cor-
rect my friend. Our Government is also
taking help from Russia and the East Euro-
pean countries.

SHRI P. RAMAMURTI: You are not
correcting me at all. my quarrel is that I
do not want to depend upon anybody,
either on the soviet Union or on East Euro-
pean countries or anybody else or on China,
I want to depend on myself, I want to stand
on my own feet, that is the fundamental
question. I am not at all happy that our
country is depending upon anybody alse.

the right to work, This is the pass to which
the country has been reduced.

They are talking of recession. Who has
been responsible all these years for the fact
that year after year as much as Rs. 300 crores
have been denied to the exchequer by the
failure to pay texes? 1Is it not the Govern-

ment of India which is responsible for the -

loss of these Rs, 300 crores to Government?
Are we responsible for this 7 Are the working
classes in this country responsible for this?
You are responsible for it. Who is res-
ponsible for the fact that during this very
period not only black-marketing, but
speculation on a large scale has been taking
place, speculation in land, speculation on
commodities, speculation in gold, specula-
tion in everything that is possible? Who
is responmsible for it? This is the type of
economy they have ushered into this
country during the last 20 years.

After independence, they talked of
socialism. But in reality, what they have
introduced into the country is a system of
society in  which the black-marketeers and
speculators flourish.

Therefore, as a result of this depending
upon foreign imperialists for your help,
you cannot build any industry in this coun-
try today without collaboration. How can
there be any development of technology in
this country when you enter into collabora-
tion agreements with these foreign concerns
where any further development also they
will give you on payment of money. There-

MB3LSS(C.P.)/67—9
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Therefore, this is the kind of society that
you have created, and you are talking of
food production. Who is responsible for the
fact that all these years land reforms were
never carried out in all seriousness? Is it
the opposition that is responsible or is it the
Congress party that has been responsible?
(Interruption)

When our Government in Kerala for the
first time brought the land Reforms Bill,
all that you did was to start a liberation
struggle, liberation for the landlords, libera-
tion for the enemies. ‘That is what you did,
therefore we know all that. Therefore,
when our Finance Minister boldly comes and
talks today of the economic situation in
this country, I must point out that he cannot
learn, wedded as he is to the building up
of a capitalist society in this country with the
help of foreign monopolists, with the help
of foreign imperialists and with the help
of the land lords in this country. Within
the framework of this system if you want us
to help you, unfortunately we cannot help
you. If you are prepared to learn from
your experience, from the fact that all these
years the country’s economy has been going
from bad to worse, then certainly we will
be able to help you, Therefore, there is no
use of appealing for this co-operation when
you are not prepared to budge an inch from
your basic principle of building this kind
of society.

SHRI SHEO NARAIN: What have you
done in calcutta?

SHRI P, RAMAMURTI: I will come to
Calcutta,
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Take this question of Bengal. The Fi-

pnance Minister was talking about gheraoes,

the Finance Minister was talking about a

situation where law and order was not

maintained. May I ask him if all these

20 years he maintained law and order with

regard to the employers? Did the Finance

Minister or the Government of this country

maintain law and order with regard to

all these big sharks that were responsible
for sequestering hundreds of crores of
rupees? What is his own record, the record
of the Finance Ministry with regard to the

Ruby Insurance Co.? Why? Because the

Birlas were involved in that. Have they

all these 20 years brought to book a single

landlord when he was evicting peasants?

After all, the Planning Commission"s report

says, points out again and again, that land

reform laws were evaded by the big land-
lords, and hundreds of theusands of people

were evicted, What happened to
the law and order problem then?
The police will not interfere when the

ordinary people of this country when the

peasants, are defrauded of their right to

live; the police will go and attack those

people if they resist. That is what has

bappened, and he is talking of law and

order. The law and order problem comes

when it comes to a question of struggling™
against the employers when they try to the

thousands and millions of people out ef
cmployment.

Well, gheraos did take place in Calcutta,
It is also on record that the engineering
factory owners, big owners, refused to
accept even the interim recommendations
of the Engineering wage Board. May I
ask him what the Government of India did
all these two years for implementing that wage
Board's recommendations?

Did they do that? they kept quiet.

16 Hrs.

SHR1 ONKARLAL BOHRA: In
West Bengal, they have given the maximum
extent in the engineering industry, in respect
of the award, What about Kerala 7 How
much is the percentage there?

SHRI P. RAMAMURTI: Did they im-
plement it? Did they implement it for two
years? Mothing; they will not implement
it. After all, law and order is only for the
workers: law and order is not for the em-
ployer; he can starve the workers and if
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the workers struggle, then they will come In
the way. It is, therefore, that they have
refused to implement this; nobody was
killed; nobody was attacked; no injury
was done to anyone at that time they said,
“Unless we can ask what is jour due, we
will not leave the factory.” What is wrong
about that? The law, as you say, will not
protect the worker; the employer can do
anything he pleases as far as the worker is
concerned. You will mot lift your little
finger; neither will your law come to their
help. Therefore, under these ccnditicns,
these things inevitably happen. It is not a
question of your willing it or my willing it.
It is a question of the social forces in this
country. No longer is the worker in the
same position as he was, say, about 5 to
10 years ago or last year. Today, there is
an awakened worker; there is an awakened
peasantry; and they want their rights to be
established, and if you do not help to es-
tablish their rights, then naturally the social
forces begin to act in this period
and if the law does not move along with
the times, then certainly a differcnt situa-
tion is going to arise in this country. This
is the simple position. Therefore, there
is mo use talking about gheraos and other
things. ‘We are not ashamed of the position,
the position we take with regard to gheraos,
When the employer refuses to accept his
burdens and accept the responsibility and if
the workers decide to go on & particular
form of struggle, then, if it is a real govern-
ment, if it is a government in the interests
of the people, if it is agovernmentinthe
interests of the working class, if it is 2
government in the interests of the peasantry,
then certainly, it will not send the police to
beat down the workers. But your Govern-
ment will do that, Today, what is happen-
ing in West Bengal? That is what will
happen everywhere, The Madras Govern-
ment is....

SHRI ONKARLAL BOHRA: What
about the murder of the socialist worker?

it ferar wtrCrawr ¢ WETH W ST S
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SHRI P. RAMAMURTI: Despite all
this, they are not going to make you

a Minister. Do not bother about it.
(Interruption) Therefore, the fundamental
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question is this, when a new set of forces
has come; during all these years, for 20
years, the people of the country certainly
trusted you. But after the last 1 election,
they have found that they have placed their
trust on wrong quarters; all these 20 years
the people certainly had immense faith in
you, but at the last election, it has been
proved that the people of this country do
not have that faith in you. You are
not prepared to take it lying down.
(Interrsption) They are not prepared to take
itlyingdown. Therefore, itis nota question
of the Constitution alone. It is proved
that the moment the Constitution is incon-
venient to you, you act otherwise. After
all, it is a fundamental question as to who is
supreme in the Constitution, Are the
elected representatives and the people supre-
me or is the Governor supreme? That is
the fundamental question. The Finance
Minister was quoting only article 164
of the Constitution. But there are also
other articles in the Constitution. Article
164 has got to be read in conjunction with the
other articles of the Constitution, and the
Constitution says that the Council of Minis-
ters will be responsible to the legislature ; it
did not say that the Council of Ministers wiil
be responsible to the legislators; they said
they will be responsible to the legislature,
Legislature means a House, meeting, deba-
ting on a motion and coming to a decision
as a result of the discussions,

It is not by counting heads by the Gover-
nor or by receiving some letters signed by
somebody that the Governor has to come
to a decision. Because some people have
written to him or somebody has given some
letters signed by somebody, for the Gover-
nortocome to adecision that the ministry has
lost the majority in the Assembly, only
means that the Governor wants to arrogate
to himself the powers and functions of the
legislature. After all, they can interpret
the Constitution in any way they like. In
Kerala they did it in one way, in Rajasthan
in a particular way, in Madhya Pradesh in
another way, in Haryana in another way
and today in West Bengal they have inter-
preted it in another way. Therefore, it is not
a question of the Constitution. Funda-
mentally, it is a question of conflict between
the policies pursued by the Congress Govern-
ment all these years. That policy no longer
holds good. It is meeting with determined
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resistance from the people of this coustry.
It is not tolerated by the people, as shown
not only by the last general elections, but
by the innumerable struggles of the people
during the last few years, particularly
during 1964, 1965, 1966 and 1967. But
being determined to go in the way in which
you want to go, you are prepared to f:lo
anything to see to it that thesc ministries
are toppled.

Mr. Morarji Desai was talking about
discrimination, In Kerala, there has
been continuous reduction in the supply
of rice which they themselves had com-
mitted to supply. They had committed to
supply 70,000 tonnes. In 1965, when the
Congress ministry was there in Kerala,
the centre supplied about 8-89 lakh tonnes
of rice. In 1966, it was 7:63 lakh tonnes.
In the first three months of 1967, before the
UF ministry came into power there, though
the food position in the country was bad,
the supply was 1,85,610 tonnes. During
the last 8 months, however, the total amount
of rice supplied was only 2-75 lakh tonnes.

&t frw Avoaw : I FEr fF
= . -
TEA T FI WG AW A EIE | IR
F41 74Y dar w0 ?
SHRI P. RAMAMURTI: Let him go te
the mountains of Kerala and demonstrate
how he can produce foodgrains. there.

SHRI SHEO NARAIN: I have been
there fora week.

SHRI P. RAMAMURTI: Kerala people
are producing not rice but rubber, tea,
eashewnuts, etc,, which bring foreign ex-
change to our country. You cannot produce
rice on the mountains,

Ultimately it is a political question. They
supply less rice and tell the Congressmen
there, “Fight against the government that
they have not been able to give you rice”.
It is a wonderful way, Mr. Morarji Desai,
who appeals for cooperation. daes not cell
the Congress unit in Kerala, *After all, we
are supplying only this much rice; therefore,
do not agitate on this question.
It is our failure.”” You did ot
do that. Then, with what tongue in
the cheeck did Shri Morarii Desai
today talk of co-operation among the
opposition parties? Therefore, in Kerala



2361 No-Confidence

[Shri P. Ramamurti]

when the government is not able to main-
tain a ration of even 3 ounces per day, you
create a situtation of unrest among the
people. Here because you cannot topple
it directly, there is no way of even purchas-
ing the people, therefore, you create such a
situation and attack the government.

In West Bengal why were you notprepar-
ed to wait till the 18th of December?
Because you were afraid that before the
18th of December, due to the pressure of the
people of Bengal, these 17 people, with
whose assistance you wanted to topple this
government, will reconsider their decision. .
(interruptions) After all, you were afraid
that if you wait from now till the 18th
you will not be able to get power.

Therefore, what is the use of talking of
an illegal Ministry, when we have it on record
that an illegal Ministry, a Ministry that was
thrown out by the vote of the House in
Kerala was allowed to continue for a period
of six months shamelessly? For you to
talk of legality and illegality, constitutiona-
lism and non-constitutionalism is nothing
but sheer humbug—I am sorry 1 have to
use that strong expression, sheer humbug.
Therefore, why don't you say plainly
“‘we are not prepared to tolerate you; there-
fore, we are going to throw you out™?

Well, this is not something new, as far
as we are concerned. We know what
happened in 1957 or 1960 when in Kerala
we had a majority. Our Prime Minister
went and headed the liberation struggle
a wonderful liberation struggle indeed,
They did not think of the constitutional
methods at that time. For them at that
time the constitutional methods were not
useful, because the Ministry had to be top-
pled down. Therefore, the question of
violence and non-violence did not matter
because the Congress Party was not in
power there, And what kind of non-
violent struggle was carried on by the Con-
gress Party in Kerala in 1960 cverybody
knows.

Therefore, it is not a question of violence
Of non-violence, constitutionalism or non-
.constitutionalism. In the ultimate analysis,
‘the party which is in power at the Centre is
not willing to concede that power to the
-other partics even if by the ballot they come
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to power. That isthe position. Therefore,
they purchase them, if possible........
(interuptions) 1f it is not possible, then they
use unconstitutional methods. This is
what happened in Kerala.

In the end I would only warn this
government that today if you do mot
allow the comstitution of this country to
function, if constitutional remedics are also
barred to the people—after all, you are not
prepared even to refer this question to the
opinion of the Supreme Court; you are
afraid of the Supreme Court to that extent—
if that is the position, if you do not provide
constitutional remedies for such illegal acts,
then the people will draw their own con-
clusions and the people will willy-nilly be
forced to take to extra-constitutional ac-
tivities and methods and for that you alone
will be responsible.

Therefore, finally, 1 want to point out
thatin 1954 you had the same type of Minis-
try in Kerala. You installed Shri Pattom
Thanu Pillai with 19 members. You had
a Shikandi Ministry at that time., But
vou were not saved as a result of that,
Within 11 months that Ministry failed.
Afterwards, your Ministry could not come
to power again. In 1965 you did another
thing. In 1965 when you were not elected,
when you were defeated at the polls, even
then, saying that what the Constitution
says does not matter, at that_time you dis-
solved the Assembly once again., Therefore,
it is not a question of the Constitution.
What you did in Kerala in 1954 was that you
installed a Shikandi in Office; but it did
pot succeed, Today I want to point out
that when Shikandi was sent to fight Bhisma,
at that time Bhisma said he had become too
old and he wanted to die. But today the
Bhisma of this generation, the people of this
country, are awake and so any number of
Shikandis will not be able to comceal the
rulers of today.

You will not be able to conceal behind
the shikhandis. People know who is the real
ruler; they know that it is the Congress
Party that is the real ruler...... (Inter-
ruption)

oft far AATeve : 3o ET wEd St
FHE & T wqT "rO v ?
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MR. DEPUTY-SPEAKER : Let him
coonclude, please,

SHRI NAMBIAR (Tiruchirappalli) : He
should be named and sent out,

it firy ATCTaw: T fraE g @
§ | TTAE AT | F aF 97 B fafawx
G TAR A hfade d, A IR
fuest 5z @ § — (sTwww)

SHRI NAMBIAR: Please mname him

and send him out. We cannot tolerate this
rumning commentary. He must be sent out.

MR. DEPUTY SPEAKER : Now let
him conclude, please.
SHRI P. RAMAMURTI: 1 would

respectfully urge on the Prime Minister
that she makes him a Deputy Minister. ...
(Interruption)

SHRI SHEO NARAIN: We are not
defectors, my friend,

st wpow fag Wt (A7) A
I AT § | §AHT S7g A FT
Ao agr g swex @t g afag,
gt at greta Sifw g @i

MR. DEPUTY SPEAKER: Now please
conclude.

SHRI P. RAMAMURTI: Therefore I
would warn the Government that they
cannot escape the responsibility” for what
is happening here. They canmot escape
from the wrath of the people because
the people know that behind these ministries
it is really the Congress Parly that wants
to rule, ,The Congress Party does mot
want to show its face straight to the people
of West Bengal; it does not want to show
its face straight to the people of Punjeb or
even Haryana and other places. Therefore
it has come to this position of putting up
somebody as a facade and behind that ' rule.
But the people of our country the awakened
people of our country are not going to keep
quiet and if you do not allow the normal
constitutional process to have its way,
ultimately it is not the Congress Party,
it is not the Governor of West Bengal,
it is not even the *Prime Minister of this
conntry but it is ultimately the people of
our country and the people of West
Bengal who will have the last say and

Personal
Explanation
not you, Today the Govermor might do
anything but these Governors® acts will
be nullified by the awakened people of
Bengal and I warn you that you be pre-
pared for that. Let us not unnecessarily
play with the will of the people.
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16.18 pms.
POINT OF PERSONAL EXPLANATION

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA): Mr.
Deputy-Speaker, Sir, it is not my purpose
to intervene in this debate. In the course
of this debate and in the previous discus-
sion certain reflections were cast upon my
political behaviour, 1 am grateful to a
number of hon, Members who came
forward to put the record straight. 1 wounld
not have said anything about this but for
the fact that I was told that the Mover
of the censure motion, my hon. friend,
Shri Madhu Limaye, was also a party to
the reflections that were cast upon me.

=t v fomd (T3) : 47 ¥© T
FE THF AL 7 |

SHRI ASOKA MEHTA: I have not
been able to get the transcript of his
speech though 1 tried very hard this morn-
ing, but Iwas told so. Ihave no desire to go
into the details of it.

1shall invite my good friend, Shri Madhu
Limaye, with whom I have not only ties of
friendship but bonds of affection that mo
differences can snap, to set the records
straight as far as I am concerned. 1 hope
he will not mind my reading to this House
a letter he kindly sent to me on the 19th
December, 1963. This is what Shri Madhu
Limaye wrote:

‘“Forgetting unpleasant controyersies
of the past and recalling only the frag-
rance of old friendship, 1 write to say
that your joining the planning Com-
missionis good both for you and the
Government. I go {further and suggest
that your joining the Congress Party
would not only be good foryou and the
Government but olso for the country..”

s g frd : 173 | T T A AR
HIF @ IgARITH FLGE TN
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finish.
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SHRI ASOKA MEHTA: He says :

““Holding the views you do, I am of
the opinion that you are omly wasting
yourself by staying in Opposition and,
taking the inevitable step of joining the
Congress Party, I think, you would
avoid unnecessary delay and deny your
curious colleagues of the National
Executive the pleasure of boasting that
they were tough men who could take
extreme measures for enforcing disci-
pline. In truth, this is not a matter
of technical breach of rules and regula-
tions but a question of high policy.
Finally, T hope you will be able to take
with you all those who think with you on
the basic issues confronting the country™.

Acharya Kripalani, in the course of his
interjection, said that the Vice Chairman of
the Planning Commission made certain
observations. 1 do not know whom he
bad in mind. If he had me in mind, I
would only like to point out that no such
observation was made by me because the
most careful ¢valuation of the three Plans
that we have had has been put forward by
me and my colleague in the document that
was placed before the House. 1 am not in
the habit of making officious obiter dicta.
What I have to say, both about the achieve-
ments and about the short comings of our
plans, has been put before the House in the
document.

MR. DEPUTY-SPEAKER : It was on a
point of personal explanation.

oft 7y fod : 77 72 =afwrm adr-
w0 a1 ? Afgw W @ § s
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SHRI PILOO MODY (Godhra): I do

not think this is the right forum for dis-
cussing thase things.

MR. DEPUTY-SPEAKER: He was per-
fectly within his right to offer his personal
explanation when certain derogatory re-
ferences were made to him.  Shri Suren-
dranath Dwivedy.

16.24 Hrs.

MOTION OF NO- CONFIDENCE IN THE
COUNCIL OF MINISTERS—cond.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Mr. Deputy-Speaker, Sir,
I do not want to go into what Mr.
Asoka Mchta has put on record, the
letter written by Shri Madhu Limaye
to him about his joining the plan-
ning Commission and the Congress Party.
Whatever it may be, [ am sure that Shri
Asoka Mehta himseli must have realised
by now that the Party which he has joined
has sunk and along with it the country is
also being doomed for ever.

I heard my hon. friend, Shri Hanu-
manthaiya, on the other side, with great
attention. At the end of his speech, his
last appeal was: let us save democracy ;
let us save this y from <
dictatorship and let all democratic partics
unite in this country.

16.25 Hirs.

[MR. SPEAKER in the Chair]

If Mr. Hanumanthaiya and those who
are of his way of thinking really believe in
this, then they should have the courage to
come forward and support this motion of
no-confidence. If 1 am supporting this
no-confidence motion, it is exactly because
of this reason that if this Gavermment con-
timues at the Centre, I have no doubt in
my mind that democracy would be gone
for ever; whether it is Communist dictat or-
ship or any other dictatorship, I do not
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know, but so far as democracy is con-
cerned, democracy is not going to succeed
in this country so long as they remain in
power. I have my reason when I say this.
Here it was a test, a test after the General
Elections. We have seen this Government
at the Centre and we know, as regards
economic matters, how they have failed
and where they have reached. We all
know that. We know what has happened
in the matter of corruption and in the matter
of morale of the country. We know what
are their achievements., If you go to the
Secretariat, you will hear all sorts of stories
of Ministers implanting some of his relations
and friend in some companies, so that they
could get dividends. All these are going on.
There are so many things and I do not want
to go into them. But here it was a test of
democracy, of the Constitution of the coun-
try, in the hands of the Central Government.
This is a federal system. The federal
system was put to test for the first time
in this country when as many as nine States
were lost to the Congress which is in power
at the Centre. The Constitution was never
translated into acticn; there was no occa-
sion for it because the Congress Party was
at the Centre and their partymen were
ruling in the States, naturally, therefore,
it was the High Command that was deci-
ding and there was no question of Consti-
tution or the other things; whatever the
High Command said, whether it was in the
interest of the State Governments or not,
they just dittoed it and it was going on like,
this. But now, after the General Elections
it was really a test in which they have com-
pletely failed. The federal system and the
Constitution have become a mockery in
their hands; it is not only a question of
West Bengal, Haryana and Punjab; pro-
bably before we adjourn, we will hear about
U.P. and Bihar also; no State will remain ;
one by one they will be taken over; it is

ot fry Averaw - 9 Towfag o
ST | '
SHRI SURENDRANATH DWIVEDY:
That is what I say. He is correct.

They have begun to abuse the Constitu-
tional rights and give preference to nomi-
nated bureaucrats over elected representa-
tives; they have begun to make the Gover-
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nors, for the first fime in this country, small
dictators; they are invested with greater
discretionary powers over the will of the
elected representatives. This is nothing
but the negation of democracy. The
Central Government had the most unreal
existence. The popular verdict was against
the Congress Party; 9 States voted against
the Congress Party, but at the Centre,
somehow or other, they came to power.
So, they should have been more careful,
but it seems that they have not yet learnt
the lesson. In the Opposition, they had
to play a part; it was an opportunity for
them to tell this country how even the
Party which bad enjoyed the power for
twenty years can also function as a res-
ponsible Opposition. But see the record.
In all the States where they were out of
power they were anxious to get into power
somehow or other. For six months they
waited.

They waited. They bided their time thin.
king that there will be internal contradic-
tions and these Ministries would fall.
When that did not happen, what have they
done? Then they have started this practice
of toppling the Government. Sir, I am
sure and I have no doubt in my mind that if
a mid-term poll is taken, if a vote is taken in
the entire country, the people as a whole
will vote down this Government. There
will be no Congress Government at the
Centre—I have no doubt in my mind. That
is the will of the people.

SHRI SHEO NARAIN: We will see that
in Haryana.

SHRI SURENDRANATH DWIVEDY:
What I want to say is: we have discussed
Haryana in this House for a day. I do not
want to go into it. But I would ask, I
would ask very seriously: was there any
justification for the action taken in
West Bengal? Mr, Ranga may be happy
that this Ministry was dismissed.

SHRI NATH PAI: What a shortsighted
happiness it is!

SHRI SURENDRANATH DWIVEDY:
This dismissal will boomerang on other
Governments also. Don’t forget that if
this illegal, unconstitutional way of dismissal
of elected Governments by Governors is per-
mitted to go unchallenged in this country it
will open the doors for political manoeuvres.
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What was the justification? Mr Desai,
when he was speaking, narrated what Mr.
Ajoy Mukerji said sometime in October.
He was going to resign on October 2.
He did not resign. When some question
was put as to why he was thinking of resign-
ing, he stated some reasons in which he
pointed out how a certain Party was trying
really to subvert democratic functioning in
that part of the country. Sir, if that was so,
if that was the real situation then, what was
the Governor doing? If the Governor was
really anxious to safeguard the interests of
the people, the civil rights of the people
law and order, even after Ajoy Mukerji
refused to resign, why did not the Gover-
mor act? Mr, Morarji Desai says that if the
Governor had not taken this action now,
*we will consider him unfit for the job'.

SHRI RANGA (Srikakulam) : He was
unfit even then.

SHRI SURENDRANATH DWIVEDY:
I say the Governor was sent there for a
specific purpose. You pick retired ICS
officials, and make them Govemors to
suit the convenience of the Central Govern-
ment, nothing else. He did not act then. If
he had acted then, probably one would have
thought that he had some love for order
and progress in this country. Here in this
communique which he has brought out, he
says ‘What is the present problem?. He
realised that on the 215t October. He says:

“There are also urgent and pressing
problems of law and order and procure-
ment of food and economic, agrarian
as well as financial problems. In order
to deal with these matters effectively,
it is imperative that there should be a
Ministry which clearly enjoys the ma-
jority support in the Assembly.”

He realises that on October 21 and why
did not he act then? Let me tell you, Sir,
he is doing at a time when somebody was
intervening. Sir, I have many things
to say against the Government of West
Bengal. On the floor of this House I have
said that, but even then as it is known to
everybody, prices have gone up like amy-
thing. Rice is sclling at Rs. 5 per kilo in
Calcutta. Even then, even in spite of this
acute hardship in the past few months, there
has been no agitation in Calcutta. What
does it show? It shows people still expected
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this Government to continue for some time
People were not in favour of the return of
the Congress, either directly or indirectly.
That was clear enough. People were behind
this Government.

I also want to point out that the Governor
has no constitutional power to dismiss the
Ministry. Morarji Bhai was quoting
Art. 164(1), but he forgets to mention Art
164(2) in which it has been clearly stated
that the Council of Ministers which is
appointed will collectively responsible to the
legislature. Where is the discretionary
power of the Governor to dismiss an elected
Government. Nowhere. He has been given
the powerto appoint. There itends. After
a Government is installed in power, there
is no discretionary power under this Consti-
tution— Art, 200, Art. 356 or any other
Article—which gives any discretionary power
to the Governor either to advise an elccted
Government to convene the Assembly on
such and such date or even to dismiss it.

It is very clear under the Comstitution.

SHRI HANUMANTHAIYA: There is
another article in the Constitution.

SHRI SURENDRANATH DWIVEDY:
As regards collective responsibility, the
question whether this Ministry enjoyed
the majority in the Assembly or not could
bave been decided only if the Assembly
had been convened, but that had not been
done. The Assembly had not been given
an opportunity for this. I would like to
know whether if they had waited till the
18th December, the situation would have
been as bad as it is today. Today, thereis
firing, there is arson, there is hartal and there
is stoppage of work. Lakhs fof rupees of
public money are involved in all this. What
is Government doing? They bave invited
this trouble. They are actually giving a
handle to elements which believe in law-
lessness and chaos, when they disregard the
constitutional rights and constitutional
obligations.

Under article 356 what was the duty
enjoined upon the Governor? Il he wanted
to take any action under article 356, if
there was realy a breakdown of law and
order, then he had simply to report to the
President and the President had to take
action. If he were serious about this and he
were really not an agent working at the
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bidding of the Central Government as it
suited them politically, then probably he
would never bave done this. Again, I
say this. We know that these things were
being done for political and party purposes.
So long, that was my accusation, but this
Bengal affair convinces me that even fac-
tional fights amongst Congressmen have
come into play and the Government and the
Constitution are being utilised for that
Ppurpose.

SHRIMATI SUCHETA KRIPALANI
(Gonda) : How ?

SHRI SURENDRANATH DWIVEDY:

The hon. lady Member acks me how. I

shall give her just two instances. Take for

instance the case of Punjab. Isit not a

fact that Chandigarh was made an issue

between Punjab and Haryana 7 Inspite of
the fact that the same situation prevailed,
even two months before, Rao Birendra

Singh was still allowed to continue because
he was resisting the acceptance of Prime
Minister as the arbitrator so far as Chandi-
garh was concerned; and a sop was given to
the Akalis *Just see; if you do not join the
Congress, then Chandigarh is not coming to
you, because the Prime Minister will not be
the arbitrator’. First, the Akalis had not
fallen into that trap, but ultimately a section
of the Akalileadership fell into the trap.
For two months, the Governor Mr,
Chakravarty did not do anything, but when
it suited them, immediately that Govern-
ment was toppled, and a section of them came
and joined, and as has been stated, and per-
haps my hon. friend Shri A.K. Sen may
probably defend this,a new method of
popular representative government has been
visualised wherein with the backing of 15 or
16 or 17 or 14 people, they would form a

representative government which would have

majority support n the Assembly.

Again, let me say what happened in
Bengal. Let it be contradicted. 'What
happened there on the 2nd of October 7 1
am giving no secret.  On the 2nd October,
Shri Ajoy Mukerjee was going to resign at
6 p. m. I had a talk with him at 3 p. m. and
1 was quite convinced that he was going to
resign. But what “transpired in between 7
And how was it being done ? There is no
doubt, as has already been admitted by Shri
Ajoy Mukerjee that the Congress Party there
said that it would have another committee
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and in the other committee the leadership
would go out of the hands of Mr. Atulya
Ghosh. They were giving the same support
which they have now extended to Dr.
Ghosh if another Ministry would be formed.
That did not happen because Kamaraj
and Atulya Ghosh still happened to com-
mand a great influence in the Congress. They
scuttled the Nanda Plan. The Kamaraj
Plan was scuttled. The Nanda Plan was
also scuttled by them. Again the same
leadership came into the picture in the
Congress Party during the Presidential
election. When the election was at hand,
it was a tussle between the Prime Minister
and the Congress President. Who will be
the man there, P. C. Sen or Atulya Ghosh 7

MNow, when they failed to achieve this,
they tried Dr. Ghosh for having a
Ministry with the support of the Congress
for the last four months. It is mot my
statement. It is the statement made by the
Congress Party Secretary in West Bengal
that on July 26, Dr. Ghosh wanted that the
Congress should support him if he formed
a Ministry. Now this was going on, and
ultimately because it has suited them now to
humble Atulya Ghosh in the Cengress
organisation they have acted. And now the
Governor has come forward with the plea
that they have lost the majority and the law
and order position is serious, very bad and
soon. So hetakes upon himself the responsi-
bility of dismissing the Ministry . This has
been manipulated in this manner.

If they really believed that the majority
people were behind the Congress, if that is
the position in West Bengal, they should
have acted straight forwardly, even if it was

itutional the act which have
done is also illegal—and ordered fresh
elections to test whether there was the real
sanction behind the Government or not.
That they have failed to do because that
would mot suvit them politically, They
want to come back to power by hook or
crook, by indirect means. If this goes on,
if the registered organised will of the people
is thwarted by governmental action taking
recourse to the Constitution, do you beliewe
the people will have ‘any faith in this Consti-
tution and in this democratic procedure.,

‘Therefore, my charge is that Government
by doing this have reduced the Constitution
to a mockery. Now, as has been hinte
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by Shri Dange and Shri Ramamurti, it is a
tussle between the people and theCongrses
party because they are not with the people
now, they are away from them. Taking
recourse to administrative and constituticnal
measures, they want to retain their power all
over the country. This will be the end of
democracy. Constitutionally this is unten-
able, morally it is indefensible. Such a
thingisillegal, unthinkable and unpreceden~
ted in the history of 2ny constitution in the
world,

Therefore, I would suggest, if there is any
sense left in them, if the Congress Party
really believes in the orderly progress of the
country, in the democratic progress of the
country, they should not encourage these
pupet governments, either in Bihar or in
‘West Bengal or in any other part of the
country. But that is the only thing on which
they can rely; there is no other way out for
them.

Lastly, I would refer to the failure of the
economic policy. Shri Morarji Desai asks:
who said the Plan has failed 7 1 do not
know whether it was the family plan or the
KamarajPlan. But as we see today, there is
noPlan. Isit Shri Morarji Desai’s case that
this recession, this unemployment, this
rise in prices, all these happened because of
some other reasons? We have invested
Rs. 23,000 crores. Now what is the result of
thePlan ? That must be taksninto account.
‘Why has it failed? Why has it been thought
necessary in this year after three Plans had
succeeded to think of a plan holiday,
going back to what the Swantantra people
‘wanted? Why don't they admit it that as a
party this Government is not capable of
executing or implementing any Plan what-
soever. They really believe in a free econo-
y and that is what they have brought the
country to. The plans have failed miser-
ably.

L=t us go into the figures, how it has
happened, about production, industrial
growth, everything. If installed capacity
of the existing machinery is not being utilised
whose failure is this? Is it not the plan’s
failure * Is it because of the opposition 7
“Why is cost going up, what are the reasons 7
“Why is it that the industrial growth in this
country has declined ? The average growth
‘between 1962 and 1965 was 8%; it declined
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to 5+5% in 1965-66 and again it came down
to 2-8% in 1966-67. In the first half of
1967-68 it is stagnating. How does it
happen? We have invested this money,
and what is the result 7

If they have really any sense, if they have
learnt any lessons from the world and from
our own planning, they should have thought
of the causes, because excepting in the engi-
neering industry, the textile and other indus-
tries have reduced production because there
is a fall in agricultural production also.

What did you do to step up agricultural
production? If at all they think in terms of a
plan, let us say that within 10 years 505 of
the farms in this country would be irrigated.
If such a plan is there, if irrigation is given
fertiliser is given, I have no doubt that this
country will be self-sufficient in no time, but
the plans are going the other way, there is
lopsided growth.

Then, this devaluation was a disaster.
When Shri Asoka Mechta was intervening,
I thought probably he would say something
about devaluation, how it has succeeded,
because it is said that he was the prime
mover so far as this devaluation was concer-
ned, After devaluation in June, 1966, export
as less by 67/ than 1965. [Even in the export
of traditional goods like tea and other things
we are now facing competition. Mot only
has England devalued its currency by 149, ,
but Ceylon, which is our competitor in the
tea market, has also now devalued by 20%.
So, in real terms of value, the rupec has
gone down in the international market.
This is the present position.

Therefore, politically they have failed,
socially they cannot do anything, they have
no moral basis to exist, economically they
have brought this country to ruin.

Mr. Hanumanthaiya should remember
that it is not only a question of uniting this
party and that party. The Congress is itself
a united front, a conglomeration of all
groups and they always contradict each
other. Even the Deputy Prime Minister has
to admit that he does not know what his
Minister has said or done somewhere. 1f
that is so, a real merge is necessary. What
type of merger T A merger of forces in the
political life which really believe in and
sincerely want to work for democracy and
socialism in this country. That is the real
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need today. It is not by uniting all hetero-
geneous clements here and there that you
will succeed; you will bring disaster to the
country as the Congress has brought
disaster,

Therefore, let us know from this Govern-
ment whether it is prepared, after learning
these lessons, to change their policies right
now, directly, ifthey really want India to
progress democratically in terms of the
masses ? Change of policies means change
of the entire organisation of the Congress
Party, which is not going to happen. There-
fore, this Government has no right to exist.
I am not going into other things. On these
two grounds, which I think are essential,
I feel that the country will suffer if this
Government continues to remain at the
Centre.

DR. KARNI SINGH (Bikaner): Mr.
Speaker, Sir, I rise to support the onc-line
no-confidence motion tabled by my friend
Shri Madhu Limaye. Yesterday, I had
mentioned that a large number of my
group Members were also supporting this,
but I would liketo clarify the position
about the Independent Parliamentary Group
of which I happen tobe a Member. First
and foremost, the Independent Parliamen-
_tnr: Group has no leaders; we elect a Steer-
ing Committee every session——

AN HON. MEMBER: How many are
you ?

DR. KARNI SINGH : We have about
14 to 15 Members. The Independent Parlia-
mentary Group believes in one thing: that
every independent Member who has been
clected to Parliament happens to be a leader
by himself and, therefore, as far as we are
concerned, our backbenchers and front
benchers have equal rights and equal status.
We do not recognise leaders; because of this
there are some Members of my group who
feel differently and I feel that they would
perhaps like to place their points of view
before the House.

MR. SPEAKER : Then the Speaker
will be helpless, The Speaker would then
be put in a very difficult position;

DR. KARNI SINGH : 1 think the
Speaker knows that we have no leaders;
we have told you, Sir.

MR, SPEAKER : All right; go aheed.
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DR.- KARNI SINGH : As far as my
personal position is concerned, 1 can only
say this much: that we have never in the past
supported a no-confidence motion, but in
this particular instance, particularly follow-
ing the Rajasthan debacle, I can say this
much: that it makes my conscience feel
clean by supporting a something like this.

AN HON. MEMBER : Privy purse.

DR. KARNI SINGH: To hell with privy
purse; we are not talking of privy purse now.
The discussion at present isin relation to
toppling of non-congress State Govern-
ments. Sir , at the present moment, the
problem before the nation is whether, what
the Congress Government at the centre
has done with a form of strategy in mind to
topple over the Governments in the Opposi-
tion-run States is correct or not. That is the
problem which we are to discuss now. Here,
I want to make it absolutely clear at the very
outset that the Independent Parliamentary
Group Members had not at any time sup-
ported any lawlessness in any State, be it
Opposition-run  or Congress-run.  And,
therefore, our point of view on this subject
would be rather objective. We feel that
following the debacle in Rajasthan, which
has now become rather a sore point with all
my friends in the Treasury Benches, there is
Haryana and now West Bengal. It is
about time that all of us got together in the
Opposition, and [ am including the Swantan-
tra party also who have not supported the
MNo-confidence motion, to deliver a strong
blow at the Congress party’s dictator-
ship. We feel that this type of dictatorship
is a double-edged sword. If the Opposition
parties were to come to power at the Centre,
the same sword will be used in an equllzy
effective way. 1 sincerely hope that the
Congress will take steps to see that they
do not set traditions in the country which
may be misused by successive partics and
Governments,

I would like to briefly observe on one
point that Shri Morarji Desai, the Deputy
Prime Minister, said, about the national
government. Many of us who are indepen-
dent without any party labels feel that the
amount of time that is being spent in this
country just trying to pull down the Minis-
tries and replacing them by another party who
are sitting across the floor, is so much and
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if we can only get together and have a
national government at the Centre and coali-
tion governments in the States, 1 am quite
sure that we can do much better service for
the country and develop the country much
faster. 1 am quite sure that the Opposition
has some very fine men, whom the Prime
Minister can use in her Cabinetina national
government: men like Shri Nath Pai, Shri
Surendranath Dwivedy, Shri H. N. Muker-
jee, Shri Vajpayee and Shri Masani there
are a number of names that I can go on citing
who can do a first-class job in running this
country.

I am sorry to say that with the conglo-
meration of Ministers on that side—I
believe they are 55 now—we sometimes lose
track of them and many of us in the opposi-
tion often do not know when a Minister
gets up to answer a question as to where
he is coming from, which is his Ministry
and what is his name. But surely if we can
form a Ministry from the entire House,
realising that there is an immense problem
before the country which has to be solved
collectively, T am quite sure that we can all
collectively deliver the goods to the country.
But it is becoming important that while the
party system continues in this country, the
opposition also should take stock of their
own house. We have to realise that if any
of us in the opposition collectively have any
aspirations to form a Government at the
centre, that can be done only through collec-
tive action and opposition unity. We have
to show to the Congress a collective front
from our side.

Referring to what has happened in
West Bengal, the moment the Congress
supported Dr, Ghosh to come to power,
the very first thing that happened was firing
onthe people of India. 1had been told by a
Britisher which made me hang my head in
shame that there had been more firing by
Congress on the Indian people than during
the British regime. That is a matter for
very great shame for all of us. (Imterrup-
tions). You hardly ever pick up a newspaper
without seeing some firing somewhere.
We have now reached a stage when firing
hardly makes any news.

Coming to Rajasthan, it had figured as a
no confidence motion sometime in March
last. But our blood is smouldering when we
see how shabbily the Rajasthan people have
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been treated. What happened in Rajasthan
cannot be defended by anybody. 93 people
were paraded before the President. T am
an Independent and I have no sides. Why
did not the Governor ask either of the two
parties to form a Government? He was
frightened because strings were being pulled
from Delhi. The reason was that Mr.
Sukhadia was frightened that the gold
scandal will be thrown in his face.

SHRI ONKARLAL BOHRA : There
is no gold ma_nda['

DR. KARNI SINGH: That is a matter
to be proved.

SHRT ONKARLAL BOHRA: Tt has
been already proved.

DR. KARNI SINGH : We demand that
2 parliamentary commission should be set
up to examine the gold scandal. The
opposition leaders should be selected te
go into this, not the henchmen of the Con-
gress party.

I have said in this House that Mr.
Sukhadia was 2 very good friend of mine.
But 1 have no respect for men who cling to
power in a democracy at any cost. 1 res-
pected him as a man so long as he stood for
democracy. But the moment he started
hanging on to power by hook or crook, by
the use of the powers of the centre, 1 am sure
all of us have lost our respect for him. Let
us see how the Rajasthan Government was
formed. Tt was formed on the split blood
of the people of Rajasthan, Mr. Sukhadia
rules over the split blood of the people of
Rajasthan. 1 ask, how far is it fair ? If
our friends in the treasury benches are very
firm about policies, let them have a mid-
term poll in Rajasthan. We will show to
them who exactly are the people’s represen-
tatives. The Congress Government rules
in Rajasthan without the people’s
verdict; it rules purely with the verdict
of purse strings, because Mr. Sukhadia
happens to be a great manipulator of buying
of M. L. A’s. votes. This must be referred
back for the verdict of the people once
again. 1 think the Rajasthan Chief Minis-
ter taught the nation the art of floor-crossing.
He should run a school for horse trailing.
That school, what we may call ““Shukadia’s
finishing school for floor-crc " will
probably win the President's gold
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medal. It is a matter of shame that we
should hear these strong sermons from the
treasury benches when we know that it was
the Rajisthan QGovernment that set the
pace in defections.

And what happend this time? This time
in 1967 the Governor played for time, and
played into the hands of the Congress Party.
He was controlled by the strings from Delhi.
What happend? The opposition were not
able to substantiate their claims because the
Presidents’ Proclamation was brougnt in in
the meanwhile a bore few hours before the
trial of strength was to take place in the
Assembly. You know prefectly well, and
the whole country knows prefectly well, and
we in Rajasthan know for sure, that this is
not fair and we would like to challenge the
Treasury Benches that if a mid-term poll is
held now, we the p:ople of Rajasthan, will
teach the Congress a lesson and if they do
not have a mid-term poll we shall teach
them a lesson in 1972. I would like to men-
tion this, that many of us who are indepen-
dents, who have been totally natural all
these years, are smouldering because of this
injustice done to us in Rajasthan.

17 hrs.

Now, about this question of defections,
I am afraid these defections are reaching
a stage where it has become a disease,
and I think Parliament at some time or
other has to enact some legislation to pre-
vent the defections that hawve become too
rampant now making 8 mockery out of
democracy. 1 believe Shri Nath Pai has
introduced a Bill. Let us examine it when
the time comes. The people, in'our country
are beginning to lose faith in our legis-
lators. Any MLA has a price and the
Government of Rajasthan seems to think
anybody can be purchased from any side
of the House by paying the price. Is this
the tradition and the standards of demo-
cracy that we want to set before our country-
men and the rest of the world ? [ feel
that we will have to take stock of this and,
whether it be the opposition or the Congress
Party, we will have to realise that this is no
way in which democracy can be copducted.

MR. SPEAKER : He should conclude
now.

DR. KARNI SINGH : Sir.heuwe!.lu
Independent Group members are very quict,
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please do no think we have no rights and
cannot demand our share of the time allotted
to our group.

As I said the other day, the Congress
Party has carned the name of being the
“Chairist” party, a party which clings
to power and their chairs. All this talk
of socialism and all that, in my opinion,
is just an eye wash. You have only to
sec how the Ministers glide out in their
beautiful American limousines when beauti-
ful Indian cars are available. Why all this
double talk ?

SHRI NATH PAI: They come to
Parliament in Indian cars.

DR. KARNI SINGH: Because, the
present Ministers wish to stick to power,
because of the privileges that go with it,
like free house, free cars, free elecricity
and what pot. It is a matter of regret
that the Congress Party, which fought for
India's independence, which should have
set better standards for the nation, is setting
this example.

I feel that this is the time when a natiopal
government will have to be formed in the
country’s interest. I would appeal to
Shrimati Indira Gandhi that this is the
time when the country needs something
substaptial, and she has to make a call,
she has to make a sacrifice to form a na-
tional government with the cream of the
opposition and the cream of the Congress
Party so that in the next five years we will
be able to stand up strongly against prob-
lems like China, Pakistan, poverty, hunger
and unemployment. All these problems
can be better solved collectively than by
throwing stones at each other.

SHRI HUMAYUN KABIR rose
MR. SPEAKER : Shri A. K. Sen. I
AN HON. MEMBER :  Why should
you ¢all him ?

MR. SPEAKER : He is the leader of a
group (interruptions)
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SHRIN. SREEKANTAN NAIR (Quilon):
He does not represent our party. He is a
traitor and renegade. Our time should not
be given to him....(interruptions)

MR. SPEAKER : Will you all kindly
sit down ? I am on my legs.

SHRI N. K. P. SALVE (Betul) : Yester-
day even Shri Hanumanthaiya had to show
his impatience because of the behaviour of
the opposition and their constant interrup-
tions. The Congress Party wants to show
the utmost discipline. .(interruptions)

MR. SPEAKER : Let me explain. There
are three independent groups which have
been recognised and that is going on for
the last six months. They all signed and
gave it to me in writing. If they do not
recognise to Shri Humayun Kabir as their
leader, they can certainly say that he is no
more their leader and that they have no
party. 1 did not ask them to join his party
or group. At no time did I do that. They
joined his party and notified me. It wasa
good thing. But today they can write to
me that they do not belong to that party
and 1 will be very happy. I do not compel
anybody to join any party. The Chair is
impartial ; the Chair has absolutely no in-
terest in it.

SHRI HUMAYUN KABIR—rose

SOME HON. MEMBERS : Sit down.

SHRI HUMAYUN KABIR (Basirhat) :
I would ask only one question..(inferrup-
tion)y

MR. SPEAKER : All of you should sit
dawn. .(Interruption)

SHRI1 S. M. BANERJEE :
ran away from Calcutta,

Shri Kabir

SHRI A. K. SEN (Calcutta—North-
West) : Mr. Speaker, Sir, I rise to oppose
this motion. This motion has really become
a motion during which the Central Govern-
ment has been arrayed by the speakers from
the otber side for having been a party, as
alleged by them, to what has been termed
as the toppling of scveral ministries in India.
We are here to test the validity of that claim.

It has been asserted that the Congress
has slaughtered the democratic tradition.
If they had done so, many of us on this
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side would not have been supporting that
party because we are unrelenting supporters
of that form of parliamentary democracy
to which many of the learned friends on the
other side. ... (interruption) pay lip sym-
pathy.

1 was hearing Shri Dange yesterday giving
a speech on the virtues. .(Inferruptions)
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SHRI A. K. SEN: Shri Dange was
giving a very illuminating lecture on the
merits of Communism and he envisaged
for us a very bright future. He said that
half of the world will become Communist.
I was almost tempted to ask him then but
since I am not in the habit of interrupting
people when they speak I waited till today
to put this very question as humbly as I
can. Which brand of Communpism was
he envisaging 7

AN HON. MEMBER : Go to the Supreme
Court.

SHRI A. K. SEN : I will always be in
the Supreme Court.

AN. HON. MEMBER :
cither way.

SHR1 A. K. SEN: There you camnot
shout me down.

I was almost tempted to ask him as to
what brand of Communism he was envi-

And argue

SHRI A. K. SEN:....because if I
remember aright in some of the papers
run by one wing of the Communist Party,
who call themselves Communist Party
(Marxist), I think he is the target of daily
attack.

SHRI S. M. BANERJEE : So what 7

SHRI A. K. SEN: So are his com-
rades in Bengal. Professor Mukherjee is
there. We respect him.
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SHRI S. M. BANERJEE : You always
advise Atulya Ghosh.

SHRI A, K. SEN: We never abuse
him. But during the elections I had the
misfortupe of witnessing the worst of
abuses being hurled by the Communists
against respected leaders of their erstwhile
party. So I was tempted to ask him which
brand of Communism he was envisaging.

‘Then, he said very boldly that the united
people of West Bengal will show the Con-
gress their might. 1 again wanted to ask
him, what united people, because within
eight months of the United Front being
formed in Bengal, when all the great pro-
mises were made before the elections—
and I for one welcome their formation,
because I thought that at least let there be
a standard set of a good govermment
(Interruptions).

May I request Mr. Samar Guha not to
interrupt because he is not in the habit of
interrupting usually ?

SHRISAMAR GUHA (Contai) : You are
not speaking the truth.

SHRI A. K. SEN: 1 for one publicly
welcomed that a better standard be set and
I wished the United Front all success. A
rival Government setting a better standard
is always worthy of praise. But very soon
we saw a wonderful spectacle of the United
Front. The word ‘United’ became misno-
mer. What was discussed in Cabinet be-
came an open secret within a minute
what was decided collectively became the
point of contention outside and each
Minister, representing one small group
of the United Front, went out of the Cabi-
pet room to cry down the decision arrived
at collectively, one attacked the other
publicly, and Dr. Ghosh who was a Member,
a sepior Member, of the Cabinet was ope
of the earliest to be selected for attack.
All of us have been against Dr. Ghosh
politically but none of us dare to call him
pames and none of us dare to call Ajoy
Babu pames. As a matter of fact, we are
not in the habit of calling people names.
Just now, we heard some enthusiastic sup-
porters of the United Front calling Mr.
Humanyun Kabir a traitor, shouting him
down. Whether he is a traitor or not,
that may be discussed outside. On the
floor of the House, each Member has an
equal right. . (Interruptions) Mr. Banerjee
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may shout his voice out as hoarse as pos-
sible but this House always recognises equal
right of every Member. By shouting,
be only gives expression to the communist
tradition of calling their opponents by all
sorts of names.

SHRI S. M. BANERIJEE :
henchmen of Mundhra.

You are

SHRI A. K. SEN : We are not hench-
men of anybody ; try to learn your lan-
guage.

SHRI S. M. BANERIJEE : [ know my
language ; you do it. (Interruption)

MR. SPEAKER : Order, order ; that
is pot the point now. We are discussing
the No-Confidence Motion now.

SHRI A. K. SEN : Mr. Baperjee may
shout very loudly but, I am afraid, many
of us will not emulate him and, particularly,
in the choice of language which he thinks
ideal.

As 1 said, in this House, we believe in
decorum and, notwithstanding any Opposi-
tion shouts, everyone will be given in the
right to speak.

Within eight months of the United Front
Government coming into existence, we saw
a wonderful spectacle, not merely of each
group pulling in his own direction but
of resorting to shooting. 1 am myselfl
against all forms of shooting. 1 agree
with Maharaja Karni Singhji that it is a
shame, in an Independent country, for any
Government to take the aid of the police
to shoot people down. If the people can-
not control, they have to be hauled up in a
court of law, properly tried and sentenced.
But nobody has the right to take recourse
to shooting in an Independent country.
At least, 1 thought that the United Front
Government will be able to say that they
can control the people without resorting te
firing. Unfortunately, the record of firing
reached the limit and almost every week
we had the news of police being called to
open fire and in some cases even the mili-
tary was called.

SHRI SAMAR GUHA : They have not
been able to surpass the record of the 20
years rule of the Congress.
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SHRI A. K. SEN : This is only in eight
months.

Now, the promise was made that rice
will be given at less than a rupee per seer.
We welcomed the decision. But in eight
months, the price of rice shot upto Rs. 4/-
and rationing became a farce.

At least at the time of Dr. B. C. Roy
and Shri P. C. Sen, we had the rationing
run successfully. . ..(Interruptions) When I
went to Calcutta a few weeks ago, T found
rice being sold openly everywhere and the
regulations were, completely thrown to the
winds, Rationing was a farce. Then, what
happened to procurement ? At the time
| of Dr. B. C. Roy and Shri P. C. Sen, we
had reached a certain target, but during the
time of the United Front Government,
which talked so loudly that the Congress
had failed to procure rice because they
were the friends of jotedars and landlords,
there was the wonderful figure of even one
Jakh tonnes not being reached. During the
elections, particularly in my constituency,
I remember leaflets were distributed on
behalf of the Communist Party (Marxists)
claiming that there was no deficit in rice
production in West Bengal, that it was a
man-made deficit, there was enough rice
in the godown, and that if the Opposition
came to power, they would sell rico at
less than a rupee. But within a2 month of
their coming to power, we were told that
there was a great deficit, and that the devil
was the Central Government becauss they
were not sending enough rice, and the rice
had to be procured under PL 480 which
was blamed all the while. Therefore, rice
could not be sold at one rupes and the
pricc had gone up to Rs. 4.

Then, all the factories, one after another,
camo to be gheraoed and production
came to an absolute zero. According to
the figures quoted by Mr. Chakravarti
himself, one of the leaders of the Rashtriya
Sangram Samiti, there were one lakh un-
employed people ; one lakh people had been
thrown out of their jobs during the period
of gherao. Small Bengali merchants car-
rying on small workshops were the worst
victims because the big people could with-
stand this opslaught, but the middle class
engineers who had built up small workshops
in Howrah and other places were comple-
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tely paralysed. Most of them closed their
shops and they became unemployed.

The economic condition of the Province
was reduced to such a state that even the
Reserve Bank had to give notice about the
impending bankruptcy of this Government,
so much so by Ordinance—] may remind
the Opposition members that when they
criticised the issue of Ordinance, I was one
with them and even though 1 was a
member of the Government, I protested
against any tax being levied- by Ordinance—
they had to levy taxes; the economic condi-
tion had been brought to such a state that
an Ordinance had to be passed levying taxes
to the extent of nearly Rs. 6 crores only
last month and it was an open secret that the
coffers of the Government had become
empty due to waste, due to reckless waste
and charity being made without thought
that the Government will have to be a res-
ponsible Government. I remember, the
Grachhai Brothers of ancient Rome thought
that by giving the mobs grains free, they
would rule for ever, but those very mobs
who came in their thousands into the City of
Rome to get free grains seized upon Gra-
chhai Brothers and they_were overwhelmed.
The charity at the cost of public exchequer
may be temporarily beneficial, but for the
permanent objectives that we have in view,
they are absolutely disastrous, And the
Government of West Bengal found that to
their cost. And what is more, law and order
had become completely a thing of the past.
There was no law and order anywhere.
There is open violence incitement to which
Members of the Government had openly
lent their support. It was a marvellous
scene, Sir, to find Members of the Govern-
ment openly calling hartal, 43 hours hartal
and what is more, Mr. Nath Pai may take
it from me, Mr. Asok Mukerji and Members
of their own PSP, in their bundreds, had to
leave Belgharia because many of them had
been murdered—murdered not by Congress-
men, but by members who were alleged to
belong to the Communist Party (Marxist).
(Interruptions).

SHRI SAMAR GUHA : No certificate
from the Congress is necessary. We know
how to faee them. (Interruptions).

MR. SPEAKER : Order, Order.
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SHRI A. K. SEN: I am very happy
to-be assured by Prof. Guha that he can
look after these poor people, about 300
of them who are still out of their houses
from Belgharia and he knows where their
houses are.

SHRI SAMAR GUHA : It is a blatant
lie. There are only 10 people affected.
(Interruptions)

MR. SPEAKER : Mr. Guha, it is not
fair. He must have his say.

SHRI A. K. SEN: 10 or 20 does not
matter. Even if 10 people had to leave their
houses because political opponents are mur-
dered, that is a great condemnation of the
Govt. Take the SSP. Mr Madhu Limaye
is the mover of the motion. The Chairman
of his party in Bengal, Dr. Bimal Ghosh,
an old revolutionary for whom we had
all respect had himself told how one of
their best workers had been murdered in
Asansol. (interruptions)
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SHRI A, K. SEN : This was the state
of affairs where every political Party who
had opposed particular political groups
were selected for assault and wiolence.
Tha appeal was not to the court, or to the
Ansembly or to the Government but to vio-
lence as it is to-day. Let us assume that
after Prof. Ghosh enjoys no majority in
the Assembly. Let us assumec for a mo-
ment that at the Assembly meeting on the
29th of this month he will be out-voted.
Then, Sir, the appcal should have been,
one would have imagined and those who
are such votarics of parliamentary demo-
cracy, would have imagined, to the House.
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SHRI A. K. SEN : Now, Sir, what has ~

the Governor done ? He has asked the
Assembly to meet on the 29th of November
where one would have imagined the Parties
would have tested their strength. If the
fear is that in the Assembly one would not
have the majority, and, therefore, the fight
has to be carried to the maidan or to the
railway station or to the streets of Calcutta
where it will be decided....

MBS3LSS(C.P.)/67—10.
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SHRI S. M. BANERJEE : It will be.

SHRI A. K. SEN : It will be met with
equal determination. Then, Sir, you have
heard that it will be carried to the streets.
This is the devotion to democracy that
Mr. Banerjee wants to pay on the floor of
this House, that the appeal will not be on
the floor of the house, but on the streets.
If that is the ideal of any person who tries
to masquerade in the name of democracy,
it will not be very long for the people here
or outside to rezlise the strength of that
principle.

SHRI S. M. BANERJEE : Why should
he not talk about Vishwanath Mukegjee
and Amiya Chakravarti who were beaten ?

SHRI A. K. SEN : I do not want any-
body to be bzaten. 1 am againwt any
fight to bz carried on on the streets and not
on the floor of the House.

SHRI S. M. BANERJEE : Is he not
ashamed of that ? Yesterday, all these
leaders were beatzn and beaten to pulp.

SHRI A, K. SEN: Let us meet fairly
and squarely on the floor of the House
and once in every five ycars we meet on
the election fizld. and those who are not
wanted are wexded out and those who are
wanted are sent here.

SHRI N. SREEKANTAN NAIR : We
are also wanted.

SHRI A. K. SEN: Of course, he is.
He is as much wanted as 1 am.

Therefore, we believe in that sysiem of
democracy which allows free elections,
which sends free Members to Parliament,
based on a multiparty system and oot an
one-party system. Our democracy is not
an one-party system..

SHRI N. SREEKANTAN NAIR : He
has realised it at last, and 1 am happy
about it

SHRI A. K. SEN : Our democracy is
not an one-party democracy. We have
many parties, and so when we talk of de-
mocracy, we conceded the right of many
partics to fight freely and squarely.

SHRI1 JYOTIRMOY BASU :
come for a mid-term poll.

Let him
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SHRI A. K. SEN: I am not afraid of
it.

SHRI JYOTIRMOY BASU : Let him
tell his party to have a mid-term poll.

SHRI A. K. SEN : I am not afraid of
a mid-term poll. I may be beaten or I may
be victorious. 1 am not afraid of that.
Somebody will come here. Nevertheless,
whoever will come will determine the fate
of the country as the Members of the
Assembly will determine the fate of that
particular State and not the mob in the
atreets.,

And I may tell those who belicve in inci-
ting mobs that one day the mobs will also
turn against them  as they have done
£0 many times, because a mob has no loyalty
and if the rule of law breaks down, then
the rule of the mob will swarm not only
us but everybody else. Therefore, it is the
bounden duty of any government to stand
up against the mob. I remember I had
quoted the Calcutta High Court on the
other occasion. When the mob threatened
the Calcutta High Court, Shri S. A. Dange
said that they were entitled to gherao the
High Court. We disagree with him, because
the High Courts and the Supreme Court
had given very beneficial labour laws for
this country,

SHRI N. SREEKANTAN NAIR : No,
it was Parliament which had given those
beneficial laws and the Courts had only
curtailed them.

SHRI A. K. SEN : When the”mob tried
to threaten the High Court, the answer of
the High Court was this, that if the court
falled to rise against the tyranny of the
mob as it must against the tyranny of an
individual, then it would forfeit the con-
fidence of the public. So, any government
elected as it is by free votes will forfeit the
confidence reposed injit by the people if it
fails to rise against the mob which knows
no rule of law.,

MR. SPEAKER : There are two more
groups which are there in my list. The
Indepcndent Parliamentary  Group has
spoken already. Now, the Progressive Group
is there to be called. The Progressive
Group has given to me in writing, and 18
of them had signed it and given it to me
that they had formed a group, and I have
recognised them for purposes of debate
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etc; I have recognised them during all

these six months actually, and it is not es.
though I have done it only today. As to
whether there is going to be any break in

that group or not, I have not heard about it

till now at least, Some hon. Member only

told me on the floor of the House.

SHRI HUMAYUN KABIR : May [

MR. SPEAKER : When I am on my
legs, he should resume his seat. I do-
not want anybody to get up and interrupt
me when 1 am speaking.

What I am saying is that till they com-
municate to me and write to me I have to-
recognise them; they can write tn me today
itself ; one or two of them, one or two out
of the 18 members can write to me and say
that there is no more group and all that,
and I have no objection to even....

SHRI HUMAYUN KABIR : 1 am not
speaking, but mayl say one thing ?....

MR, SPEAKER : | am on my legs now,.
and he should resume his seat. 1 am only
saying this that every Member of this House:
has a right to express his views. If they*
do not want to be in one group they can
write to me today or tomorrow, and from
tomorrow 1 shall not recognise them a3 a
group. But, for the present, I would call
upon Shri Humayun Kabir to speak.

SHRI HUMAYUN KABIR : I have
already decided to resign my leadership of
the Group. [ have told you this morning
about this. Therefore, if you would allow
me to speak as a private Member, I would
be very grateful. To specak on behalf of
the Group, you may call upon cither Shri
Chatterjee or Shri Viswanatham.

MR. SPEAKER : That question can-
not be discussed here. As too how many
are with you and or with them, it is not my
business to find out. Kindly finish your
speoch in five minutes.

Shri Kabir.

SHRI N. C. CHATTERJEE (Burdwan) :
He has said that he does not want to speak
for the Group.

MR. SPEAKER :

1 have called Shri
Kabir. :
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SHRI HUMAYUN KABIR : (Interrup-

tions).

They are afraid to hear the truth.

MR. SPEAKER : After he finishes, I
would request Shri Chatterjee also to speak
for the Group.

SHRI N. SREEKANTAN NAIR : Then
T should also be given a chance.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : As I wrote to you this
morning, Shri Chatterjee will speak on
behalf of our Group and sol am withdraw-
ing my name,

MR. SPEAKER : [ said that after Shri
Kabir speaks, Shri Chatterjee will also be
called.

SHRI HUMAYUN KABIR rose (Inter-
ruptions).

MR. SPEAKER : If members are not
allowed to speak in this House, that will
be the end of democracy. If freedom of
speech is not allowed on the floor of the
House, I cannot be the Speaker. Anyway,
1 do not want to bz. Shri Kabirjhas a right
to speak and he will speak.

SHRI HUMAYUN KABIR rose (Inter-
ruptions). ’

SHRI N. SREEKANTAN NAIR : 1
must also get a chance.

MR. SPEAKER : It is not proper that
an elected member of this House is denied
the right to say a few words. 1 will allow
him five minutes and then 1 will allow
Shri Chatterjee.

SHRI N. SREEKANTAN NAIR: 1
must also be called and given five minutes
in my individual capacity.

MR. SPEAKER : That is a different
matter,

SHR1 N. SREEKANTAN NAIR
How 1
MR. SPEAKER : Shri Kabir will get

up and speak mow.

SHRI N. SREEKANTAN NAIR : You
send me out. 1 do not mind. I will
now allow this. You can name me. I
protest, 1 protest, I protest, I protest.

MR. SPEAKER : That means you will
not allow anybody you do not like to
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speak 7 Am I to understand that that is
your stand ? Then let us adjourn the House
and wind up the show. It is not proper
to adopt this attitude (Interruptions). Your
party leaders have spoken and they have
been heard with great respect. It is mot
as though I called somebody else (Interrup-
tions). You will now allow me also to
speak 7 After all, he is an elected member
of this House, It is not as if I have called
somebody by the backdoor here. (Inferrup-
tions).

SHRI N. SREEKANTAN NAIR : I
am also an elected member of this. Why
don't you give me a chance ?

SHRI NATH PAI: May I make 4
humble request 7 If we go strictly by the
rules, though the rules must prevail, you
are right in saying that whatever the differ-
ences, all members who are called, subject
to your discretion, must be heard. 1suggest
that in view of what has happened in that
group, into which you cannot go and we
cannot go, Shri Sreekantan Nair may be
accommodated later on.

MR. SPEAKER : All right,
SOME HON. MEMBERS rose—

MR. SPEAKER :
down.

SHRI SAMAR GUHA : A very good
suggestion has been made by my friend
here. Mr. Kabir should go to that side,
and speak from that side.

MR. SPEAKER : Nobody has a right
to compel anybody to go to any other
party.

SHRI VASUDEVAN NAIR : We would
like to know whether he was not hiding in
Calcutta yesterday. Will he explain that ?

SHRI JYOTIRMOY BASU : He can
speak from the Congress benches,

MR. SPEAKER : It is not proper I have
agreed to give five minutes to Mr. Sreeka-
ntan Nair. You can not say which
member should join which party.

SHRI 5. M. BANERJEE : Let him
shift to the Congress benches.

SHRI BAL RAJ MADHOK : Let the
leader of the group speak first. If you
give time to anybody else, let him come
later on.

Now you must sit
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SOME HON. MEMBERS rose—

MR. SPEAKER : Will you kindly sit
down, all of you.

. SHRI P. R. THAKUR (Nabadwip) :
Mr. Chatterjee wants to speak on behalf of
our group. (Interruptions).

MR. SPEAKER : Shall we proceed, or
yon do not want to proceed 7 After all, we
have differences,in every party also we have
differences. I know he does not belong to
any party. 1 am appealing to Mr. Dange.
After all, every party has differences. Till
this minute he was the leader of the progress-
ive group. Now they do not want him.
All right. Everybody is satisfied now.
We have gone on till now for six months
well.  After all, if freedom of speech is not
given even on the floor of the House what to
talk of public places ?

Inthis House, alljofus areclected Mem-
bers. Please sit down.

SEVERAL HON. MEMBERS rose—

MR. SPEAKER : Order, order. Please
sit down. This will not do.

SHRI S. A. DANGE (Bombay Central
South) : I request that he should not be
given the Opposition time but the time
allotted to the Congress; he can share that
time.

MR. SPEAKER : All right; I agree with
you. Now, Shri Kabir. Five minutes.

AN HON. MEMBER : Don't take our
time.
MR.SPEAKER : Will hekindly sitdown?

His leader's suggestion, I have accepted.
Now also, he is not satisfied. Order, order.

SHRI HUMAYUN KABIR : Mr, Speaker
Sir, it is with some sadness that I rise—

SEVERAL HON. MEMBERS rose—

MR. SPEAKER : Please sit down. May
} request you all to sit down?

o | sww T (T : ez
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MR. SPEAKER : Will he kindly sit down

1f everybody wants to do this, it will never
cnd. Then this side also will begin. 1 do
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not kaow, Now, Shri Kabir. Five mi-
nutes.

SHRIHUMAYUNKABIR : Mr. Speaker
Sir, I am not surprised that my hon.
friends should try 1o throttle me in this
House; that could only indicate that they do
not want to hear the upleasant truth.I am
not accustomed to the language in which
some hon. Members are indulging. I
think it is only a sign of their own culture
that instead of entering into parliamentary
debate, they have resorted to all kinds of
vile accusations.

Let us face the problem this way: I will
define my attitude towards the Congress
and towards the United Front Govern-
ment in threce phascs. From August last
year till March this year, when I was fight-
ing the Congress, many of my friends who
are shouting today came to me for help
and some of them cannot deny it in this
House because I supported them. I am
sorry I have to say this, but you ask Dr.
Ranen Sen if he would have been returncd
to Parliament if I did nct give my wholc-
hearted support to him. (Interruption).
I am very sorry I have to say this personal
thing, but the fact is that the Congress in
West Bengal passed an official resclution
holding me responsible as one of the major
factors for the defeat of the Congress in
West Bengal. It is their official resolution.
Therefore, I fought. (Interruption). I am
accustomed to these interruption by Mr.
Banerjee who may look after himself.
I have come with an absolute majority in
my electrorate, which very few Members in
this House can say. (Inrerruption). My
majority over may Congress rival was
more than almost twice the number of votes
which many of my hon. friends who are
shouting today actullay received. I have,
therefore, the support of my people, the
suffrage of my people. (Interruption)

As I said, it was my object to defeat the
Congress and I said so when none of them
had the courage to declare before the elec-
tions that the Congress would be defeatcd
and an alternative government could be
formed. At that time; I gave the calland
they cannot deny it. And cven after the
election, if they are at all true to themselves,
they will remember that it mainly was
through my efforts that the United Fromt
was formed (Inrerruption) and no amount
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of this shouting can take away. the facts.
On the 24th February, when I spoke to
Mr. Jyoti Basu and Mr. Somnath Lahiri,
they did not have any idea that an alter-
native government could be formed in West
Bengal. I pointed out to them that the
two fronts, the U.L.F. and the PULF,—to-
gether with a membership of 127 which was
equal to the mambarship of the Congress—
with some independents could form a go-
vernment, and the government was formed.

On the 1st March, when there was a
mammoth gathering in Calcutta, before
that mammoth gathering, I congratulated
the government and also held out a word
of warning. I said at the meeting of Ist
March that we have tried to get rid of the
Congress government because of the mis-
rule of many years and that this new govern-
ment was also on trial, and if this new
government failed to perform its duty by
the people, they cannot continue, and I
appealed to them and they cheered me.
Isaid it on the 1st March before half a million
people in Calcutta and they said that this
is the right approach: that they would
judge every government by its activities,
by its actions, by its performance and not
on the promises alone.

In the elections we had given three major
promises—to fight corruption, to supply
food and to increase employment. I am
very sorry to say with regret, T was a part-
ner of that Government till the 1st October.
Up to the lst October, I did my very best
to see that this Government flourished.
But it failed again and again. The first
failure was over the gherao. In May I told
the then Chief Minister, “This is unlawful;
you are harming the cause of labour.™

AN HON. MEMBER : What right you
have to speak forlabour ?

SHRI HEMAYUN KABIR : I haye a
right to make sy sohmission. The Chief
Ministor agreed with me in Patna in the
presence of many friends, but unfortunately,
be went back on his word.

Secondly, at the time of the fopmatiop of
the UF Government, I had insisted that there
stall be a scheduled caste minister. (fn-
terrupiion). But Mr. Ajoy Mukherjce
again and again said that because of the
oppasition of the leflt communist party, a
-schedule caste minister could not be appoin-
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ted. He even told me that if he appointed
a scheduled caste minister, the ministry
would break up...... (Interruptions)

MR. SPEAKER
now. (futerruptions).
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MR. SPEAKER : All of them, including
Mr. Dange, have agreed to that.

SHRI HUMAYUN KABIR ;: My first
disappointment was when I found that
on the question of gheraos, Government
was not prepared to take the action
which in my opinion was in the
national interest. Mr. Ajoy Mukherjee
himself admitted that as a result of that,
about 1:25 lakh people had been rendered
unemployed and Rs. 350 crores of new
capital were not invested in Bengal, An
investment of Rs. 350 crores would have
meant employment for at least another
35,000 people. (Interruptions) These
gentlmen are of that type. If they
cannot argue and meet my points, abusc
is no reply to my arguments. As I said,
Rs. 350 crores of new capital could not be
invested. That should have meant em-
ployment for another 35,000 people. So
that, 1,60,000 workers have become un-
employed or lost potential employment
becguse of this wrang policy. That meant,
if thgre are five members in a family, almost
a million people. (fwéreuptions).

Finally, I :lost: a!i hope in the Ministry
when on the 1st of October Shri Ajoy
Mukherjee himself told me that he had found
some of his colleagues conspiring against
the interests of the country......(lnrer-
ruptions). He went further. Not content

Please conclude
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{Shri Humayun Kabir]

with saying that, he said that he had approa-
ched, without the knowledge of anyome
of us, the Central Government and a num-
ber of State Governments to get special
police and the military and the military
were posted in Calcutta on the 1st of October.
It is a known fact. On the 2nd of October
he turned a somersault.,, After he turned
a somersault, it was on the 5th October,
for the first time, I talked with the Congress
on the question of toppling this Ministry
...... (interruptions) 1did all this openly,
not surreptitiously. I do not agree with
my hon. friend, Shri Madhu Limaye, that
the interests of the country are subordi-
nate to the interests of any party or any
combination of parties. This is what
I declared. 1 further said that whatever
I shall do, Ishall do in the open. Itwas
on the 19th of October that I put one single
question to Shri Ajoy Mukherjee......
(interruptions) Shri Bose is very scositive.
He knows that if there is a mid-term elec-
tion he cannot suecessfully go through
it......(interruptions). As 1 said, on the
19th of October I issued a statement. Iasked
a question of Shri Ajoy Mukherjee: if
you had taken all these steps, bringing
the military, bringing the police and
all that without evidence against your
colleagues, you were guilty of disloyalty
to your colleagues, if, on the other
hand, you had taken these measures after
fully satisfying yourself that the security
of the country was in danger and there was
(imterruptions). 1 am
oot yielding. I told him that if after that
you are still prepared to sit with your col-
leagues, you are disloyal to the country.
1 said that in my judgment——I may be
right or wrong; Shri Madhu Limaye may
say that this United Front Government
should continue— I came to the judgment
after considering everything that the com-
tinuation of that Ministry was a menace to
democracy and peace and, from that day,
I have worked against it.... (isterruptions)
My friends say that I should join the
Congress. The Congress will be glad to
have me...... (interruptions). But, as 1
said, I take it as my major task to
try to buuki up an alternative democratic

shall do it...... (interruptions).
MR. SPEAKER : He should con-
clude now.
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SHRI HUMAYUN KABIR : Herel
would like to pay a tribute to Shri Charan
Singh, the Chief Minister of Uttar Pradesh,
When 1 had a discussion with him. Shri
Mahamaya Prasad was also there. Shri
Mahamaya Prasad said: if the Bengal
Ministry goes, we shall be affected. But
it must be said to the credit of Shri Charan
Singh that be said: it does not matter what
happens to me; the country’s imterest is
paramount, if the B:ngal Ministry must
go, letitgo.......... {interruptions)

MR. SPEAKER : I would request all of
you to sit down. It is already 6
O'lock. The Swatantra Party now has
28 minutes to its credit. The Jan Sangh
has also some time at its disposal.

off e foerdt : A @ F famwA
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MR. SPEAKER : I am only explaining
the position. One or two Congress Mem-
bers also I will have to call. Shri Chatter-
joe must ako bc called, So, I call Shri
‘Chatnterjee.

SHRI SAMAR GUHA : Sir, we must
be given some time.

SHRI SURENDRANATH DWIVEDY :
How long do you propose to sit ?

MR. SPEAKER : Let us see, becausc,
tomorrow is non-official day. Now, let

Shri Chatuerjec speak.

SHRI N. C. CHATTERJEE (Burdwan):
Sir, with a plethora of speeches and counter-
spoeches, shouts and counter-shouts the
real issuc is being obscured. The real issuc
is: Has there been a fraud practised on the
constitution of India ? 1 am definitely of
the view that the Governor of West Bengal
has committed an outrage on the Consti-
tution. He had absolutely no power to
dismiss the Council of Ministors without
reference to  a vote in the Legislative
Asscmbly.

Sir, time has now come when the Home
Minister and the Government of India
should start a coaching class for training
education in the principles of parliamentary
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democracy. These Governors think that
they are the relics of the old past. That is
nottrue. Governors in the British time. . . .
(Interruption). 1 am putting forward a
purely comstitutional issue. .. ...
(Interruption)

SHRI P. VENKATASUBBAIAH (Nan-
dyal) : We protest that a respected Member
like Shri Humayun Kabir was not allowed to
speak.. .. - (Interruption)

SHRI SHEO NARAIN : we will pay
back in the same coin.......... (Interrup-
tiom)

MR. SPEAKER : Two mistakes cannot
make one right. If disturbing Shri Huma-
yun Kabir was wrong, how is it bettcr ?

SHRI N. C. CHATTERJEE : I am cast-
ing no reflection on anybody.

SHRI HANUMANTHAIYA : Sir,
in supporting your observation, I say that
everyone of us should listen patieatly to
what is said by a Member . As my hon.
friend from the Jana Sangh said, even if
some speech is mot to our liking, it must
be heard. The Congress Party has come to
a stage that we have exercised too much
self-control and our self-control is being
abused. When an hon. Member is not
allowed to speak, a time has come when
we have also to exercise our right and we
will do so.

MR. SPEAKER : Will you kindly just
place yourself in the unfortunate position
of the Speaker who is sitting in the Chair
and had permitted him to speak ? With
what difficulty and with what great persua-
tion Ihad been able to have Shri Humayun
Kabir exercise his right to speak......
(Interruption). If not for the Opposition,
have some sympathy for the Chair which
is conducting this business in such great
trouble...... (Interruption)

SHRI SHEO NARAIN : They did not
hear Shri Humayun Kabir..............
(Interrtption)

MR. SPEAKER : What would you like
me todo ? 1thought, Shri Hanumanthaiya
was the Deputy Leader of the Congress
Party. If Shri Sheo Marain has been elect-
ed the Deputy Leader, he also can speak
for the party. Shri Hanumanthaiya made
8 representation on behalf of all of you.
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SHRI MANUBHAI PATEL : We want
to hear him. We could not hear Shr
Humayun Kabir. He should be given
chance tomorrow so that we can hear him,

MR. SPEAKER : I thought, Shri Hanu-
manthaiya was the Deputy Leader of the
Congress Party, to the extent I know it
from the newspapers. I am not a Congress-
man and I do not attend their meetings; so,
I do not know except fromthe papers. He
was reflecting the opinion inthe Congress
Party. He did point out that freedom of
specch must be given in the House and
nobody can be prevented from doing so.
I myself pointed out to hon. friends that
every Member elected to this House has
a right to express his views, whether we like
them or not. Shri Humayun Kabir, of
course, with great strain and difficulty, did
cxpress his views and explained why
he changed...... (Interruption) Do you
want the House not to continue to
discuss anything or you do not want to
hear Mr. N. C. Chatterjee 7 What is your
view ? (fnterruptions)

18 Hrs.
SHRI SHEO NARAIN : We must
hear Mr. Humayun Kabir. If we

are not able to hear him, then we do not
want to hear Mr. Chatterjee.

MR. SPEAKER : If this is the thing, I
will have to adjourn the House. But I
must give time to these parties and T will
have the whole of tomorrow and give the
time to the parties as announced by me.

I am not going to be partial in this matter.
If you do not allow Mr. Chatterjee to speak
then 1 will have to adjourn the House.

SHRI SHEO NARAIN : We must hear
Mr. Humayun Kabir also..........
(Jnterruptions)

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
Every Member must have full freedom to
speak. Nobody from this side will object
to that.

SHRI A. K. SEN : I entirely agree that
Mr. Chatterjee should have a very patient
hearing. But this should be remembered

when we are being disturbed.
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SHRI P. R, THAKUR : He will speak
tomorrow.

MR. SPEAKER : You cannot dictate
like that. 'Will you kindly sit down ?

SHRI J. B. KRIPALANI : Some people
did not allow Mr. Humayun Kabir to speak.
That was wrong. But it was not Mr.
Chatterjee’s fault that he is not allowed to
speak. You are punishing somebody
else for the fault of others.

SHRI MANUBHAI PATEL : You tell
those people (Interruptions).

=it fve Arovar s 9 SWA A g
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MR. SPEAKER : This is becoming too
much. Afier all, T do not want to quarrel
with any section of the House. If I adjourn

the House, the work will suffer and the whole
country will suffer,

SHRI N. C, CHATTERIJEE :
continue now 7

MR. SPEAKER : Before you begin, I
may point out that youtr Group gets only
21 minutes, for all of you. Ten minutes
have been taken already and so only 10
minutes are there.

May 1

SHRI N. C. CHATTERJEE : I will not
take much time.

All that I was pointing out was that we
should not be labouring under the impres-
sion that we are still under the foreign
domination or under the Constitution
imposed by the British Parliament upon
us. In those days, a bureaucratic Governor
was really acting in the interest of British
imperialism and, therefore, hé was given
discretionary powers, Mr. Sapm, a
distinguished jurist and also an ex-Judge
of the Allahabad High Cout, has made the
position very clear. Every one of us should
remember that we have taken an oath pledg-
ing ourselves to uphold the Constitution,
both Members of Parliament and Members
of State Legislatures. We have deliberate-
ly departed from the old Governmext of
India Act of 1935 and taken away those
powers which the stooges of the British
imperialists saddled Governors with. I may
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tefl Mr. Chavan that it is absoluately incorvect
that the Governor has discretionary powers
to dismiss a Ministry when he thinks, in
his judgment, that it has last a majority
or it cannot get a majority. That is ab-
solutely wrong. He has got ®o such
powers. The Constitution is clear and that
should be made clear to every Governor.
If he does not follow that, if he does not
remember that, he should be censured and
impeached.  Article 164(2) clearly says
this :

““The Council of Ministers shall be
collectively responsible to the Legisla-
tive Assembly of the Statc,'”

That exchudes, in my humble opintons, the
responsibility to the Governor, responsi-
bility to any other functionary, respon-
sibility to any other authority which is
functioning in Government of India. They
are responsible only to one and that is,
the Legislative Assembly of the State :
they are the sole repository of the democra-
tic will of the people of the State; they are
the only people to decide as to who should
be there. A lot of fuss is being made now
that the man may not have a complete
majority. We know that minority Minis-
tries also function. In Kerala it func-
tioned; in Great Britain it functioned. Why
is this wonderful proposition put forward,
that, unless you can demonstrate at
every minute of your time, every minute of
your tenure, that you have got a
clear majority, you must go. That is
not so according to our constitution.
I remember, when I was a student in England
a minority Government was functioning;
England was in difficulty and they said
that the minority Government could func-
tion because there was no other alternative
stable Government possible; deliberately
consciously, the Members of Parliament,
voted that, although the Ministers might
not have the majority, they might continue.
Now who is to judge whether there is majo-
rity or not ? Who is to decide that they
have forfeited the support of the majority?
It is a preposterous proposition, absolute-
ly unwarranted by the mandatory provie
sions of the Constitutioh, that 4 Goverhor
sitting in the Government House, would
listen to stories, hearsays, reporis and all
sons of rigmarole and that the Govermment
House corridors will bé  converted o a
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Lobby of Parliament where, the Governor
sitring, the diverse Members of Parliament
will decide that this Council of Minister
Bas lost its support . That will be amro-

SHRI C. C. DESAI : He is referring to
Members of Parliament. I have a very

SHRI N. C. CHATTERJEE : I mean
Members of Legislature. They all under-
stand it. He is a bureaucrat, he is a dichard
bureaucrat that is the whole trouble.

Now look at Article 163(2). It states
specifically :

“If any question arises whether any
matter is or is nota matter as respects
which the Governor is by or under this
Constitution required to aet in his
discretion, the decision of the Gowvernor
in his discretion shall be final......."”
It is “final’ only when the Constitutioa speci-
fically provides in a particular Article that in
respect of a matter the Governor is required
to act in his individual discretion, and
is provided only in two or three places.
For example, in Article 239(2), it is clear-
ly stated, I will just read that for informa-
tion. It clearly shows that there is a de-
parture made from the British-imposed
Constitution.  Article 239(2) says :

“Notwithstanding anything contained
in Part VI, the President may appoint
the Governor of a State as the administ-
rator of an adjoining Union territory,
and where a Governor is 50 appointed,
he shall exercise his functions as such
administrator  independently of his
Council of Ministers."

Only in such cases, he has got his individual
discretion. Where else is this individual
discretion pointed out 7 It is also there in
the Sixth Schedule, Paragraph 9 and 18,
There is a clear provision with regard to the
tribal areas in Assam that the Governor has
got the power to act independently of the
Council of Ministers.

Where is the provision in the Constitution
by which & Governor shafl act indepen-
dewtly of the Council of Ministers in docid-
ing when the Chief Mimister has forfeited
the support of the majority and when he
should sememon the legisleture. I canmot
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understand. Would heaveas have fallen
if, instead of on the 29th November, the
Assembly is convened on 18th December ?
Be fair to Ajoy Mukherjee, be fair to the
Council of Ministers.

SHRIMATI SUCHETA KRIPALANI :
Why pot earlier ?

SHRI N. C. CHATTERJEE : These
people never shirked the responsibility.
I would say that it is absolutely wrong for
the Governor to arrogate to himself the
powers to dictate to the Chief Minister
‘You shall call the Assembly on such and
such date,” The first thing the constitu-
tional lawyers know is : you cannot do
indirectly what you cannot do directly.
Our Constitution has not given the power to
the Governor to decide and to compel
the summoning of the legislature on a par-
ticular date. Only one clause is there.
Our Constitution only says this that there
shall not be a hiatus of more than six months
between one session and another. Apart
from that there is no other difficulty.

1 want to read out to you one paragraph
from the work of Mr. Justice Basu. He
is a Judge of the Calcutta High Court and
eminent author of Commentary on the
Constitution of India. There (Vol. 3,
page 243) he says :

“Discretionary
nor :

1. The functions which are special-
Iy required by the Constitution to be
exercised by the Governor in his dis-
cretion are —

(a) Paras, 9 and 18 of the 6th Sche-
dule provide that until a notification is
issued under those paragraphs, the
governor of Assam shall cary on the
administration of a tribal area speci-
fied in Part B, as the agent’s of the Presi-
dent, and acting in his discretion......"

Oaly there he can act, Sir, indepen-
dent of the Council of Ministers.
‘Then,

“(b) Article 23%(2) authorises the
Presidest to appoint the Govarnor of
a State as an Administrator of an
adjoining Union Territory and provides
that - where & Governor is so appointed
ho shall exercise his fonctions as such
Administrator independently of his Coun-
cil of Miinisters.”’

functions of Gover-
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[Shri N. C. Chatterjee]
Sir, T onght to tell you......

SHRI K.N. PANDEY (Padrauna): Where
was he when the Calcutta High Court was

gheraoed ? He should speak semething
about it.

SHRI N. C. CHATTERJEE : I have
all along opposed this kind of gherao.

1 ought to tell you this. The Advocate
General of Mabarashtra, a very eminent
lawyer, a very eminent jurist, Mr, Seervai,
has published recently a book—'Treatise
on Constitution” in which he has taken the
same view and he has pointed out and,
I submit, wery rightly pointed out that the
Constitution of India as has been inter-
preted by the Supreme Court. We are
saying, Mr Asoke Sen is saying and I am
also saying that what has happened. ...
(Interruptions)

May I finish, Sir 7  (Interruptions)

The relevant provisions of the Consti-
tution have been interpreted by the Supreme
Court in a unanimous judgment. Mr
Justice B. K. Mukherjee, the then Chief
Justice of the Supreme Court, has made
this position perfectly clear. He has laid
down categorically that the Governor
of a State is nothing but a constitutional
head. Therefore, he cannot arrogate any
other powers in his own discretion. May
I read out only onc passage. He has said
that the Governor has got a Council of
Ministers. He has got to function like
the head of the British executive. He
says in his judgment :

“But it is virtually the Council of
Ministers in each State that carries on
the executive Government of the State.
In the Indian Constitution we have the
same system of Parliamentagy executive
as in England and the Council of
Ministers consisting as it does of the

Let me point out that the Chief Justice of
India in interpreting the Constitution laid
down the law that it is purely like the British
pattern, the British executive. Mo king,
no Queen in England, you knew, can order
that the Parliament must be summoned
on a particular date, norcan arrogate
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to himself or herself the power to dismiss
the Cabinet because the Prime Minister
does not do so or says ‘I will do it latter.
King Charles I tried it but he lost his head.
Any King or Queen who tries to do it will
meet the same fate. But our Governors
are more powerful. Then he says :

“The Council of Ministers consisting
as it does of the Members of the
Legislature is, like the British Cabinet—
a hyphen which joins a buckle which
fastens the legislative part of the State
to the executive part. The Cabinet en-
joying, as it does, a majority in the
legislature concentrates in itself the
virtual control of both legislature
and executive functions; and as the Mi-
nisters constituting the Cabinet are pre-
sumably agreed on fund tals
act on the principle of collective respon-
sibility, the most important questions
of policy are all formulated by them®
—the Cabinet and nobody else.

SHRI MANUBHAI PATEL : What
about the United Front Government and
the Constitution ?

SHRI N. C. CHATTERJEE : My point
is this. There has been an outrage commit-
ted on the Constitution, and the Central
Government is really a party to this kind
of fraud which ought mnot to have been
practised. That is a clear violation of
the provisions of the Constitution. Under
article 141, you know that whatever is the
judgment of the Supreme Court inter-
preting a particular article of the Consti-
tution shall be binding on allof us......

AN HON. MEMBER : Binding on all
the courts.

SHRI N. C. CHATTERIJEE : Our Con-
stitution is founded on the principle of the
dominance of the rule of law. The Sup-
reme Court has interpreted it clearly and
unequivocally and has pointed out that
there is no individual discretion and no
individua! power. The position is the same
as in the British Parliament and of the
British executive. In England as you
know, the sovereign has no such power as
the Governors here are trying to arrogate
to themselves, and the sooner it is suppres-
sed and discouraged, the better it will be
for us, and that should be perfectly made
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clear to all and they should pever try any-
where to play havoc with the parliamenta-
ry form of government because that would
mean imperilling democracy for ever.

SHRI P. R. THAKUR : The Governor
should be impeached.

MR. SPEAKER : I would like to know
the consensus in the House, whether the
House is prepared to sit for another two
hours.

SOME HON. MEMBERS : No.

MR. SPEAKER : Then, we shall have
this debate continued tomorrow. But,
unfortunately, tomorrow we are having
non-official business also; otherwise, we
could have it continued tomorrow.

M83LSS(cp)/67—1010—27-2-68—GIPF.

AGRAHAYANA 2, 1889 (SAKA)

Moton 2408

SHRI NAMBIAR : We can have the
whole day, and we can suspend Private
Members' Business.

MR. SPEAKER : If the House wants,
I think that it can suspend non-official
work. That is what I feel; I do not know.
If Member- agree only it can be done. ...

SHRI SURENDRANATH DWIVEDY :
No, that will be a very bad precedent; we
cammot suspend non-official businesa.

MR. SPEAKER : In that case, we shall
adjourn now and meet tomorrow at 11 a.m.
1819 Hgs.

The Lok Sabha then adjourned till Eleven
of the Clock on Friday, November 24, 1967/
Agrahayana 3, 1889 (Saka).



